Seveath Series, Vol, XXIV No. 6 ' F'riday, February 26, 1982
- Phalguna 7, 1903 (Saka)

LOK SABHA
" DEBATES

{ Biél}th Session)

LOK SABHA SECRITARIAT
.. NEW DELHI

Price;Rs.; 4.00



CONTENTS

Seventh Series, Volume ,XXIV 8th Session 1982/1903 (Saka)

No. 6, Friday, February 26, 1982/Phalguna 7, 1903 (Saka)
' ) CoLUMNS

Obituary Reference . . . . . . . . . 1-2
Oral Answers to Questions:

*Starred Question Nos. 83, 85 to 87, go,92and 94 . . 2—34

Nritten Answers to Questions:

Starred Questions Nos. 84,98, 89,91,93and 95 to 102 . . 34—50

Unstarred Questions Nos. 924t01007,1009to1113and 1115t01153 . 50—300
Papers Laid on the table . . . . . . . . .300—302
Calling Attention to Matter of Urgent Public Importance—

Reported closare of Hyderabad Mint and fall in production at Calcutta
Mint and Security printing presses at Nasik, Dewas and Hoshanga-

bad . . . . . . . . . 302—32
Shri B. D. Sing . . . . . . . 303, 306—10
Shri Janardhana Poocjary . . . . . . 303—305
Shri Pranat, Mukheriee . . . . . 310—I3, 330—32
Shrimati Pramila Dandavate . . . . . . 313—17

Shri Ram Swaroop Ram , . . . . . . 818—22
Shri M. M. Lawrence . . . . . . . 323—24
Shri Kristina Kumar Goval . . . . . . 32529

Matters Under Rule 377—

(i) Expansion of Indian Telephone Industrv. Palghat for manufacturing
modern electronic exchanges :

Shri V.S. Vijayaraghavan . . . . . . 332-33

¥ (ii) Need for Izgislation 1o regulate the service conditions of domestic
Servants —

Shri Kamal Nath . . . . . . . .‘ 33334

(iii) Need for according early clearance to state Industrial Corpora.
tion of Maharashtra for Alumina project

Shri Bapusaheb Parulekar . . . . . 33435

*The sign j—markcd above the name of a Member indicates that the question wag
‘actually asked on the floor of the House by that Member, ' .



(ii)
CoLUMNS

(iv) Allegad exc:sses by anti-social elements and misbehaviour by
Police withan M. P.in Pitna oa the occasion of BiharBandhon
19 January, 1982:

Shri Ramavatar Shastr, .. . . . . . . 335—37

(v) Need for more funds for development of Uttarakhand region of
Uttar Fradesh:

Shri T.S.Negi . . . . . . . . 337—38

(vi) Need for assistance to Crissa Government for eradication of
tuberculosis:

Shri Chintamari Jena , . . . . . 338-39

{vii) Demand for assistance to opium growers in Ghozipur, Uttar
Pradesh:

Shri Rajnath Sonkar Shastri |, . . . . . 339 —141

Motion of Thanks on the President’s Address . . . . . 341—76
Shri P. Namgyal . . . . . . . . 342—62
Shrimati Geeta Mukherjee . . . . . . 362—69
Shri Rajesh Pilot . . . . . . . . §69—73
Shri Sunder Singh . . . . . . . 373—7°
Committee on Private Members’ Bills and Resolutions— -
Thirty-fifth Report . . . . . . . . 376
Resolution re: welfare of construction workers— Withdrawn . . . 476—432
Shri M. M. Lawrence . . . . . 37684, 429—31
Shrimati Vidya Chennupati . . . . . 385—88
Shri Harikesh Bahadur . . . <. . 388—03
Shri Xavier Arakal . . . . . . .+ 393—95
Dr. V. Kulandaivelu . . . . . . . 305—99
Shri Harish Chandra Singh Rawat . . . .. 300—402
Shri Ramavatar Shastri . . . . . . . 402—408
Shri Mool Chand Daga . 3 . . . . . 408—I15
Shri GirdhariLal Vyas . . . . . . . 41521
Shri Bhagwat JnaAzad . . . . . . . 421—29
Resolution re: Revision of Import Policy— '
Shri M.RamannaRai . . . . . 432—36



LOK SABHA DEBATES

LOK SABHA

Friday, February 26, 1982/Phalguna 7,
1903 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

OBITUARY REFERENCE

MR. SPEAKER: Honourable
~Members, I have to inform the
House of the sad demise of one our
former colleagues, Dr. Mahadava
Prasad, who was a Member of the
Third and Fourth Lok Sabha during
1962—70 from Maharajganj constitu-
ency of Uttar Pradesh.

An educationist and social wor-~
ker, he engaged himself ip social
service on Gandhian lines and orga-
nised Bharat Sewak Samaj camps,

He was associated with 5 number
of educational, social and cultural
organisations  including  Court of
Banaras Hindu University and Board
of Studies, University of Gorakhpur
and District Kisan Sangh, All India
Backward Classes Federation; and
Sub-Committees on Human Ameni-
ties and Constructive work of the
National Committee of Gandhian
Centenary,

He passed away at Gorakhpur on
7 January, 1982 at the age of 58
years.

We deeply mourn the logs of this
friend and I am sure the House will
_jpin me in conveying our condo-
lences to the bereaved family.
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The House may stand in silence

for a short while,

The Members then stood in silence
for a short while,

PROF. MADHU DANDAVATE
(Rajapur): There has been g conven-
tion that the Prime Minister shouyld
always be present whea an Obituary
Reference is made in the House,

SHRI NARAYAN CHOUBEY
(Midnapore): She is a special Prime
Minister, not observing conventions.

ORAL ANSWERS TO QUESTIONS

New Strategy to Boost Agricultural
Export

+
*83. SHRI VIRBHADRA SINGH:
SHRI G. Y. KRISHNAN:

Will the Minister of COMMERCE
be pleased” to state;

(a) whether it is a fact that a
new strategy is being formulaed to
boost agricultural exports; and

(b) if so, the details thereof?.

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI  SHIVRAJ V. PATIL):
(a) and (b). In order to realise the
potential for increased exports of
agricultural commoditieg and attain
the targets laid down in Sixth Five
Year Plan, there is need for evolv-
ing a stable agricultural export
strategy, The Minister of Commerce
is working on the formulation of
such a strategy.

SHRI VIRBHADRA SINGH: Sir,
agriculture is' a major potential area,
which needs to be fully tapped not
only to inctease our export earnings
but al%o to protect the interests of
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the producers and consumers. I want
to know whether the Government has
made any long-term assessment of the
agricultural surpluses in the country
that would be available for export
and also taken any action so far to
promote and to ensure higher prices
for our exports through bilateral and
multilateral discussions, particularly in
view of the protectionist policies adop-
ted by some countries. I would also
like to know whether the Ministry has
formulated any pian in consultation
with other concerned Ministries to ear-
mark some portion of agricultura} pro-
duce for exports irrespective of our
needs 80 as build and sustain our for-
eign markets.

SHRI SHIVRAJ V. PATIL: 8ir, Ido
agree that agriculture has to be dealt
with in a manner which is identical
with that used for developing indust-
ries, Agriculture is a very important
industry for our country. We do
want to plan and produce sgri-
cultural products for export. We
are not going to be content
with the export of the available
surpluses. However, the «estion of
deciding as to how much can be ex-
ported is not a very easy jobh obecause
the agricultural produce depends on
the vagaries of the nature. But fortu-
nately for our country, we have been
producing something more than what
is actually required for our country.
We are trying to decide as to what will
be the minimum that would be expor-
ted and that decision would be taken
in consultation with the Agricultural
Ministry, Supply Minister and the
Planning Commission. We are at it. And
having decided as to how inuch we can
regularly, continuously and without
any interruption export to other
countries, we wouid be able to establish
market for the agricuitural produce
outside, We have been examining the
markets outside, where we can export
our agricultural produce, and in con-
sultation with other countries, we are
trying to find out their requirements
also. We do intend to export the sur-
plus to other countries and fetch remu-
nerative .prices so that the agricultur-
ists can also get remunerative prices
out of this
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SHRI VIRBHADARA SINGH; Apart
from agriculture, India has a wvast.
potential for export of marine pro-
ducts. Our exports in this Seld so far
have been very negligible. I want to
know the steps the Government has
taken or contemplate to take to pro-
mote the export of marine products
and to provide necessary infrastruc-
ture in the country such ag additiona:
cold storage capacity, packing and
transport facilities etc.

SHRI SHIVRAJ V. PATIL: The hon.
Member has raised a very zood issue.
We have a very vast economic zone,
where a lot of bio-mass is
available and out of that bio-
mass, we can get some fish
and certain other things which can
be consumed by the human beings. We
are trying to increase our capacity for
fishing in the economic zone, and hav-
ing increased that capacity, we would
like to give the facilities for storing
the material which is brought from
the sea, facilities for transporting the
fish and other things to other countries
also. We are at it, but this is an issue
which requires a lot of attention, a lot
of examination and a lot of money
and scientific study. We are trying to
do all these things and we would be
doing that in future.

SHRI RAJESH PILOT: The hon.
Minister has given the relevant infor-
mation with regard to the non-vegeta-
rian stuff and I would now draw his
attention to the things required by the
vegetarian people, i.e. fruit etc. I hope,
the hon. Minister is aware that there
is a great demand of fruits, tinned and
fresh, in the Middle-East countries,
countries in the European continent,
specially the Communist countries. If
that Is so, what incentive and facilities
are the Government planning to give
to expand this trade?

SHRI SHIVRAJ V. PATIL: The ear-
lier questions asked by the previous
hon, Member were about the vegeta-

rian products as also non.vegetarian

products and I answered accordingly.
Now, I again revert to this question
pertaining to vegetarian products.
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MR. SPEAKER: Yes, that is good for
health also.

SHRI SHIVRAJ V. PATIL: I assure
the hon. Mémber we do know that
there is a requirement for the fruits
and vegetables outside on a large scale
and we are trying to export {ruits, ve-
getables and flowers and such other
things to the countries where those
things are required. We are giving help
to them for exporting these products.
We have also set up the task force fa-
cilities, cold storage facilities and some
monetary assistance in certain cases
is also given to them. Estabiishment of
the processing plants on a large scale
is also on the anvil. At certain pla.
ces, we have already established such
plants and the Stale Governments have
also established some. We are making
all efforts to" export fruits and other
things.

‘SHRI.P. RAJAGOPAL NAIDU: Is
the Government giving export promo-
tion facilities for agrltultural commo-
dities? If so. which are the commodi-
ties and what are the incentives given?

SHRI SHIVRAJ V. PATIL: The Com-
merce Ministry is trying to promote
the export of agricuitural produce also.
One of the facilities made available to
the agriculturists is to find out the mar-
kets; the task force facilities include to
see that there are no obstacles in ex-
porting these things. These are all pro-
motiona] activities. The promotional
activities have been taken np by the
Commerce Ministry. In certain cases

" .some assistance is also given.

SHRI SUNIL MAITRA: Sir, how
does the Government justify the ex-
port of foodgraing when last year this
country imported foodgrains, specially
wheat from America to the tune of 1.2
million tonnes?

SHRI SHIVRAJ V. PATIL: Sir. our
policy is not to expor or impor indis-
-eriminately. Our policy is to have en-
-ough in our country for our people and
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then to have a buffer-stock to serve as
cushion in the lean years. And if any-
thing more than that is available in

our country, we have to export. This

would be helping those people who

want if. This wil] help us to earn for-

eign exchange also. Last year, though

we imported wheat, this year and 'ast

year also we had excess of rice. Now

this year sugar is in excess, There was

a time when we had fo import sugar,

but now we have sugar which can be

exported. If we have some agricuitural

commodities in excess of our actual

demands, it would be beneficial for us

to export also. Now, our policy is not

to export what is actually needed here,
but our policy is to export thet which

is in excess of our demand and after

keeping a quite comfortable cushion

for our consumption in difficult period

also.

MR. SPEAKER: I think, in adilicn
to foodgrains, you can concentrzte on
vegetables and fruits which are in ab-
undance and you can grow them. That
will very much diversify our export
also. But you have to plan it in ad-
vance. It should be a ten year project
or something like that.

SHRI SHIVRAJ V. PATIL: Your
suggestion is acceptable to us ard we
are at it.

MR. SPEAKER: Shri R. I.. Bhatia
and Shri Sajjan Kumar are not pre-
sent.

- PROF. RUP CHAND PAL: Sir, we
have already given a notice that Ques-
tion Nos. 85 and 100 are related and
that they should be taken together.

" MR. SPEAKER: I have no otjection.

. PROF. MADHU DANDAVATE: It is
a very good -question, Sir, don’t allow
it to lapset Sir you have your residuary
powers to combine the two.

'MR. SPEAKER: But I have to have
the concurrence of the Members.

AN HON. MEMBER: Sir, these are
not related.
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L M. F. Loan

#85. PROF. RUP CHAND PAL: will
the Minister of FINANCE be pleased
to state how many instaiments of the
recent IMF loan have been drawn by
India?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE):
India hag made two purchases under
the Extended Fund Arrangement with
IMF. The details are as follows:

Amuant

Date of drawa)
30.11.1981 SDR 300 milioa
15.1.1982

SDR 300 m:llion

PROF. RUP CHAND PAL; Sir, as far
as the extended fund arrangement with
the IMF is concerned, the loan will be
given over a period of three years.
In the first year it will be given in two
instaiments—one by January 15 and
the other by January 25. In the second
and third years also it will be given
through instalments. In view of what
the Hon. Finance Minister has said and
in view of the already known terms
and conditions of the IMF'
loans as has repeatedly been
corroborated by many and recently
by no less a person than Mr. Richard
Erb, US Executive Director of the IMF
in his Address to a US Congressional
Committee, and also by Mr. Stephen
Neal, Democratic Chairman of the con-
cerned Sub-Committee, who announc-
ed that the sub-committee intends te
monitor the progress of the Indian
economy and balance of payments very
closely as well as the US policy towards
future disbursements of funds to India
under the terms of the loan, may I
know from the Hon. Minister, isn't it
w fact that an IMF team visited India
between January 13 and January 27,
1982, to make a review in connection
with the extended facilities agreement
which India has entered into with IMF
as per the terms and conditions of IMF
loan. And, in the name of a courtesy
cali—that is the description which the
‘Pinance Minister would like to give it—
‘this IMF team met the Finance Minis-
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ter; and it is widely believed that the

draft Budget was discussed with the
team; and ‘

(b) is it not a <fact that the
Finance Minister agreed to  easé
the existing regulations and restric-
tions in respect of the private sector,
monopoly houses and multinationals?
He agreed to liberalize imports, give up
or reduce subsidies and raise the price
of a number of basic items of our eco-
nomic life, and soften—tomorrow we

‘shall know-—the existing frame of di-

rect taxes.

SHRI PRANAB MUKHERJEE: I
only wish that the hon. Member would
wait till tomorrow, instead io muking
so many assumptions, So far as the
first part of his question is concerned,
it is true that the leader of IMF team
made a courtesy call on me. As I had
mentioned in repiy to earlier questions
I think in the other House there was
there was no question of having any
discussion on the Budget proposals
with any outsider—not tg speak of
IMF or any other team.

In regard to the conditioaalily and
other things, this has been debated and
discussed in so much of detail, that
I do not want to waste the time of the
House, even by referring to it. Only
one point I would like to tell the hon.
Member, viz., that this typeof review
is a normal, routine one; and there are
two types of reviews taking place, as
the hon. Member may be aware of.
One, according to Article 4, which took
place even in 1978 when we were not
in office, and in connection with the ex-
tended facilities. It is a relation bet-
ween a lender and a borrower. That
point we shall have to keep in mind.
If I lend Rs. 10/- to Prof. Rup Chand
Pal, definitely I would like to ascer-
tain.....

MR. SPEAKER; Why are you so mis-
erly?

SHRI PRANAB MUKHERJEE: Al
right, Sir; the Pinance Minister of
India is enlarging the loan to Rs. 100/-
Instead of Rs. 10/- I ‘would definitely
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like to know whether Praof. Pal would
be in a position to pay me back Rs.
100/-.

PROF. RUP CHAND PAL: My se-
cond supplementary is whether, after
noticing the high prices and over-all
acute economic crisis in the borrower
countries .of IMF. like Brazil and
others, is Government of India congi-
dering the scrapping of the loan agree-
ment recently agreed entered into with
IMF? Is Government agreeable to it?

SHR] PRANAB MUKHERJEE: This
point has been made by my predeces-
sor a number of times, viz. that we

cannot accept any position which is
against the policies approved by this -

Parliament and which is against the
national interests—loan or no ioan. But
so far as the present position is con-
cerned, that situation does not orise
Therefore, 1t is highly hypothetical to
comment on this Type of question,

PROF. MADHU DANDAVATE: 1
don't want to embarrass the Finance
Minister on the eve of the Budget.

MR. SPEAKER: You are very consi-
«lerate.

PROF. RUP CHAND PAL: He was
also a Minister, Sir.

PROF. MADHU DANDAVATE: Why
do you remind us about the past, which
we have forgoften?

As far as'the conditionality and un-
derstanding of IMF is concerned, sin:e
it goes far beyond their concern ie.
foreign trade and b-lan-e 0. puyments
position, but 4 uimo>st touches all ad-
‘ministrative matters dealing with mo-
netary, fiscal and also developmental
activities, I would like to know whet-
her, before giving the second instal-
‘ment of 3¢" million SDR cn 15-1-1982,
their review team discussed the matter
‘with you; and whether they suggested
any changes to be introduced, so that
‘you should be able to get the sccond
‘instalment of 300 million SDR. In this
«onnection, I would like to draw the
+attention of the Finance Minister
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to provision 2(a) of IMF's provisions,
which says that until June 30, 1982,
purchases under the exfended arrange-
meat shall not be without the consent
of the Fund exceed that eguivalent of
SDR 900 million provided that the pur-
chases shall not exceed the equivalent
of SDR 300 million until January 1o,
1982. Here 1 only want one clarifica-
tion. When he refers to this 300 mil-~
tion, is it 300 million right from the
beginning or an additional 300 million
which you have already drawn as the
second instalment? I would like to
seek thesg two clarifications, i

SHRI PRANAB MUKHERJEE: In
regard to the seconq clarification, I
would just like to inform the hon.
member through you, what is the
arrangement. Upto June 1982, we are
«ntitled to purchase 900 million U.S.
Dollars SDR. Out of that 300 million
wag which you mentioned about 15th
January, Therefore, on November we
purchaseq 300 million. Upto 15th Jan-
dary, we purchased 300 million; 600
million we have already purchased up-
to June 1982. We can purchase an
additional 300 million, That wil] :ake
care of 900 million which we are eli-
gible to purchase upto June 1982.
Then upto June 1983, we are entitled
to purchass about 1800 miilion. That
means 900 plus 1800 would be 2,700

. million; and the rest will be for the

rest of the programme. In regard to
conditionaiity, as the hon. Member has
pointed out, we have indicated the
Policies which we are pursuing and
those policies which are being approv-
ed by Parliament, which are our ac-
cepted policies. Now, when the review
takes place, naturally they want
to know about those policies
which are approved policies and
which Hiave been communicatad to them
in certain sectors; about them, they
want to have some actual information

-just to see whether that information is

available and whether those objectives
are being pursued. There is mnothing
uncommon and unusual. As Fas been
pointed out about any suggestion, they
may mak€ any suggestion. Nobody can
prevent anybody from making any sug-
gestion. When I meet a large number
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- of people, they give me all sorts of sug-
gestions. That doegs not necessarily
mean that I should respord to every
suggestion and I should act on it.

PROF. MADHU DANDAVATE: One
clarification” which is very relevant.
My specific question was not whether
they discussed or made suggestions but

whether they made suggestions as pre- .

conditions for the payment of the se-
cond instalment; and whether those
conditions have been accepted by way
of suggestioiis.

_SHRI PRANAB MUKHERJEE:- There
was no such suggestion till now What
ever we have said to them, we are
within that.

SHRI SATYASADAN CHAKRABOR-
TY: This is just to elicit some infor-
mation and not to embarrass him.
About the extended economic facility,
there are already conditions in the
IMF. No countty can borrow from the
IMF on extended economic facility
without agreeing to those condilions.
You have said in Parliament that you
have not accepted them. But in the
Meeting of the Developing Nations in
Delhi itself. the Prime Minister accus-
ad the TMF that they demund structu-
ral changes not ordinary when the
Brettonwoods Conference was there
for temporary imbalances they said
they would lend money; hut this ex-
tended economy facility demands cer-
fain structural changes: an1 Mrs. Gan-
dhi emphasised that through these in-
stitutions, they were trying to control
the economic and other policies of the
Government, If that is so, then which
one is incorrect—what you are siating
in Parliament that there is no condition
or the conditions that have been aczep.
ted by Parliament? Do you mean to say
that Parliament has already acecepted
the conditions that are imposed by the
IMF or if that is not so, cither you
are¢ misleading Parliament or the Pri-
me Minister had misled the Developing
-Nationg Conference. Which one is
correct? -

FEBRUARY 26, 1982
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SHRI PRANAE MUKHERJEE: My
hon. friend and colleague Has confused
the whoie thing. What the Prime Mi-
nister mentioned in the meeting of the
developing countries is not merely a
particular extended fund faecility op-
erated by the I.M.F. When she men-~
tioned ahouf the structural changes she
mentioned about the attitude of
developed countries, the industria-
lised counfries, and it is related to se
many things. As the Hon. Member is
aware, for quite some time the deve-
loping countries are insisting that one
per cent of GNP from fhe developed
countries should be ploughed back, as
assistance for the development of the
developing countries, and till now we
have not reached even .7 per cent and
even when we agreed that .7 per cent
would be made available, many of the
developed countries have not fulfilled
their commitmenf. And it has nothing
to do with the limited operation of ex-
tended fund facility. So these two
things shnuld not be confused.

MR. SPEAKER: $Shri Ajit Kkumar
Saha.

SHRI SATYASADAN CHAKRABOR-
TY: One question, this is important.
Then, Mr. Finance Minister, do you
want us to believe that all these con-
ditions have been waived by the LM.F.?

MR. SPEAKER: No, no, no. Mr. Ajit
Kumar Saha.

AN HON. MEMBER: He {s putting a
second supplementary.

MR. SPEAKER: Mr.
Saha.

Ajit Xumar

(Interruptions)

MR. SPEAKER: Professor has been
a teacher, so he thinks he can go on.

Guidelines for Selecting a Tableau for
the Republic Day Parade

*85. SHRI A.]’IT KUMAR SAHA:
Will the Minister of DEFENCE be plea-
sed to state:

(a) what are the hguidelines for se-
lecting a tableau for the Republic Day
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Parade by the committeé for this pur-
pose;

(b) if no guidelineg are there, how
the committee is selecting the tableau
for the purpose;

(c) can the committee choose what
ever it thinks suitable ang proper for
the occasion; and

(d) if so, the considerations for the
same; with details thereof?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a) to
(d). A statement is Jaid on the Table
of the House.

Statement

(a) to (d). Government have cons-
tituted a Committee comprising ex-
perts and eminent men in the fied of
art. architecture, culture and designing
to select tableaux for exhibition in the
Republic Day Parade. This practice
has been in existence from 1953,

Following are the broad guidelines
which are followed by the Committee.

(i) The theme of the
should be secular;

tableaux

(ii) the tableaux should be free
from any type of political orienta-
tion:

(iii) the design should be simple
and easy to comprehend.and should
avoid unnecessary details;

(iv) the writings and sketches
around tHe tableaux should be the
barest minimium and shoulq be bold
and easily comprehensible from g
distance;

fv) th_e design should ve ¢olourful
ana pleasing to the eye;

{vi) there should he movement,
sound and animation on the tableaux
to the extent possible;

(vii) while there should be some
live performance on each tableau,
their number should not normally
exceed 5 as the wisual effect of tab-
leaux is reduced by foo many per-
forming arfists;
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tviil) designs should be sc adopt-
ed as to incorporate the tractor also
into the fableaux. ,

The various proposals and models
received are examined in the light of
these guidelines and a final decision
taken by the Committee hased on
comparative merit.

SHRI AJIT KUMAR SAHA: The
Minister has stated the guidelines.
The first one is that it should be secu-
lar, The second one is that it should
be free from any type of political
orienfation. All these things are
there. It is unfortunate that the
tableau from West Benga] sent for the
Republic Day Parade was rejected,

SHRI SATYASADHAN CHAKRA-
BORTY: It is very important.

SHRI AJIT KUMAR SAHA: You
have given the guidelines. I am quot-
ing from the Business Standard where
it is said. (Interruptions)

MR. SPEAKER: Rejection was im-
portant or the tableay was important?

SHRI AJIT KUMAR SAHA: Busi-
ness Standard dated 29-1-1982. Here
it is said:

“Most of the members when con-
tacted refused to say on what
grounds the tableay was rejected.
One of them said, we have no guide-
lines in the Committee and we are
not supposed to give reasons,”

Ths is said and you are giving these
guidelines. In this connection, I want
to know from the hon. Minister whe-
ther it is a fact that the design of the
tableau sent by West Benga] Govern-
ment for Republic Day was pn Natio-
nal Integralion. If so, ig it not per-
missible to display National Integra-
tion which was submitted by the West
Benga] Government and if not, why?
And on what ground wag it rejected?

SHRI R. VENKATARAMAN: I am
Sorry, people are making much ado
about nothing, Actually as many as
60 suggestions were recelved and the
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Committee had to choose 14 out of
them. In the one hour and fifty
minutes’ Parade, only 14 minutes are
allowed for these {ableaux and we have
to choose only 14. It is not only West
- Bengal, but the tableaux sent by num-
ber of other States like Rajashan, Har-
yana, Arunacha] Pradesh, which have
not been accepted, The theme of the
tableau, which was sent by West
Bengal wag relating to National Har-
mony. The Committee which goes into
this question consists of architects,
experts, people wellconversant in cul-
ture and so on. They looked into it
and said that it was not up to the
standard, The Chief Minister of West
Bengal who came to know about it
wrote to the Prime Minister saying
that it was wrong to have rejected
their tableau. The Committee was
asked again to go into it and the Com-
mittee after again reviewing jt, said
that it was not yp to the standard and
therefore it was rejected.

SHRI AJIT KUMAR SAHA: What
are the reasons for rejecting the
tableau? What gare the reasons?
Why was the dancing group from West
Bengal refused tp take part in the
Republic Day Parade and did the State
Government refuse to gllow them to
take part in this Parade? Was this
request turned down?

SHRI R. VENKATARAMAN: Yes,
Sir, the dance troupe also was turned
down this year. But it does not mean
anything. Last year, the West Bengal
Government dance troupe was allowed
to take part. 67 proposals were
received this year of which 14 only
had to be chosen, Naturally some of
them have got to pe rejected. The
Committee which went into the matter
thought it wag not up to the mark.

MR, SPEAKER Next question. Shri
Ram Vilas Paswan.
(Interruptions)f

MR. SPEAKER: What is said with-

out my permission will not go on
record,

(Interruptions) +
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MR. SPEAKER: The answer 1w
plausible Next.
(Interruptions)+

MR. SPEAKFR; What ig said with-
out my permission, nothing goes on
record, Shri Ram Vilag Paswan.

Pay Commission for Central Govern-
ment Employees

*87. SHRI RAM VILAS PASWAN:
SHRI K, KUNHAMBU:

Will the Minister of FINANCE be
pleased to state:

(g) whether Government propose to
set yp a new Pay Commission to revise
the Pay scales of Central ‘Government
Employees; and

{b) it not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1
SAWAI SINGH SISODIA): (a) and
(b). No, Sir. A statement s laid om
the Table of the House,

Statement

The present pay structure of Central
Government employees is hased on the
recommendations of the Third Pay
Commission. In parg 16 of Chapter 55
of their Report, the Commission had
recommended that, should the price
leve] rise above 12 monthly average
of 272 (1960-100), Government should
review the position and decide whe-
ther the Dearness Allowance (DA)
scheme should pe extended further or

Pay scales themselves should be
revised, On the price level rising
above the said limit, Government rw-
viewed the position and decided that
additional DA would be admissible in
accordance with the scheme recom-
mended by the Third Pay Commission.
Thus, the Government employees are
allowed one instalment of DA when
there is a 8 point increase in the month-
ly average consumer price index. The
last DA jnstalment has peen sanction-
ed with effect from 1-6-1981 when the
12-monthly average consumer price

+Not reorded.

—_—
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index reached 408 points, 4 more
instalments of DA have become due
for consideration from 1-8-1981, 1-10-
1981, 1-11-1981 and 1.1-82. The
payment of these instalments of DA is
under consideration. Some discus-
sions in the matter have also been held
with the Staff representatives as to
the manner of payment of the arrears
of the DA instalments which pecame
dye for consideration with effect from
1-8-1981, 1-10-1981 gnd 1-11-I98I. In
this connection, attention is invited to
‘Starred Question No. 2 which wag ans-
‘wered in Lok Sabha on 19-2-1982,

st T faeE qwEAm e
T, WA WERw X W9 o9 A
L AL

“In para 16 of Chapter 55 of their
Report, the Commission had recom-
mended that, should the price level
rise above 12 monthly average of
272, Government should review the
position and decide whether the
Dearness Allowance scheme ghould
be extended further or the pay

scales themselves should be revis-
ed.”

¥ qgA qE A [N g
EF ¥ vl & @ oy o wwd
qarfas famwT, 1981 @ 272
@rEe ¥ fraar g w9 F T

AR, oar & ot gt N 5w w=w
# IR Ry # R F w4t gf
o, 9% X § § o wgwn g
T & AR TR 0 F G o,

feR o v gd @ W wy
% w1 oIay s § fo Qo
¥TH o 7@ oA, g & aEAv
e g ?

Wt qarf fag feefen : wdam,
W N ¥ gEfaa S e 8 3 e
yuaw & faw a1y § e 6 awr
e 93 @1 AT § |

aAAE g5 A oY faar g9 #Y
g s T # ¥ feew s
aaT g fF I wre we FEafat
T AR IAHT  FEATEA W@
o @ W e, W T @
aF gy § Ifea J9iRT F "
@t froig fadr o ava & § faw
 # S@ "W A AW aF F9-
Tl # Ao To F 26 FREWHTE
& o qa w ¥ fr & wie 3
art fod & ) @ Temie
1 ufr FA9-F09 13@!1'{5«1
FAT TAE | 57 oo FRETAHCH
FaX ¥ g St oY a4 §
a &

wgt % 9§ ¥ wWwA ¥ &
FTHAT mmwwg
fredt waHE 7 o

st wfeae om0 AR
furar g gEr wE AT gE ¥
w1 FoE w o fred ag
famfcr #t wf o fF @ 272 @z
wE FT AT qq @RI feamgw fwar
W, N I ¥T I6 fea amiz
o T g 7
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T AT swagar f5oww
Tew FE@ AT R E AT AW A |
w® &7 tﬁ'(ﬁc To TFENA T ¥
o~ wW ?

st aarf fog fedfer : ool
W YW 9% WAl @ g1 W
fwmim @ @ 1 § s faw
g a7 feqige fFar g, @ 9@
w21 wi A f
T frr T g SERER FHET
w @ ¥ § few wfaw for 9
F AR & uET ¥ I G w1 @ AT
gFar g 1. .. (21q9W) ..

Unless and untilt there ig a final deci-
sion, nothing can be placed before the
House.

Tl W@ 1 (4EEwm)

=t T fem e # o
© fear @ fF ST fE oY sEE ¥ W
§ v a2 T e F e § g oman
2 & 9= 272 wTEe W FT @G A
feargs gam, & AT we ag an fe iy
fram &7 ‘

st wad fog feefmm @ 272
FAE A NI I TG F A
g & ... (sTEww )

it T e g ¢ oY
fpamr &7

SHRI SWAI SINGH SISODIA: 1t is
440. The Government is considering
further instalments that have become
due.

THE WMINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): No
body has sald that the instalments
have nat become due, In reply to an

earlier question we have indicated
that instalmentg have become due and
discussions are going on, On an
earlier occasion I have mentioned on
the floor of the House itself that as
the discussions are inconclusive, it(
would be premature on my part to
indicate at what point of time it will
be released and what would be the
nature of the release.

=t T fawm qrEaw oo
AT, AT HeAt Y FT TG FAHY gy
T2 | RN T d fr 9% T e
F e Frgwwm @ § A v fage
# wgromar g B 272 e ww R
a T e 3, e e
Ffar ¥ e &1 ol =
Farr fF 400 T W WA T W@
440 YATY, TEITAGTTE |

WA WHEA ¢ U WM g
FATEC R AN TS FT FEOSE FE@TAT
2w mEms T a7

st W faem qreE™ g A
IH  ITAAE A OOHHEAT BT 30
AW Wgg § sara fefaedt ome |7
T AEAT AT@T & | H famEw w9
¥ fo w wear g, witw ferfrdr
U6 99T FT AHAT 2 | S §&9 .
=T WX AT FH FEC IR
vay W 394 faemr & 9K 9 gE
T FIN FE@T & IO 99 §  Hias
I famarg |\ T IFR Ew TRy
dF wrzdE AT F 9T AR §
qF ag qfemd §FRL § T A"y
§ =@ 9 -3 W TR AW 8§,
Iy qE § AT GeA-TEMAT W
Wz EENT A1 Afwl ¥ oA
AR | A WF 9T F AGAGT
TN T ¥ | T AT @
gfeama @Y g AT W T B
aEEs &t fF uw 3d wrE arfedy
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g # dax § fyad  fenfadr
OTF AT WX Fq9 T HGHHAT FH
s

ot warf fag feeitfor @ st
e ¥ @ FAT a4 ¥ faege W
aff §fF @ ¥ Fiww ¥ ag gA
far arfd 272 F IT FAHH I

“In Paragraph 16 of Chapter 55
of their Report, the Commission had
recommended that, should the price
level rise above the monthly average
of 272, Government could review the
position and decide whether the
dearness allowance scheme could be
extended further, or the pay scales
themselves should be revised.”

SHRI SAWAI SINGH SISOD1A: On
the contrary the Pay Commission in
their Report, in Para 19 of Chapter 60,
had stated:

[

....the gystem of periodically
revising the pay scales and condi-

. tions of service of the Central Gov-
ernment employees, on the recom-
mendatiop of the Pay Commission, is
not very satisfactory.”

This is the Report of the Pay Com-
mission. They have never recom-
mended that after 272 points there
may he yet another Pay Commission,

SHRI RAM VILAS PASWAN: What
about the dignity of labour?

T owd AW @ Afg
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st T famme om0
ye foar § fe 9 daw Y s@wTar
g sk fefrdt wre @ & wER
MY wwge a9 wE? N
q0T FH FX  IqH 99 FH  qaT
o ow A /W T oW A #
1,000 %o FT Afvw =

a1 N TS W A F@T
IAF AT FAEATE A § WA gear
FF TET FIW FET §  SEH A
JAeag  foedy § 2 w@ W@
F AW GH FW 7

MR. SPEAKER: Why
reply to it?

don’t you.

SHRI PRANAB MUKHERJEE: On.
matters like the dignity of labour and
the national wage structure, the hon.
Member may have his opinion and he
may give suggestions. But the Ques-
tion Hour is not meant for announce-
ment of policy statements,

SHRI K. KUNHAMBU: The Pay
Commission has suggested that the pay
scales should be revised if the 12
monthly average cost of living index.
goes up beyond 272, Though it has
gone up very much beyond that, Gov-
ernment have not yet taken any deci-
sion for the revision of pay scales.
Will they do it now? Secondly, will
the Government immediately pay the
four instalments of DA, which htve
become due?

SHRI PRANAB MUKHERJEE: I
have already mentioned that it is not
anybody's case that they have not
fallen due. In fact, I have mentioned
that yplo 1-1-82 four instalments have
become due and we are having discus-
sions. . There are twp issues. One-
issue is that beyond 272 point, {f there
is an increase of 8 point average 12~
monthly increase, one instalment be-
comeg due. Since the acceptance of
this recommendation of the Pay Com-
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‘mission, ag my colleague has pointed

- out, so many instalments have been
given to the employees, The other
issue is whether there ghould be a Pay
Commission or not. The answer is:
no, there is not going to be snother Pav
Commission. In regard to the release
of the instalments of the dearness al-
" lowance, whicp have fallen due, I hove
- explained that we are having discus-
sions with the representatives of the
- employees and, after the discussions
are over, it would be possible for us
to take a decision.

SHRI NARAYAN CHOUBEY: The
hon. Minister has stated that there
shall be no Pay Commission. But

- what ig the attitude of the Government
of India in the matter of reviewing the
pay scales, as per the recommendations
of the Third Pay Commission? Se-

- condly,. ...

MR. SPEAKER: Only one question.

SHRI NARAYAN CHOUBEY: In the
- JCM, when the discussiong have......

MR. SPEAKER: The Minister may
answer only the first part.

SHRI PRANAB MUKHERJEE; 1
"may say for the information of the
“hon. Member that even the JCM does

not favour a Pay Commission. It
wants bilateral discussions with the
- Government.

& FwfE & Fgvam
T@ER & afa ¥ gfw
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W TR WAt wE HGAAr
M TP g Fagamer
Igar g Tww g AR s
@R F wHarfEl § s sewmar G
@, T@ W A § @ AT
FRE F59< g3 M 7 W fagww

FET IRY & A1 A€ ! WO qE
e § Y fE gaw sifam s g ?

SHRI PRANAB MUKHERJEE: IL
may be the opinion of the nhon, Mem-
ber that there will be no harm. So far
as the Government is concerned, we
have not accepied the position and 1
cannot comment on a hypothetical
position.

5 TATEATR WAL : T TANNE
a %€ srg T9T fear g

SHRI R. S. SPARROW: In view of
the formula of organised labour, will
the Minister please explain as to what
is the attitude of the Government re-
garding the rural labour who do not
use coercive methods?

SHRI PRANAB MUKHERJEE: Sir,
I am afraid I cannot comment on the
attitude of the Government. I can
just inform the hon, House about the
decision of the ‘Government.

MR. SPEAKER: Do you want to
know about the decision?

SHRI XAVIER ARAKAIL: Yes, the
question is very important.

I have been consistently asking as
to what is the decision of the Govern-
ment regarding the unorganised sector
of the Jabour force, We are now fight-
ing with emotion for a section of the
organised sector and I would like to
know what is the decision. Please ex-~
plain it to the House.

(Interruptions)

MR. SPEAKER: Mr. Tiwari.

SHRI XAVIER ARAKAL: I am ver
much concerned about this question,
He is answering.



25  Oral Answers PHATLGUNA 7, 1903 (SAKA)

MR. SPEAKER: Has he not gnswer-
ed your question?

SHRI PRANAB MUKHERJEE: I do
agree with the hon. Member. I have
no hesitation in pointing out that un-
fortunalely in the gystem in which we
are living, those whg have more bar-
gaining power and those who can say
that they can stop the operation
of the wheels have got more,
But at the same time, that does not
mean that we should not fee] concern-
ed about those who have not got that
bargaining power and the entire ap-
proach of the Sixth Five-Year Plan,
particularly the re-emphasis on the
20-point economic programme is to
create a situation in which even the
unorganiseg sections are not denied
their rightful means.

MR. SPEAKER: DemocCracy means
the majority, the bulk of the peo~:
You have to care about them, you
cannot ignore them,

W Maw i . s
FHcefed WU FY 5% FF  wF
gF AR HT e § Tga 0
g ¥ fgnefw awi, o i &
TERHE TEETER WX G ¥ i
gt wifen g @ &1 arE W g
wEAY dgar o @& 7

MR. SPEAKER:; Now, question No.
88—M. Krishna Pratap Singh. Absent.
Thep, Question No. 89—Shrimati Usha
Prakash Chaudhari. She is absent,
Then Question No, 90—Prof. Ajit
Kumar Mehta.
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Assistance given by India to Other
Countries

*30. PROF, AJIT KUMAR MEHTA:
Wil] the Minister of FINANCE be-
pleaseg to lay a statement showing:

(a) whether it is a fact that on the
one hand India’s borrowings has been
steadily rising and on the other the
assistance extended by India to other
countries has been substantially on the -
increase;

(b) if so, the quantum of assistance -
given by India to other countries (with
names) during the last three years; -
and

(c) the extent to which India’s lend-
ings to other countries has affected .
India’s developmental programmes?

THE MINISTHR OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)-
While India’s borrowings have been .
arising in recent years to meet the
large developmental needs of the
country, its assistance to other count- -
ries, which is a fraction of India’s.
externa]l borrowing, has not increased
recenily.

(b) A statement ig laid on the Table
of the House,

(c) While it is true that this assist-
ance involves a measure of sacrifice on .
our part, it has to be remembered that
it is provided t, friendly countries
some of whom are close neighbours,
To the extent the assistance is provid. .
ed tp enable these countries to obtain
goods and services from India it also
promoteg our exports. India has been.
lending to friendly foreign countries.
mainly with a view tp helping them..
obtain goods and services from India.
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o wfwe gawe dgwr ;. wow
e, & e a@ T wgm, W
#Y & iy far oW wE €7 fr gar
w dgr W) e sEw g fear
ot 1 B wwwmd @ (a)
¥ ger §—

“the extent to which India’s lend-
ings to other countries has affected
India’s development programmes?”’

WHT T4 Y §S WAT Ag |
HaA! AERA TEEHT W@ T A AT
F& ?

MR. SPEAKER: The hon. Member
wants fo have reply to (c).

SHRI PRANAB MUKHERJEE: No,
it has not been affected. I have given
a full statement.

MR. SPEAKER: I do not think you
should pursue it. There is not much
substance in it.

st wfaw & qgm 0 @@
qa‘m%mﬁmﬁm% “ge
AT w‘*zq TAL @FEd’ |
% S wwa g & @ s
frr-fem o=l & fafe & o fet
= ¥ fala & afg v

SHRI PRANAB MUKHERJEE: Is it
possible to indicate a large pumber of
<commodities? I can give broad com-
modities——Engineermg, capital goods
and services, consultancy, technical
knowhow. These I have menioned.
But it is not possible for me to list
out the whole range of commodities.

uﬁm CWIT TEwr o
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w Tmm § #rf gfa g W aewreAr
§ e} T, g, @i,

WA W E ¥ T § |

SHRI PRANAB MUKHERJEE: It is
known to the hon. Members of this
House that Indla is one of the deve-
loping countries and is a poor country
so far as the per capita income or per
capita consumption is concerned. But
India has al“?ays taken a very positive
and leading role in fostering coopera-
tion among the developing countries.
Here 1 would like to refer particularly
to one of the observations which my
distinguished predecessor made while
taking part in discussion with the
World Bank, He pointed out to the
developed countries—“You are extend-
ing your assistance to us, the develop-
ing countries. It is in the garb of
promoting your exports. But we are
extending assistance to other develop-
ing countries. We are not merely {rans-
ferring our technology but also we are -
trying to help them to appropriate the
technology re-design and make It sui-
table to their own environient.” There-
fore. in that context, t large coopera-
tion among the developing coun-
tries by what you may call in techni-
cal term, South-South cooperation,
would no doubt be helpful and would
increase the coopieration. among the
developing countries.

Supply of Mirage War Planes by
France
+
*92 SHRI G. NARISMHA REDDY:
SHRI RESHMA MOTIRAM
BHOYE:

W:1l the Minister of DEFENCE be
pleased to state:

(a) \whether an agreement has beén
made with Government of France for
the supply of Mirage War Planes for

the Indian Army.

(b) if so, the terms of the agreement;
and

(c) financial implications thereof?
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THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a) tc
(¢). Negotiations with the concerned
French companies for sale and supply
of Mirage-2000 are still going on. No.
agreement has been signed with them.

SHR] G. NARSIMHA REDDY: May
I know whether it is a fact that the
first step for having a package deal
has already been taken with a Memo-
randum of Understanding having been
signed on 23rd January, 1982 at the
residence of Air Force Chief Air Mar-
shal Dalbagh Singh and by Jean
Martie a senior official in the Franch
Ministry of Defence and India’s
Defence Secretary, Shri P. K, Kaul?

SHRI R. VENKATARAMAN: There
is a difference between a Memorandum
of Understanding and an Agreement
between the Governments or the parties
concerned. This only details all the
areas in which we would I'ke to have
assisfance from each other. We have
detailed them and it has been initialled
for the purnose of further negotiations.

SHRI G. NARSIMHA REDDY: I
wanted to know yes or no, whether
this Memorandum of Understanding
has been signed.

SHRT R. VENKATARAMAN: Yes.

SHRI G. NARSIMHA REDDY: May
1 know whether there is a pressure
from Soviets who have been (ry'ng to
scuttle the Mirage Deal by offering
India MIG—27 whose capability is
still unknown and may I also know
whether Mirage—2000 which js under
consideration ig equal to F-16 which
Pak’'stan is going to purchase?

SHRI R, VENKATARAMAN: The
first suggestion that some country is
trying to scuttle this deal is incorrect.
As regards the second point, each one
of these aircraft has certain special
qualities and our assessment is that
Mirage—2000 has certain very attrac-
t've qualities for combat.

SHRI N. K. SHEJWALKAR: As re-

gards part (c) of the Question, the
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financial implications may be depend-
ing upon the agreement. But may we
know the number of planes that you
propose to have and an idea of the
amount which is inolved?

SHR] R, VENKATARAMAN: Before
any agreement is entered into or
signed, we cannot give these details.

Direct Taxes Pending Against Former
Rauleg

*94. DR, KRUPASINDHU BHOI:
Will the Minister of FINANCE be
pleased to lay a statement showing:

(a) the arrears of income tax, wealth:
tax, gift tax and estate duty pending as
on the 1st January, 1982 against the
former rulers who were formerly
drawing privy purses;

(b) the dateg since when these are
outstanding with the arrears of the
former rulers; and

(c) the steps taken ts recover the
same?.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SA-
WAI SINGH SISODIA): (a) to (c). Ay
statement is laid on the Table of the
House.

STATEMENT

(a) Information sought in the
question ig not available about all
the former rulers who were drawing
Privy Purses. Information ig collect-
ted quarterly about the tax arrears
in the cases of these former rulers
who were drawing privy purses of
Re. 1 lakh of more in 1971 and
against whom tax demand exceeding
Es, 10 lakhg were outstanding under
each tax. According to the infor-
matiopy presently i'vailéblg a8 on
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30.9.81, tax wise details of such ag gregate'arrears are given below:

~

(Rs. in lakhs)
Nature of tax No. of Taxin  Taxde- Gros
Former  arrears manded tax
Rulers butnot  demard
in arrears enforce- out-
able standing
on
30-9-81
1 2 3 4 5
Income-tax 7 82 33 250- 67 333 00
Wealth-tax 16 914-64 998 92 1913-56
Gift-tax 3 179 95 30-97 210 92
Estate Duty S 140- 69 36 12 176 81
(b) and (c). Assessee-wise infor- taxes, there is a definite scheme and

mation about Income-tax, Wealth-tax,
Gift-tax and Estate Duty demands is
given in the statements A, B, C and D,
placeq on the Table of the House.
[Placeq in Library. See No. LT—
3418/82.]

DR. KRUPASINDHU BHOI: The in-
formation for al] the ex-rulers is not
available though sufficient time wuas
given for answer. From the information,
it is noted that more than Rs. 26 crores
have been outstanding since long the
details of which have been supplied
and still all the cases are pending in
the court in defferent litigation cases.
What are the concrete steps the Go-
vernment is going to take to recover
arrears within a very short time so
that the Exchequer ig benefited?

SHRI SAWAI SINGH SISODIA: The
information regarding former rulers
who were drawing privy purses of Rs.
1 lakh or more in 1971 and against
whom tax demand exceeding Rs. 10
lakhs were outstanding under each tex
has been given and it has been laid
on the Table of the House.

Regarding what the procedure or the
scheme is there to realise the arrears,
according to the Income-tsx and other

the Section according to which the
Officers can take action and, action is
being taken,

The question of arrears generally
arises when they go in appeal and
obtain stay orders and, therefore, this
huge amount of arrears ig there.

WRITTEN ANSWERS TO QUESTIONS

News-Item Captioned “Fresh Pak Bid
to buy N-Plant”

*84, SHRI R. L. BHATIA;
SHRI SAJJAN KUMAR:

W1 the Minister of DEFENCE be
pleased to state:

(a) whether his attention hag been
drawn to the news-item captioned
“Fresh Pak bid to bup N-Plant” appear-
ing in the “Suntlay Tribune” Chandi-
garh dated the 31st January, 1982: and

(b) if so, his reaction thereto”

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a)
Yes, Sir,

(b) Government believes that the
circumstances which led to the termi-
nation of the Agreement by France
with Pakistan have not changed. Go-
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vernment are monitoring developments
in this regard.

Funds to Feed NCC Cadets

#*88, SHRI KRISHNA PRATAP
SINGH: Will the Minister of DEFENCE
be pleased to State:

(a) whether his attention has been
drawn to a news-item which appeared
in the ‘Times of India’, dated 5 Novem-
ber, 1981 under the heading ‘No funds
to feed N.C.C. Cadets’; and

(b) the details thereof and what
steps have been taken by Government
to ensure that N.C.C, activities continue
in the interest of national defence?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) Yes, Sir.

(b) The expenditure on messing of
N.C.C. Cadets, while attending the An-
nual Training Camps, is shared equally
between the Central and the Stlate Go-
vernments. 18 Camps, scheduled to be
held in Maharashira in November, 1981
had to be postponed necause of inade-
quacy of Messing Allowance. With the
concurrence of the State Government,
orders raising the Messing Allowance
of Cadets from Rs. 4.40 to Rs. 7 per
head per day were issued subsequent-
ly and all the postponed camps have
since been held.

Savingy by Housewives

*89. SHRIMATI USHA PRAKASH
CHAUDHARI: Will the Minister of
FINANCE be pleased to state:

(a) whether any survey or study
has been made about the housewives
who keep savings without their hus-
band’s knowledge;

(b) if so, what is the average secret
savings of housewives and wiveg with
jobs; and

(c) whether the banks have evolved
or propose to plan a scheme to mop up
savings kept by housewives, working
wives, wives with jobs, non working
wives and part time working wives, if
so. the details thereof?

FEBRUARY 26, 1982

Written Answerg 36

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) No,
Sir. ’

(b) Does not arise,

(¢) While no special deposit schemes
as such have been evolved by the
banks for mopping up savings of house-
wives the existing schemes such as
Savings Accounts, Recurring Deposit
Accounts, Reinvestment Accounts,
Cash Certificates etc. are taken benefit
of ing or not.

Credit Deposit ratio of Nationalised
Banks in Gujarat

*91. SHRI R. P. GAEKWAD: Wwill
the Minister of FINANCE be pleased
lo slate:

(a) whether the Gujarat Government
had urged upon the Centre to increase
advances by nationalised banks in the
State to raise the credit deposit ratio;

(b) whether it is a fact that the
Credit deposit ratio of Gujarat is very
low and if so, how does it rank among
the States in this respect; and

(¢) the details of steps proposed to
be taken to step up the flow of credil
and expand bank ranches in the
State?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (¢)
It is learnt that at a meeting with.the
Senior Executives of public sector
hanks, held on January 29, 1982, the
Finance Minister of Gujarat had ur-
ged the banks to increase advances in
State to raise the C:D Ratio so that it
could reach the national level ratio.

Ag at the end of December 1980, the
C:D Ratio (as per sanction) of the
Scheduled Commercial Banks in Guja-
rat was 58.1 per cent as compared to
the overal]l average of (6.9 per cent for
the banking system as & whole. In
terms of C:D Ratlo, Gujarat ranked
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13th among all the States and the
Union Terr:tories, It has to be appre-
ciated that this ratio is only one of the
indicators of deployment of total credit
in a State.

Banks continue to increase the flow
of credit in the State of Gujarat
through large deployment of credit in
the priority sectors, particularly in
Sectors not predominently assisted by
the Cooperative Credit Structure, Ex-
tension of Integrated Rural Develop-
ment programme to all the Community
Development Blocks and formulation of
viable schemes by the State authorities
for the weaker sections and the invol-
vement of the banks in their implemen-
tation is also expected to increase the
flow of credit in Gujarat, The State
Govt. are also reported to have set up ¢
number of corporations guch as Tribal
Development Corporation, Scheduled
Castes Economic Development (orpo-
ration, Rural Development Corporation
and so on. Formulation and Implemen-
tation of viable schemes by these cor-
porations is also expected ty lead to
larger increased flow of credit in Guja-
rat State. Atlention ig also being paid
to the extension of branch network in
Gujarat, As at the end of September,
1981 there were 2372 branches of com-
mercial banks in Gujarat, providing a
coverage ratio of ] branch for 14000
pecple, on an average against the
national average of 1 branch for 19000
people. In the rural/semi-urban areas
also 1692 branches provided a coverage
ratio of 1 branch for 16000 people in
Gujarat which was much Dbettier
than the national average of 1 branch
for 22000 people. As at the end of Sep-
tember 1981, banks had 115 licences/
authorisation in hand for opening
branches in Gujarat. In terms of
the branch licencing policy for the
years 1982—85, the Reserve Bank aim
to permit in consultation with the State

Govts. concerned, banks to open bran-
ches at rural/sem'-urban centres in
underbanked pockets so as to achieve a
population coverage of 1 branch for
17000 people (1981 census) for which
the State Govt. have been addressed,

Trade and Joint Ventures with China

+93. SHRI SANTOSH MOHAN DEV:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that a Chinese

Delegation visited India during 1981
and held dlscussions with Indian en-
trepreneurs about facilities available
for foreign invesment, in India;

(b) whether any positive steps are
envisaged for opening up of trade and
formulation of proposals on joint ven-
tures; and

(¢) if so, the detailg thereof?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
to (¢). No Chinese Delegat.on visited
the country for negotiations relating to
trade or investment. [Inwever a team
of three officers of the China Council
for Promotion of International Trade
undertook a study tour under the aus-
pices of the UN Centre on Trans-
national Corporations. It vi-iled New
Delhi from the 17th to 27th December,
1981 to get an understanding of matters
connected with technology transfer,
polcies, procedures and legel machi-
nery for settlement of disputes.

Editional Captioned “llot Air on
Toursim”

*95. SHRI HARINATH MTSRA. Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to lay a state-
ment showing:

(a) whether Government's attention
has been drawn to the editorial com-
ments of the ‘Indian Express in its
issue dated 6 January, 1982, under the
caption: “Hot air on tourism”;

(b) whether in termg of visitors only
50,000 more people visited India last
vear compared to 1980—8.5 lakhs
against 8 lakhs, or just about 6 per
cent more;

(e) (i) what according to Govern-
ment information have been the latest
figures of visitors for—(1) Bahamas,
(2) Singapore, (3) Hong Kong, (4)
Japan, (§) Thailand, (8) Talwan and
(7Y South Korea; and (ii) ig it a fact
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that each of these countries attracts
more tourists than does this country;
if so. the reasons for thé same; and

(d) what concrete steps have heen
taken/proposed to attract increasingly
iarger number of tourists from all over
the world and thug earn more foreign
exchange?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P. SHAR-
MA): (a) and (b). Yes, Sir. During
1981 a total of 853, 148 international
tourists visited India recording am in-
crease of about 53 thousand (or 6.6 per
cent) over the preceding year. The
foreign exchange earnings from
fourism for the year 1981 are provi-
sionally estimated at RS. 564 crores at
current prices recording an incregse of
17 per cent.

(¢) (i) According to World Tourism
Organisation, the figures of visitor/
tourist arrivals for the year 1980 in
respect of the following couniries
were ;—

(In lakhs)
(i) Bahamas 11.81
(1) Singapore 25.62
(iii) Hong Kong 22.79
(iv) Japan 8.44
(v) Thailand 18.47
(vi) Taiwan Tr.11
(vii) South Korea 9.76

(ii) While in absolute numbers the
above countries received more fourists
than. India in 1980, the average dura-
fion of stay in India of tourists was
much higher. For instance tourists

spent a total of 20.35 million nights.

in India (average stay 25 days) as com-
pared to 9.48 million nights (average
stay 3.7 days) in Singapore and 8.20
million nights (average stay 3.6 days)
in Hong Kong.

(d) While the development and pro-
motion of tourism are a continuous pro-
cess, the following specific measures
were taken during 1981:—

1. The concept of travel circuits
was finalised and 6} circuits covering
441 tourists centreg were identified
for intensive developmeut in an inte-
grated and phased manner, by pool~
ing the available resources in the
Central, State and private sectors.
These tourist centres include winter
sports places, beach resorts, Wild
Life Sancluaries, places of cultural
interest and such other places of
tourist attraction.

2. During the year, 20 new hotels
were approved adding 916 rooms
bringing the total to 22,300 rooms in
hotels approved by the Central De-
partment of Tourism. Thirty-Five
hotels were also classified during the
year and 28 new hotel projects given
approval. These projects when com-
pleted will add another 3873 rooms
to the existing capacity. Applications
for raising Euro-dollar loans were
also approved in the case of two
Asiad hotel projects.

3. In order fo step up promotional
efforts undertaken overseas, a review
was made of three overseas “Opera-
iions”, a scheme under which the
Department of Tourism offices over-
seag and Air India collaborate in
tourism promotion overseas, The
three regions whose working was
reviewed were “Operation Australa-
sia”, “Operation Europe” and “Ope-
ration U.K.”.

4. The Indian Airlines added two
Boeing 737s to their fleet in 1981.

5. During the year, Air India
also embarked upon an expansion
programme and doubleq frequency
to Australia with twice-a-week
service.

6. Another major step taken by
Air India for promoting Buddhist
pilgrim trafic from Japan in parti-
cular was a joint venture poject with
the Hokke Clube of Japan and the
Hotel Corporation of India, a subsi-
diary of Air India, for constructing
Japanese style hotels, one each at
Kushinagar and Rajgir.
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7. For the promotion of chartersin
order to substantially increase the
volume of tourist traffic, a Charter
Committee has been constituted in
the Ministry with the object of

giving a positive direction to the
development of charter trajc to
India.

8. To create and improve ameni-
ties/facilities for tourists at various
airports in India, Airport Advisory
Committees were
1981.

9. In order to remove congestion
at international airports causing de-
lays in quick clearance of tourists,
the expansion of tht international ter
minal building at Bombay Airport
"has been initiated as also a new
building is under construction for
international traffic at Delhi.

Implementation of recommendations
of Tandon Committee on ' Export
Strategy

*96. SHRI K. RAMAMURTHY: Will
the 'Minister of COMMERCE be
pleased to state:

(a) whether the Committee to
screen the Tandon Committee’s Re-
port on the expor; strategy for the
Eighties has submitted itgs report and
if so, the action taken thereon;

(b) six recommendations of the
interim Report of Tandon Committee
that have been implemented; and

(c) when the remaining 85 recom-
mendations of the Tandon Committee
will be implemented

THE MINISTER OF STATE OF
COMMERCE (SHRI SHIVRAJ V.
PATIL): (a) The Report of the
Committee on Export Strategy for
the 80 was submitted to the Govern-
ment in January 1981, Ministry of
Commerce has completed a prelimi-
nary examination of the report and
a Committee of Economic Secretaries
has been constituted to take a final
decision on the Committee’s recom-
mendations.

reconstituted in
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(b) Apart from the six important
recommendations of the interim re-
port, which were repeated in the
final report, 12 other recommenda-
tions have already been implement-
ed. A statement showing the re-
commendations which have been im-
plemented is placed on the Table of
the House,

(c) A final view on all the re-
commendations will be taken after
consideration by the Empowered
Committee.

Statement

A list of Recommendations of the
Tandon Committee which have alrea-
dy been implemented

1. A special favourable view
should be taken about industries lo-
cated within  Metropolitan limits
and standard urban area limits that
are in a position to produce for
export. .

2. Once an industrial undertaking
is licensed for a product under a
generic discription, rny variation of
the product arising from a change
in the position or otherwise should
also be deemed to be concerned un-
covered under the license.

3. Since September, 1975. a list of
15 industries was allowed automa-
tic expansion in registered or U-
censed capacity to the extent of §
per cent per annum or 25 per cent
in a Five Year Plan period, The
list should be enlarged except in
the case of MRTP and FERA com-
panies which should be subject to
Task Force discipline.

4, Export production should be
encouraged in industrial undertak-
ings, including MRTP companies,
notwithstanding the restriction in
terms of licensed capacity, the li-
censed capacity restrictions should
be applicable only in relation to
domestic production and distribu-
tion.

5. While determining the domin-
ance of undertakings, production for
export should be kept out, and for
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this purpose appropriate revision of
the definition in the MRTP  Act
should be made.

6. As projects exports are going
to become important for engineer-
ing exports in the 1980s, and as
such export require large financial
resources, some special financing
arrangements will have to be con-
sidered, Such arrangements could
avail of the Euro-dollar markets
where India enjoys high creditabi-
lity, proposed EXIM Bank should be
equipped to meet the financial re-
quirements of projects angd service
exporters adequately.

7. For increasing exports of con-
sumer like radio receiver, tape re-
corders, cassettes, TV and public ad-
dress system design changes should
be encouraged, adequate production
and testing facilities provided and
quality technology be upgraded.

8. Liberal and concessional finance
should be made available to the
industry for production of a high
value leather manufactures. Ex-
ports of sophisticated products like
fashion shoes, leather garments, lea-
ther woollen garments, jackets,
overcoats and fashion textiles gar-
ments etc. should be encouraged
through foreign technical collabo-
raton and marketing arrangements.
The emphasis on higher unit value
items is necessary to circumvent the
present restrictive measures which
are aimed at restricting quantities
and not the value of imports by
developed countries.

9. Suitable schemes should be
revived for exports of gold and
silver jewellery with minimum va-
lue addeg stipulation and provisions
for import of gold. Fluctuations in
the price of gold should not be an
impediment for jewellery exports
and the policies followed by jewellery
exporting countries like Italy, Spain
Hong-Kong, ete. should be studied
in depth for implementation in
India.

10. There is a ceiling on weaving
capacity. The creation of additional
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capacity and specific export tar-
gets may be  considered. Public
sactor NTC mills should be geared
io play a more important role in
promoting exports of textile,

11. Imports of wide-width looms,
terry loom and other sophisticated
processing machinery of width bet-
ween 10” and 100” for producing
such varieties ag canvas, terry to-
wells, pillow covers, bed sheets and
other made-up goods which  have
a large demand abroad should be
allowed exclusively for exports.

12. Import duty on raw wool
should be abolished or reduced to
encourage exports of woollen tex-
tilcs and carpets.

13. The locationa]l Policy contained
in Industrial Policy Statement
of December, 1977 should be mod-
fied to table consideration of cases
justified by eircumstances such as
sickness, fuller utilisation of capa-
city, diversification of production,
induction of new technology, econo-
my, benefit of industries. etc.

14 Income and  purchase from
Indian Joint Ventures aboard can
be a substantial new source of inflow
of foreign exchange. A detailed
plan should be prepared for in-
creasing Indian industrial iavestment
abroad as an integral part of our
export strategy. It will require per-
missive approach to investments and
movement of personnel ete., bor-
rowing in international money mar-
ket, import of technology and
equipment, where the Indian techno-
logy counterpart is not sufficiently
advanced.

15. An evolving fund should be
created at the level of the National
Bank of Agricultural and Rural De-
velopment (NABRD) to provide
soft loans to expori oriented crops.

16. A small group should continu-
ally monitor, simplify and stream-
line procedures and offer exporters
help to solve their procedural pro-
blems,
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17.In order to encourage ex-
port orientation of production, the
investor must have the assurance
that export policieg shall be reason-
ably stable and that production for
exports would be advantageous to
the producer. To this end, export
policies should enjoy a degree of
stability over the period of the plan.

18. Monitoring and evaluation of
exports by public sector undertak-
ing should be undertaken by the
Ministry of Commerce.

Cancellation of IA’s flights

*97. SHRI XAVIER ARAKAL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state: :

(a) how many fights of Indian Air-
lines were cancelled in the years
1980-81 and 1981-82; and

(b) what were the reasong for can-
cellation and steps taken by the Air-
lines to provide alternative flights to
and fro?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A.P.
SHARMA): (a) Out of 87,787 and
66,884 total flghts during 1980-81 and
1981-82 (upto December, 1981) 1512
and 856 respectively were cancelled.

(b) Out of the total flights cancel-
led during the years 1980-81 and
1981-82 (upto December, 1981) 0.1 per
cent and 0.06 per cent respectively
were cancelled due to the reasons with-
in the control of Airlines, The re-
maining cancellations were due to bad
weather condition and some miscella-
neous and consequential reasons.

In the cases of cancelled flights all
efforts were made to accommodate
passengers on alternative flights.
Whenever possible, additional flights
Were operated and planned diver-
sions. were carried out to re-route
the stranded passengers to iheir des-
tinations, '
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Discussion with IMF team on budget
#100. SHRI SUNIL MAITRA:
SHRI SUDHIR KUMAR
GIRI:

Will the Minister of FINANCE be
pleased to state:

(a) whether the IMF team  held
discussions with Government, about
the frame-work of the budget;

(b) whether such discussions with
the IMF on the budget was part of
the conditions for obtaining 5 billion
SDRs from the fund; and

(¢) the details thereof?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
No, Sir.

(b) No, Sr.

(c) Does not arise, sc

Madurai as an entry point from Sri
Lanka and South East Asia

*101. SHRIMATI SUSEELA GOPA-
LAN: Will the Mnister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether Govtrnment are think-
ing to make Madurai as an entry
point from Sri Lanka and South East
Asia; and

(b) if so, details thereof?
THE MINISTER OF TOURISM

AND CIVIL AVIATION (SHRI A.P.
SHARMA): (a) No, Sir.

(b) Does not arise.

Take-over of sick textile industries
*102. SHRI SOMNATH CHATTER-
JEE:
SHRI NIREN GHOSH:
Will the Minister of COMMERCE
be pleased to state:

(a) whether in view of the crisis
faceq by the Textile industry in the
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country, Government are considering
to take over sick textile industries;

(b) if so, when and the details
thereof;

(c) steps taken by Government in
this regard; and

(@) if no steps have yet been taken
the reasons thereof?

THE MINISTER OF STATE OF
COMMERCE (SHRI SHIVRAJ V.
PATIL): (a) No. Sir.

(b) and (c). Oo not arise.

(d) Action. only when necessary
and justified, is taken in the light
of the policy guidelines of Govern-
ment or take-over and nationalisa-
tion of sick industrial units.
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Insurance of Persons working in
Circus

925. SHRI PIUS TIRKEY: Will the
Minister of FINANCE be pleased to
state: '
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(a) is it true that the persons wor-
king in a Circus are not insured by
Life Insurance Corporation;

(b) if so, the reasons for not in-
suring the circus artists and workers,
while all other categories of persons
are insured by Life Insurance Corpo-
ration;

(¢) have Government received any
representation from the employees of
circus companis to this effect; and

(d) what action hag been taken

thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a)
No, Sir.

(b) Does not arise.
(¢) No, Sir.

(d) Does not arise,

Making synthetics a common 1an’s
Apparel

926, SHRI R. L. BHATIA: Will the
Minister of COMMERCE be pleased
to state:

(a) whether his attention has been
drawn to the news-item captioned
“Indusry  Scene-Clothing the poor
wth Synthetics” appearing in the
Business Standard, Calcutta dated 1st
February, 1982;

(b) if so, his reaction thereto; and

(c) whether. while endeavouring to
make it a common man’'s apparel,
Governmeny propose seeing that the
highly profit-oriented line of produc-
tion of man-made fibres and yarn is
made to reduce its production costs
and margin of profit so as to ensure
that the real benefit accruing as a re-
sult of proposed review of the fiscal
levies passes on to the common man
also?

THE DEPUTY MINISTER IN THE
VINISTRY OF COMMERCE (SHRI
P, A. SANGMA) (a) Yes, Sir,
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(b) and (c). The Textile Policy
announced on 9th March, 1981 pro-
vide for review of fiscal levies on
man-made fibres in order to give
effect to (he multi-fibre policy. A
Committee under the Chairmanship
of Secretary, Revenue, Ministry of
Finance was set up to carry out the
review. Textile Policy statement also
provides for expansion of domestic
production base for such fibres and
yarns, so that they are produced at
the lowest possible prices, Further
the prices of such fibres and yarns
are monitored regularly by the Tex-
tile Commissioner. Cost studies to
determne the fair prices of such yarns
and fibres are also carried out from
time to time by B.I.C.P. and the Tex-
tile Commissioner. Indigenous produts
have now to compete with imports
which have been allowed on OGL
for such fibres and yarns. This helps
in controlling prices and is likely to
improve production efficiency.

Technical service centres for power-
looms

-

927, SHRI MATILAL HASDA: Wil
the Minister of COMMERCE be plea-
sed to state:

(a) whether there is any proposal
to sanction more technical service
centres for powerlooms;

(b) if so, when and the Stale-wise
details thercof; and

(¢) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) Yes, Sir.

{b) and (c). State-wise detailg hav-
ing regard to areas of powerloom
concentration cannot be finalised yntil
the State Governments make avail-
available suitable buildings for the
purpose, w



53  Written Answers PHALGUNA 7, 1903 (SAKA) Written AnswWers 54

Loan application recelved by A.R.D.C.

from Tamil Nadu Government

928. SHRI D. S. A, SIVAPRAKA-
SHAM: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether the Agricultural Refin-
ance and Development Corporation
has received any adplication for loan
from Tami] Nadu Government and
other institutions in Tamil Nadu dur-
ing the year 1980-81;

(b) if so, the details of the loan
sought, name of the applicant and
the purpose of the loan in each case;
and

(¢) how many loan  applications
have been sanctioned and how many
are pending?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a)

to (e). The Agricultural Refinance
and Development Corporation (ARDC)

- does not provide loan assistance to

any State Government. The financial
assistance of ARDC for agricultural
development is in the nature of refin-
ance facilties and is provided by way
of loans to commercial and coopera-
tive banks against specific schemes of
development submitted by these ins-
titutions.

Th schemes sanctoned by ARDC to
these institutions are for minor irri-
gation, farm mechanisation, planta-
tion and horticulture, dairy, poultry,
sheep breeding, fisheries. gobar gas,
Integrated Rural Developmnt Prog-
ramme (IRDP) and rural electrifi-
cation, A summary position of these
schemes received from these instifu-
tions and sanctioned to them during
1980-81 (July-June) is given  be-
lIow:—

(Rs. in lakhs)
Sanctioned
Financial institution No. of  Rcfinance No. of  Refinance
schemes  sought Schemes
m (2) 3) (4) ()
Tamil Nadu State Land Development Bank . 22 469-08 21 417-25
Commercial Banks 122 106077 83 45610
TorAL . 144 1529 80 104 873-35
Multi Banking schemes like IRDP, rural clectrifi-
cation etc. . . . . . . 44 148210 42 1198-02
188 3011-90 146  2071-37

The number of schemes pending
clearance are only 42, These have
been received recently and required
particulars are awaited from the con-
cerned Financing Banks Government
Departments.

Branches of State Bank of India in
Bihar

929, SHRI RAMAVATAR SHAS-
TRI: Will the Minister of FINANCE
he pleased to state:

L
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" (a) the total number of branches
of the State Bank of India in Bihar
during 1979-80 and 1980-81;

(b) the total number of staff of all
categories namely Sr, Management,
Jr. Management, Clerical and Class
IV staff during 1979-80 and 1980-81;

(c) total amount spent for the wel-
fare of the staff during 1979-80 and
1980-81;

(d) number of holiday homes and
other such resorts available in the
State of Bihar; and

(e) in case no holiday home has
been opened so far and there is no
comprehensive blueprint for staff wel-
fare activities, the reasons therefor
and the stepg proposed to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
number of branches of State Benk
of India in Bihar, at the end of the
year 1979, 1980 and 1981 year-wise
were as under:—

As at the end of No. of Branches
1979 . . 458
1980 . . 570

June 1981 . . 577
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(c). The approximate amount spent
for the welfare of the staff was as
under; —

For the Calender Year Amount

Rs. in lakhs)
1979 . . 5-40
1980 . . 610
1981 . . 6-80

(b) The total number of employees
of the bank in Bihar were as under:

As at the end of No. of employees
1979 . . 11049
1980 . . 11946

June 1981 . . 12192

(d) and (e). Employees in the State
of Bihar like their counterpart else-
where are entitled to avail of the com-
prehensive staff welfare facilities pro-
vided by the Bank, There are, how-
ever, no holiday homeg located in the
State of Bihar.

Export of Onions

930, SHRI MOHAN LAL PATEL:
SHRI NAVIN RAVANI:

Wil; the Minister of COMMERCE
be pleaseqd to state:

(a) the total quantity of onions ex-
ported during the year 1981;

(b) the quantity exported from each
onion growing State;

(¢) through which agency the ex-
port was made;

(d) the rate of onions purchased
from each onion-growing State;

(e) whether it ig a fact that the rate
paid to Gujarat is less than the rate
offered to others; and

(#) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA):

(a) The total quantity exported
during the year 1981 was 164 lakh
tonnes. ‘

(b) Detailed statistics with regard
to State-wise procurement of Onions
for export purposes are not maintain-
ed by the Government, _

(c) Export is canalise?i through
NATFED, ‘
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(d) Data with regard to the rates

at which onions are procured for ex-

; port purposes ig not maintained by
Government,

(e) and (f) NAFED did not pur-

‘hase onions from Gujarat for exports

" as these were not generally accept-
able to the foreign buyers,

Consultancy Export

931, SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
COMMERCE be pleased 10 gtate:

(a) whether India is making a dent
in the consultancy market abroad;

(b) if so, the details of the eonsul-
tancy exports during 1980-81; and

(c) the names of the major compa-
nies which have contributed to con-
sultancy service abroad during this

§ period?

THE DEPUTY MINISTER IN THE
. MINISTRY OF COMMERCE (SHRI
P. A, SANGMA): (a) Yes, Sir,

(b) India exported consultancy ser-
vices to a number of developing coun-
tries of West Asia, South East Asia,
Africa, ang Latin America, ag well as
to some developed countries of West
Europe and America, The export in-
cludes Architectural and managerial
services for civil comstruction work;
preparation of feasibility reports,
technical and managerial services for
engineering projects and consultancy
services for agricultural development,
The total earning from the export
during 1980-81, of consultancy gervices

; are expected to be Rs, 22 crores ap-
, Proximately.

(c) A list is enclosed.
Statement

LIST OF MAJOR COMPANIES

WHICH HAVE OBTAINED CONSUL-

. TANCY SERVICES CONTRACTS
ABROAD

L, M/s, A. F. Ferguson & Company,
Bombay,

13. M/s Howe (India)

2, M/s. Agriculture Finance Corpo-
ration, Bombay,

3. M/s. Associateg Cement Compa-
ny, Bombay,

4. M/s_ Birla Brothers Pvi. Ltd,
New Delhi,

5. M/s. Computronics India, New
Delhi, .

6. M/s, Consulting Engg, Services
(I) Pvt Ltd, New Delhi.

7. M/s, Desein (New Delhi) Pvt,
Ltd., New Delhi,

8. M/s, Development Consultants
Pvt_ Ltd,, Calcutta,

9. M/s, Electronics Trade and Tech-
nology Development Corporation
Ltd., New Delhi,

10. M/s, Engineers India Ltd, New
Delhi,

11, M/s. Bibrotech Engineerg and
Manufacturers, Kanpur,

12. M/s, Hangal Paper Consultants
Pvt, Ltd., New Delhj,

Pvt. Ltd.,
New Delhi.

14, M/s. Indian Hotels Co, Ltd, Bom-
bay,

15, M/s. M. N, Destur & Co. Pvt, Ltd,,
Calcutta,

16. M/s. Interocean Shipping Co .
New Delhi.

17. M/s. MECON Ltd., Ranchi,

18, M/s. National Industrial Deve-
lopment Corporation Ltd,, New
Delhi

19-M/s, Powergas India Ltd., Bom-
bay.

20. M/s, Rail India Technica) g
Economic Services Ltd, New
Delhi

21. M/s. Tata Burroughs Ltd, Bom-
bay.

22. M/s, Tata Consulting Engineers,
Bombay.

23, M/5 Tata Consultancy Services.
Bombay,

24, M/s. Water & Power Consultancy
Services (India) Lid, New
Delhi.
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25. M/s, HMT (International) Lid,,
Bangalore,

26. M/s. Fertiliser
Development)
Delhi.

217, M/s, Bharat Heavy Electricals
Ltd.,, New Delhi.

28, M/s, Simon Carves India Lld.,
Bombay,

29 M/s. Agrima Project Engg. &
Consultancy Services Ltd., Beni-
bay.

30. M/s. Prica Water & Co., Cal-
cutta.

(Planning and
India Ltd,, New

Visit of Indian Delegation to Latin
American countries

932, SHRI DAULATSINHJI JA-
DEJA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether any Indian Delegation
hag visited Latin American countries
recently to explore the potentlalities of
expansion of trade and economic rela-
tions between those couniries and
India:

(b) the names of members of dele-
gation;

(c) the names of the Latin Coun-
tries visited; and

(d) the outcome thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P, A. SANGMA): (a) A delegation
led by Shri Pranab Mukherjee, the
then Commerce Minister visited
Argentina and Brazil in the last week
of July, 1981.

(b) and (c) A list of the members
of the delegation is attached,  All
these members visited Argentina to
participate in the Conference of Indian
Heads of Mission of Latin American
region held on July 27-28, 1981 at
Buenog Aires presided over by Com-
merce Minister, On way back to India
only five members of the delegation
listed at serial Nos, 1 1o 5 visited
Brazi} from July 29th to 31st, 1981 for
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trade talks with Brazilian authetities
on matters of mutual interest.

(d) A trade agreement was signed
with the Govt, of Argentina, Wide
ranging discussions were held on de-
velopment of twg way trade, partici-
pation in third-country projects, pos-
sibilities of joint ventures, operatioz
of credit line and improvement in
shipping services with the Govern-
ments of Argentina ang Brazil, In the
Heads of Mission Conference the ex-
isting leve] of trade was reviewed and
potential areas for improvement of
trade between India and the Latin
America region were identified

Statement

LIST OF MEMBERS OF INDIAN

DELEGATION LED BY COMMERCE

MINISTER TO THE HEADS OF MIS-

SION CONFERENCE OF LATIN

AMERICAN REGION HELD AT

BUENOS AIRES (ARGENTINA) ON
JULY 27-28, 1981

1, Shri Pranab Mukherjee, Minister
of Commerce Leader

2, Shrj P. K. Kaul, Commerce Sec-
retary.

3. Shri §, Gopalan, Joint Secretary.
Ministry of Commerce,

4, Shri C. M. Vasudev,
Director, Ministry of Commerce,

5. Shri S. V. S, Juneja,
Additional Secretary,
Department of Economic Affairs.

6. Shri M. C, Gupta,
Joint Secretary,
Department of Heavy Industry,

7. Shri Deb Mukharji,
Director,
Ministry of External Affairs,

8, Shri Vikram Prakash,
Chairman,
Projects & Equipments
ration.

9, Shri M., Barretto,
Commercial Director,
Air-India.

Corpo-
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10, Shri H M, Kaul (dealing with
USA/Canada)
Resident Director,
Air-India,
11, Shri J. P, Andrade,
Deputy Director,
International Relations,
Air-India.
12, Admiral R, K, S, Ghandhi,
Vice Chairman and Managing
Director,
Shipping Corporation_
13. Shri J. K. Mehta,
Director,
Liner Service,
Shipping Corporation of India,
14, Shri M, L., R, Punja,
Executive Director,
Industria; Development Bank ol
India.

15. Shri T. A, S, Balagopal,
Industrialist (representing
EEPC)

16, Shri Vinod L. Doshi,

Vice President,
AIEL

17, Shrj Jagy Tanna,
Chairman,
Gujarat State
tion,

Export Corpora-

Petro-Dollar  Assistance for Deveop-

ment Projects

833. SHRI B. V, DESAL: Will the
I\;Ilmster of FINANCE be pleased to
state: )

(a) whether it is a fact that a num-
ber of States are planning fo send de-
legations to Gulf to explore the possi-
bilities of securing petro-dollar assis-
tance for development projects;

(b? if so, whether any directive
Wwas issued by the Centre ty the States
in this regard; and

(¢) how many States have so far
sought the Gulf petro<dollar sid and
the projects for which loan has been
9btained and what are the conditions
imposed by the loan-~givers?

~THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (&)
Yes, Sir, Some State Governments
expressed their desire tg send delega-
tions to the Guls to seek assistance in
terms of the facility created for Oil
Exporting Developing countries,

(b) Suitable guidelines have been
issued to the State Governments em-
phasising the need to secure such as-
sistance within the context of Plan
allocations and also the need to under-
take adequate preparatory work be-
fore delegations can be sent for nego-
tiations.

(¢) While some projects are under
varioug stages of n egotiations or dis-
cussion, no firm proposa) has yet been
submitted to the Centre seeking ap-
prova]_

Nationalisation of Vijay Manufactur-
ing Private Limited, Badnera.

934, SHRI R. K. MHALGI: Will
the Ministe; of COMMERCE be pleas-
ed to state:

(a) whether Government have
taken a decision to nationalise the
Vijay Manufacturing Private Limited,
Badnera, District Amaravati (Maha-
rashtra State);

(b) if w0, the details thereof and
when the decision has been taken; and

(¢) if not the smecific reasons for
the delay and when the decision is
likely to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA): (a) to (¢). Gov-
ernment of India have informeq the
Government of Maharashira that the
latter is legally competent to nationa-
lise industrial undertakings. It js for
the Government of Masharashtra to
take further action, i any, in the
matter. ' :



63 Written- Answers

Indian Cardamom Facing Competition
in International Market

985, SHRI S, B, SIDNAL: Will the
Minister of COMMERCE be pleased
to state:

{a) whethey it ig a fact that Indian
cardamom is facing stiff competition
in international market from Guate-
mala;

(b) whether Government propase to
make reduction in the export prices
of cardamom by way of tax exemp-
tion and give suitable cash incentive
to enable India to compete with Guate-
mala in the World market; and

(¢) if so, the details thereof?

THE DEPUTyY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA): (a) Yes, Sir.

(b) and (c) The Cardamom Board
has suggested some measures in this
regard, which include reduction/aboli-
tion of sales tax with the co-operation
of the concerned State Governments
extension of cash cempensatory sup-
port etc. These measure are under
examination. The following measures
have been/ are being taken to hboost
cardamom exports:

(i) A trade promotion office of
the Cardamom Board has
been established ‘at Bahrain to
collect at transmiy market in-
telligence on cardamom and
undertake market promotion
activities in the core middle
east market,

(ii) Production of expor{ opromo-
tion literature,

((m) Efforts to form a Cardamom
- Community of Producing
Oountries, namely India, Sri
Lanka, Tanzania and Guale-
mala,

(iv) Market promotion activities
witp, assistance under ITC/
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SIDA and Market Develop-
ment Assistance Programiues.

w) Sales-cum-study Delegation
for Cardamom in the Middle
East,

(vi) Projects for publicity cam-
paign in the Middle East
through production of T.V.
Films, :

Setting up C.S.D. Canteens at Head-
quarters of Districts having large
number of Ex-Servicemen

936, PROF, NARAIN CHAND PA-
RASHAR: Will the Minister of DE-
FENCE be pleased to state:

(a) whether Government have re-
ceived any request for setting up
C.S.D, canteens at such District Head-
quarterg in Himacha; Pradesh, Pun-
jab, J&K, Haryana and Rajasthan,
where a large number of ex-service-
men are residing;

(b) if so, the action, taken by Gov-
ernment on this request and the
names of the District Headquarters in
these States, where such -anteens al-
rady exist; and

(c) if not, the likely date by which
these canteens would be set up?

THE DEPUTY MINISTER IN “THE
MINISTRY OF DEFENCE (SHRI K.
P, SINGH DEO): (a) Yes, Sir, Some
requests have been received from ex-
servicemen’s organisations/ex-service-
men’s leagues from the States of Hi-
machal Pradesh, Punjab, Haryana and
Tamil Nadu for permitting them to zet
up canteeng to trade in goods to be
made available from the Canteen
Stores Department's Storage Devots,

(b) and (¢ It is not possible to
permit ex-servicemen’s organisatiors/
ex-servicemen’s leagues to establish
canteens to deal in Canteen Stores
Department's goods as such. goods
which have elements of excigse and
sales tax concessions can be allowed
to be traded only by those organisa-
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tions which are under the direct ad-
ministrative control of the Ministry of

Defence/Armeq Forces Headquarters,
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Export of Coal to Korea

938. SHRI HARIHAR SOREN: Wwill
the Minister of COMMERCE be pless-
ed to state:

(a) whethar Government have taken
a decision o export coal to Korea:

(b) if s, the total quantities of coal
proposed 1o be exported to that coun-
try annually;

(¢) the cxnccted time from which |
the coal experts to Korea will be
started; and

(d) the detail; thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P, A, SANGMA): (a) Yes Sir.

(b) to (d). Negotiations are going
on between MMTC and South Korea
cn the subject,

Defaulting Public Sector Companies in
Foreign Project Contracts

939. SHRI ARJUN SETHI: Will the
Minister of COMMERCE be pleased
to state what are the details of the
size of the foreign project contracts in
respect of which public sector compa-
nies have defaulted Aduriag the year
1980-81?

THE DEPUTY MINISTER IN THE

" MINISTRY OF COMMERCE (SHRI

P. A. SANGMA): Informationis being
collected from the concerned sources
and will be placed before the House.

Loan by nationalised banks to small
sca’e units in Bangalore

940, SHRI S, M. KRISHNA: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that due to
paucity of aid and loans from nationa-
lised banks scores of smalj scale units
in Bangalore and elsewhere in Kar-
nataka are falling sick; and
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(b) if so, whether some instructions
are proposed tg be given to these
banks in this regard and save these
units from closing down?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b), According to available datg in
respect of sick small scale industrial
units in Karnataka as at the end of
December 1979, 954 small scale indus-
trial units financed by the pubiic sec-
tor banks were sick with an outstand-
ing of Rs_ 21.10 crores, The informa-
tion received by the Reserve Bank of
India from the banks does not show
that due to paucity of aid and ]caus
from them, small scale industria] units
in Bangalore or elsewhere in Karna-
laky are falling gick. The Reserve
Bank of India has issued the guide-
lines to commercia]} banks regarding
rebakilitation of sick small scale in-
dustrial units. The guidelines cover
aspects such as strengthening the or-
ganisational set up, monitoring and
coordination arrangements in banks,
efforts for revival made jointly with
other institutions and state/Central
Government, grant of need based cre-
dit facilities, if neczessary, at conces-
siona) rates of interest, reducticn in
margin, rescheduling of past liabili-
ties, periodical review of this aspect
by bank; boards etec, The banks have
also been advised to set up cells at
their Central and Regional Offices
equipped with experienced and quali-
fleq staff to render, monitoring and
counselling assistance, Other steps
taken for the rehabilitation of sick
units are given below:

(i) State Leve; Inter-Inslitu-
tional Committees (SLIIC) have
been set. up (at the Centres wlhere
DBOD of RBI has Offices), in terms
of one of the recommendations of a
High Power Committee, The Com-
mittees,” besides providing useful
forum for exchange of information
and discussion on the: problems
faced by the small and medium in-
dustnal units, would co-ordinate the
work relating to rehabilitation of
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. smal] scale sick units ip the various -
States in a more effective and syste-
matic manner  The Secretary (In-
dustries) in the States is the Chair-
man of the Committee,

(ii) -A study-group has been con-
stituted in RBI for examining the
proposals for setting up of a soft
loan assistance fund for assisting in
the Rehabilitation of sick units in
SSI Sector as per the recommenda-
tions of the High Power Committee,
The deliberations of the study group
are in progress.

(iii) Credit Guarantee Scheme of
DICGC provides 3 measure of pro-
tection to the eligible financing insti-
tutions against risk of default by
SSI units—the Scheme has been
modified from time to time to reflect
the change in emphasis on smaller
of the smal] scale units by enhanc-
ing the extent of coverage from 75
per cent to 90 per cent in their cases,

Completion of Runway at Madural
Airport

941, SHRI E. K. IMBICHIBAVA:
Wil the Minister of TOURISM AND
CIVIL AVIATION be pleased to state
the expected time when the runway
at Maduraj airport will be completed
and the progress so far made in this
regard?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A,
P. SHARMA): The proposal for
strengthening of runway and associ-
ated pavements at Madurai airport ls
being processed for Government’s ap-
proval  Action will be taken to com-
plete the codal formalities and to
award the ‘work after issue of Gov-
ernment sanction. The work is likely
to be completeq in about 9 months
after it jg awarded.

Scarcity of Raw Silk

942 SHRI NAVIN RAVANI: Will
the Mipister of COMMERCE be pleas-
ed to state:
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(a) whethey it is g ‘fact that India
facing scarcity of raw silk; .

(b) if so, what - are the reasons
therefor; and

(c) what gre the measures being

taken to meet the country’s needs for.

raw silk?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P, A, SANGMA): (a) Yes, Sir,

(b) The reasons for scarcity of Raw
Silk during this year are crop failure
in Karnataka due to drought and Uzi
Fly menace and increase in demand,
irom the weaving sector,

(i) The Government is unple-
menting various sericuliure deve:op~
ment programmeg for increasing
raw silk production in the country,
from ijts present level of 5,000 met-
ric tonnes to 9,000 metric tonnes by
the end of Sixth Plan, A World
Bank aided Sericulture Project with
an oullay of Rs. 80 crores has been
launched jin Karnataka. In other
sericulture States also, varioug sche-
mes are being implemented during
the Sixth Plan for increasing the
total raw silk production in the
country,

(ii) the Central Silk Board has ar-
ranged to import 250 metric tonnes
of raw silk from China to meet the
immediate shortage of raw silk,

(iii) The Government have alss
allowed, under the existing import
policy, import of raw silk, This is
allowed under both advance Licens-
ing Scheme Duty Free (Import) and
Replenishment Scheme (REP),

Beautification of Chilka, Anshupa and
Sara Lakes of Orissa

943. SHRI LAKSHMAN MALLICK:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(8) whether Government havea
nroposal 'to beautify the lakes of the
couniry to attract tourists;

(b) if so, whether the Chilka, An-
shupa and Sara Lakes of Orissa have
been proposed to be brought under
the above beautification scheme;

(c) the total amount allocated for:
implementing the above programme in.
Orissa in 1982-83; and

(d) the expected time of the com-
pletion of the above beautification
scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN): (a) No, Sir.
(b) to (d). Do not arise.

Employmeni to Ex-Servicemen

944. SHRIMATI SANYOGITA
RANE; Will the Minister of DE-
FENCE be pleased to state:

(a) the number of those ex-service-
men who are still unemployed in snite
of their being capable of working;
and

(b) the steps proposed to be takcn
by Government to provide more em-
ployment opportunities to them?

THE DEPUTyY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K.
P. SINGH DEO): (a) and (bh), No
precise information about the number
of unemployed ex-servicemen, who
are desirous of doing work after re-
tirement iz available, because a num-
ber of ex-servicemen do net furnish
such feed back information tu the
Directorate Genera] Resettlement.
However, as per the available figures
with Employment Exchanges/Direc-
torate General Reseltlement, the num-
ber ¢of unemployed ex-servicemen was
1,73,318 as on the 30th Jume, 1931, To
provide more employment opportuni-
ties to ex-servicemen, the Central
Government and most of the - State
Governments have made reservation
of vacancies in jobs under the Govern-
ment Departments and Public Sector
Undertakings. Concessions in age and
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educational qualifications gare also
granted to ex-Servicemen for re-em-
Ployment against reserved vacancies.
Powers of sponsdring ex-servicemen
- against vacancieg reserved for them
have now been given to the Directo-
rate  Genera; Resettlement/Rajya
Sainik Boards/Zila Sainik Boards, For
enabling more and more ex-service-
ey to get absorbed in jobs in both
the public and private seciors, the
training programmes for building up
their gkills and expertise have been
intensifed. An ‘on the job ‘training
programme’ involving training in se-
lected trades during the last vesr of
the serv'ce of the retiring persunnel
has alzo been taken up, Publicity is
being given to the opportunities avail.
able to cx-servicemen for employment
after retirement, so that more and
more of them could take advantage of
the concessions and facilities made
available by the Government for their
rehabilitation,

Employments of Central Government
Employees Vis-A-Vis Decline in
Purchasing Power of Rupee

945. SHRI ATAL BIHARI
VAJPAYEE;

SHRI SURAJ BHAN:

Will the Ministep of FINANCE be
pleased to state:

(a) is it a fact that there has been
a sharp decline in the purchasing
rower of the runee since 1960;

(b) what jig the corresponding dec-
line in the value of the emoiuments
of various categories of Central Gov-
ernment employees during this period;
and

(c) steps by which the decline has
been met and to what ‘extent?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE):
(a) The purchasing power of the ru-

Pee 1s measured 38 a reciprocal of the -

All-India Consumer Price Index for
Industrial Workers (Base. 1960—100).
For the Consumer Price Index for De-

- FEBRUARY 26, 1982 . Written Answers 72

cember 1981 (latest available), the
purchasing power of rupee works out
at 21.74 paise, -

(b) and (e¢), It jg nol possible to
unambiguously measure the impact of
the price rise on the emoluments of
various categories of Central Govern~
ment employees However, the Cen-
tral Government employees are
compensated for the vise in the cost of
living thrcugh a DA Scheme tased on
the recommendations of the Th'rd Fay
Commission and modified by the Gov-
ernment from time to time, Resides,
moderation of inflationary trends is
given high priority. The price situas
tion is kept under constant surveils
lance so that apporopriate measures
are taken ipn the light of emeorging
trends,

5;'Star Hotels under Construction in
Delhi

946. SHRI A. C, DAS: Will the
Minister’ ot TOWRISM AND CIVIL
AVIATION be pleased tn state:

(a) the total number cf 5-S\tar
hotels under construciion in New
Delhi;

(b) the est'mated cost of each of
these 5-Star hotels; -

(c) the target dales o!f their com-
pletion; and

(d) the details about the progress
made so far to complete the construe-
tion of these 5-Star hote!s?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHR1] XHUR~
SHEED ALAM KHAN): (a) There
are ten hotels (including one expan-
sion) planneqd for the 5-star category,
under construction j~ New Delni in
connection with the Asian -Games
1982 o

(b) to (d), Somé of these hotel
‘Projects are expected to be fully com-
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pleted by the tire of the Asian Games,
while others are likely to he ready for
Game; only partially. By and large,

the constructiop work 1s progressing

as per schedule to achieve the target
dates of completion,

The estimated cost, {otal number of
rooms planned and the number pf
rooms likely to be completed before
the Asian Games, in respect of each
hotel project are as under:-—

. Name of the Hotel

Estimated Total No. Rocn.s
cost ofrooms tkely to

(Rs. in crores) be com-
pleted by
R Asian
Games
1. Hotel Samrat (LT.D.C) . . . . 18-00 300 300
2. Sardar Patel Marg (DDA/NDMC/Taj Group) . 33-00 500 200
3. Bhikaji Cama Piace (Asian Hotels Ltd.) . 33-68 588 300
4. Surya International Hotel (New Friends Colony) . 15-50 258 258
5. 51ddhartha-lntcrcontmentalHotels (I) Ltd. (Vasant ,
Vihar) . . . 9-90 156 156
6. Centaur Hotel (HCI) . 20- 56 " 400 200
Maurya Sheraton (Expansion) . . 6-40 122 122
8. Park Hotel (Northern Eaterprises Corporation Pvt. ‘
Lid.) . e 1717 231 100
9. Barakhamba Lane (M/s. Bharat Hotels Ltd.) 36°00 500 150
Vs
10 Windsor Place (Ms. Pure D-inks (New Delhi) N
| s Lid L. . 35 65 425 110

Bank laid to small units

947. SHR1 K. PRADHANI; Will the
Minister of FINANCE be pleased to
slate:

(a) whelner Government are aware
of the crisis in small units of the coun-
#ry due to ine paucity of bank aid;

(b) 3£ so, whether his Ministry hgve
a pro{:c;sal w send guldelines {0 various
commercial bank:xof the cour;trv to
provide adeyuate bank aid to the small
units arounu those banks;

(c) when such guidel’nes are propos-
ed to be sent to the various commer-
cial bankg for the improvement of the
small units; and

(d) the details about those guide-
lines?

l'

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY) (a) to (d): In
accordance with the. Government poli-
cy, small industries including v:llage
and cottage industries, are accorded
high priority and importance in the
matter of giving assistance from instie
tut’ons and banks. Special institu-
tutional arrangements have been made
for financing these industries and
several special schemes have bLeen
evolved and stipulations made to
suit the special requirements of these ~
industries.

Smal] industries arg included in the

priority sector for the purpose of bank
finance and targets have been prescrib-

ed which the banks must achieve in
financing the priority sector. It hag now
een stipulated that by 1985 the assis-
ance to the priority sector should con-

..
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stitute at least 40 per cent of the aggre-
gate advance of the banks,

The smalest among the small indus-
tries wiz. those whose credit require-
mentg are upto Rs. 25,000/- hae been
designated weaker sections. Banks
have been advised that ass’stance to
" such units should form at least 12.5
per cent of the total assistance to the
small scale industries seclor by 1985.
Assistance to the weakest amongst the
village and cottage industries borro-
wers who satisfy eligibility criteria is
provided under Differeniial Rate of In-
terest Scheme at concessional rate of
interest of 4 per cent per annum upto
a maximum of Rs, 6.500/-.

Setting up Regional Rural Banks in
North-Eastern Region

948, SHRI CHING WANG KONYAK:
Will the Minister of FINANCE he plea-
sed to state;

(a) whether it is g fact that the Re-
gional Consultat've Committee for
Nationalised Banks had recomimended
the expenditious setting up of regional
rural banks to step up economic deve-
lopment in the North Eestern reginn;
and

(b) if so, the steps taken in this re-
gard?

- THE DEPUTY MINISTER IN THE

‘MINISTRY OF FINANCE (SHRT JAN-
ARDHANA POOJARY):(a) Yes, Sir.
At the meeting of the Regional Consul-
tative Committee held at Shillong in
January 1982, it has been decided to
accord priority to and expeditiously
finalise proposals for setting, up Regio-
nal Rural Banks in the North Eastern
region.

(b) So far 4 such banks have been
set up in Assam and one each in the
States of Meghalaya, Manipur and Tri-
pura . Another Regional Rural Bank
eovering the districts of Lakhimpur
and Dibrugarh in the State of Assam
has been sanctioned -and the steps are
being taken tp start the functioning of
the above bank at an early date. Re-
serve Tlank of India is considering a
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proposal to set up a regional rural
bank in Nagaland in consultation with
the Government of that State. As re-
gards union territorieg of Arunachal
Pradesh and M:izoram, their Govern-
rents have not still taken a decisicn
regarding establishment of such banks
in their areas.

Export of Bicycles

949. SHRIMATI JAYANTI PAT-
NAIK: Will the Mimster cf COM-
MERCE be pleased to state:

(a) whether Government have a
proposal to export bicycles to foreign
countries;

(b) if so, the names of the companies
whose bicycles are selecled for exports

{c) the names of the countries im-
porling bicycles from India;

(d) whether it is a fact that China
has expressed a desire to import bicy-
cles from India; and

(e) if so, the value of bicycles in ru-
pees expected to be exported to China?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA): (a) Yes, Sir, Bicycles
are being exported - resgularly from
India to various foreign countries,

(b) There are about 15 bicycle manu-
facturers of repute in India and they
have been regularly exportlng these
bicycles to various countries, The list.
of these exporters is enclosed.

(c) The names of the countries im-
porting bicycles from India are:

Afghanistan .
Bangladesh Mauritioug

Egypt Nigeria

Ghana Sri Lanka.

Iraq Tanzania

Iran UAE.

Italy Uganda.,

Zerva Zambia
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(d) Yes, Sir, China had expressed its

desired to import bicycles from India. -

China had placed an order for 30,000
bicycles. on National Bicycle Corpora-
tion of India Ltd., Bombay, India in
the month of October, 1981, the entire
shipment has already been completed
during November-December, 1981 and
payment has already teen received.

(e) The approximate value of this
order was about Rs, 8.5 million.

Statement

LIST OF BICYCLE EXPORTERS
FROM INDIA

1) M/s. Atlas Cycle Industries,
Sonepat.

2) M/s, Avon Cycle Pvt. Ltd., Lu~
dhiana.

3) M/s. Federal Sports, New Delhi.

4) M/s, Hamilton Industries Pvt. -

Ltd., Bombay.

5) M/s. Hero Cycles Ltd., Ludhia-
na.

6) M/s National Bicyele Corpora-
tion of Ind’a Ltd. Bombay

7) M/s. Hindustan Monark Pvt.
Ltd., New Delhi.

8) M/s. Indo
Delhi,

9) M/s Metro Exporters Pvt, Ltd.,
Bombay,

10) M/s. Numex Engineers, Bombay

11) M/s. Roadmaster Industries of
India Pvt, Ltd., Rajpura,

12) M/s, Cycle Corporation of India
Ltd., Calcutta.

* 13) M/s, Super Cycle & Allied In-
dustries, Ludhiana.

14) M/s. Tipson Cycle Industries,
Ludhiana, . ‘

15) M/s. T.C, Cycles, Madras.

Java & Co, New

Rates of Interest Charged from
Employees in Banking industry on
House.Ruilding Loans

950. ~SHR‘I GHULAM MOHAMMAD
KHAN: Will the Minister of FINANCE
begpleased to state:

(a) what are the rateg of (nterest
charged from different categories of
employees for house building loans in
the banking industry; and

(b) the details thereof?

THE. DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JA-

" NARDHANA POOJARY (a) and (b):

After introduction of the recommenda-
tions contained in the Pillai Committee
Report in the 14 nat'onalised banks and
State Bank of India Group in 1979, the
rate of interest charged from the offi-
cers staff of these banks on houseing
loans was uniformly 5 per cent per
annum, The Government have recen-
tly advised these banks tp raise the
rate of interest on housing loans to the
officers to 63 percent on the first Rs.
25,000 of the loan, 8 per cent on the
next Rs. 25,000 and 10 per cent on the
balance,

As regards the rates of inlerest on
housing loans granted to the award
staff, they vary from bank to bank,
normally ranging from 3 per cent to
6 per cent. However on the advice of
the Government, some of the public
sector banks have revised the rates of
interest on hous’ng loans to the award
staff- to bring them at par with the re-
vised rate of interest on housing loan
to the officers.

The rates of interest on . housing
loans to the staff on the 6 banks na-
tionalised in 1980 vary {from bank to
bank and contirnue to be what they
were prior to nationalisation, pending
standard!sation of the pay scales, allo-
wances, prequisites etc. . of the offi-
cers of these six banks,
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Opemng a Bank Branch in Mayllr
- vibar, Delhi

951. SHRI ERA ANBARASU: Wil
the Minister of FINANCE be pleased
to State:

(a) whether it is a fact that Maytir
Vibar is a recently developed colony
by DDA where thousands of people
have been allotted DDA Flats;

(b) whether it is also a fact the peo-
ple living there are finding jt extremely
difficult 1o manage w:thout bank faci-
lities;

(c) whether Government propose o
open any bank in this locality;

(d) if_ so, when; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): (a) to (e
Banking facilities 1o the residents of
Mayur Vihar, Delhi are reporlgg to be
currently ava’lable from 4 branches of
the State Bank of India located at
Himmat Puri, Trilokour, Kalyanpuri
and Patparganj as also from a branch
each of the Punjab National Bank and
the Traders Bank Limitad at Patpar-
ganj. All these branches are reported
to be within a radiug of 1} 2}
Kms. form Mayur Vihar,

The Reserve Bank ' of India have
reported that no proposal from any
hank for opening g branch at Mayur
Vihar, Delhi is pending consideration.
1f such a proposal is received by them,
’t will be examined within the frame-
work of the branch licensing policy
1982-83 which envisages only a limited
branch expension in metropolitan
areas,

Dry Sampoo Developed by Defence

Research Lahoratories

952. SHRI RAJESH PILOT: Will the
Minister of DEFENCE be pleased to
state:
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(a) whether it is a fact that dry sam-
poo in powder form has been develop-

ed by one of our Defence Research
Laboratories;

(b) whether any arrangement has
been made to make a availabie dry
sampoo to our Defence soldiers who
are posted in remote desert and cold
areas to keep them healthy;

(c) if so, details thereof and the nome
of the small scale unit which will ma-
nufacture this product; and

(d) if the answar to part (b) above
be in the negative, the reasons thereof?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN) : (a)
Yes, Sir.

(b) to (d). The item was nat approv-
ed for use by the troops and, iherefore,
the question of ity manufacture and
its being made available to them does
not arise,

wiEy T TEyT A

953. oY WAY TW EWE : AW
forer 5 ag TN FT FAT FIA O

() =t 26 feama, 1981 &
'Srro’ ¥ s 43 STE w9 &
A G A T T G §; WK

(@) afg g, v AmY § W
T wEATE FTAEE?

faw o ¥ weq wat (s
wad g fereitfen) (*)W(ﬁ)
e ¥ Wl wfemtar ¥
feawaz, 1981 % Y Hge =rATTE
¥ qfdt Y qenfwai & F aw oW
gezaT, P ATy Wi A 1548



81 Written Answers PHALGUNA 7, 1803 (SAKA) Written Answers  82-

TR R T g AT e 42.97
T A AT IO T -
I AW FE & W

IEF FEAE FR ¥ 9, oFdr
T AT Y A AT A AT

g1

Interference by IMF in Government
working

954, SHRI NIREN GHOSH: Wil] the
Minister of FINANCE be pleased 1o
state:

(a) whether it is a fact that the IMF
has already started interfering in the
working of Government by asking
embarrassing questions in almost all
matters;

(b) the details of the areason which
the IMF wanig clarifications from Gov-
<ernment; angd

(c) replies given by Government on
these queries in detail?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a) 1o
(c). There is no question of any inter-
Terence Ly the IMF in the workine of
Government. The IMF team which re-
cently visited India held. dlscussions

within the framework of usual Article. -

IV consultations and of the mid-term
review gs provided under the extended
arrangement. The discussiong were
focussed on current economic and fina-
ncial developments.

Apprehension of attack on Indian
from neighbouribg countries
955. SHRI K. LAKKAPPA:
SHRI XAVIER ARAKAL:

Will the Minister of DEFENCE be
pleased to state: i

(a5 ﬁrhether there is apprchension of
an attack on India from its neighbour-
ing countries; and

. State?

(b) if so, details of Defence prepara~
tions and other steps taken in prder to
safoguard our borders? ’

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a) and

“(b). The gecurity envirobmeni in the

Indian Sub-Continent and around us
has undergone qualitative changeg in
the recent past. Government care--
ful.,y assess their impact and periodi-
cally update plans for defence pre-
paredness. It will not be desirable to
disclose details.

Public deposits by companies

956. SHRIMATI PRAMILA DANDA-
VATE: Will the Minister of FINANCE
be pleased to state:

(a) whether it s a fact that there
is a court in col'ection of :levosils Ly
companies;

(b) whether Government have ascer-
tained that a number of companies
have collected deposits from the pubiic
disproportionate to their capital;

(¢) whether such
been prosecuted; and

companies have

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) :{a) to (3).
The information is being collected and
to the exlent it is available will bhe
laid on the Takle of the House.

Central investment in industries in
States

957. SHRI A. NEELALOHITHADA-
SAN NADAR: Will the Minister of
FINANCE be pleased 1o slate:

(a) the {otal investment of Govern-
ment of India in the Industrial Estab-
lishments of various States; and

(b) the amount of investment Gov-
ernment of India are having in the
Industrial establishments of each

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI



g3 Written Answers  FEBRUARY 26, 1882  Written Answers 84 |

- SAWAI SINGH SISODIA): (a) and
(b). State-wise break-up of the total
gross block of the Central public sector
enterprises has been furnished in page
289 of Volume I of the Public Enter-
prises Survey 1980-81 laid on the Table
of the House on 24-2-1982.

Permission to public sector to seek
foreign equity participation in capital

958. SHRI AMAR ROY PRADHAN:
Will the Minister of FINANCE be
pleased to state;

(a) whether it is a fact that Govern-
ment of India have aliowed the public
sector to seek foreign equiry participa-
tion in capital; and

(b) if so, the details thereof and the
reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) and
(b). On a selective basis for specific
reasons €.g., non-availability of techno-
logy on any basis other than equity
participation etc., Government have
permitted foreign equity participation
in case of some enterprises. The de-
tails of foreign equity participated are
contained in statement 14.2, pages 149—
154 of the Public Enterprises Survey
1980-81, Volume I, laid on the Table of
the House on 24th February, 1982.

Setting up of National Handoom
Development Corporation

959, SHRI K. A. RAJAN: Will the
Minister of COMMERCE be pleased to
state:

(a) whether Government have a pro-
posal under consideration to set up a
National Handloom Development Cor-
poration for the all-round development
of handloom sector; and

(b) if so, the details thereof and
measures being taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) Yes, Sir.

(b) The National Handloom Develop-
ment Corporation would be national
level organisation for arranging inter~
alia procurement and distribution of
yarn and other raw material and ren-
dering markefing and developmental
assistance to the Handloom Industry.
Details about its establishment are
under the active consideration of Gov-
ernment, :

Profit by Public Enterprises

960. SHRI H. N. NANJE GOWDA:
Will the Minister of FINANCE be
pleased to state:

(a) whether according to the Bu-
reau of Public Enterprises more than
170 public enterprises are likely to
make profit;

(b) if so, the break-uipcf the enter-
prises which are likely to make profit
of more than 10 per cent and those
earning less; and

(c) the names of the enterprises
which have not been able to record
a profit of more than 6 per cent of the
capital employed during the current
year (1981-82) and the reasons for

_ their poor showing and the steps be-

ing taken to improve the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
(a) to (¢). Presumably the Questions.
refer 1o the financial year 1981-82,
complete figures for which would be
available not before December 1982.
Relevant information for the year
1980-81 extracted from the Publie
Enterprises Survey 1380-81 laid on
the Table of the House on 24.2.82 are
given below:

Ninety three out of 168 operating
enterprises have earned post-tax
profit in 1980-81, Out of these 67, en-
terprises have earned gross profit ex- -
ceeding 10 per cent of the)r capital
employed in 1980-81.
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Among the 168 operating enterpris-
es, 79 have not been able to earn gross
profit exceeding 6 per cent on their
capital employed in 1980-81, Figures of
gross profit as percentage of capital
employed in respect of all the 168 en-
terprises have been furnished in pages
30 10 92 of Volume I of the Public En-
terprises Survey 1980-81 laid on the
Table of the House on 24.2.82. ‘

Reasons for lower profitability of
the latter category of enterprises are:

(i) Power shortage

(ii) Low productivity

(iii) Low price structure

(iv) Low capacity utilisation etc.

Various steps like provision of power
generating sets, introduction and im-
provement of incentive bonus sche-
mes, quick settlement of wage dispu-
tes raticnal'sation of price structure
etc. are being continuously taken to
improve matters.

Speciai Non-Plan Assistance to Orissa

961. SHRI RASA BEHARI BEHERA:
Will the Minister of FINANCE be
pleased to state the details of the de-
mand for special non-Plan assistance
by Orissa Government for develop-
mental work?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): The
Government of Orissa has reported
that it has not asked for any special
non-Plan assistance for developmen-
tal works. '

Export of Surgical pressings under
open General Licence

962. SHRI JAGDISH TYTLER:
Will the Minister of COMMERCE be
bleased to state:

(a) whether it is a fact that the ex-
port of surgical dressings will be al-~
lowed under Open General Licence
(OGL-3) provided they gre ‘non-
sterile’; ' ,

(b) whether any method has been.
worked out for the export of “Sterile”™
(sterilized) surgical dressings. especi--
ally in view ol the fact that previous
exports of surgical dressings have
been found defaulted ag sub-standard;.
and

(¢) what action is being proposed
to stop this kind of default by manu--
facturers and exporters of surgical.
dressings?

—

THE DEPUTY MINISTER IN THE:
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) With effect
from 30-12-1981, export of surgical
dressings is allowed under OGL-3
subject to the condition that the inner-
as well as outer containers of surgi-
cal dressings shall prominently bear
either of the following labels:—

“TO BE STERILISED BEFORE:
USE” .
or

“NON-STERILE” (in respec{ of
dressings not required to be sterili-
sed).

(b) and (c). Under the Drugs and
Cosmetics Act, provisions already
exist for ensuring that oply quality
drugs including surgical dressings,
are manufactured in the country.
However, in view of reports of con-
taminated surgical dressings having:
been exported from India, export
policy of surgical dressings was amen--
ded with effect from 30-12-1981 to-
permit export of surgical dressings.
which are required to be sterilised
with the lable “To pe sierilised before-
Use” and surgical dressings which are-
not required to be sterilised with the
labe] as “Non-Sterile”. Drugs Con-
troller (India) has impressed upon all
State Drug Control Authorities em-
phasising the need for exercising a
striet vigilance over the manufacture
and testing of surgical dressings me-
thod adopted for sterilisation, etc. In-
structions have also been issued to
collect samples of sterile surgical
dressings from the manufacturing

premises ang to get it tested for ste-
rility from the Central Drug, Labora~
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“tory Calcutta. State Drug Control
authorities have been requested 1o
take further acton on the bass of test
“reports.

Valge of Rupee

963. SHRI A. T. PATIL: Wil the
Minister of FINANCE be pleased to
lay a statement showing:

(a) the value of 3 Rupee at the end
'of 31st December, 1970, 31st December,
1975, 31st December, 1977, 31st Decem-~
“ber. 1978, 31st December, 1979, 31st
‘December, 1980, 31st December, 1981
with 1960 as base; and

(b) value of rupee in 1960 with
"26th January, 1950 as a base?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
“The purchasing power of Rupee mea-
sured as a reciprocal ¢f the All-India
‘Consumer Price Index for Industrial
‘Workers (base: 1960-100) works out
as follows:
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(1960—100).
December 1970 . 53-76 paise
December1975 . . . 3268 ,,
Dzcerader 1977 . . 3030 ,,
Dzcember 1978 . . 298
December 1979 . . . 2674
December 1930 . . 2451,
D:censr 1981 . L2174,

— - cam—

(b) The purchasing power of rupee
using All-India Working Class Consu-
mer Price Index (Base: 1949-100)
with January 1950 as base works out
to 81.65 paise in 1960,

Devosits and Credits Advanced by
Nationalised Bankg

964. SHRI BHOGENDRA JHA: will
the Minister of FINANCE be pleased
to lay n statement showing;
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(a) the total gssets and liabilities,
deposits and credits advanced and the
number of branches in rura] areag »t
each of the 14 banks nationalised be-
fore July 1969 and their respective ’
figures at present;

(b) what are the specific data ~ of
each of the foreign banks operating
in"India gnd of the Indian banks hav-
ing total deposits of above 50 crores
of rupees; and

(c) whether it is propesed to
nationalise the banks referreg to in
part (b) and if not, the reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b). Available data are se: oul in
the statement I & II laid on the Table
of the House. [Placed in Library See
No. LT-3419/82].

(c) Keeping in view the small size
of the private sector Indian Banks,
which have a limited and localised
operational role; the specialised na-
ture of the business of the foreign
banks and also the need for recipro-
city in the sphere of internntional
banking, nationalisation of these
banks is not considereq adviseable.

Representation from Foam Mattings of
India Limited, Alleppy

965. SHRIMATI SUSEELA GOPA-
LAN: Will the Minister of COM-
MERCE be pleased to gtate:

(a) whether he has received any
representation from the Foam Mat-
{ings of Inida Limited Alleppy a
publie sector undertakings for giving
subsxdv or cash incentive tp ils pro-
ducts which are being sent abroad
and gare facing difficulties as a new
product;

(b) when did the Ministry xecexve
the representation; and

(¢) what are the reasons for ‘mot
taking a decision go far?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P, A, SANGMA): (c) and (b). A
representation had been regeived
from M/s. Foam WMaiting (India)
Ltd., Alleppy in Septembar, 1980 for
the grant of cash assistance on the
exports of Foam Backed Coir Mat-
-tings. Government orders sanction-
ing cash compensatory support on
export of Tatex hacked coir matlings
at the rate of 7.5 per cent of the
F, O. B. value were jssued on 28th
November 1981, These rates are pre-
sently effective upto 31st March 1082.

(c) Does not arise.

Trade Deficit

966. SHRI ATAL BIHARI
VAJPAYEE:

SHRI SURAJ BHAN:

SHRI GHULAM RASOOL
KOCHAK: .

SHRI NAVAL KISHORE
SHARMA. .

SHRI M. V. CHANDRA-
SHEKARA MURTHY:

SHRI CHITTA MAHATA:

Will the Minister of COMMERCE be
pleased to state:

(a) amount of trade deficit in each
of the last three yesirs and also of the
current year;

(b) what were the origina]l esti-
mates with regard to each of them;

(c) steps being taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COCMMERCE (SHRI
P, A, SANGMA): (a) and (b). Accor-
ding to gvailable data, the deficit of
foreign trade was as below:—

— e —

Year Rs. crores.
1978-79 . ~1088-04
1979-80 . . —-2562-99
1980-81 updated ~5775-17
April-81—Nov. 1981 .

(Provisional ) # . ~3522-80

Thesedeficits of foreign trade were
larger mainly due to steep hike in
world prices particularly of POL,
which was not matched by increase in
exports, The growih cf exports was
hampered by various constraints, both
domestic and external

| ST TE g

(b) A series of export promotion
measures have already been undertak-
en to step up exports. These in-
clude removal of licensing constraints
on export production, setting up of
hundred percent export griented units
all over the country and EXIM Bank,
simplification and rationalisation of
duty draw-back, fiscal concessions on
exports.  Simultaneously efforts are
also being made to improve the
domestic production of petroleum.
aluminium, fertilizers, irgn and steel
vegetable oils efc, so as to contain the
growth rate of imports.
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Products to be Exported During
1982-83

969. SRI RAM SWARUP RAM: Wwill
the Minister of COMMERCE bpe plea-
sed to state:

(a) the products scheduled to be
exported during 1982-83 and their
volume; and

(b) foreign exchange expected to
be earned as a result of those exports?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMBRCE (SHRI!
P, A, SANGMA): (a) and (b). The
exercise for estimating exports for
the year 1932-83 has not yet been un-
dertaken.

Tableau Designs for Republic Iay
Parade

970. SHRI R. P. DAS:

SHRI KRISHNA CHANDRA
HALDER:

Will the Minister of DEFENCE be
pleased to state:

(a) the names of the States which
sent their tableau designs for the
Republic Day Parade during the last
flve years; year-wise and State-wise
details thereof;

(b) names of the States whose de-
signs were rejected; and

(c) what are the reasons for the

rejection of the designs of the

States?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a)
and (b). A statement is laid on the
Table of the House. [+luced in Library
See No. LT-3420/82].

(¢) In view of the lmitation of

time, out of a large number of pro-
posals received from various States/
Union Territories/Central Ministries/
Departments/Public Sector TUndertak-
ings, only a limited number can be

included, The Ceniral Tableaux
Committee compris.ng experis in the
field of art, culture, designing and
architecture, after considering the
theme, concept and the presentation of
the proposals, selects the required
number, on comparative merit.

Meeting of tea expoiting countries
held in New Delhi

971. SHRI KRISHNA KUMAR GO-

YAL: Will the Minister of COM-
MERCE be pleased {o stute:

(a) whether it is a fact that tea

_exporting countries held a meeting

in New Delhi in the second week
of February this yecar to discuss glo-
bal export quota;

(b) the countries which attended
the meeting;

(¢) what were the other proposals
considered in this mesiing; and

(d) whether any steps were con-
sidered in this meeting to make tea
prices more remunzrative {or  the
producers, if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) Yes, Sir.

(b) The meeting was attended by
delegates from Argentina, Bangla-
desh, Burundi, China. India, Indone-
sia, Kenya, Malawi, Mauritius, Moz-
ambique, Papua New Guinea, Kannda.
Sri Lanka, Tanzania, Uganda, Viet-
nam and Zimbabwe.

(¢c) and (d). Besides allocation of
export quotas, the need for quality
standards for the tea exports, res-
traints with regard {0 a area expan-
sion consistent with supply manage-
ment, buffer stock arrangements and
promotion of tea consumption were
also discussed. There was a general
consensus among the  participating
delegates on the subjects ment:oned
above and a draft framework for an
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International Tea _’Agreerﬁent was
approved,

‘Protection of Handloom Sector from
Powerloom compelition

972. SHRI GADADHAR SAHA:
Wiil ‘he Minister of COMMERCE be
pleased to state:

(a) what are the steps taken by
Goveramznt to protect the hand-
lgum sector so that it does not suffer
from the competition of powerlooms,
and

(b) the details thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI P. A. SANGMA): (a) and
(b). Government have taken the fol-
lowing steps, among other things, to
protect the handloom sector  from
the competition of powerlooms:—

(i) Yarn in hank form used by
the handloom gector hag been total-
ly exempted from the levy of ex-
cise duty.

(ii) Handloom cloth is also ex-
empted from processing duty <otal-
ly if processed in units set up by
the handloom corporations and
handloom cooperatives and upto 30
per cent when processed in units
recognised as independent proces-
SOTS.

(iii) Under the Textile Control
Order, 14 varieties have been re-
served for exclusive production by
the handloom sector.

Unauthorised powerlooms

973. DR. SARADIZH ROY: Wil
the Minister of COMMERCE be plea-
sed ‘o state:

(a) whether Government = are
aware that a3 number of unauthorised
powerlyoms are running in the coun-

try;
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(b) if so; the number of such po-
werlooms State-wise details thereof;

(c) whether there is any proposal
to regularise these unauthorised po-
werlooms;

(d) if so, what are the
thereof; and

details

(¢) steps taken by Government in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) and (b). Gov-
ernment areaware of the possibility
of unauthorised powerlooms in the
country. Since these are unauthoris-
ed powerlooms no State-wise details
can be indicated.

.

(c) Yes, Sir.

(d) and (e). Application in respect
of unauthorised powerlooms  which
were in existence on 31-3-1981 have
been invited. It has been decided to
complete the process of regularisa-
tion of eligible cases by 30-6-1982.

Declaring Film making as Industry

974. SHRI SATYENDRA NARAIN
SINHA: Will the Minister of FIN-
ANCE be pleased to state:

(@) .whether Government have con-
sidered the proposal of the }niarmatian
and Broadcasting Ministry that to

. reduce the use of black money in

film making, the film making te dec-
lareq as ‘Industry’ to obtain loans
from Banks and other finanical insti-
tutions; and

(b) it so, with what results?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY): (a)
and (b). Neither the Government
nor Reserve Bank have issued any
instructions to banks prohibiting them
from sanctioning loans for production
competing demands -on these funds
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availability of funds with banks large

competing demands on the funds

from sectors which have been given
higher priority and existence of Na-
tional Film Development Corporation
which inter-alig finances film produc-
tion, banks give low priority to fin-
ancing production of films, The all
India finaneia] institutions have not
favoured the proposal for recognition
of film production and cinema houses
as industry, with a view to making
them eligible for borrowing from
those institutions. having regard to
the low priority and the nature of
the activity.

Items to be imported from China

975. SHRI SATYASADHAN CHA-
KRABORTY: Will the Minister of
COMMERCE be pleased to state the
details of items other than raw silk
which are going or expected to be
imported from China in the coming
years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE <{(SHRI
P. A, SANGMA): There is no long-
term arrangement for import of spe-
cified items from China. International
competition determines the sources of
import.

News-item Captioned “Convict who
Cheated Bank of Rupees 40 Lakhs”

976. SHRI MOHAMMAD ASRAR
AHMAD;
SHRI D, S. A. SIVAPRA-
KASHAM:

Will the Minister of FINANCE be
pleased to state:

(a) whether the attention of Go-
" vernment hag been drawn to a news-
item appearing in English weekly
‘Blitz’ dated 2nd January, 1982 ymder

3642 1.S—4.
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the caption “Conviet who cheated
bank of Rs. 40 lakhs”;

(b) it so, full details thereof; and

(c) what " steps the Indian Overseas
Bank hag taken to recover the loan?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a),
Yes, Sir.

(b) and (c). M|s. Sinha Waitches
(India) Private Limited had = been
sanctioned a term loan of Rs, 30 lakha
by the Gujarat State Financial Cor-
poration and another term loan of
Rs. 55 lakhs by the Gujarat; Industrial
Investment Corporation for setting up
a watch Manufacturing and assemb-
ling unit at Kandla Free Trade Zone
for export of wrist watches, The two
financial institutions had issued letters
of commitment to the Indian Overseas
Bank for making payment cf the bills
drawn under the letters of credit is~
sued by the bank for import of ma-
chinery from abroad, Accordingly,
the bank had issued five letters of
credit one for US $3,65,000 gnd four
for Swiss Francg 3,68,000. However
when the relative documents were re-
ceived, neither the two financial ins=
titutions nor the company retired the
bills drawn under the above letters of
credit, It was also found by the bank
that the machinery shipped were in-
ferior in quality and second-hand.
The bank, therefore, filed a suit aga-
inst the company, its guarantor Di-
rectors and have also impleaded both
the State Financia) Institutions. The
matter is at present sub judice, The
bank has already obtained a garni-
shee” order against the balances held
by Shri Susheel Kumar Sinha, the
Managing Director of the Company in
varous banks in India and also a
locker held in hig.name, The bank it~
self filed a complaint with the Central
Bureau of Investxgatmn and the CB1
has registered a case and its investi-
gation has not yet concluded. ‘
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Incentives tor Shipping and Ship-
Building

978. SHRI BAPUSAHERB PARU-
LEKAR: Will the Minister of
FINANCE be pleased to state:

(a) whether the President of INSA

has submitted a memorandum to the
Ministry of Finance dated 20-12-1981
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regarding tax inceitive measures for
shipping and Ship building and grant
of adequate incentives/SDFC loans
ete.;

(b) details of the memorandum and
whether National Shipping Board
hag pdssed any resolution in this con-
nection; and

(c) action taken and if noi, the
reasons? ’

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SWAISINGH SISODIA): (a)
No, Sir.

(b) and (c¢). Does not arise.

Absence of West Beagal’s Tableau in
Republic Day Parade

979. SHRI MUKANDA MANDAL:
Will the Minister of DEFENCE be
pleased {o state:

(@) since how many years in con-
tinuation the State of West Bengal is
not being depicted in the Tableau
procession in the Republic Day Para-
de; and

(b) the reasons, with details thereof?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a)
3 years.

(b) A Committec comprising emi-
nent persons in the field of art, culture,
designing and architecture appointed
by the Government considers the
theme, concept and presentation of
each tableau and takeg decision on
comparative merit for selection of
11-15 tableaux for presentation in the
Republic Day Parade,

During the last 8 years, the num-
ber of proposals rece.ved and the
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tabledux presented in the Republic
Day Prarade are as indicaled Lelow:—

1980 1981 1982

Number of 35 42 60

proposals
received
Number of

tableaux
presented.

The Government of West Bengal
was given an opportunily to put up
revised models of artistic merit for
consideration by the Committee. How-
ever, they did not respond.

Deposit Credit Ratio of Nationalised
Banks

930. SHRI ZAINUL BASHER: Will
the Minister of FINANCE be pleased
to state the deposit-credit ratio of the
each nationalised bank in each State
and Union Territory?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): A -state-
ment showing State-wise and Bank-
wise credit-depasit ratio of the State
Bank of Indin ang each of the 20
nationalised banks as on the last Fri-
day of December 1980 js laid on the
Table of the House [Placed in
Library. See No LT-3421/82].

Income Tax and Estate Duty arrears
of Nizam of Hyderabad

981, SHRI D. P, YADAV: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that the
grandson of the late Nizam of Hydera-
bad has sought permission of the State
QGovernment of Andhra Pradesh to sell
his palace to clear Income Tax and
Estate Duty arredrs;
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(b) it so, the detais. of Income Tax
and Estate Duty arrears, year-wise;
and

(c) what action has been taken by
the authorities to realise the arrears?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) Permi-
ssion of the State Government fo sell
the Jand attached o the palace known
as “Chiraan” situated at Jubilee
Hills of Hyderabad has heen sought
under section 20(1)(a) and/or
(b) of the Urban Land (Ceiling and
Regulation) Act, 1976 on behalf of
Shri Mir Barkat Ali Khan one of the
grandsons of Shri Osman Ali Khan,
late Nizam of Hyderabad.

(b) A sum of Bs, 33 1akhs (round-
ly) is due from Mir Barkat Ali
Khan in his individual capacity as
income-tax arrears. No Estate Duty is
leviable against Mir Barkat Ali Khan
since he js a living person. A sum of
Rs, 91 lakhs (roundly) is, however,
due as Estate Duty on the estate of
late Shri Osman Ali Khan of which
Shri Barkat Ali Khan is a legal re-
presentative. Ng income tax ig reported
to be in arear against late Shri
Osman Ali Khan,

() All the immovable properties
have been attached but they come
under the purview of Urban Land
(Ceiling and Regulation) Act and
competent authority has not deter-
mined the identity or extent of sur-
plus land on the basis of declaraticn
filed by Shri Mir Barkat Ali Khan in
September, 1976. However, Shri
Barkat Ali Khan has entered into an
agreemen{ on 7-12-1981 with Nassar
Co-operative Housing Society Ltd.
Tor disposal of the land at Jubilee
Hills attached to Chiraan Palace sub-
ject to granting of exemption by Statce
Government and to the conditions
and guwdelines of the Urban Land
(Ceilng and Rgulation) Act, 1976.
Clause 3 of the agreement states that
the sale consideration should be paid to
Income-tax Department towards tax
arregrs.
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Help to State Government for Tourism
Promotion in Darjeeling

982. SHRI ANANDA PATHAK: Wwill
the Minister of TOURISM AND CIVIL,
AVIATION be pleased fo state:

(a) whether Government are aware
of the fact that Darjeeling District in
the State of West Bengal is getting
more and more popularity in the
sphere of tourism and lakhs and lakhs
of people from different parts of the
country and abroad visit Darjeeling
every year; and

(b) if so, whether Government have
any proposal t{o help the State Govern-
ment to promote tourism in Darjeeling
by providing necessary amenities like
hotels for different Jroups of people,
transport facilities, beautification of
different centres of attraction and thus
boost the economy of a backward area
like Darjeeling?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI1 KHURSHEED
ALAM KHAN): (a) and (b). Darjeel-
ing is an important popular tourist
place. Darjeeling has been included
in one of the travel circuits identified
in West Bengal for development of
facilities in an integraied and phased
manner by pooling the available
resources in the Central, State and
private sectors. As lhe area offers
good opportunity for trekking, it is
proposed to provide facilities along the
Darjeeling  Sandakphu-Phalut trek
route for tourists.

It is understood Irom the State Gov-
ernment that some schemes relating
to the construetion and improvement
of tourist lodges, provision of trans-
port facilities and beautification of
centres of aftraction are already being
financed under the Central Assistance
programme for the Hill Affairs Deve-
lopment (H.A.D.) controlled by the
Development and Planning Depart-
ment of The State Government.
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Clubbing of Nationalised Banks

984. DR. VASANT KUMAR PAN-
DIT: Will the Minister of FINANCE
be pleased to state:

(a) whether there is a proposal
under consideration of Government to
club all the nationalised banks into 8
national banks;

(b) 12 so, what are the benefils and/
or drawbacks of such a proposal; and

(¢) whether a final decision has been
taken on this proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to
(c). Any restructuring of the banking
system, if 'undertaken, has far reach-
ing implications and calls for conside-
rations of different alternatives. At
preseni there is no proposal under
consideration for clubbing or merging

banks.

Raids conducted on Premises of
Khandsari and Sugar Milk Owners in
Muzaffarnagar.

985. SHRI D. M. PUTTE GOWDA:
SHRI X. LAKKAPPA:
will the Minister of FINANCE be
pleased to state:
(a) whether anti-smuggling ﬂ_ying
squads conducted raids on the Lusiness

premises of Khandsari and sugar mijll
owners of Muzaffarnagar, UP. re-

cently;

(b) it se, whether tax evasion worth
more than 3 cfores of rupees has heen
found:

(c) full facts thereof; and

(@) action contemplated by Govern-
ment against the tax-evaders?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) :;
(d) .The information ig being collect
and will be laid on the Table of the

House.
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News-item Captioned “Economists
suggest ways to check Inflation”

986. SHRI JITENDRA PRASAD: Will
the Minister of FINANCE be pleased
to stute: ’

(a) whether his attention has been
drawn towards the news-item caption-
ed “Economists suggest ways to check
inflation” (Hindustan Times dated

25th January 1982);

(b) whether devaluation of currency
to check price rise and generatinoun of
black money, reduction in deficil
financing and improvement in the pub-
fic distribulion system are zome of the
suggestions given by the economists to
check inflation; and

(¢) if so, the reaction of\Government
and the steps being taken {o check the
inflation?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEL): (a)
and (b) The news-item is captioned
“Economist suggests ways {o check
Inflation”, and refers to an inlerview
given to UNI by Dr. Malcolm Adises-
hiah in which certain suggestions made
by him have beenl feported.

(c) Government attaches hizh pri-
ority to control of inflation and as a
resull of various measures already
taken to this ‘end during the last two
vears, the Price situation hag improv.
ed significantly. The details have beer
outlined in the Economic Survey
1981-82 presented to Parliament on
24th February 1982. There is no com-
placency in this regards and further
steps will be taken in the light of
emerging trends.

Assistance to Bhutan to set up Air
Service

987. DR. SUBRAMANIAM SWAMY:
Will the Ministetr of TOURISM AND

CIVIL AVIATION be pleased to state:

(a) whether there is any proposal
from Bhutan for assistance to set up
an air service for that country; and

(b) it so, the detalls thereof?
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THE MINISTER OF TOURI/SM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Yes, Sir.

(b) The Government of Bhutan has
already set up a Corporation named
Druk Air Corporation to run its na-
tional airline. Discussions are in pro-
gress between Druk Air and Indian
Airlines to define areas in which
Indian Airlines could be of assistance
to them which may include technical
and operational services and main-
tenance facilities,

Closure of N.T.C. Show Rooms

988. SHRI R. R. BHOLE: Will the
Minister of COMMERCE be pleased 1o
state:

(a) whether it is a fact that Govern-
ment have decided to close down the
NTC (National Textile Corporation)
showrooms selling NTC Mill Cloth
throughout the country with effect
from 31 March, 1982 and hand over the
distribution of cloth through agents:

(b) if so, the reasons therefur; and

(c) the amount of profit earned or
loss sustained by these showrooms
during the last two years?

THPE DEPUTY MINISTER IN TIHE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA): (a) and (b). Yes,
Sir. In view of the continuous losses
sustained by the retail outlets of
N.T.C,, a decision to close these cutlets
was taken.

(c) The losses suffered by the rctail .-
outlets werew— '

1979-80  Rs. 107.42 lakhs
1980-81 Rs. 76.15 lakhs
1981-82 Rs. 72.09 lakhs

(upto Dec. '81)
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Thefts in 5-Star Hotels in Delhi

989. SHRI KAMAL NATH:
SHRI H. K. L. BHAGAT:

Will the Minister of TOURISM AND
CIVIL, AVIATION be pleased to slate:

(a) whether there has been u spate
of thefts in five sfar hotels in Delhi
including Government-owned hotels;

(b) if so, the number of such cases
in the last six months; and

(c) steps taken by Gavernment {o
restore confidence in the tourists par-
ticularly foreign tourists?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM .AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) There has been
no spate of thefts in 5 star hotels, in-
cluding Government owned, in Delhi.

(b) As ascertained from the hotels
in Delhi only five cases of thefts have
occured during the past six months.

(¢) The security arrangements in
hotels are made by the management
concerned. Eflorts to improve the
same is a confinudus process not only
to maintain the good name of the
hotels but also fo inspire confidence
amongst the foreign tourists.

Replacement of Boeing 707

990. SHRI SUSHIL BHATTA-
CHARYA:

SHRI SAIFUDDIN CHOW-
DHARY:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(2) whether it is a fact that the
manufacturers of the Tristar airplane
may discontinug the production of thig
type of aircraft in the immediate
future;

(b) whether the Air India has given
option for this particular type of air-
craft for its replacemeat programme,;

(¢) if so, whether the airlines is go-
ing to cancel itg option;
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(d) if g0, when;
(e) if not, the reason for that; and

(f) what types of aircraft the air-
lines has in its mind for replacing 1ts
ageing fleet of Boeing-707, with detailg
thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P,
SHARMA): (a) Yes, Sir. The Lock-
heed Aircraft Corporation have inti-
mated their decision to abandon the
production programme of 1-1011-500
Tristar Aircraft beyond 1984.

(b) to (e). Air India has with-
drawn its option for purchase of three
1-1011-500 Tristar aircraft.

(f) Air India has not decided on the
type of aircraft for replacement of
Boeing 707. However, to meet the
immediate requirement, a proposal of
Air India for acquisition of three Air-
bus aircraft ig under consideration of
the Government,

I A. Flight btween Madras and
Singapore

991. SHRI HARISH KUMAR
GANGWAR:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whethey it is a fact that Indian
Airlines is encroaching on the Air
India’s territory by running a flight
between Madras and Singapore at a
time when most Airlines are cutting
down their routes Osecause of heavy
losses; and

(b) if so, what are the details of
the Indian Airlines embarking on ‘his
flight and is it proposeq to be ensured
that no uneconomical runs are allow-
ed to take place?

THE MINISTER OF TOURISM

AND CIVIL AVIATION (SHRI A. P,
SHARMA): (a) No, Sir.

(b) Does not arise,
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Duty on edible oil

992, SHRI MAGANBHAI BAROT:
Will the Minister of FINANCE bhe
pleased to state:

(a) whether it is true that because
of Court stay order, the import levy
of 15 per cent on edible oil imports is
not being recovered;

(b) what steps Government have
taken to exercise vigilance so that
exparte interim orders granted by
Courts do not result in heavy losses of
revenue in future; and

(c) what steps Government have
taken to get the stay orders vacated
or make the importers deposit in Court
the amount of import duty leviable
but for the stay order?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
(a) In 3 number of cases of import
of edible oils. Supreme Court and the
various High Courts have gtayed the
recovery of import dufy. The terms
and extent of the stay vary in different
cases.

(b) and (c), Efforts are made by
the concerned departmental agencies
at varioug levels in consultation with
the Law Ministry to contest these
cases. Whenever stay orders are pas-
sed by the Courts, the orders are res-
pecteq and carried out by the Depart-
ment. Steps are, however, taken in all
cases to get the stay vacated by mov-
ing the appropriate Courts. In [fact
as a resul{ of such steps, Courts were
pleased, in several cases, to modify the
original interim orders.

Black money Havala {ransactions

993. SHRI MADHAVRAO SCINDIA:
Wil] the Minister of FINANCE be
pleased to state;

(a) what is the amount of black
money so far found involved in the so
called ‘Havala’ {ransactions during the
current year;
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(b) what is the number of ‘Havala’
transactions that have come to light
and the number of persons brought to
book in regard thereto; and

(e) what i the precise modus
operandi of such transactions and the
steps taken to detcet and prevent such
transactions?

THE MINISTER OF STATE IN TIIE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) and (b)
On the basis of preliminary examina-
tion of the documents seized in the
course of the searches conducted by the
Income-tax Department during the year
1981-82, it has been revealed that
‘Havala® to the exlent of over Rs. 35
crores must have been transacted in a
number of transactions in the laost few
yvears. However, the exact amount of
concealed income, the number of
‘Havala' transactions and the number
of persons involved will be known only
affer the investigations are completed
and assessments become final.

(c) Bogus ‘Havala’ transactions are
effected generally by—

(i) fictitious entries without actual
passing of goods or merchandise al-
legedly purehased or sold;

(ii) fictitious transactions shown
through non-existant intermediaries
to jack-up prices to siphnn off excess
profits;

(iii) fictitious loans for introduc-
ing unaccounted monies in the books
of account; and

(iv) fictitious commission for jack-
ing up expenses of services rendered
or of purchases.

The Income-tax authorities keep a
vigil in the matter and take appropriate
action wherever called for, on the basis
of information gathered or received.
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STC's role in stability of prices of mass
consumption items

995. SHRT CHINTAMANI JENA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have made
efforts with the State Trading Corpora-
tion to ensure, on a permanent basis,
stability in prices of mass consumption

~ items where supply fluctuations neces-

sitate their import and export on Gov-
ernment account;

(b) whether Government have re-
viewed their policy and had consulta-
tions with the Corporation to prepare a
perspective plan for its development
role: and

(¢) if so, the details regarding the
steps Government have taken in this
regard?

TIIE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA): (a) Yes. Sir. In order
to ensure stability of prices of mass
consumption items where supply fluctu-
ations necessitate their imports and
cxports, STC has been entrusted as the
canalising agency in respect of iinports
of edible oils, cement, news print, white
printing paper, sugar and in respect
of export of sugar.

(b) and (c). Plan for development
role of STC is a continuous process
and it is kept under constant review.

Rise in prices of cheap cloth

996. SHRI KAMLA MISHRA
MADHUKAR:

SHRI CHITTA BASU:
Will the Minister of COMMERCE be

pleased to state:

(a) whether it is a fact thal prices
of cheap cloth have been raised by
Government;

(b) if so, the details thereof;

(c) whether Government propose to
make any change in the present distri-

bution policy of cheap and controlled
cloth; and
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(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) and (b). The
maximum retail price of cheap cloth
under the voluntary cheap cloth scheme
has been raised from Rs. 6.36 per metre
to Rs. 7.31 per métre. This would mean
that cloth with a retail price not ex-
ceeding Rs. 7.31 per metre would come
within purview of cheap cloth scheme.

(¢) and (d). No change is proposed in
the present distribution system of cheap
cloth. Controlled cloth will continue
to be made available through retail
outlets of the cooperative sector and
civil supplies corporations as also fair-
price shops.

Foreign bank's help to Indian Airlines
to purchase Airbuses

997. SHRIMATI MADHURI SINGH:
SHRI SUBHASH CTTANDRA
BOSE ALLURI:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to slate:

Rate oi interest
Commitment Fee
Mauanagement Fee
Repayment
(ii) Euro dollar loan worth US
$ 21 million has been arranged with
Midland Bank, U.K. to iinance 10

Rate of Interest

Commitment Fe *
Management Fee
Repayment

Role of Nationalised Banks in Ec¢Ono-
mic Development in North East
Region

998. SHRI CHITTA BASU: Will the
Minister of FINANCE b pleased to

state:

(a) whethey the Government have
formulated a new set of guidelines for

(a) whether it is a fact that a con-
sortium of foreign banks have agreed
to finance the Indian Airlines to pur-
chase Airbuses/Aircrafts;

(b) if so, the countries to which the
banks belong and the amount of loans
which tfie Indian Airlines will get; and

(¢) what are the terms ani condi-
tions of the loans?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI A. P.
SHARMA): (a) Yes, Sir.

(b) and (c). Indian Airlines have ar-
ranged two loans to finance 99 per cent
of the foreign exchange cost of two
Airbus aircraft and related spare
engines and equipment. The details of
the two loans are as under:

(i) An amount of loan worlh US
$ 77 million has been arranged under
export credit with consortium of
British, French and German Banks
in the proportion of 20:40:4D respec-
tively on the following terms and
conditions.

9.5% per annum

0.475% on undrawn balances

0.375% of principal

In 20 Semi anrul instalments

90 per cent cost of spare engines and
relateg equipments on the following
terms and conditions:—

LIBOR -}-1/169, with double taxation
benefits with the understanding that
if these bentits are withdrawn by
Indian Airlinc and U.K. Governments,
the margin will increase to 3/8%.

0.259% on undrawn balances

/169, of the principal.

n 15 semi annual equal instal-
ments the first instalment to com-
mence g years after the agree-
ment s signed.

the nationalised banks to fulfll their
pivotal role for economic develop-
ment in the North-East region, and

(b) if so, the details of the guide-
lines?

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARI): (a) and (b) It
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has been the endeavour of the Govern-
ment and the Reserve Bank of Indjg to
secure accelerated dev lopment of
banking facilities and increased flow of
credit in the North-Eastern Hegion for
rapid development.

To further improve the exient and
content of the banking services in the
North-Eastern Region—

(i) efforts are being made to en-
large the banks’ branch nelwork in
the Region;

(ii) apart from increasing direct
assistance, banks have been advised
to use intermediaries, such as co-
operative societies, Farmers® Service
Societies, Large Sized Multipurpose
Societies (LAMPS), Gov rnment
sponsored corporate agancizs etc., for
routing credit to reach remote areas;

(iii) administrative set up of the
major banks in the Region has been
strengtheneq e.g, State Bank of India
has established a Local Head Offic
at Gauhati, United Bank of India has
set up another Regionnl Office in the
Region, United Commercial bank has
upgraded its Divisional Office etc.;

(iv) Industrial Credit and Invest-
ment Corporation of India (ICICI)
has opened an office in the region;

(v) in order to  recruit in banks
persons familiar with the region of
operation, a separate Banking Ser-
vices Recruitment Board (BSRB) has
been set up for the Region;

(vi) to facilitate proper appreciat-
ion of the development needs of the
Region, joint training is being pro-
vided o the bank officers as well as
State Government employees con-
nected with the development work;
and

(vil) banks have been asked to modi-

fy their lending procedures to suit
the requirements of the special condi-

tions obtaining in the Region.
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Shortfall in Cardamom Export

999. SHRI V. S. VIJAYARAGHA-
VAN: Will the Minister of -COM-
MERCE be pleased to state:

(a) whether it is a fact that corda-
mom export during 1981-82 has come
down due to tough international compe-
tition;

(b) if so, quantity of ghortfall in this
regard; and

(c) measures {aken to boost export of
cardamom in coming years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA) (a) and (b). A quanti-
ty of 2150 tonnes cardamom valued at
Rs., 28.00 crores was exported during
April, 1981 to January, 1982 as against
2089 tonnes of cardamom valued at
Rs. 31.37 crores exported during the
corresponding period of 1980-81 1t will
therefore be seen tkat there is no signi-
ficant shortfall in the quantity of car-
damom exported during 1981-82.

(c) The following measures have
been/are being taken to boost carda-
mom exports:-

(1) A trade promotion office of the
Cardamom Board has been established
at Bahre in to collect and transmit
market intelligence on cardamom and
to undertake market promotion acti-
vities in the more Middle East markets,

(2) Production of export promotional
literature.

(3) Making earnest efforts to form
a cardamom community of the car-
damom producing countiries of India,
Sri Lanka, Tanzanla and Gautemola.

(4) Market promotion activities being
implemented under ITC/SIDA and

market Development assistarce pro-
grammes.

(5) Sales-cum-Study Delegation for

cardamom in the Middle East .

(6) Projects for publicily campaign
in the Middle East through production
of T.V. Film,
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Raids on Premises of Doctorg in Delhi
by Income-Tax Department

1000, SHRI BALKRISHNA WAS-
NIK: Will the Minister of FINANCE
be pleased to state:

(a) whether the Income Tax Depart-
ment had raided the premiseg of some
doctors in the capital during the month
of December, 1981;

(b) if so, what gre the details of the
unaccounied money and other incrimi-
nating documents found; and

(c) the names of the persons and
what action has been taken against
them for tax evasion?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE: (SHRI SA-
WAISINGH SISODIA (a) {o (c¢). The
Income-tax authorities in Delhi had
searched the premises of Dr. O.P.
Bhargava, Dr V.N, Gupta, Dr, {\rs)
Geeta Kumari, R.P. Gupta and Dr.
(Mrs.) Geeta Gupta in December, 1981.
During these searches prima-facie
unazeounteq assets of the value of
approximately Rs. 9.00 lakhs and
incriminating books of account and
documents were geized. Scrutiny of
seized material hgg beepn undertaken
for taking appropriate action under
the law.

ITDC to Set up Hotel in Tripura

1001, SHRI AJOY BISWAS: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased fo state:

(a) is there any proposal {o sel up
hotel by ITDC in Tripura to atiract
more tourists to Tripura; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) and (b), ITDC has
forwarded a proposal to set up 5 30
room hotel at Agartala in the Joint
Sector with the State Government.
The Government of Tripura has. in
turn, taken up the matter with the
Planning Commission for approving
their participation in tha proposed
hotel project and also for allocating the
requisife funds in the State Plan for
the year 1982-83. Subject to satisface
tory feasibility reports and availability
of resources and signing of agreements
with the Government of Tripura, the
project is likely to be taken up for im-
plementation during the Sixth Plan
(1980-85).

Cases filed by Employees against TFAI

1002. SHRI DAYA RAM SHAKYA!®
Will the Minister of COMMERCE be
pleased to state:

(a) how many employees have filed
cases against the Trade Fair Authority
of India in courts; and

(b) the amount of expenditure on
these cases by way of legal fee to cou-
nsel and the court fee in each case se-
parately?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA): (a) Eight employees
have filed cases in courts. The petition
of one employee has since been dismis-

sed by the High Court of Delhi.
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(b) The quantum of fee to be paid in
each case has not been decided. How-
ever, a sum of Rs, 70,425/- has so far
been paid to the Advocates ag ‘on ac-
count payments to cover local fee to
counsel and the court fee etfc.

Foreigm Assistance by India -

1003. SHRI B. D. SINGH:
SHRI RASHEED MASOOD:

Will the Minister of FINANCE be
pleased to stdte:

(a) whether it is a fact that on lhe
one hand India’s borrowings has been
steadily rising and on the other the
assistance extended by India {o other
countries has been substantiaily on the
increase;

(b) if so the yuantum of assistance
given bﬁ/ India to other countries (with
names) during the years 1976-77 o
1978-7 ; and

FEBRUARY 26, 1983
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(c) the extent to which India’s lend-
ing to other countries’ has alfected
India’s developmental programmes?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
whil India’s borrowings have been
rising in recent years to meet the large
developmental needs of the country, its
assistance to other countries, which isa
fraction of India’s external porrowing,
has not Increased recently.

(b) A statement is enclosed

(c) While it is true that this assistan-
ce ‘nvolves q measure of sacrifice on
eur part, it has te Le remembered that
it is provided to friendly eountries
some of whom are close neighbours.
To the extent the assistance is provid-
ed to enable these countries to obtain
goods and services from India, it also
promotes our exvorts. India has been
lending to friendly foreign couniries
mainly with a view {o helping them
obtain goods and services from India.
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Development of Hotel Industry in
Haryana :

1005. SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) total amount given to Haryand
State for development of Hotel In-
dustry during 1981; and

(b) details of assistance to be given
during 1982 to Haryana State?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVII, AVIATION (SHRI KHUR-
SHEED ALAM KHAN): (2) and (b).
The Centra] Depariment of Tourism
does not provide any financial assis-
tance, for development of Hote] In-
dustry in any State, As for the In-
dustrial Finance Corporation of India
(IFCI) is concerned, only limited
companies or Cooperative Societies in-
corporated and registered in India,
are eligible for financial assistance
from it As the financial requirements.
of projects with cost upto Rs. 2.00
crores, gre expected to be taken care
of by the State Level Financial Insti-
tutions normally, applications from
eligible concerns where project cost
is above Rg 2.00 crores, are consider-
ed by IFCL

The IFCI has not sanctioned any
financial assistance so far to any Hotel
project in Haryana State and no ap-
plication for financial assistance from
any Hotel Project in Haryana State is
pending to-date,
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Income Tax Assessees

1007, SHRI BHEEKABHAIL: Will
the Minister of FINANCE be pleased
to state:

(a) what iz the tota] number of
assessees who are paying Income-tax
amounting te more than Rs, 50,000 per
annum, of those paying between
Rs. 5,000 and Rs, 50,000 and of those
paying upto Rs. 5,000 per annum
during the last flve years;

(b) whether the tax relief measures
of Government have adversely affect-
€d Income-tax collection; and

(c¢) what steps are proposed to be
taken by Government to ensure that

3642185

“Income Tax is not evaded by benami’

transactions and by bogus firms?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) The:
information sought in the question is
not readily available as statistics are
not collected about the assessees on
the basis of income tax paid by them.
Status-wise gtatistics are, however,
collected on the basis of the number
of assessees falling in different income
ranges. For the purpose of this ques-
tion, based on the presently available
statistics, the status-wise number of
tax payers falling within the follow-
ing income rangeg below the income
of Rs, 25,000/-, between income of
Rs, 25,000 and Rs. 1,00.000 and above
income of Rs 3.00.000/- for the assess-
ment year 1980-81 js given in the at-
tached statement, It may be stated
that the income tax inclusive of sur-
charge on  individual incomes of
Rs. 25,000/- and Rs, 1,00,000 is Rs,
3,840/. and Ra. 47,040 respectively,

(b) No specific study has been made
to determine whether tax relief mea-
sures of Government have adversely
affected the income tax collection,
However the figures of net collection
of income tax (including corporation
tax) for the ]ast five years given be-
low show that the collections have
progressively increased,

Firarcial year Net collee-
. tion
(in crores
N of Rs. )
1976-77 2178-63
1977-78 2222-79
1978-79 2428- 86
1979-80 2732-21
1980-8! 2817-18

(c) Appropriate steps are taken
from time to time under the Direct
Taxes Acts to check such tax evasion,
Amongst others, the provisions of Sec-
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tion 281A inserted by the Taxation
Laws Amendment Act, 1972 with effect
from 15th November, 1972 provide
that no suit to enforce any right in
respect of any property held benami,
whether against the person whose
name the property js held or against
uny other person, shall be instituted
in any court by a person claiming to
be the real owner of such property
unlesg the income from such property
has been disclosed in the return of
income, such property has been dis-
closed ip the return of net wealth, if
any, furnished and notice of such be-
namj holding has been given by the
claimant to the Income-tax Officer, The
provisions of Section 132(4A) of the
Income-tax Act inserteg by the Taxa-
tion Laws Amendment Act, 1975 with
effect from 1-10-1975 provide for pre-

zuming that where any books of ac-
counts, other documents, money bul-
lion, jewellery or other valuable arti-
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cle or thing is/are found in the pos-
session or contro; of any person in the
course of a search under section 32,
such books of accounts, other docu-
ments, money, bullion, jewellery or
other valuable article or thing be-
longs/belong to such person, These
legislative’ measures have been re-
inforced by steps to sirengthen the
administrative and investigating ma-
chinery, Full use is made by the De-
partment of the powers to carry out
searches and seizures, Survey opera-
tions have been gtreamlineq and put
on a permanent footing. A permanent
organisation to undertake survey on a
continuing basis has been built up and
number of new assessees have been
discovered through survey operations.
Sustained investigation ig carried on
in cases where any evasion of taxes
is detected so as to build up a strong
case which will justify not only the
levy of penalties but will lead to suc-
cessfu) launching of prosecutions,

Statement

Classification of assessces  in the bools of the Depariment as on 31-3-1981 in selected ranges of income.

Income Range  (In rupees)

Status of assessces Income Income Income

up to Rs,  between Rs. of Rs.
25,000 25,010 1,60,010

and ar.d above

Rs. 1,00,000
1 2 3 4

1. Individuals . 26,71,276 8,02,449 15,652
2. H.U. Fs. 1,73, 986 59,002 1,495
3. Firms 4,01,046  3,16,202 36,470
4. Companies 31,210 7,205 5,710
5. Others 62,310 9,588 824
ToraL 33,39,828 11,94,446 60,151
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US Arms Supply to Pakistan

1009, SHRI M V. CHANDRASHE-
KARA MURTHY: Will the Minister
‘'of DEFENCE be pleased to state:

(a) whether US. agencies plan to
arm Pakistan with more sophisticated
weapons and have started unfolding
with signing of an agreement in Wagh-
ington for supplying of arms worth
450 million dollars on 25-1-81;

(b) if go, whether upto the end of
February, 1982 al; the armg for which
an agreement was signed have been
supplied to Pakistan by the U.S,;

(¢) if so, whether it is also a fact
that many of the friendly countries of
India including China have welcomed
the move of US, to supply arms to
Pakistan;

(d) if so, the total arms Pakistan
has received from U.S. and various
other sources upto end of February,
1982; ard

(e) to what extent this arms collec-
tion by Pakistan has posed threat to
India and steps taken by Government
io mee{ this gituation?

THE MINISTER OF DEFENCE
(SHRI R, VENKATARAMAN): (a)
to (d), Government are aware of the
U.S. decision to orov.de a large quan-
tity of sophisticated arms to Pakistan.
A number of agreements have hee: en-
tered into in this regard. There is
nothing to suggest that all the arms
for which agreements have been sign-
ed have already been supplied by the
Uniteq States, The indications are that
the supply is to be spread over a pe-
riod of around 5 years, Besideg USA,
Pakistan is known to have been
acquiring military hardware from a
number of other countries,

(e) Goernment's views on the in-
duction of massive U.S. arms to Pak-
istan have been unambiguously con-
veyed to both the Governmentg of
Pakistan and the U.S.A, Government
are alive to these developments affect-
ing the country’s wecurity and are
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firmly rsolved to take all necessary
measureg to maintain full and ade-
quate defence preparedness,
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Selection Grade to AFHQ Stenogra-
phers

1011, DR. A U, AZMI: Will the
Minister of DEFENCE be pleased to
state:

(a) what are the salient reasons
that AFHQ Stenographers are not
being given selection grade on either
completing 14 years service in the
grade Or on covering 3/4th span of the
scele of pay; and

(b) steps taken lo solve acute stag-
nation in Grade ‘C’ Stenographers and
bringing about drastic improvements
in their service prospects by giving
times-scale promotions?

THE MINISTER OF DEFENCE
(SHRI R, VENKATARAMAN): (a)
103 Selection Grade posts were zanc-
tioneq for the AFHQ Stenographers
acocrding to the prescribed norms;
thus only 103 individuals who have
completed 14 years’ gervice in the
grade or have covered three-fourth
span of the scale of pay could be given
Selection Grade,

(b) Besides Selection Grade, 63
vasts of Grade ‘C’ have been upgrad-
ed to Grade ‘B’ which have given
them benefits of promotion. There is
no proposal to introduce time-scale
promotiong in the AFHQ Stenvgraphers
Service,

Overdrafts by States

1012, SHRI N. K, SHEJWALKAR:
Will the Minister of FINANCE be
pleased to state:
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(a) what gre the figures of over-
drafts by various Stateg as on 3lst
December, 1981; and

(b) how these figures affect ad-
versely or otherwise the Plans and
finances of the State?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE):
(a) A statement is being laid on the
Table of the House.

(b) Overdrafts of the States reflect
their daily cash position and vary in
magnitude, Overdraftg result either
on account of structural imbalances in
the budgets of the States or on account
of temporary aberrations in the cash
flow ¢! the States, Cases where over-
drafis gccur on account of temporary
aberrations are set right during the
course of the year and do not affect
the Plans of the States, though it
does create a ways and means prob-
lem for the States temporarily, In
cases where there are structural im-
balanres, it implies inadequacy of re-
sources for financing State expendi-
ture ineluding Plan outlays,

Statement

Statement showing the overdrafis position of
States as 02 30th December, 1931 *

Rs. Clrores)

States As on
30-12-1981

1. Assam . . . . 34-35
2. Gujarat . . . 10-47
3. Haryana . . 32-09
4. Himac*..'.. Pradesh . 1-04
5. Kar ataka . 11-34
6. Kerala . . . 03 14
7. Madhya Pradesh . . 7834
8. Maharashtra J 23-24
9. Manipur . - . 3140
1", M~ghalarn . . ©1.33
11. Nagaland . . c73
2. Pu: jab 102-26-
13. Rajasthan . . 251-16
14. Tripura . . . 10-16
15. West Bengal 215-23

*Figures as on 30th December 1981 are given,
as 31-12-1981 was, a closed holiday for the
Reserve Bank of India for annual closing
of accounts.
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Screéning of Hindi Films on Air India
and Indian Airlineg Flights

1013, SHRI EBRAHIM SULAIMAN
SAIT: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether Government have
taken any decision to screen Hindi
filmg on the Air India flights; and

(b) whether Government propose
considering to screen films on the
Indian Airlines flights also to attract
passengers and if not, the reasons
thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A_ P.
SHARMA): (a) Air India has been
screening Hindi films on Dboard its
B-747 flights on sectors India/USA and
India/UK/India effective 26th Janu-
ary, 1982, However, on B-707 flights of
the Corporation, screening of filmg is
not possible since the aircrafry is not
equipped with inflight entertainment
system,

(b) Since Indian Airlines flights are
of short duration and the time avail-
able jz barely adequate to complete
the meal service on board, the Corpo-
ration’s aircraft have not been equip-
ped with the facilities necessary to
screen films,

Prospects of Ecomomic Cooperation
with Japan

1014. SHRI H, K. L. BHAGAT: will
the Minister of FINANCE be pleased
to state:

(a) prospects of further economic
co-operation with Japan; and

(b) whether any specific sieps have
been tagken ip this connection?

THE MINISER OF FINANCE (SHRI
PRANAB MUKHERJEE): (a) pros-
pects of further economic cooperation
with Japan are good.

(b)“ Specific propoSals' are in warious
stages of formulation and consultation
' with the Japanege authorities,

-

" Intrduction of Boeing-737 Flght from
© Madurai

1015. SHRI E. BALANANDAN: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) is thera any proposal to intro-
duce Boeing-737 flight from Madurai;

(b) if so, the details thereof; and

(¢) progress so far made in this

regard?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A.. F,
SHARMA): (a). Yes, Sir.

(b) and (c). Madurai is planned tn
be linked with Madras on g daily
basis with B-737 aircraft in Winter
1982-83 Schedule of Indian Airlines.:

ID.A. Assistance to India

1016. SHRT CHITTA MAHATA:
Will the Minister of FINANCE ke
pleased to state the details of I1.D.A.
assistance to India during the fiscal
year 1982 and its distribution for
various schemes/projects?

THE MINISTER OF FINANTE
(SHRI PRANAB MUKHERJEE
Consequent upon 5 shortfall jn IDA
commitment guthorily in FY 1982 due
o reduced contributions by the U.S.A.
and major donors, a reduction in IDA
assistance to India may be cxpected.
However, the Bank has not yet for-
mally notified the country allocations
consequent upon the shortfall and.
therefore, the total amount likely {o be
available ‘o India in FY 1082 ig not
certain.

Agreemeants in respect of the follow-
ing projects have so far been signed
with IDA in FY 1982:

(8 million)
Name of Projects Amoum of
Credit.
N.C.D. C..T1 25
Pazira Fertilizer 400
Korba-II ~ 400

Kanpur Urban Development 25
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Additional Domestic Market Borrow-
ing by Public Finance Bodies

1017. SHRI BHIKU RAM JAIN:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that Govern-
ment have sanctioned an additional
domestic market borrowing by public
finance bodies; and

(b) if so, the details and the reasons
thereof?

THE DEPUTY MINISTER IN THL
MINISTRY . OF FINANCE (SHR1
JANARDHANA POOJARI): (a) and
(b) with a view to replenish the re-
sources of the All India term lending
institutions, namely, the Industrial
Development Bank of India, the Indus-
frial Finance Corporation of India
and the Industrial Credit & Invest-
ment corporation of India to mtet their
growing requirements for financing in-
dustrial protects, an aggregate addi-
tional market borrowing of Rs, 175
crores was allocated for the year 1981-
82 to these institutions. This amount
was allocated in addition to the
amount of Rs. 525 croreg allocated to
these institutions at the time of prepa-
ration of the Annua] Budget for 1981-
82,

Manufacturing Programmes of various
Divisions of Bangalore Complex of
HAL,

HANNAN MOLLAH:
of DEFENCE be

1018. SHRI
Wil] the Minister
pleased to state:

(a) the present manufacturing prog-
rammes of the various Divisions of
the Bangalore Complex of HAL;

(b) whether idle capacity exists in
any of the Divisions; and

‘(¢) if so, what Government propose
to do about it?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a) The
Bangalore Comvlex of Hindustan
Acronautics Limited is manufacturing
various types of aircraft and helicop-
ters Including atro-engines. Tt would
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not be in the public interest to disclose
details of the manufacturing/progra~
mme.

(b) Yes, Sir.

(c) Steps have been and are beinz
taken to minimise the jncidence of idle
capacity,

Export of Basmati Rice

1010, SHRI SUBHASH YADAV:
Will the Minister of COMMERCE be
pleased to state:

(a) the quantity of Basmati rice
exported from India during 1981-82
and the names of the countries to
which it was exported: and

(b) the names of the exporting agen-
cies, with the quantity exporled by
them during the period?

‘THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) Exports of Bas-
mati rice during 1981-82 (Apri] ‘81
to Des.)81) are as follows:—

Year Quant 'ty Value
(M. Tonnes) (Rs. Crores}
1981-82 1,65,640.0% 93-99*
{Aprxl *81 to Dec. *81) ’ 9
*Prov'sional.

USSR is the major imporling coun-
try. Somg exports have alsg been
made to countries like Kuwait, Saudi
Arabig and Dubai.

(b) Since export of Basmati rice is
permitted under OGL, party-wise de-
tails are not available.

Production and prices of controlled
cloth

1020. SHRI GEORGE FERNANDES:
Will the Minister of COMMERCE be
pleased to state:

(a) the quantity of controlled cloth
production during the years 1979,
1980, 1981;

(b) whether Government have de-
cided to reduce the production of
controlled cloth;

(¢) what is the extent of price in-

crease made since January 1, 1980, in
respect of major varieties;
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(d) whether there has been a
protest -against this price increase;
and N

(i) Governmentg response thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) The controlled
cloth producton by mill sector during
the calender years 1979, 1980 and
1981 was 354.747, 476.330 and 349.815
million squares metres respectivtly.
Janta Cloth  Scheme of Handloom
sector has not been brought within
the framework of the statutory con-
trolled cloth scheme. The production
of Janta Cloth during 8 months of
the year 1981 (April to November)
was 214.890 mllion metres.

(b) No, Sir.

(c) The weighted average increase
in the consumer price of the mill-
made controlled cloth is 88 per cent
over the consumer pricas -prevailing
in 1974, The weighted average in-
crease in the consumer price of dho-
tis, sarees and long cloth in 65 per
cent, 71 per cent and 110 per cent
respectively. The price of Janta
Cloth produced in the handloom sec-
tor has been increased by 15 per cent
with effect from 1st July, 1981.

(d) Yes, Sir.

(e) It is not possible to reduce pri-
ces having regard to the fixed subsidy
rates and increase in cost of produc-
tion.

Inaccurate forecast of weathr

1021. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of TOUR-
ISM AND CIVIL AVIATION  be

pleased to state:

(a) whether it was stated in the
TV Hindi and English news on 27th
January, 1982 that there shall be
heavy fog on 28th  January, 1982
which will get cleared by 11.00 a.m.
which in fact proved wrong;
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(b) whether claims had been made
in the past that accurate forecast of
weather can be made upto 48 houls
in advance;

(c) if so, the circumstances under
which the forecast did not cometrue
and the steps taken to ensure that
weather is  predicted correctly as
claimed; and

(d) if not, the reasons thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) In the Hindj and En-
glish TV News Bulletin on the 27th
January, 1982, likelihood of the re-
currence of fog in the morning on
28th January 1982 with lklihood
to clear up by 11.00 A M. was fore-
cast. The weather forecast which
covers an area of 50 Nautical Miles
around Delhi proved correct as fog
was reported from Palam, Safdarjung
airport and many outlying areas of
Delhi. Palam airport reported heavy
fog with visibility reduced to 100
metres. The fog cleared by 10.25
AM.

(b) The local forecasts are valid
for next 24 hours and generally have
the accuracy of 80 to 90 per cent.
Weather outlook for subsequent 24
hours in also issued along with the
local forecast.

(¢) and (d). Does a0t arise.
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Bobbery of gold biieuwitz from »tate
Bank of India, South Bombay

1023. SHRI NARAYAN CHOU-
‘BEY: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether 75 gold biscuits weigh-
ing 10 grams cach and valued at
Rs. 1.30 lakhs had been stolen from
the main branch of the State Bank
of India in South Bomuay on Decem-
ber 30, 1981; and

(b) if so, the details thercol?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY): (a) and
(b). State Bank of India has report-
ed that a shortage of 75 picoos  of
gold each weighing 10 gms (total 750
gms) had occured in the stock of gold
held by its Bombay Main Branch on
behalf of Hatti Gold Mines Company
Ltd. The shortage came to light
when the Joint Custodians of Gold
verified the stocks of gold on 2nd
January, 1982, State Bank of India
reported the matter immediately to
the local police and the police have
emn able to recover 740 gms. of gold
so far. Police investigations are
not yet concluded.
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Pay scaleg of auditmen

1024. SHRI KRISHNA PRAKASH
TEWARI: Will the Minster of FIN-
ANCE be pleased to state:

(a) whether pay scales of audit-
men throughout India have been un-
der arbitration since August, 1881, si-
milarly denovode termination in the
wage structure of the Indian Audit
and Accounts Department is also under
reference to arbitration; and

(b) if so, when the award is ex-
pected?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
(a) The demand of the Staff Side of
the Departmental Council (JCM) of
Indian Audit and Accounts Depart-
ment for revision of pay scales of
Auditors (who until 31st March, 1973
were designated as Upper Division
Clerks) was referred to arbitration in
August, 1981,

There has been no request from
the Staff Side for referring their
demand for de novo determination of
the wage stucture in the Indian Audit
and Accounts Department to arbita-
ration.

(b) The date by which the award
can be expected cannot be indicated
at this gtage.

_ Bonus for policy holders deciared by

L.IC. :

1025, SHRI S. A. DORAI SEBAS-
TIAN: Will the Minister of FINANCE
be pleased to state:

(a) whether the Life Insurance
Corporation hasg declared bonug be-
fore December, 1981 for the two-year
valuation ~eriod ended March. 1981
for policy holders and if so, the rate
of bonus; and

(b) if not, the redsons for the
delays?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY): (a) and
(b). While, in the normal course, the
acturial valuation of the Life Insu-
rance Corporation of India as at 31st
March, 1981, should have been comp-
leted by the end of 1981, there was
some delay in completing the work
for the reason, inter glia, of power
cuts in certain States which affected
collation and tabulation of data. The
valuation was completed in January,
1082.

On the basis of the valuation, the
LIC has declared bonus of Rs. 28.00
per thousand sum assured per annum
on endowment assurances and Rs.
35.00 per thousand sum assured per
annum on wholelife assurances.
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Unauthoriged construction in Delhi
Cantonment area

1027. SHRI SHIBU SOREN: Will
the Minister of DEFENCE be pleased

to state:

(a) whether it is a fact that notices
under section 195 of the Cantonment
Act and under section 256 of the Can-
tonment Act, 1924 have been issued
to the persons who had made un-
authorised constructions and encroa-
ched upon the Cantonment Land in
Delhi Cantonment area;

(b) if so, the number of persons
to whom guch notices were issued
indicating the dates of these notices
and also the number of persons to
whom notices under section 256 were
not issued even with the non-compli-
ance of noticeg under section 185 and
whether the authorities have been pcr-
suing a policy of pick and choose in
this regard; and

(¢) if so. the reasons why uniform
policy is not being adopted and why
only some individuals are being ha-
rassed by threatening them with de-
molition?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K.
P. SINGH DEO): (a) and (b). Dur-
ing the year 1981, notices under Sec-
tion 185 of the Cantonments Act, 1924
were issued in respect of unauthorised
construction in 18 cases, out of which

notices under Section 256 ibid were

ijssued in 14 cases. A statement con-
taining relevant particulars is attached.

(c) Prima facie, there appears to
have been dffering treatment in the
four remaining cases. In two  cases,
the Cantonment Board, instead of
issuing notices under Secton 256 of
the Cantonments Act, 1924, decided
1o take eviction proceedings against
the indviduals concerned. In the
third case, the individual to whom the
notice wag issued has died and the
matter is under further consideration

FEBRUARY 26, 1982
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of the Board. In the fourth case, an ap-
plication was made to the Board for
compounding the offence of unautho-
rised construction and the applicant
has been advised to submit his appli-
cation through the orginal allottee of
the property.

Coordination between State and
Central Government Tourism
Departments

1023. SHRI T. R. SHAMANNA: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

“(a) has it come to the notice of Gov-
ernment that there is np proper co-
ordination between the State and Cen-
tral Government Tourism Department;
and

(by do government propose taking
steps to give Dbetter facilities to the
tourists (particularly foreign tourists)
and to give betier comforts to tourists
at reasonable cost?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): (a). No, Sir. There is
adequate coordination between Central
and State Department of Tourism for
development and promotion of fourism
in the country.

(b):Yes, Sir. Steps proposed for pro-
viding facilities for tourists inclu:le
different catogories of accommodation,
transportat'on, recreational and sports
facilities; wayside amenities, informa-
tion and guide services, sight-seeing
and conducted coach tour facilities,
Cultural/entertainment programmes ior
tourists, ete.

There w'll be a range in the cost of
facilities provided depending upon their
nature and scope, including low-priced
tariff for Youth hostels and coach

tours.
Gievances of J.CB. Staft

1029. SHRI KESHORAO PARDHI:
Will the Minister o¢ DEFENCE be
pleased to state: :
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(a) whether in the General Body
Meeting of Joint Cipher Bureau Sports,
the staff has explained to JCB autho-
rity that they will not participate in
é1(..B Annual Day because their genuine
greivances are not redressed;

(b) whether the JCB authority is
xerling undue influence and coercion
on the staff to join the JCB Day cele-
bration;

(¢) how the staff can be expected 10
join the festivals when their recruit-
ment rules have not heen amended to
their advantage and are hanging fire
for the last 5-6 years;

(d) whether in ihe past too the staff
-were required to appear at the written
test but they en-mass refused to appear
in the test although they were pre-
sent in the office on the test dates; and

(e) whether Government propose to
waive the condition of test and raise
the departmental quota of promotion
to the post of Technical Assistant to
75 per cent?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a)
Yes, Sir.

(b) No, Sir.

(c) The Recruitment Rules for
various posts in the JCB were revised
in 1980 vide Statutory Rules & Orders
306 dated 9-10-1980 keeping in view the
*professional requirement of the Organi-
gsation, and the promotional avenes of
departmental employees,

(d) Yes, Sir. .

(e) No such proposal is under consi-
deration of the Government.
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India Investmant Contre

1032. SHRI TARIR ANWAR: Will

the Minister of FINANCE be pleaszed
to state:

(a) whether it is a fact that India
Invesiment Centre has outlived its 'uti-
lity;

(b) if not, what are the siati‘tics of
the successful caseg assisted by 1IC;
and ~

(¢) what were the stat'sticy ~f the
specific proposals successfully imple-
mented with the
overseas offices of IIZ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
The Indian Investment Centre is pro-
viding useful services in regard to

promotion of foreign collaboration, im- -

port of technology, =tc. The attention
of the Hon’ble Member is invited to the
replies eiven to Unstarred Questi-m
Nos. 8664 dated the 24th April, 1981
and 8721 dated the 24th Ap-il 1981,

(h) and (c). The Annual Repert and |

Accounts of the Centre is laid on the

Table of the House every year, Report
_ supplieg adequate

information about

the number of cases assisted by the.

" Centre and its other acﬂ_vitiés.

assistance of tte
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 Payment of Overtime in Pyblic Sec-

tor Undertakings, Banks and Insti- -

tutions
1033. SHRI  SHEO  SHARAN
VERMA: Will the Minister of

4$INANCE be pleased to state:

(a) whetber it is a fact that in pub~
lic sector undertakings, banks and
inst:tutions  financially controlled or
helped by the Government, the emplo-
yees loiter away during working hours
or keep on accumulating the work and
manipulate to sit on overtime work;

(b) has it always and at all times
been ensured that the employees de-
tained on overtime work are super-
visory Officers; and

(2} detailg of the steps taken to curb/
abolish the payment of overtime and
‘nstead employ more people to do the
job thereby helping reduce unemploy-
ment; if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) to (o).
Payment of overtime in public enter-
prises, banks, eic. is regulated ns per
the rules framad by them from {ime to
time. Recou s> to overtime work is
taken wherever considered unavoid-
able. The need for thig arises on ac-
count of urgency for completing certain
jobs rather than on account of in-
sufficiency of staff or bad allocation of
work amogst workforce,

Government have already instructed
tha public enterprisey and banks
etr, fo take measures for curtailing
overtime payment. Officers of wublic
sector enterprises and banks are not,
however, entitled to any overtime pay-
ments.

OK Passengers harassed at Bombay
Airport .

1034. PROF. P. J. KURTEN: Will the
Minister of' TOURISM AND CIVIL
.AVIATION be pleased to state:

(a) whether.it has ccme to the notice

of ‘Government - that Bombay/Cochin’

‘passengers especlally coming from the

Gult areas are put to .unneccessarf
harassment in the Bombay  Airport;

" (b) whether it is a fact that chance’
passengers are permitted to travel
while OK passengers are refused;

(c) wheher it is glso a fact that
OK passengers are refused while the
aircraft is not carrying passengers up~
to its full capacity;

(d) whether it ig alsop a. fact that
Bombay/Cochin flight is mostly delayed
deliberately to create confusion:

(e) the dates on which the Trivan-
drum-Cochin flight hag taken off on
scheduled time and the dates on
which the plane was not carrying upto
fts capacity during the last three
months; and

(f) whether an enquiry is proposed
to be conducted in the matter?

THE MINISTER OF TOURISM AND
CIVIL AVIATON (SHRI A. P. SHAR~
Ma): (a) The Bombay Cochin flight
are sometimes extremely congested and
the passengers coming from the gulf
find it difficult to ensure accommoda-
tion,

(b) to (d). No, Sir.

(e) and (). The informa'ion is being
collected and will be laid on the table:
of the Sabha.
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Expenditure Incurred on construc-
tion of 5 Star Hotels during Cusrent
Year

1036. SHRI R, P, YADAV: Will the
Minister o¢ TOURISM. AND CIVIL
AVIATON be pleased to state:

(a) the details of expenditure incur-
red on the construction of Five-Slar-’
Hotels during the current year and the
expected cost of the same by the time
they are completed; and ‘

(b) wheter the construction woitk of
these hotels is going on as per schedule
and would they be completed before
the commencement of the Asian Games
this year?

THB MINISTER OF STATE FOR
TOURISM AND CIVIL AVIATION
(SHRI KHURSHEEpD ALAM KHAN):
(a) and (b). There are ten hotels (in-
cluding one expansion) planned fo: the
5 star category, under construclion in
New Delhi in connection with the Asian
Games 1982. Some of these hotel pro-
jects are expected to be fully cumple-
ted by the time of the Asian Games,
while others are likely to be ready
only partially The construction work
is progressing as per schedule to
achieve the target dateg of completion.

A statement showing the estimated
cost, expendtiture reported to have been
incurred upto 15-2-1982, total number
of rocoms planned and the number cf

‘rooms likely to be completed before

. Written Ansers ~ FEBRUARY 26, 1083 Written Anewers .136
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Asian Gamzu, in respect of each hotel project is as follows : —
Name of the Hotel Estimated ~ Expenditure  Tutal Rooms like-
Cost in upto No. of ly to be
(15-2 -82 rooms, completed
Rs. in crores ian
(Rs. in e g S
1. Hotel Samarat (ILT.D.C. ) . 18-00 7-0419 300 300
2. Sardar Patel Marg (DD/NDMC/
Taj Group ) . 33:00 1295 500 200
3. Bhikaji Cama Place (Asian Hotels :
Ltd. ) . . . . . 33:68 - 1441 588 300
4. Surya Iuternational Hotel ( New ;
Friends Golony) 15-50 6-51 268 258
5. Siddhartha Intercortinental Hotels
(I) Ltd. (Vasant Vihar) . 9:90 4-4482 156 156
Cenaru Hotel (HCI) . . . 20-56 7-80 400 200
Maurya Sheraton (Expansion) 6-40 2:35 122 122
Park Hotel (Northern Lnterprl'cs
Corporation ‘Pvt, Ltd. ) . 17 17 7.97 231 100
9. Bar akhanmba Lape (M/s Bharat
Hotels Ltd. ) 36-00 450 500 150
10. Windsor Place (M/s. Pure Drinks
New Delhi)) Lid. . 35-65 5400 425 i10

——

Promotion of Stenographers beiween
the C.S.S.S. and A.FILQ.SS

1037. SHR] RAM SINGH SHAKYA:
Will the Minister of DEFENCE be
selection grade issued by Ministry
of the House indicating:

(a) the necessity of bringing about
.the ratio of promotion of stenographers
between the CSSS and AFHQSS when
they are two differgnt Services and
more so when the ration of promotion
through Deptt, Exam. of SO is not
taken into account in which Sieno-
graphers of CSSS appear in the matter
of implementing the Ministry of Home
Affairs OM of 12th November, 1975;

(b) does the stagnation still persist
even after introducing the selection
grade in AFHQ for Stenographers
basad on the lines existing is CSSS;
was the same created in AFHQ as a

result of the 3rd Pay Commisslen’s re- .

commendations or otherwise;

(c) how is it that the OM giving
selection grade issued by M:nistry
of Home Affairs has been exiended to
AFHQ when the other OMs have rnot
been; and

(d) will the errors be rectified: if not,
reasons thereof?

THE MINISTER OF DEFENCE
(SHRTI R. VENKATARAMAN): (a)
While upgrading certain posts of steno-
graphers Grade ‘C' to Grade ‘B’ in the
AFHQSS. promotion prospects of their
counterparts in CSS§ were taken into
consideration and parity was brought
about in the ratio of postg in the higher
to low grades. )

(b) Selection Grade posts in Grade
‘C’ of the AFHQSS were sanctioned on
the basis of instructions issued -by the
Ministry of Finance, However, stag-
nation in this Grade sfill persists,

{c) Government orders on service
matters {ssued by the Ministry of Home
.Aﬂaiu which are of general appucabi-

-~
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lity to all Central Government employ-
ees are extended to Civiiian employees
of the AFHQ and jg organisations,

(d) Does not arise.
Remitiances from foreign couxntries

1038. SHR] PIUS TIRKEY: Will the
Minister of FINANCE be pleased g
lay g statement showing:

(a) remittances from foreign coun-
tries during the last five years; and

(b) remittanceg from the Gulf coun-
tries the last flve years?

THE MINISTER OF FINANCE
(SHR] PRANAB MUKHERJEE): (a)
The quick and provisional estimates of
non-export rece’pt for the last five
calendar years are as follows:—-

Year Rs. in crores
1977 . . . . 1908 33
1978 . . . . MB8T5
1979 . . . . 2775 28
1980 . 4467-28
1981 . 462176

The above figures represent gross
non-export receipts such as shipping,
insruance, dividend and tourism recei-
pts clc. besides four heads of receipts
relevant to the term “Inward Remi-

ttances” namely. (i) family mainte-
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' o ‘
nance, (ii) gavingg of non-residents,
(iii) migrant transfers (iv) money or-
der receipts.

(b) Country-wise getails about re-
mittances are not available since
according to the current regulations
the details of remitances of Rs. 10,000
and below are not required to be re-
ported to Reserve Bank of India by
the Authorised Dealers.

Profit Remitted Abroad by Multi-
National Companies

1039. SHRT VIRBHADRA SINGH:
Will the Minister of FINANCE be
pleased to state:

(a) the amount of money as profit
remilted abroad by the multinalional
companies during the last two years;

(b) whether there is any proposal to
nat'onalise these companies; and

(c) if so, the details in thig regard?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
A statement of profit remitted by the
foreign branches and the divideng re-
mitted by the foreign companies during
the last two available years ‘s attached.

(b) and (c). No, Sir, For all approved
foreign investm,ent Governmnt ac-
cord non-diseriminatory treatment.

Statement

Remittances made by Foreign Companies

(In rupees crores)

year Profits Dividents
197778 ., 10-13 68-01
1978-79 10-24 54-35
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Qrdezs for Forelgn Project contrats
by Public Sector Companies

1040. SHRI VIRBHADRA SINGH:
SHRI ARJUN SETHI .

Will the Minister of COMMERCE be
pleased to state:

(a) the number of orders for foreign
project contracts won by the Public
sector companies under his Ministry
during the last three years separately;
and .

(b) what are the net losses or profits
of these companies in their overseas
operations during the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P, A. SANGMA): (a) Projects & Equip-
ment Corporation of India is the only
public sector company under the Com-
merce Ministry which is engaged in ob-
taining foreign project contracts and
has secured 1 contract worth Rs. 0.09
crores in 1978-79, 3 contracts worth
Rs. 29.04 crores in 1979-80 and 3 con-
tracts worth Rs, 57.90 crores in 1980-
81,

(b) The Projects & Equipment Cor-
poration of Indig has earneq Rs. 1
lakh and 92 thousand on the three
completeq projects. As regards the re-
maining contractg the profit can be
workeqd out only after the completion
of the project.

Loans granted to SC/ST by Nationalis-
. ed Bankg

1041. SHRI VIRBHADRA SINGH:

SHRI SUBHASH CHANDRA
BOSE ALLURI:

Will the Minister of FINANCE be
pleased to state:

(a) the amount of loan granted to
Scheduled Castes and Scheduled Tribes
by the nationaliseq banks during the
last three years;

(b) whether instalments of the loans
advanceq to SCs/STs are being re-
ceived by the nationalised banks- re-
gularly;

3649 LS—6

562

(cy if not, what is the number of
caseg where it is irregular, bank-wise
and

(dy what steps are being taken to
improve the situation? -

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR JA-
NARDHANA POOJARY): (a) The
Putlic Seclor Banks had outstanding
priority sector advances to borrowers
belonnging to Scheduleq Castes/Sche-
duled Tribes amounting to Rs. 169
croreg in June, 1979 which increased
to 339 crores by December, 1980. Data
for later period have not yet become
available,

(b) :to (d). Information regarding
recovery of advances from borrowers
belonging to Scheduleq Castes/Sche-
duleq Tribed is collecteq only in res-
pect of advances under the Differen-
tial Rate of Interest Scheme. For the
quarter ending December, 1980 the
overdueg of these borrowers under the
DRI Scheme amounteq to Rs. 17.10
crops accopnting for Rs. 68.93 per cent
of the total demand. The number of
accountg to which these overdueg re-
late is not yieldeq by the reportmg
system,

An improvement in the return flow
of funds is sought to be achieveq by
the banks through formulation of vi-
able schemes, improved quality of
appraisal and provision of coastal and
guidance to the borrowers in proper
utilisation of credit,

Mills under control of National Textile
Corporatien

1042. SHRI D. S. A. SIVAPRAKKA-
SHAM: Will the Mipister of COM-
MERCE be pleased to state.

(a) whether any mills are under the
control ef National Textile Corpora-~

tion;

(b) if go, the names of the mills and
their Iocaﬁon and .

-(c)howmmynﬂnsareworkintat
profit and how many are in-loss?-

v
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‘;:HE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (sulu
P. A, SANGMA): (a) and (b).

Natfohay Textile Corporation owns 103.

textile mills, In addition, the Corpo-
ration is managing 9 other mills whoseb
mianagement hay been taken over by
the Government. A Btatement indicat-
ing the nameg and ldcation of these
mills is enclosed.

() Out of 108 Mills in production

under the <Corporation, 20 mills are
making profit according to the provi-
dlonal werking results for the period
April—Deteinber, 1881.

Statement
Names of the mills and their location
Nationalised mills
ANDHRA PRADESH
1. Azam Jahi Millsy Laxmipura,
Warranggl,

2. Anantapur Cotton Mills, Yerra-
guntapalli (P.O, Tadapatri).

3. Nataraj Spg. & Wvg. Mills, Nir-
mal,

4 Netha Spg. Mills, Elchiguda, Se-
cunderabad,

5. Tirupathi Cotton Mills, Ranigunta

6. Adoni Cotton Mills, Adoni.
KARNATAKA

7. Mebboob Shahi Kulbarga Mills,
Gulbarga.

8. Minerva Mills, Bangalore,

9. Mysore Spg, & Mfg. Mills, Banga-
lore.

. 10. Shri Yallamma  Cotton, Woollen
& Sk Mms Devangere,

KERALA

" 11. Parvahti Mills, Quilon,

12. Allagappa Textiles (Oochin) Mills

 Alagappa Nagar,
13. Cannunore Spg. & Wvg. Mills,
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14, Keralp Laxmi Mills, Trichur,
15. Wja‘ymohinl Mms Trivandrum.

MAHE

6. Cannanore Spg. & Wvg. Mills,
Pondicherry.

D'ELHI

7. Ajudhia Textile Mxlls, Delhi.
PUNJAB

6. Dayalbaz Spg. & Wvg. Mills, Am-
ritsar,

7. Suraj Textile Mills, Malout.

8, Panipat Woollen Mills, Kharar.

9. Kharar Textile Mills, Kharar.
RAJASTHAN

4, Mahalaxmi Mills, Beawar.

5. Edward Mills, Beawar.

6. Shri Bijay Cotton Mills, Bijai-
nagar,

GUJARAT

25. Ahmedabad Jupiter Textile Mills,
Ahmedabad,

26. Himadri Textile Mills, Ahmeda-
bad.

27. Ahmedabad New Textile Mills.
Ahmedabad,

28. New Manekchowk Textile Mills,
Ahmedabad,

29. Petlad Textile Mills, Petlad.

30. Rajnagar Textile Mills, Ahmeda-
bad. (Unit No, 1)

31. Rajnagar Textile Mills, Umt No.
2, Ahmedabad.

32. Jahangif Textile Mills, Ahmeda-
bad.

33. Rajkot Textile Mills, Rajkot.

34. Mahalaxmi Textﬂe Muls, Bhav-

© nagar, -

35. Viraingam Textil‘e Mﬂ]s Vu'am-
gam,

36. Fine Knitting Mills, Ahmedabad.
MADHYA PRADESH

3. Imlore Malwa U‘nited Mm,
Indozfe
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38. Kalyanmal Mills, Indore,

39. Swadeshi Cotton & Flour Mills,
Indore.

40. Hirg Mills, Ujjain,
41, New Bhopa] Textile Mills, Bho-
pal

42. Bengal Nagpur Cotton Mlls, Ra-
nandgaon.

43. Burhanpur Tapti Mills, Burhan-
pur, :
MAHARASHTRA NORTH
44. India Uniteq Mills No. 1, Bom-
bay.
45, India United Mills No. 2, Bom-
bay.
46. India Uniteq Mills No. 3 Bom-
bay.
47. India United Mills No, 4, Bom-
bay..
48, India United Mills No. 5, Bom-
bay.
49. India United Mills Dye Works,
Bombay.
50. Model Mills Nagpur, Nagpur.

51. R.S.R. Gopaldas Mehta Spg. Wvg.
Mills, Akola.

52. Vidarbha Mills (Berar), Achal-
pur,

53. RBB.A, Spg. & Wvg Mills.

Hinganghat
54. Savatram
Akola,
MAHARASHTRA SOUTH.

55. Mumbai Textile Mills, Bombay.

56. Aurangabad Textile Mills, Au-
rangabad.
57. Nanded Textile Mills, Nanded.
3. Appolio Textile Mills, Bombay.
59. Barshi Textile Mills, Barshi,
60. Challisgaon Textile Mills, Chalis-
gaon Bombay, )
6l. New Hing Textile Mills,. Bom-
bay.
62. Jupiter ’I'e'xﬂ!e Mills, Bombay
as. ﬁigvﬁay Mle Mxlls Bomhay.

Ramprasad  Mills,
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64, Dhule Textlie Mills, Bombaey.
63. Bharat Textile Mills, Bombay.

TAMIL NADU.

66 Om Parasakthi Mills, .Coimbatore.

67. Cambodia Mills. Coimbatore.

68. Kishnaveni Textile Mills, Coim-~
batore.

69. Sri Rangavilas Gng, Spg. & Wvg.

Mills, Coimbatore,

69. Sri Rangavilas Gng., Spg. & Wvg.

imbatore,

71. Coimbatore Spg. & Wvg. Mills,
Coimbatore.

2. Balaramﬁvarma Textiles, Shen-

cottah.

73. Somasundaram Mills,
tore.

74. Sri Sarada Mills, Coimbatore.

75. Kaleeswarar Mills ‘A’ Unit, Co-
imbatore,

76. Pankaja Mills. Coimbatore,
77. Pioneer Spinners, Kamudakudi.

8. Kaleeswarar Mills ‘B’ Unit, Kala-
yakoil.

79. 8ri Kothandram Spg, Mills, Ma-
durai.

Coimba-

PONDICHERRY.

80. Sri Bharathj Mills, Pondicherry.

UTTAR PRADESH.

81. New Victoria Mills, Kanpur
82. Muir Mills, Knnpur

'83. Lord Krishna Textlle Mﬂl!

Saharanpur. -

84. Shri Vikram Cot‘ton Mills,
Luckriow, '

85 Bijli thto_n Mills, Hathras,

WEST BEN GAL

86 Arah Cotton Mills, Howrah.

87. Bengal Fine Spg. & Wvg. Mills,
No. 1, Konnagar,

88. Bengal Fine Spg & Wvg. Mill:.

No. 2, Kateganj.
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89. Central Cotton Mills, Howrah.

90. Rampooria Cotton Mills, Seram-
pore.

91. Bengal Laxmi Cotton Mills, Se-
rampore.

92. Jyoti Weaving Factory. Calcutta.

93. Laxmi Narayan Cotton Mills,
Rishra.

94. Sree Mahalaxmi Mills, Palta.

95. Bengal Textile Mills, Cossim-
bazar.

96. Manindra Mills, Cossimbazar.

87. Kanoria Industries, Konnagar.

98. Bangasri Cotton Mills, Sodepore.

99. Sodepore Cotton Mills, Sodepore.

ASSAM

100. Associated Industries (Assam),
Chandrapur,

BIHAR

101. Bihar Co-operative Wvg. & Spg.
Mills, Mokameh,

102. Gaya Cofton & Jute Mills, Gaya.
”
ORISSA

103. Orissa Cotton Mills, Cuttack,

MANAGED MILLS.

104. Udaipur Cotton Mills, Udaipur.

105. Swadeshi Cotton Mills, Kanpur.

106. Swadeshi Cotton Mills, Pondi-
cherry.

107. Swadeshi
Allahabad,

108. Swadeshi Cotton Mills, Maunath

- Bhanjan.

100. Rae Barelly Textile Mills, Rae
Bareilly.

110. Laxmi Rattan Cotton Mills.
Kanpur, '

111, Atherton West, Kanpur.

112. Mohini Mills, Calcutta.

Cotton Mills, Naini,
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Setting up of Micronised MICA Units
by MTC

1043, SHRI D. S. A. SIVAPRA-
KASHAM: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the Micg Trading Cor-
poration hag set up or propose to set
up any Micronised Mica Units and
wet ground Mica units during the last
three years; and

’
(b) if so, the location of each plant?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA); (a) Mica Trading
Corporation proposes to set up these
units during the Sixth Five Year Plan
period. ‘

(b) The proposed location of both
the units is Abhrak Nagar near Kodar-
ma in the State of Bihar.

Expenditure on TA, DA, Transfers and
Posting in Defence Accounts Depart-
ment.

1044, SHRI RAMAVATAR SHAS-
TRI: Will the Minister of FINANCE
be pleased to state:

(a) how much expenditure has peen
incurred on TA/DA and on {transfers
and positings in Defence Accounts
Department during the last three
years;

(b) whether it is not possible to
minimise such heavy expenditures by
evolving scientific, State-wise and
command-wise postings in zll ranks of
Defence Accounts Department except
IDAS officers; and

() if so, what action Government
propose to take in this matter? -

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) The
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expenditure incurred during the last three years is as under:—

TA/DA .

“Transfers and Postings .
ToraL

(b) and (c¢). The organisation of
the Defence Accounts Department
follows the drganisationa] set-up of
the Defence Services and he Ordnance
Factories. In a department with an
All-India character, transfers are un-
avoidable to meet the administra-
tive needs. However, these are kept o
the minimum in the light of the ins-
tructions issued by the Government
for economy in expenditure.

Agricultural Exports

1045. SHRI SUBHASH CHANDRA
BOSE ALLURI:
SHRI G, Y. KRISHNAN:

Wil; the Minister of COMMERCE
be pleased {o state the estimate of
agricultural exports during the year
1980-81?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): Estimated exports
of major agricultural items such as
‘Tobacco, Cashew, Spices (excluding
small cardamom) oilcakes, HPS Groun-
nuts, Castor oil, Processed foods,
Shallac, Rice. Sugsr  (excluding
plantations viz. Tea/Coffee and Co-
tton raw) during 1980-81 provisionally
amounted to about Rs, 1054 crores,

Bank Loans for the poor

1048. SHRI B. V. DESAI: Wil the
:tﬁrt:!ster of FINANCE be pleased to
ate:

.(a) whether it is a fact that the
Mmisgry of Finance has directed all
the nationalised banks to increase
More bank loans for Jhe poor;

170

1980-81

- 197879 1979-80
T (Rupees in lakhs )
12 88 3846
. 13-78 14 4 12 88
) 47-00 4320 51-34

(b) if so, whether he has urged the
nationalised banks to provide more
Joans for improving the lot of weaker
sections in rural areas;

(c) whether he has also suggested
that there should e closer contact
between the Stdte Governments and
the banks for improving the economic
conditions ©f the poor;

(@) whether any directive in this
regard has been issued to all the na-
tionalised banks; and

(e) if so, whether the banks have
assured to implement fhe suggestions
contained in the Ministry's directive?

THE DEPUTY MINISTER THE IN
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (e).
Banks have been asked to increase
their priority sector lendings from
33-1/3 per cent to 40 per cent of their.
tofal advances by 1985. At least 40
per cent of the advances to priority
sectors (i.e. 16 per cent of the total
advances) should be extended to agri-
culture and allied activities hy 1985.
The concept of weaker sections has
been introduced within the two main
priority sectors viz. agriculture and
small scale industries and suitable suh-
targets have been fixed. Accordingly
50 per cent of the total direct agricul-
tura]l advances should be extended hy

*  the banks to the weaker sections in

agriculture by 1983. Advances to the
weaker sections in small scale indus-
tries should constitute 12.5 per cent of
the total bank advances, to small scale
industries by 1985. For implementing
the 20 Point Programme, State Govern-
ments have been asked to take suppor-
tive action to facilitate banik assistance
for the beneficiaries under the pro-
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gramme. Necessity of efficient coordi-
nation between the banks’ and State
Governments’ staff at the field level
has been repeatedly emphasised. With
the objective to provide full employ-
ment in rural areas to the identified
target groups, Government of India
introduced integrated rural develop-
ment programme which is tLeing im-
plemented by banks. Under. this pro-
gramme, 600 families identified as the
poorest in each block would be assist-
ed each year during the Sixth Plan
period. Each biock would receive an
assistance of Rs. 5 lacs every year
during the Sixth Plan period, which
shall be provided by the Central and
the concerned State Govt. on 50:50
basis, the provision made for all the
blocks being of the order of Rs. 1500
crores during the Sixth Plan. Institu-
tional finance of the order of Rs. 3000
crores would be needed for the ypro-
gramme during the current Plan period.

A meeting of the Chief Executives of
Public sector banks and Chief Secre-
taries/representatives of State Govern-
ments was held on 21-11-1981 to review
the flow of credit from the public sector
banks to the weaker sections of the
community as part of their lending to
priority sectors and beneficiaries of
Differential Rate of Interest Scheme
and Infegrated Rural Development
Programme and to consider measures
necessary to improve the volume and
direction of bank credit towards the
target groups Commercial banks have
since been given detailed instructions
by the RBI to increase the pace of
lending to the weaker sections under
the programme. Instructions given to
commercial banks are expected to en-
sure sufficient expansion of credit
facilities to weaker sections.

In a more recent meeting of Chief
Executives of Public sector banks held
on 15-2-1982, presided over by the
Union Finance Minister the banks
agreed to take all possible steps to
increase their lending to weaker sec-
«0ns and beneficiaries of the new
Pwenty Point Programme of the Prime
Minister.
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Request to State Governments for
Reopening closed cotion Textile Mills

1047. SHRI B. V. DESAL: Will the

Minister of COMMERCE be nleased to
state:

(a) whether his Ministry have re-
quested the State Governments to take
intiative to reopen cotton textile mills
which are lying closed due to labour
problems;

(b) if so, whether- it is also a fact
that at the end of September, 1981, 22
cotton textile mills, 14.sp:nning mills
and 8 composite mills w-re lying closed;

(c) if so, whether it is also a fact
that some of these remained ciosed on
account of labour unrest and the others
put down their shutters on account of
non-viability and financial difficulties;
and

(d) if so, how many State GGovern-
ments have so far taken action in
regard to reopening of the cotton tex-
tile mills which were closed or which
were lying idle and by what time the
Union Government are confident that
all the textile mills will function nor-
mally?

THE DEPUTY MINISTER IN THR
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) No such general
request has bBeen made to State Gov-
ernment.

(b) Yes, Sir.
(c) Yes, Sir.

(d) Does not arise.

Special Pay to Tax Assistants

1048. SHRI SOMJIBHAI DAMOR:
Will the Minister of FINANCE be
pleased to state;

(a) whether the Sub-Committee of
the Departmental Council of the Minjs-
try of Finance has submitted its report
to give Special Pay to Tax Assistants .
working in the Internal/Special Audit
Partles in the Income-tax Department;

(b) if not, the reasons therefor; and ,
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{c) when it is Bkely to submit its
Report?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) No,
Sir.

(b) The Committee of the Depart-
mental Council asked for some infor-
mation from the Staff Side in July,
1980. The Staff Side furnished the in-
formation in August, 1981. Since, then,
the matter has been under considera-
tion in consultation with +he Depart-
ment of Expenditure. The matter will
be placed again before the Committee
after a view is taken in the light of
the advice of Department of Expendi-
ture.

(c) Tt is nof "possible to say at this
stage as to when the Sub-Committee
is likely to submit its final report.

Construction of Building for Reserve
Bank of India at Nagpur

1049. SHRI R. K. MHALGI: Will the
Minister of FINANCE be pleased to
state:

(a) what progress has been made
in the construction of 2 building for
the Reserve Bank of Nagpur during
the last six months;

(b) if no progress was made, the
reasous therefor;
(c) what are the departments which

are proposed to be shifted to Nagpur
from Bombay; and

(d) what are the specific duties of
these departments, the number of em-
ployees in each such departments and
the specific reasons for the proposed
shifting of each of these?

THE DEPUTY MINISTER IN THE
MINISTRY. OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b). Reserve Bank of India have
redorted thag preliminary plans for
tht construction of the building pre-
bared by the Architec; have since
been submitted by the Bank to the

Municipa] Corporation. Pending re-
ceipt of sanciion, detailed gtructural
and architectural drawings are being
prepared.

(c) and (d), Departments to be
shifted to the new building will be

_finally decided by the Reserve Bank

when the building becomes ready for

-occupation. depending upon the bank’s

needs at that time. The main reasons
for shifting are operational conve-
nience and shortage of accommoda-
tion in Bombay.

Jute Mills taken.over by Central
Government

1050. SHRI G. M. BANATWALLA:
Will the Minisier of COMMERCE be
pleased to lay g stalement showing:

(a) the names and number of jute
miils which have been taken over by
the Central Government during the
year 1980;

(b) what amount has been spent by
Government on each mill since it has
been taken over; and

(c) whether any money was also
paid by Government to the mill-owners
and if so, the details thereof? .

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) Government did
not take over any jute mill during
1980. Howevqr, Government nationa-
liseq the following six jute millg in
1980-

(i) National Jufe Company Ltd.
(ii) Alexandra Jute Milig Ltd.
(iii) Khardah Company Ltd.

(iv) Kinnison Jute Mills Company
Ltd.

(v) RBHM. Jute Mills Pvt, Ltd.
(vi) Union Jute Company Ltd.

(b) Government have so for, sanec-
tioned release of funds in the gshape
of loans for modernisation and rene-
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vations under the scheme of rehabi-
li_tation as indicated below:

(Rs. in lakhs)

(i) National .. 48.00
(ii) Aledandra 19.60
(iii) Khandah - . 3345
(iv) Kinnison 9.98
{v) Union .. 29.52

In view of very old machinery of
R.B.H.M, releases of funds to RBHM
are being separately considered.

Besides this, Indusirial Reconstruc-
tion Corporation of India has sanction-
ed the bridging loans as mentioned
below:

(Rs. in lakhs)

(i) National 150.00
(ii) Alexandra 78.55
(iii) Khardah 77.03
(iv) Kinnison 154.25
(v) RBHM. 136.40
(vi) Union 175.28

(¢c) Government have not paid any
money to the mill-owners.

Sale of Liquor in Clubg and Hotels of
Delhi

1051. SHRI PIUS TIRKEY: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state is it
true that all the clubs and hotels in
the Union Territory of Delhi have
been allowed to sell liquor?

THE MINISTER OF STATE FOR
TOURISM AND CIVIL AVIATION
(SHRT KHURSHEED ALAM KHAN):
No Sir. Only 26 ‘Star’, category hotels
in Delhl. which are on the approved
list of the Department of Tourism
have been granteq licences ty serve
liquor. .

It has also been decided to renew
the licences of 14 clubg with effect

~.
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from 1.1.82, which had not been re-
newed since 1.4.78, However, out of
these 14 clubs, only 11 have got their
licenceg approved so far.

Unbanked Centres in Himachal
Pradesh

1052, PROF. NARAIN CHAD PA-
RASHAR: Will the Minister of FI-
NANCE be pleased to state:

(a) the name of the unbanked cen-
tres where the opening of branches of
nationalised banks has been recom-
mended by the Government of Hima-
chal Pradesh for the financial years
1981-82 and 1982-83;

(b) the names of the centres for
which the branches have been sanc-
tioned alongwith the names of the
banks which have been allotted these
branches, district-wise; and

(c) the likely date by which the
remaining branches would be sanc-
tioned and the licences issued?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) (a) to
(c). The current branch licencing
policy of the Reserve Bank of India
covers the period January 1979 to
March 1982. Under this policy. the
Government of Himachal Pradesh had
recommended fo the Raserve Bank in
December 1979, 50 centres in the
State for location of bank offices. In
November, 1980 the State Govern-
ment had forwarded to the Reserve
Bank a further list of 29 centres for
opening bank offices. Relevant infor-
mation in thig regard are set out in
statements I & II respectively. For
drawing up the branch expansion pro-
gramme for the licencing policy period
198285, the State Government have
been recenily addressed by the Reser-
ve Bank of ndia.
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Statement I

List of Comires Reconnended by ths State Governmsmt of Himachal Pradesh in
December, 1979 to the Reserve Bank of India for Branch pening

Allottce Bank

District Name of centre Remarks
1 2 3 4
Chamba 1. Chatrari State Bank of India Licence pending
2. Gehra United Commercial Bank Office opened
3. Bairagarh —_ Igzli:]slggfastrucmre
4. Kihar — Do.
Mandi 5. Kotlu — Do.
6 Bhararu _— Do.
7. Jaidevi State Bank of Patiala Office per ed
8. Bullichauki Himachal Gramin Bank Licer.ce pundirg
9. Bhamblar Do Do.
Bolan 10. Jaunaji State Bank of Indie Office oper.ed
‘ 11. Darlaghat United Commercial Bank Do.
12. Patta Mchlog Punjab & Sind Bank Do.
13. Ramshehr United Commercial Bank Do.
14. Balera * Punjab National Bank Licer.ce pendit g
Kinnaur 15. Kalpa Do. Office epered
16. Sangla United Commercial Bank. Do.
17. Sungra State Bank of India Do.
Lahaul & 18. Jalama United Commercial Bank. Do.
Spiu 19. Sundhu State Bank of India Licence per.dirg
Hamirpur 20. Rangas United Commercial Bank Office oper.cd
21. Awabadevi State Bank of Patiala Do.
22, Ladrauri Punjab National Bank Do.
Kulu 23. Gadsa Himachal Gramin Bank Do.
24. Fojal Punjab National Bank Do.
25. Sainj State Bank of India Licerce perding
26. Dalas Himachal Gramin Bank Office opened
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District Name of Centre  Allottee Bark ‘Remarks
Simla 27. Dral State Bank of Patiala Licerce pendirg
28. Sainj Punjab National Bank Office opcned
29, Ncrwa United Commercial Bank Office opened
30. Khadrala Central Bank of India Do.
31. Mandhol State Bank of India Do.
Kangra 32. Dhira . Himachal Gramin Bank Do.
33. Chadhia Deo. Do.
34. Khundia United Commercial Ban:k. Do.
35. Sulha Himachal Gramin Bank . Licence pending
36. Alampur Do. Office opened
37. Bhadwar Do. Do.
38. Chadi Do. Licence pending
Una 39. Haroli Central Bank of India Office oper cd
40. Nechrian United Commercial Bar.k Do.
41. Lathayan Do. Do.
42, Chowki Manayar Punjab National Bank Do.
Bilaspur 43, Nambol State Bank of India, Do.
44. Kuthera United Commercial Bank Do.
45. Hatwor. Punjab N tional Bank Do.
Sirmur 46. Naura State Bark of India Do.
47. Naurag United Commercial Bark Do.
48. Ronhat. State Bank of Patiala Licence perding
49. Kaulawala Hood . Punjab NationalBank Do.

50. Dhau'akuan Rampur State Bank of India

Office opered.
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List of Contres mmmdcdbiﬁocmrm wmant of Himachal Pradush to the
Ressrve Bank of Indid for opening
District Name of Centre Allottee Bank Remarks
1 2 3 4
Una 1. Kharwain Punjab National Bank Alotment pending
2. Suhari Takoli United Commercial Bank Office oper ed
Bilaspur 3. Gehrwin Do. .
Allotment pending
4. Kalol — Lead Bank has been:
requested to corsi-
der openirg a.
branch.

Mandi 5. Pinglo State Govt.requested
to suggest alternate:
centre.

6. Jamni Do.
7. Dhalwan Do.
8. Bagsaid Do.
Chamba 9. Holi Lead Bank has been
requested to consi-
der Opening a.
branch.

Simla 10. Mandal United Commercial Bank Allotment per dirg.

11. Pandranoo Lead Bank has been
requested to consi-
der opening  a.
Branch.

12. Ghanahat.i Punjab National Bank Allotment perdir g

13. Kholighat State Bank of India Do.

14. Bhoru United Commercial Bank Bank brarch already
functioning.

Sirmur 15. Tamla Lead Bark has b:.n
requested to con-
sider opening a
branch. )

Solan 16. Kuther United Commercial Bark Allotmert perdir g

17. Domehar Siuate Bank of Patiala Do.

18. Sadhupul United Commercial Bank [Do
Hamirpur 19. Bhumpat Punjab National Bark Do.
20. Kangoo State Bank of India Do.
21. Galore Punjab National Bank Do
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District Name of Centre Allottee Bank Remarks
Kannaur 22. Tapri United Commercial Bank Office opened
Kulu 23. Shawar Himachal Gramin Bank Allotment pending
Kangra . 24. Badoh Himachal Gramin Bank Do.
25. Mangwal .e State Government re-
- quested to suggest
alternate Centre.
26. Guler Do.
27. Ghamukha Do.
28. Tihri Do.
29. Dadasiba Punjab National Bank Bank branch already
functioning.

"Setting up of Task Forces of Ex-Ser-
vicemen

1053, PROF. NARAIN CHAND
"PARASHAR: Will the Minister of
DEFENCE be pleased to state:

(a) whether it hag been decided to
set up 2 Task Forces of Ex-Service-
men to execute Ecological Develop-
ment Plants in selected areas of
Himachal Pradesh; and

(b) if so, the names of these two
-areas alongwith the pattern of the
functioning of the Task Forces, names,
-of the areas selected for the purpose
and the date with effect from which
the Task Forces will start function-
ing?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
K. P, SINGH DEO): (a) and (b) For
carrying out programmes of protec-
tion of the ecological balance, the
question of setting up Task Forces of
‘ex-servicemen is being considered.
‘The areas identified in the State of
‘Himacha]l Pradesh for deployment of
such Task Forces of ex-servicemen
‘are in Lahaul Spiti. Chamba, Kangra
-and Ung Districts.

The precise pattern of the function-

ing of the Task Forces is under exa-
mination,

Trade Enquiries Resulting from India's
Participation in International -
.Exhibitions

1054. SHRIMATI USHA PRAKASH
CHOUDHARI: Will the Minister of
COMMERCE be pleased to state:

(a) the names of Iuternativnal Exhi-
bitions where India participatad during
the last two years;

(b) the details of trade enquiries gen~
erated during these fairs/exhibitions;
and

(c) the transactions finalised during
these fairs/exhibitions?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P.A, SANGMA): (a) and (c). A siate-
ment ig attached.

(b) The trade enquiries generated
at these fairs covered a wide range of
products like engineering products,
textiles, chemicals and pharmaceutic-
als, plastics, food products, beverages,
handicrafts, sports goods, leather pro-
ducts etc.
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Statement
Statement showing Trade Fair Authority of India’s participation in ' International Fairs|
Ggganisation of exclusive Indian Exhibitions abroad during 1980-81 and
1981-82 alongwith de'ails of business fina'is

8l. No. Name of the event Business finalised
. : (Rs. in lakhs)
1 2 - 3

1g80-81:

1 Milan International Fair, Milan (Italy), April 1g80 . . 5236

2 Ii.lian Trade Exhibition, Dubai (UAE), May 1g%0 . . 69620

8 B:icelona International Fair, Barcelona (Spain), Juae 1990 . 10-50

4 Piunan International Fair, Poznan ( Poland), June 1980 . 2300

5 D.unascus Intcrnational Fair, Damascus (Syria), August 1980 200 00

6 P) vdiv International Fair, Plovdiv (Bulgaria), September 198¢ 289- 37

7 Z \;raczjb International Fair, Zagreb (Yugoslavia), September 336 6o

9
8 Baghdad International Fair, Baghdad( Iraq), October 1980 Fair cancelled due to Iraq-Iran -
conflict.

9 Suatiago Intcrnationl Fair, Santiago (Chile), Oct./Nov. 1980 15.90

10 Imijan Exlibition Lagoes (Nigeria), Jan./Feb.1g81 . . 401-62

11 Incian Exhibition Singapore, March/April, 1981 . . 10000

12 Indian Fxhibition Jcddah (Saudi Arabia), March/April 1991 564-06

13 Tripoli International Fair, Tripoli (Libya), March 1981 . Symbolic participatior.

1cf 1-82:

1 Milan International Fair, Milan (Italy), April 1981 . . g6-0n

2 Invian Textile Exhibition, Hong Kong, May 1981 . . ‘ 80 00

¢ . D.ymascus Internationa] Fair, Damascus (Syrm) August-

September 1981 . . . Symbolic participation.
4 Buwlapest International Autumn Fair, (Consumer Goods),
budapest (Hungary), S-ptember 1981 . . . 16200

§ Glent International Fair, Ghent (Belgium), September 1981 243-00

6 Baghdad International Fair, Baghdad (Iraq), October, 1981 108 00 .
7 Indian Products Dlsplay at ITDG Sydney (Aultraha), )

Uctobeng8 . . 30°:00

Baq.hm'est Internatianal Fair, Bucharest (Romania), October 1981 Symbolic participation.
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N
4 2 3
9 Piot-A-Porter Feminine International Ladies Ready-to-
Wear Clothing Exhibition and Sectlon Boutiyue, Paris
(France), October, 1981 . . . . 29000
20 Santiago International Fair, FISA, Santugo Chxle
October-November 1981 " ¢ )’ 34:57
a1 Khartoum International Fair, Khartoum (Sudan),
January-February 1982 . . Symbolic participation.
12 Eustern Stoff and Total Fashxon Faxt, Osa.lm (Japan),
VFebruary 1982 . . . 5:00
13 Indian Exhibition Bahrain, February 1981 Awaited.
14 Inlian Exhibition Nzirobi (Kenya), March 1982 . . To be held.

.Expori of Pharmaecuticals to Romanig

1055. SHRIMATI USHA PRAKASH
«CHOUDHARI: Will the Minister of
COMMERCE pe pleased to state:

(a) whether during his recent visit
‘to Indin the Romanian Deputy Minister
of Foreign Trade had expressed a keen
desire to import pharmaceutical from
India;

(b) whether any study has been
made about the requirement of Roma-
nia for Indian drugs; and

(c) ‘he steps taken to markei the
-same {p that country?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA): (a) The Romanian
Foreign Trade Minister expressed the
interest of his couniry in import of
pharmsceuticalg from India.

(b) Uommercial Section of Indian
"Embatyy in Bucharest has identified
some ltems in which Romanijan orga-
nizati' ns concerned have shown inte-
rest. 4. FICCI delegation also visited
Romarta in September 198) to study
such 1 ossibilities,

(c) )tetailed discussions were arrang-

-ed betiwveen the Indian exporters and”

Direct r (feneral Chemimport-Export
Roma) ia when the latter visited India
‘in Janary, 1982,

WE-siEE W g aeed W
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Uniform and Shoe Allowance given 10
brlveuaad(!lns IV Employeos.

1057, SH.RI NIHAL SINGH: Will

the Minister of FINANCE be pleased
bo state

(a) whether Government have
received representationg for increas-
ing the uniform and shoe allowance
given to the drivers agnd Class IV
employees of Central Government be-
cause of constan{ rise in pricés und if
50, the’ number of representations
received; and

(b) it so, the number of times their
uniform and shoe allowances have been
increased during the past five years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) and (b),

" Uniforms gnd Shoes of the prescribed
specifications are supplied per.odically
in kind to the drivers and Class IV
employees of the Central Government
As such no uniform and shoe allowance
in lieu thereof is admissible to them.
Thus the question of any representa~
tions being made by such employees
for increasing the allowance Lecause of
constantly rising prices does not arise.

wfodt & fit et W o
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New Method to Check l‘lnle
Hijacking

1059. SHRI HARIHAR SOREN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have adop~
ted some new measures to check
plane hijacking;

(b) what are those new measures;

(c) whether it is 3 fact that certain
electronic deviceg are going to be intro-
duced to check plane hijacking:

(d) if so, when such new measures
are proposed t{o be adopted; and

(e) the details about other measures
proposed to be adopted for the security
of passengers in airports?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A.P. SHAR-
MA): (a) It is the constant endeavour
of the Govt to review and strengthen
anti-hijacking security measures at the
airports in India after taking into ac-
count factors like sensitivity of perti-
cular airport, mctivities of known/sus-
pected saboteurs and intelligence re-
ports.

(b) As a result of assessment made
in the wake .of recent hijacking inci-
dents of Indian Airlines/Air Irdia air-
craft, renewed instructiong were issued
to (i) tighten checking procedures of
hand baggage of passengers (ii) to
firisk the passengers thoroughly, and
(ili) to enforce strict pre-flight antl-
sahotage check by carriers,

(c) Yes, Sir,

(d) It has been decided to provide
sophisticated electronic deteclion devi-
ces to make pre-embarkation security
checks of hand haggage and passengers,
foolproof. It is planned toequip all the
airports inIndia with ont or more such
devices by the end of 1983.
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(e) Security is ensured by thorough
check of hund baggage of ‘passengers
and their frisking, proper pre-flight
anti-sabotage check by carriers, and
control of entry into the operational
and other sensitive areas of airports
with the help of Photo Identification
Cards,

Total Commercial Boerrowings

1060. SHRI HARIHAR SOREN:
Will the Minister of FINANCE be

pleased to state:

¢a) the total commercial borrowings
of the country as on 3lst January,
1982;

(b) the names of the major projects
for which such huge amounts have
been borrowed from other countries;

(c) the names of the countries
which have given loans to India;

(d) the different terms and condi-
tions of ea.h loan; and

(e) the do'ails thereof?

FEBRUARY 26, 1882
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“THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
Accordlng to estimates the total com-
mercia] borrowings contracted since
1877 to 31st January 1982 amounts to.
USS 2215 million approximately,

(b) the three major projects in the
Public Sector for which commercial
borrowings have been resorted to are
(i) ONGC oil exploration and deve-
lopment project; (ii) The National
Aluminjum Company’s Orissa Alumi-
nium Project; and (iii) Thal-Vaishet
Fertilizer Project of the Kashtriya
Chemical and Fertilizer. Besides,
Air India/Indian Airlines, Indian
Shipping Companies and other private
sector companies have alsg contracted
foreign loans on commercial/export
credit terms.

(c) to (e). The loans gbtained are
generally from banks and financial
institutions and not from specific
countries. The terms and conditions
of loans obtaineq by Oil ang Natural
Gas Commission and National Alumi-
nium Company are as follows:—

ONGC

(i) Rate of Interest : . .

. (1) Period of Loan

" (iii) Commitment fec :

3/8% over LIBOR for first two years
and 4% over LIBOR for the remain-
ing period.

7 years.

3/8% per annum on urder zwr biler ce
of the loan.

(iv)  Management fec ard other experses to tbe bey Lers for srrer pirg de I ire o

payable by the ONGC.

National Aluminium Company for the Orissa Aluminivm Project.

(i) Interest rate :

Drawings under this loan have irterest at
the artes at which deposits ir Ewmo-
dollar or available alterrztive Firo-
currencies for periods of 3 or 6 months
or in the case only of drawirg ir dollars
(but subject to the banks cor firming
availability) 12 morils, are cffered to
reference banksin the Lordon Inter bark
Market, plus the followirg margis s

1% per annum during the first ¢
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5/8% per annum thereaficr.

Interests would be payable at the erd
of rach int:rest period but not lcss
- than semi-annually.

Interest will be calculated or tl.e Lesis
of a year of 360 days and actual
days clapsed.

i) Comniuncaut fee : . . . . 4% per anpum on amounts of ur driwn
(&) ' and specificd a3 available for draw--
: ing during the current year.
3/8%, por annum for amounts urdrawn
and specified as available for drawing
during the next  year.

3% per annum on the remaining urdiawn
balancc If the amount over ard above
the amounts specified  as available cach
year are required, they may be drawn,
provided that on such cxtra amounts,
the commitment fee will be paid at the
rate of 3% per annum pnor to
drawing.

. By 11 Semi-annual instalments commer e-

(iii) Repayment . . . . .
ing 5 years from the date of sigrirg cf
the loan agrcement.

(iv) Management fee @ B .. §9% flat
Rashtriva Chemicals & Fertilizers

(i) Period of Maturity . . . . 7 years.

(ii) Rate of Interest . . . . . 12259

(iii) Emission . . . . . - 100%

(iv) Management fee 29% o"the total amount of Bord Issuc.

(v) Other expenses . . . . . Actuals subject toa cexhrg o KD 600 cco

‘Write-UP Captioned “Palam’s Archaic THE MINISTER OF TOURISM
Ways Persist” AND CIVIL AVIATION (SHRI A, P.

1061. SHRI R. L. BHATIA: Wil  SHABMA): (a) Yes, Sir.
the Minister of TOURISM AND (b) and (c). The factual position
CIVIL AVIATION be plcased to state: is being ascertained and will be plac-
ed on the Table of the Sabha.

(a) whether his attention has been

drawn to the write-up in the Hindus-

February, 1982 under the caption Expansion of Vayudoot Network

tan Times New Delhi dated the 1ot 1062. SHEI R. L. BHATIA:  Will
alam's archaic Ways p © the Minister of TOURISM AND
(b) if so, his reaction thereto; and CIVIL AVIATION be pleased to state:
(c) what measures have been or (a) whether Government by now

are proposeq to be taken to improve have taken a decision to extenq the

matters particularly the expeditious operaiions of the ‘Vayudoot' network

handling of the baggage which causes to cover more towns;

g_reat irritation to th.e traye.lling pub- (b) if so, the particulars of the

lic particularly foreign visitors? small cities which wil] be linked with

3642 LS—T7
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bigger ones, particularly in the nor-
thern region, during the current year;

(¢) the manner in which the tariff
for short journeys will be fixed and
the type of aircraft to be employed;
and

(d) the manner in which the book-
ing of traffic will be handled in these
small cities and towns?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) ang (b). Yes, Sir.
Vayudaot services are being extended
to other parts of the country in a
phased manner. The particulars of
the places t0 be connected in the first
phase are given in the statement
attached.

(e) it is expected that the tariff for
air fare in Vayudoot wil] be at par
with those charged by Indian Airlines.
Pending acquisition of suitable smaller
aircraft by Vayudoot its services will
continue ty be operated with turbo-
prop aircraft taken on lease from
Indian Airlines.

(d) the manner of handling services
at the places to be connected by Vayu.-
doot will be decided at the time of
providing air link to these stations,

Statement

List of Stations anproved for Airlinking
V@yudoot outside North-Eastern region

Andhra Pradcsh Cuddapah
Rajmundry
Warangal
Bihar . . . Jamshedpur
Gaya
Muzaffarpur
Pun ea
Karnataka; ., . Raichur
Hubli
Kerala Calicut
Madhya Pradesh Bilaspur
Jagdalpur
Maharashtra . Nanded

O'".“a . . . ROU! kela
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', Ludhiana®

Rajasthan . . . Kota
Bikaner
Jaisalmer

Tamil Nadu Thanjavur

Uttar Pradesh . Dchradun
Ghaipur

Pantanagar
Rac Bareli

Punjab . .

IA's Flight from Bombay to Karachi
via Ahmedaba_d

1063. SHRI R. P. GAEKWAD: Will
the Minister o¢ TOURISM AND CIVIL
AVIATION be pleaseq to state:

(a) whether under an agreement
with Pakistan, Govrnment of India
propose to operate Indian Airlines
flight from Bombay to Karachi via
Ahmedabad since the majority of pas-
sengers on thig flight one from Guja-
rat; and

(b) if so, the details thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) No, Sir.

(b) Does not arise.

Recession in Export of Jute Goods -

1064. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of COM-
MERCE be pleased to state:

(a) whether there has lately been
a recession 'in the export of jute goods;

(b) if so, the reasong therefor; and

(c) the steps taken or being taken
to overcome this?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA): (a) and (b). It is
true that export demand of jute goods
has suffereq a set back in recent
months due to deepening recession in
developed countries, intense competi-
tion both from gynthetic substitutes
and Bangladesh, and increasing cost
of production resulting in low sale
realisation.



197 Written Answers PHALGUNA 7, 1903 (SAKA) Written Answers 198

(c) ag a measure to boost our ex-
ports, Government have granted Cash
Compensatory Support on export of
various items of jute goods from Sep-
{ember, 1981, Efforts are also being
made to promote exports of jute goods
through development of non-tradi-
tional products and capturing new
markets, for both traditional and non-
traditional items, in Middle East,
Africa,Latin America Australia and
Japan through greater involvement
of STC, participation in International
Trade Fairs anq  Exhibitions and
sending market-oriented trade delega-
tions for promotional efforts. '

Consultations among Jute producing
countries held in Nepal

1065. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of COM-
MEKCE be pleased to state:

(a) whether the Fourth Session of
Governmental Consultalions among
jute-producing countries recently held
in Nepal has urged better deal for
growers; and

(h) if so, the steps being taken by
Government to raise productivily of
jute and protect the interests of
growers?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A~SANGMA): (a) The Fourth
Session 0of Government Consuliations
among jute producing countries dis-
cussed measures for stabilization of
prices of jute goods at a level which
would ensure fair return gnd also re-
munerative price for the raw jute
growers.

(b) the Kathmandu Consultation
resolveg to holg ESCAP spon:ored
workshop cum Training Course in
Dacca on the Improvement of Jute
Productivity, Quality = Improvement
and Grading of Jute Fibres. Govern-
ment proposes to nominate jute spe-
cialists including grading experts to
attend the Workshop and highlight
the stepg taken in dissemination of

high-yielding varieties of jute seed,
better irrigation ang retting facilities
for quality improvements, technical
assistance in plant protection methods
anq chemical treatment of jute sticks
and also economica] use of jute-sticks
for betterment of growers' interests.

Modernisation of Communication
System at various Airports

1066. SHRI SANAT KUMAR MAN.-
DAL: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
1o state the steps taken to modernise
the communijcations system at the
various international gnd domestic
airports in the couniry anq the esti-
mated cost involved in the replace-
ment of the obsolete equipment and
installation of new one?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A.
P. SHARMA). Modernisation of Com-

munication system is a contiunous
process and is planned depending
upon the operationa] requirements

consistent with availability of resour-
ces. In the Sixth Five Year Pian
(1980—85) it ig proposeg to augment
the acronautica] communication faci-
litieg such as improvement of high and
Very High frequency air ground
communication, point-to-point com-
munication anq augmentation of
Aerenautical Fixed Teiecommunicalion
network (AFTAN) and Air Traffic
Control (ATC) speech circuits at
both international and domestlic air-
ports in the country at an estimated
cost of Rs, 20.6 crores.

-y

Income Tax and Central Excise Duty
outstandings

1067. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of FIN-
ANCE be pleased to lay a statement
showing:

(a) the names of large industrial
houses, individuals, Companies &and
others from whom Income Tax, mnd
Central Excise Duty to the tune of



199 Written Answers

Ts. 1 crore and above is outstamding
as on 1st January, 1982; and

(b) the effectives steps takem to
recover the same?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) and
(b). The information is being collec-
teq and will be laid on the Table of
the House.

Opening of Branches of Indian Banks
in rural areas of Sri Lanka

1068. SHRI A, C. DAS: Will the
‘Minister of FINANCE be pleased to
state: '

(a) whether some Indian banks are
going to open their branches in the
rural areas of Sri Lanka,

(b) if so, the nameg of those banks;

(c) the total brances of those banks
-#oing to be opened in Sri Lanka; and

(d) when they are proposed to be _

oupened?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to
{d). g'ate Bank of India, Indian Bank
and Indian Overseas Bank have been
permitted by the Reserve Bank of
India to open five branches in Sri
Lanka out of which three will be
in rura] areas. The branches will be
opened alter the necessary clearance
is obtained from Sri Lanka authori-
ties.

Yoan from Asian Developmen: Bank

1069. SHRI A. C. DAS: Will the
Minister of FINANCE be pleased to
state:

(a) the total amount of loan assist-
ance sought by the country from the
Asiap Development Bank;

FEBRUARY 26, 1982
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(b) tHe tota] amount of loan assist-
ance expected from ‘the ADB. in
1982-83 financial year; and

(¢) the detailg thereof?

THE MINISTER OF FINANCE .
(SHRI PRANAB MUKHERJEE): (a)
to (). Details of loan assistance from
the Asian Development Bank will be
worked out after the Bank has been
able to determine the size of the
Thirg General Capital Increase cur-
rently under pegotiations.

Canara Bank’s schemes for Telegrated
Rural Development

1070. SHRT K. PRADHANI: Will
the Minister of FINANCE be pleasad
to state:

(a) whether Canara Bank is Jaunch-
ing some schemes for integrateq rural
development;

(b) if so, what are those schemes;

(¢) whether such schemes ara go-
ing to be introduced in various Siates;

(d) if so, the total number of vil-
lages of different districty of OQrissa
identified by the Canara Bank for
accelerating tne pace of integrated
rural development; and

(e) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a)
Yes, Sir. '

(b) Apart trom making efforts
through its rural branches for im-
plementing the Integrated Rural
Deveclopment Programme, the bank
hag sponsureg a Rural Development
Tiust and provides funds f-r building
up infrastructube i selected rural
areas.

(c) to (e). Yes. The scheme wiil
be introduced 1n @ phased manner and
thirty to forty villages will be cover-
ed per year. The scheme is presently
being implemented by ths bank in
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Village Chandragiri in Ganjam Dist-
rict. Orissa. It proposes to introduce
it in 6 more villages in Orissa. Under
the scheme, selected branch managers
will plan ang implement programmes
for all round development of identified
villages within a period of two years.

Extension of Air Services to Bokaro,
Jamshedpur and other Steel cities

1071. SHRI VIJAY KUMAR
YADAYV: will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether it js 3 fact that Gov-
ernment have decided to exiend air
services to Bokaro, Jameshedpur and
other Steej cities of India; and

(by if so, the details thereof, w.th
time schedule of the same?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA); (a) and (b). Vayudoot
services are being extendeg io other
parts of the country in a phased man-
ner. Jameshedpur and Rourkela
figure among the Steel cities to Dbe
connected in the first phase. The
time schedule for connecting the abave
places are yet to be drawn up.

Ban on Export of Silver Coins

1072. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of FINANCE
be pleased to state:

(a) whether Government have ban-
ned the export of silver coins;

(b) if so, the gate from which such
ban order will come into effect?

(c) whether the uncirculsted guality
silver coins have also been Lanned;
and

(d) if so, the date from which such
ban order wi:l come into force?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE):
(a) and (b). Export of silver coins
has been banned with effect from
2-1-1982 in terms of Public Notice
No, 2-ETC (PN) /82 dated 2-1-1982,

(cy ang (d). Commemorative proof
set coins (uncriculated quality), issued”
from time to time will be permitted:
to be exportedonly by India Govern- '
ment Mint, Bombay and the Customs -
authorities will directly allow such
exports.

Reconstitution of Boards of Nationali-

sed Banks
1073. SHRI GHULAM .MOHAM-
MAD KHAN:
SHRIMATI USEA PRAKASH
CHOUDHARIT:

Will the Mmister of FINANCE be
pleased to state whether Government
have reconstituted the boards of na-
tionaliseg banks if so, the details
thereof, bank-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): The
Boards of the following 14 nationalis-
ed banks hav been reconstituted by
Government recently:—

. Central Bank of India
. Bank of India

. Punjab National Bank
. Bank of Baroda
United Commercial Bank
. Canarg Bank

. Syndicate Bank

. Dena Bank

. Union Bank of India

, Allahabad Bank

11, Bank of Maharashtry
12. Indian Overseas Bank
13. New Bank of India
14, Punjab and Sind Bank

The names and other brief particu-
lars of the directors of the afore-
mentioned banks are given in the
statement laid on the Table of the
House. (Placed in Library. See Na
LT-3422/82.]

CPLE@NMN DU W =

14

Approach to O.P.EC.

1074. SHRI VIRBHADRA SINGH:
Wil the Minister of FINANCE be
pleaseg tg state:
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(a) whether it is a fact that Gov-
ernment approached OPEC countries
for a differential treatment in price
and loan assistance for some time for
the OPEC supplies to India;

(b) if so, whethey Government
have receiveq any response; and

(c) is so, the details thereof?

TEE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
to {(¢). Oil Importing Develcping
Countries (OIDCs) including 1India
have, consequent to the steep rise in
crude oil prices during 1979, drawn
the attention of OPEC couniries hoth
in informal bilateral talks as well as
in different international fora, to the
severe difficulties that are being faced
by developing countries on account of
the rising cost of imported crude oil.
In response, the OPEC haye already
committed that they would ensure
sufficient availability of crude oil at
official prices to meet the genuine re-
qurrementg of the OIDCs. In respect
of the financia] burden, the OPEC had
referred the matter to its Long-Term
Strategy Committee for examination.
This Committee has recommended
financial assistance of varying degrees
to be granted to different OIDCs de-
pending upon the stage of their deve-
lopment and their tota] consumption
of crude oil. However, the Report
of the Long-Term Strategy Committee
has not so far been considereq by
OPEC ang a final view ig still to
emerge.

Aid by International Finance Corpora-
tion for Oi] Exploration Programmes

1075. DR. KRUPASINDHU BHOI:
Will the Minister of FINANCE be
pleased to state;

(a) whether the International Fin-

ance Corporation hag offered to aid
India in its exploration of oil pro-

gramme;
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~(b) if so, the reaction of Govern-
ment thereto; and

(c) the details of the agreement
signed, if any, and the munner in
which the aid is proposeg tn be utiliz- -
ed?

THE MINISTER OF FINANCE
(SHRY PRANAB MUKHERJEE); (a)
and (b). The International Finance
Corporation [IFC(W)], an affiliate of
the Worlgd Bank, provides eguily in-
vestment anq loans to joint/private

sector enterprises without  Govern-
ment's guarantee, The Executive
Vice-President of IFC(W) visited

India in January 1982 to identify new
areas for the purpose of increasing
the involvement of the IFC(W) in the
country’s industrial  development.
During their discussions with guvern-
ment officials, the IFC(W) team show-
ed interest in providing assistance for
dectailed seismic work in blicks o be
offered to foreign companies. The
discussion were of nreliminary and

exploratory nature,

(¢) Doeg not arise.

Pattern of US AID plans

1076. SHRI R, L. BHATIA: Will
the Minister of FINANCE be pleased
to state:

(a) whether new pattern for U.S.
aid plan hag come into existence re-
cently whereby the American private
sector investments intp India will
henceforth be dovetailed with both
the on going and new US AID pro-
grammes in this country; ang

(b) if so, Government’s
thereto?

reaction

THE MINISTEK OF FINANCE
(SHRI PRANAB MUKHERJEE):
(a) No, Sir.

(b) Does not arise.
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Vigit of Chinese delegafion to India

1078. SHRI G, NARASIMHA RED-
DY: TVrill the Minister of FINANCE
be pleased tg state:

(a) whether China hag evinced
interest in setting up joint wventures

in India and alsp with Indian cella-
boration in third countries;

(by whether a Chinese delegation
hag visited India in December, 1981
and held disrussiong with Indian bysi-
nessmen and entrepreneours in this
connection;

. (e) whether any positive proposals
have come from the Chinese Govern-
ment; and

(d) if so, reaction of Government
of India thereto?

THE MINISTER OF FINANCE
(SHRI PRANAB MIU/KHERJEE): (a)
to (d). No Chinese Delegation visited
the country for negotiations relating
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to trade or investment. However, a
team cf three officers of the China
Council for Promotion of International
Trade nndertook g study tour under
the au:spiceg of the UN Centire on
Transn: tional Corporations. It wisited
New D-lhi from the 17th to 27th De-
cember, 1981 to get an understanding
of matfers connected with technology
transfer, policies, procedureg and legal
machinery for settlement of disputes.

Pe: formance of Public Sector
Undertakings

1079, SHRI RAM VILAS PASWAN:

Will th: Minister of FINANCE be
pleased to state:

_— —————
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(a) whether Government are aware
that mest of the public sector under-
takings in Bihar are in the red and the
losses are mounting; and :

(b) if so, details thereof stating the
reasons for the failure of these under
takings and the steps {aken py Gov-
ernment to improve their performance?

THE MINISER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) Out of
fen Centra]l public sector enterprises
having their establishments and re-
gistered offices in Bihar, only five are
incurring losses.

(b) Losses incurred by these five
enlerprises in the last three yearg are
given pelow:

(Rs. in crores)

Entcrpriscs

Losses
— e G o G . e B e e dp——
1978-79  1979-80  1980-81

Heavy Engincering Corporation
Bharat Coking Coal Ltd. . .
Bharat Refractories Lid. . .

India Fircbricks & Insulation Co. Ltd, .

Fertilizet Planning & Development (Ir:diz) Ltd,

2,48 477 £33
7118 4531 43-94

0-65 097 100
0-28 063 0-02
172 1-31 2139

Restricted availability of power, lav
productivity and inadequate ouge:
positior are the main reasons of the
losses s uffered by all these enterprises.
Followig steps havse been iaken Ly
the Government to improve their per-
formance:

(a) Providing captive  power
generition sets for BCCL.

(b) Modernisation, reorganisation
and nechanisation of BCCL mines,

(¢) Providing adequale order for
HEC, tle refractory units as well as
Fertilizer (Planning & Development)
India Ltd, :

‘ Report of Internationa) Naroctics
Control Board

1030, SHRI VIJAY KUMAR YA-
DAV:

SHRI PIUS TIRKEY:
SHRI H. N. NANJE GOWDA:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government's attention
has been drawn tp, a report of the
International Narcotics Control Board
saying that India has become transit
puint in illicit trafficking of some nar-
cotic drugs (‘Patriot’ 29-1-82); and

(b) if so, the details and what mea-

sures are being taken by Government
to check the same?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) and
(b) Yes, Sir, The report of the Inter-
national Narcotics Control Board for
1981 shows that India is being used as
a {ransit country for smuggling of nar-
cotic drugs to other countries. How-
ever it ig further stated in this report
that India has tradilionally played an
effective and constructive role in drug
control. The Customs authorities, in
coordination with other enforcement
agencies, namely the Narcotics Com-
missioner, the concerned State Police
and the Central Bureau of Invesliga-
tion have adopted appropriate measu-
res to prevent the illicit drugs traffick-
ing and have been able to unearth the
activities of several international gangs
of the Punjab & Sind Bank;

Export of Jewellery

1081. SHRI V., S. VIJAYARAGHA-
VAN. Will the Minister of COMMERCE
be pleased to state:

(a) the total amount of jewellery
exported during 1931-82;

(b) steps taken to explore the mar-
ket gbroad; ‘

(c) whether there is any propesal {o
raise the gold content of jewellery
from 10 per cent to 40 per cent;

(d) whether Government contem-
plate any modification in the scheme
being administered by the Handicrafts
and Handloom Export Corporation; and

(e) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A, SANGMA): (a) and (b). During
April, 1981—January, 1982, exporils >f
jewellery have been as follows:—

Item Value (Rs. crores)'
(Provisional)

Gold jéwellery‘ 31.42

Non-gold jewellery 1,51

Imitation jewellery 0.39

- —— o —

"~ export of gold jewellery

(Source: Gem & Jewellery Export
Prometion Council)

Periodically, market surveys are con-
ducied and exhibition-cum-sales are
organised abroad with a view to ex-
ploring the foreign markets and also
boosting up exports of Indian jewellery
items,

(¢) {o (e). Presently, there is no res-
triction on export of gold jewellery
with gold content upto 10 per cent in
value, Besides, under the scheme for
announced
by Governtnent on 14-10-1980, export
of gold ornaments and articles is per-
mitted against gold supplied free of
charge by the foreign buyers concerned
io the extent of the quantity of the
gold ysed in t{he manufacture of the
items to pe exporied. Export policy
of gold jewellery, like any other items,
is periodically reviewed by the Gov-
ernment.

Rationalisation of Public Sector Bank

ing Industry
1082. SHRI RAMVILAS PASWAN:
SHRI RAJESH KUMAR
SINGH:

Wil] the Minister of FINANCE ke
pleased tg state:

(a) whether it is a fact that the Eco-
nomic Administration Reforms Com-
mission have recomended {o Govern-
ment to rationalise the functioning of
the public sector banking industry;

(b) if so, whether the recommenda-

tion nas since been considered by Gov-
ernment; and

(c) if so0, the result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI

JANARDHANA POOJARY): (a) No,
Sir.

(b and (c). Does not zrise.
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Inquiry into financial management of
Punjab and Sind Ban;

1083, SHRI KRISHNA PRATAP
SINGH: Wil} the Minister of FINANCE
be pleased to state:

(a) whether the Reserve Bank was
conducting an inquiry inlo the irre-
gularitieg in the financial management
of the Punjab & Sind Bank;

(b) if so, what has been the out-
come of the inquiry; and

(c) whether 5 CBI inguiry js propos-
ed t{o be instituted to 1look into the
irregularities?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to
(c). On receipt of information regard-
ing certain alleged irregularities in the
working of Punjgp & Sind Bank, Re-
serve Pank of India {ook up in Novem-
ber, 1981 scrutiny of the pooks and
accounts at some of the branches of
the bank. In the course of discussion
in the Rajya Sabha on 9th December.
1981 some allegations had been brought
to the notice of the Government. The
RB]I has been requested to look into
these also. RBI's findings wil] become
available as soon as the scruliny has
been finalised.

The necessity of conducting further
investigations, including investigation
by C.B.I, would be determined only
after RBI's findings become gavailable.

Smuggling of Foreign Goods

1084. SHRI KRISHNA PRATAP
SINGH: Wil] the Minister of FINANCE
be pleased to state:

(a) whether Government are aware
of the large-scale smuggling of foreign
goods, including electronic goods,
through customg at various airports in
the country;

(b) whether the custom officials pos-
ted at the ajrports charge a very little
custom duty and allow the passengers
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to take goods with them for other
reasons;

(c) what are rules for frequent
transfers of custom officials from one
place 1o another; and

(d) whether any efforts have so far
been made to ascertain the assets of
the customs officials to find out the
truth and, if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) Re-
ports received by Government indicate
that ihe international airports, such as
Bombay, Calcutta, Delhi and Madras
are vulnerable {0 smuggling. The
items gsensitive {o being smuggled
through these airports are gold, wrist
watches, diamonds; and electronics
goods on the import side and silver,
snake skins on ihe export side.

(b) No such case has come to the
notice of Government. If any specific
instances are intimated, the matter can
be examined for appropriate gction,

(¢) The normal period of posting of
custom officials at the airport is 3
years: and, barring exceptional cases
in which {here are special circumst-
ances to warrant otherwise this perio-
dicity is observed.

(d) Apar{ from observance of the
Central Civil Services Conduct Rules
and tht requirements prescribed there-
in such probe jnto the assets of a Gov-
ernment servant is undertaken only
in the course of investigation of speci-
fit complaints. Any roving enquiry in
this regard is neither necessary, nor
desirable.

Crisis in Cotton Textile Mills Bombay

1085. SHRIMATI USHA PRAKASH
CHOUDHARI: Will the Minister of
COMMERCE be pleased to state:

(a) whether it js a fact that the
cotton mills in Bombay are facing a
serious problem of accumulated stocks;

(b) if so, whether Government pro-

- poSe to provide financial relief to the

cotton textile mills; and



213 Written Answers PHALGUNA 7, 1903 (SAKA) Written Answers 214

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A, SANGMA): (a) Cotton mills, not
only in Bombay, but all over India, are
facing g problem of gccumulated stocks
mainly due to demand recession,

(b) and (c), The Government has
brought the facts to the notice of Re-
serve Bank of Indiy gnd it is now for
that institution to take 5 view in the
matter.

External Debt of India

1086. SHRI SONTOSH MOHAN
DEV: Will the Minister of FINANCE
be pleased to state:

(a) what is the external debt and {he
debt service of India till date:

(b) the amount of new loans con-
templated by Government:

(c) the steps proposed for not allow-
ing unduly large borrowings;

(d) whether it is proposed to form
a committee of experts to suggest effi-
cient use of externa] borrowings; and

(e) if so, the details thercof?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
The external debt of Indiz on Govern-
ment account gs on 31-12-1981 amoynt-
ed to Rs. 17806.63 crores. The tolal
debt service charges (repayment of
principal and payment of interest) paid

upto  31-12-1981 work oyt to
Re. 9890.72 crores.

(b) The quantum of assistance to be
obtained and its form (ie. loans or
grants) depends upon a number of fac-
tors such as international id atmos-
Phere and our own requirement and
has to be estimated on a year to year
basis. The details of such loans are
only known a5 and when bilatera] and
multilateral negotiations are finalised,

The Budgei estimates for the year
1981-82 provided loans amounting to
Rs. 150101 crores.

(c) Consistent with our basic ob-
jective to attain self-sustained growth
through self reliance, utmost care is
taken to obtain externa] gssistance
only for those projects/arcag which
conform to our national plan priorities
and only in planned gmounts. Require-
mentg of prudent management of ex-
ternal debt are constantly kept in
view,

(d) No, Sir.

(e) Does not arise.

Credit Requirements of Weaker
Sections

1087. DR. KRUPASINDEU BHOI:
Will the Minister of FINANCE be
pleased to state:

(a) whether banks have heen yrged
to ensure that the credii requirements
of weaker sections for produclive ven-
lures were met on a priority basis;

(b) if so, the reaction of the banks
thereto; and

(c) the steps taken by the banks in
this direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a),
Since the time of nationalisation of
major banks in 1969 the public sector
banks have been expected to play an
increasing role in fulfilling the national
objectives and have been given specific
instructions Inter-alia, in regard to
lending to priority and weaker sections g
for productive ventures. From time tg'
time specific programmes/targets are
Placed before these banks for incress-
ing their lending {o the priority sectorg
and specially in rural areas., Follow-
ing the recommendations of the Work-
ing ‘Group set up by Reserve Bank of
India to consider the modalitieg of im-
plementation of 20 point programme
and priority sector lending, ‘weaker
sectiony’ within the priority sector
have bean identified and panks gdvised
to increase the advanceg to these sec-
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tors so as to achieve certain sub-tar-
gets. Under the D.R.I. Scheme which
is basically meant to cater to credit
requirements of weakest of the weaker
sectiong to assist them in pursuing
gainful gecupations for productive pur-
pose, advances are granted at concts-
sive rale of interest at 4 per ctnt. The
IRDP alsp focuses attention on weaker
sections in the rura] areas so as to
improve their standards of living
through Government subsidy and bank
finance for productive activities. Under
the IRDP, 3000 poor families identifie.
in each plock consisting of small and
margina] farmers, rural artisans,
scheduled castes/scheduled tribes elc.
will pe provided assistance during the
Sixth Plan. RBI has already issied
detailed guidelines to banks for jmple-
mentation of the IRDP.

(b) and (c). Banks have taken seve-
ra] steps for lending to the weaker
sections of society for productive ven<
tures. Some of these are:

1. Simplification of the terms and
condilions of lending including margin,
Security norms and adoption of sim-
plified and uniform application forms
for lending to agriculture and allied
activities, artisans, village and cottage
industries other than small scale in-
dustries.

2. Strengthening of organisational
machinery for priorily sector lending
and implementation of lead bank
scheme at Head Offices/Regional Offi-
ces and pranch-level, establishing agri-
cultural finance cells gt zonal offices
with adequate technically competent
staff, providing agricultural/technical
field officers at rural/semi-urban
branches, appointment of lead bank
officers in the lead Districts, Manpower
planning and training, maintenance of
monitoring and evaluation cells ete.

3. Delegation of powers to branch
manager so that loan applications from
small borrowers and priority sdctor
can be disposed of at the pranch level
itself.

4, Building up of an adequate machi-

nery for coordination befween credit
agencies, Development agencies, dis-
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trict/State Government officials etc.
at the Block, District and State levels,
functioning of DCCS, appointment of
RBI officers as lead district officers.

"All these measures have helped
banks ip improving their lendings to
priority sectors, Quick estimales of
sectora] deployment collected by the
RBI for 50 commerial Banksg account~
ing for 95 per cent of the bank credit
show that in September, 1981, the
aggregate priority sector advances of
schedule commercial banks amounted
to Rs. 9551 crores accounting for
35.5 per cent of net bank credit,

Frauds in Banks

1088. DR. KRUPASINDHU BHOI:
Will the Minister of FINANCE be

pleased to state:

(a) whether it is a fact that frauds
in bankg are on the increase while
bank dacoities go on unabated;

(b) if go, the amount involved in
such fradus and dacoitics during the
last three years; and

(c) the steps or proposed to be
taken to check this malaise and the
results achieved so far? :

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b), The total number of frauds re-
ported in commercial banks in India
during the yearg 1978, 1979, 1980 with
the amounts involved is furnished
below:

Year Total No. (Rupecs
of cases lakhs)
Amount
involved
1978 . 1644  1485-84
1979 . . . 1645 1616-92
1980 . . . 1840 193548
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Note: (i) The term “bank frauds”

* generally cover instances

of misrepresentation,

breach of trust, mainpul-

tion of books of accouats,

fraudulent encashment of

instrument like cheques,

drafts and bills of ex-

change, unauthorised

handling of securities

charged to banks, mis-

feassance, embezzlement,

theft, misappropriation of

funds, conversion of pro-

perty, cheating, shortages,
irregularities, ete.

(ii) The total amount involv.
ed in these frauds does
not necessarily represent
the amount of loss io
banks,

The numbey of dacoities/robberies
in commercial banks in Iadia during
the years 1079 1980 and 1981 with the
amounts involved ig furnished below:

(Rs. inlakhs)

Year ‘I'utal No. Am~unt involved

L of cases
T979 12 36. 19
198() 24 35 6o
19%1 4" 83.77 and

gold ornaments
valued =t approx.
— ~___Rs. 58.5 lakhs.

(¢) In terms of the presant instruc-
tions, whenever a fraud occurs, the
bauk concerneq reports the case to the
Reserve Bank of India, The Reserve
Bank analyses these cases, Baced on
its analysis of the modug operandi
adopted in different cases as wel] as
the laxitieg observeg in following
instructions, Reserve Bank advises
bankg from time to time regarding
additional safeguards ang steps to ke
taken. The individual bankg also have
their own instructiong 1o prevent caseg
ofed fraud, which are constantly revie-
ved,

In 0 far as robberies/dacoities are
concerned, while Government takes a
seTious view of the occurrence of bank
robberies/dacoities, it expects the
State Governmeats to take appropriate
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measures o ensure that such robbe-
ries/dacoities are preventeq or when
they occur effective steps are taken to
bring the guilty to took. All banks
have their own internal security
arrangements which are reviewed by
them from time to time in the light of
their experience and in consultation
with the local police authorities
wherever required, Government haveg
also issued instructions to all public
sector bankg to review and a streng-
then their existing security arrange.
ments. Government have also addres-
sed the State Governmentg tp review
the gecurity arrangements obtaining
in the States with reference to bank
dacoities and robberieg and gtrengthen
the same wherever required.

Phased Programme to Tap Narkanda’s
... Skiing Potential ..

1089, DR. KRUPASINDHU BHOI:

Will the Minister of TOURIMS AND

CIVIL AVIATION be pleased to state:

(a) whether the Himachal Pradesh
Tourism Development Corporation hag
drawn up a phaseg programme to tap
Narkanda’s skiing potential;

(b) if so, the salient featureg there-
of; and

(c) how far it i going to help in
tourist potential of the country?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) Yes, Sir.

(%) The salient features include land
use gurvey for preparing a master plan
of Narkanda keeping in view the
requirements of tourists and local resi..
deats in the next 10 to 15 years;
development of infrastructure; cons-
truction of tourist huts; development
of winter sports, trekking ang other
recreational facilities for promoting
Narkanda as a year-round tourist re-
sort,

(¢) The development of Narkanda
on the lines proposed wifl help to
diversiy our tourist attractions, and
promote the visit of tourists interested
in out-door yecreational activities.

o
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News-item Captioned “IBRD Okays
Outbacks in IDA Loan”

1090, SHR1 HARINATHA MISRA:
Will the Minister of FINANCE be
pleased to state: )

(a) whether Goverament’s attention
has been drawn to the news-item un.
der the caption; “IBRD okays ocut-
backs in IDA loan” ag publitheq in the
Economic Times dated the 28th Jan-
uary, 1982;

(by if so, whether Worlg Bank
Executive Directors representing 141
nationg have approved cut-backs in
lending by the International Develop-
ment Association (IDA) in the year
ending on June 30th, 1982;

(c) whether IDA lending to South
Asia-primarily India, Pakistan and
Bangladesh will be cut to about § 1.8
billion in the current fiscal year from
the previously planneq § 2.8 billion
and other reductions will have {o be
made in IDA lending to sub-Sahar,

African countrieg aag other poor
nations; and

(d) if the answeys to parts (b) and
(c) be in the yffirmative, the impact of
thege on the economic growth of our
couatry in various sectorg and the re-
action of Government thereto?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
to (c). Yes, Sir, IDA allocations for
South Asia are now programmed as
$ 1.6 billion approximately as against

the previous]y planned level of about
$2.8 billion.

(d) The proposed reduction in IDA
commitment authority would resuilt in
a reduction in resources available to
India, but the Bank has not yet for-
mally notifiey the exact country allo-
cationg consequent upon the shortfall,
It ig therefore, not possible at this

stage to quantify the efforts of this

feduction on economic growth or to
indicate its sectorwise effect. Govern-
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ment are, however, making effort to
insure that the reduction in the avai-
lability of funds to India is minimised,

Shifting of STC, Delhi office to
Chanakyapuri, New Delhi

1091. SHRI VIJAY KUMAR YADAV
Will the Minister of COMMERCE be
pleased to state:

(a) whether the State Trading
Corporation Delhi. Branch Office has
been shifted from its present permises
to shopping complex in Chanakyapuri;

(b) if so, the reasons and details;

(c) when the premises were taken
on hire and on what rent and other
conditions;

(d) whether STC's building is
under construction and when it will
be available for occupation;

(e) whether the STC staff protested
against shifting of office {o Chanakya-
puri; and

() if so, the delails?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) and (b):
Delhj branch office of STC was shif-
ted to 3/4, Dharam Marg/Malcha
Marg Shopping Complex owing 1o
shortage of space in the present pre-
mises at Chanderlok building. ~The
office space in the new building is
approximately 11,000 sa.ft.

(¢) The premises were taken over
on 21st November, 1980 is a rent of
Rs. 6.50 per square fool for thc air-
conditioned. space, one of the condi-
tions was that twelve month rent
was to be paid in advance,

(d) Yes, Sir, It is expected to be
completed by the end of 1984.

(e) and (f): The STC staff pro-
tested against the shifting mainly on
the ground that the location of the
premises was not conventent an-
other area was not served by buses.
The offce has been shifted and fun-
ctioning normally at the new pre-
mises.
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Tableaux for Republic Day Parades

1092. SHRI SUNIL MAITRA:
SHRI SOMNATH CHATTER-
JEE:
SHRI SATYAGOPAL
RA:
SHRI SUBODH SEN:
Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that the
design of the tableaux for Republic
Day Parade which was sent by the
West Bengal Government wasg on
Natjonal Integration;

MIS-

(b) on which ground it was re-
jected; and

(¢) whether for the lasy three
years Government are not permitt-
ing the West Bengal’s tableaux?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a)
The title of the tableau proposed by
the West Bengal Government was
‘National Harmony’.

(b) The model was of poor quality
and did not bring out the theme at
all. Since only 14-15 tableaux can be
included in the Parade, and these
selected on the basis of comparative
merit, the model was not approved
by the Central Tableaux Committee,
comprising eminent persons in the
field of art, culture, design and ar-
chitecture.

(c) All proposals received are
carefully considered by the Central
Committee on tableaux. After view-
ing the design and the model, the
proposals of West Bengal Gevern-
ment alongwith some other States
could not be included for presenta-
tion in the Parade during the last
three years.

Expenditure on Construction of
Calicut Airport

1093, SHRI K. KUNHAMBU: Will
. the Minister of TOURISM AND
CIVIL. AVIATION be pleased to
state¢ how much money has so far

been spent on construction of Calicut
Airport?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A.
P, SHARMA): Rs. 11.62 lakhs, This
includes cost of acquisition of land,
fencing it and survey work.
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Tourist Facilities at Barabar Hill in
Gaya District

1095, SHRI RAM SWARUP RAM:
Will the Minister of TOURISM &
CIVIL AVIATION be pleased to
state:

(a) whether Government are
aware that the Barabar Hill in Gaya

District is a place of considerable
tourist interest; and

(b) if so, what steps have been
taken to improve tourist facilities in

that place so as to attract tourist
traffic? .
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THE MINISTER OF STATE FOR
TOURISM AND CIVIL AVIATION
(SHRI KHURSHED ALAM KHAN)
(a) and (b): India bounds in a large
number of places of scenic and na-
tural beauty, of historical and cul-
tural interest, Barabar Hill in Gaya
District in Bihar no doubt being one
of these. The <mphasis in the Cen-
tral Sector, however, is on develop-
ing tourism on travel circuit basis
wherein priority is being given to
the development of tourist centres
falling along identified travel cir-
cuits, Barbar Hill hag not been in-
cluded in any of the travel circuits
indentified in Bihar, and there is,
therefore, no proposal under consi-
deartion for the development of
this place in the Central Sector.
Travel circuits in each stale have
been finalised in consultation with
the State Governments.

Acquisition of Sophisticated Weapons
by Pakistan

1096. SHRI RAM SWARUP RAM:
SHRI SAJJAN KUMAR:

Will the Minister of DEFENCE be
picased i{o state:

(a) whether Government’s atten-
tion has been drawqn to recent reports
that the acquisition of sophisticated
weaponary by Pakistan had posed a
great challenge to the security of
India and that the whole couniry has
cone within the striking range of
Pakistan aircraft; and

(b)Y if so, Government's reaciion
in the matter?
THE MINISTER OF DEFENCE

(SHRI R. VENKATARAMAN) (a)
Government are aware that Pakistan
has been augmenting its miliary
strength by acquiring modern and
sophisticated  military = equipment
from a number of countrieg including
US.A.

(b) Gowernment’s views on the
‘question of massive US arms supply to
Pakistan have been nuambiguously
conveyed fo both, the Governments of
Pakistan and the USA. Government
are alive to the implcations of these
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developments to the country’s secu-
rity and are resolved to take all ne-
cessary measures to mainiain  full
and adequae defence preparedness.

.a

Continuance of Liberal Subsidy to
Raw Silk Producers

1097. SHRI R. P. DAS: Will the
Minister of COMMERCE be pleased
to state:

(a) whether it is a fact that due
to huge subsidy from Government
the primary tasar rearers are suffer-
ing from complacence and are not
taking much interest in rearring
quality silk but are coming in the
way of Government’s liberal import
policy to improve the situa‘ion in
this field;

(b) if so. whether Government are
considering to have a rethinking in
the matter of continuing the said
lability of funds to India i minimis-

(c) if so, by what time; and

(d) if not, the reasons thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI P. A. SANGMA): (a) No,
Sir,

(b) to (d): Do no{ arise.

Damage to Naval Jetty at Campbell
Bay due to Tremours

1098, SHRI S, M. KRISHNA: Will
the Minister of DEFENCE be pleas-~
ed {0 state

(a) whether very severe tremors
which hit great Nicobapr Islands have
totally damaged the Naval Jetty at
Campbell Bay:

(b) if so, the extent of loss suffe-
red;
(¢) whether some large mechani-

sed boats and defence ships have also
been damaged; and

(d) if so, the details thereof?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a)
and (b): A six inch crack in the
Jetty at Campbell Bay and damage
to one of the lights on it have been
caused due to the tremors,



225

(¢) No. Sir.
(d) Does not arise,

Refusal to West Bengal’s Dancing
Group in Republic Day Parade

1099, SHRI SUDHIR KUMAR
GIRI: Will the Minister of DEFEN-
CE be pleased to state;

(a) what are the reasons for not
allowing West Bengal's dancing
group to take part in this year Re-
public Day Parade;

(b) did the State Government re-
quest for allowing the Group to take
part in the Republic Day Parade;

(¢c) wag the request turned down
by the authorities; and

(d) if so, the reasons therefor?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a)
to (d). 67 proposals including 2
~ from West Bengal were received
from 22 States and 5 Union Terri-
tory Administrations for presenta-
tion of folk dances in the Republic
Day Celebration, 1982, These  were
considered by the Folk Danceg Com-
mittee which includeg experts in the
field. After viewing the proposals
reccived from various States/Union
Territory Administrations, solely on
comparative merit, the Committee
seleeted 14 dances whicn is the maxi-
mum that could be included in the
Parade and the Folk Dances Festival
in view of the limitation of time.

Revision of Financial Assistance
Under Trade Promotion Programme

1100, SHRI AMAR ROYPRADH-
AN: Will the Minister of COMMER-
CE be pleased to state:

(a) whether it is a fact that Go-
vernment of India are trying to im-
prove trade between India and the
European Economic Community;

(b) whether it is a fact that India
has sought a revision of financial
assistance under the trade promo-
tion programme; and
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(c) if so, the detailg thereof and
the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA); (a) Government
of India is constantly endeavouring
to boost India’s exports to the EEC
and to reverse the present adverse
balance of trade with the EEC,

(b) and (c). During the INDO-EEC
Joint Commission meeting held at
New Delhj on the 22nd and 23rd Jan.
1982, the European Economic Com-
munity agreed inter-alia to consider
certain addisiona] activities under
the Indo-EEC Trade Promotion Pro-
gramme within the resources availa-
ble for 1982,

Import of Sugar

1101. SHRI AMAR ROYPRADHAN:
Will the Minister of COMMERCE be
pleasad to state:

(a) whether Government are con-
sidering to import sugar this year
to meet the country’s demand;

(b) if so, the details thereof; and
(¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI P. A, SANGMA) (a) to (c).
At present no proposal for import of
sugar is under consideration of the
Government,

Profits earned by Corporations /Pe-
partments of Tourism & Civil
Aviation Ministry

1102. SHRI N. E, HORO: Will the
Minister of TOURISM AND CIViL
AVIATION be pleased to state:

(a) whether it is g fact that all
the Corporations and Departments of
the Union Ministry of Tourism and
Civil Aviation have been in profit
during the current financial year;
and

(b) if so, the names of such Corpo-
rations and Depariments ang the
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extent of profit shown by each Cor-
poration and Department during the
current financial year?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
A, P. SHARMA): (a) All the Pub-
lic Sector Undertakings except Vayu-
doot, under the Union Ministry of
Tourism and Civil Aviation have
been in profit during the current
financial year. The Departments of
the Ministry are not run on com-
mercial basis,

(b) The estimated profit of the
Corporations under the Union Minis-
try of Tourism & Civil Aviation dur-
ing the year 1981-82 is as under:—

(Rs. in crores)

(i) International Air-
ports Authority of

India 9.86
(ii) Air-India 10.00
(iii) Indjan Air\lines 8.00
(iv) India Tourism De-

velopment  Corpo-

ration 1.30

“Experience India” Festival of Indian
Foods Arts and Crafts

1103 SHRI N. E. HORO: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that there
had been a joint presentation by Air
India and Welcom Group of Hotel of
“Experience India”, a 14-day festi-
val of Indian foods, arts and crafts in
four major cities of West Asia;

(b) if so, the details regarding the
aim behind it;

(¢) how much foreign exchange is
involved in sending aboard Indian

personnel and their qualifications;
and

(d) criteria regarding selection of -

personnel sent abroad?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM
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AND CIVIL AVIATION (SHRI
KHURSHEED ALAM KHAN): (a)
Yes, Sir,

(b) The aim behind it was to pro-
mote trafic on Air-India, specially
the Air-Indig services between the’
Gulf ang India, as also to promote
the sale of the chain of Welcom
Group of Hotels.

(c¢) No foreign exchange was by
Air-India. However, ynder the scheme
of foreign exchange release to hotels
for sales promotion abroad, a sum of
US s12.240 was sanctioned Wo welcom
Group of Hotels for promotion in the
Middle East of this ambouns Welcomy
Group of Hotels has utilised USs
10,200 for the promotional tour of their
personnel in connection with the “Ex-
perience India” festival. Since the
festival was arranged directly bet-
ween Air-India and Welcom Group of
Hotels, they settled the qualifications
of the Indian personnel sent abroad.

(d) Since ‘the selection of the per-
Sonnel; who ‘were sent abroad, was
made by the Welcom Group of Hotel,
Government was not concerned with
setting a criteria,

Setting up of an : Ex-Servicemen’s
Industrial Development Corporation

1104. PROF. NARAIN CHAND
PRASHAR: [Will the Minister of DE-
FENCE be 'pleased to state:

(a) whether Government of India
have decided to set up dn Ex-Service-
men’s Industrial Development Corpo-
ration;

(b) if so, the scope and function of
the Corporation alongwith the com-
position of the management and the
patiern of its working; and

(c) the date by which the Corpo-
ration will start working and the
brief outline of the procedure for
providing financial assistance to the
Ex-Servicemen for setting up indus-
trial Units of their own ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
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K. P. SINGH DEO); (a) to (c). It
is not proposed to set up any specific
entity as Ex-Servicemen’s Industrial
Development Corporation. However,
due support is being given to such
*proposals of setting up industrial
units rung by ex-servicemen, ag are
found to be economically feasible,

Expansion of Vayudoot Air Service
During Sixth Plan

1105. SHRI K. PRADHANTI:
SHRI UTTAM RATHOD:
SHRI M. M. LAWRENCE:

SHRI HARISH CHANDRA
SINGH RAWAT:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state;

(a) the names of the towns or
cities of the North Eastern Region
where Vayudoot air service is under
operation at present;

(b) whether Government
proposal for the expansion of the net-
work of the feeder air services Vayu-
doot in the Sixth Plan period;

(¢) if so, whether some more num-
ber of small towns or cities of the
country are expected to be provided
with Vayudoot services in the remain-
Jing period of the above plan; and

(d) the details about the names
of the towns and cities proposed to
be extended with Vayudoot air
services?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A.
P. SHARMA): (a) Gauhati Bara-
pani, Kailashahar, = Agartala. Rupsi,
Kamalpur, Dibrugarh (Chabua), Tezu.
Tezu,

(b) Yes, Sir.
- (e) Yes, Sir.

(d) Vayudoot services are being
extended to other parts of the coun-
try in a phased manner in the first

have a .

phase, 23 stationg (statement attach-
ed) are proposed to be connected.

Statement

List of Stations approved for Airlinking
by Vayudoot outside North-Eastern
Region

Andhra Pradesh ~— Cuddapah

Rajamundry
Warangal
Bihar —- Jamshedpur
Gaya
Muzaffarpur
Purnea
Karnataka — Raichur
Hubli
Kerala - — Calicut
Madhya Pradesh — Bilaspur
Jagdalpur
Maharashtra -- Nanded
Orissa ~-- Rourkela
Punjab - Ludhiana
Rajasthan — Kpta
Bikaner
Jaisalmer
Tamil Nadu * -~ Thanjavur
Uttar Pradesh --— Dehradun
Ghazipur
Pantnagar
Rae Bareli

Opening of pefence Production
Centreg in Orissa

1106. SHRI K. PRADHANI: Will
the Minister of DEFENCE be pleased
to state

(a) the names of the places where
Defence production centres have
been opened; .

(b) whether the proposal for
opening a Defence production cen-
tre in Orissa is under the consideration
of Government;

(c) if so, when such a proposal is
proposed to be worked out;
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(d) the name of the place in Orissa
where such Defence production cen-
tre is likely to be located; and

(e) the details thereof?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN) (a)
It would not be in public interest to
disclose this information in respect of
ordnance factories,

(b) No, Sir.

(c) to (e). Do not arise.

Towns/Cities Connected by Indian
Airlines Jets

1107. SHRI K. PRADHANI: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) what are the towns nad cities
which have been connected with
Indian Airlines jets at present;

(b) whether it is a fact that new
aircraft hawe been added to the
Indian Airlines jet fleet;

(c) if so, how many more towns
and cities are expected to be covered
by Indian Airlines jet connection in
1982-83; and

(d) the names of those towns and
cities to which Indian Airlines jets
can be extended before Asiad 19827

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A.
P. SHARMA). (a) The following
stations have been connected with
jet serviceg of Indian Airiines:—

1. Agartala

2. Agra

3. Ahmedabad
4. Amritsar

5. Aurangabad
6. Bagdogra
7. Bangdlore
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29,
30.
31
32.
33.
34,
35.
36.
a7,
38.
39.
40.
41.
42,
43.
44.
45.
46.
47.
48.
49.

50,
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1982

Bhavnagar

. Bhopal

. Bhubaneshwar
. Bhuj

. Bombay

. Calcutta

. ‘Chandigarh
. Cochip

. Dabolim

. Delhi

. Dibrugarh
. Gauhati

. Gwalior

. Hyderabad
. Imphal

. Indore

. Jaipur

. Jammu

. Jamnagar

. Jodhpur

. Jorhat

Khajuraho
Leh
Lucknow
Madrag
Mangalore
Nagpur
Patna

Port Blair
Rajkot
Ranchi
Srinagar
Trichy
Trivandrum
Udaipur
Vadodara
Varanasi
Kabul
Dacca
Male
Kathmandu
Karachi
Lahore

Colombo
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(b) Two additional Airbus and
4 additional B-737 aircraft will be
added to Indian Airlines fleet in
May, 1982 and
1982 respectively.

» (c) ang (d) Airbus operation to
Gauhati and B-737 operation to Sil-
char and Pune is Planned in the com-
ing Summer Schedule effective 1st
June, 1982, B-737 operation to Madu-
rai, Kanpur and Vizag is planned by
October, 1982,

News-item Captioneg “2.75 Crore LIC
Loan for Bogus Housing Board”

1108. SHRI MOHAMMAD ASRAR
AHMAD:

SHRI D.S.A.
SHAM:

Will the Minister of FINANCE be
pleased to state: .

SIVAPRAKA-

(a) whether the attenlion of Go-
vernment has been drawn to a news-
ilem appearing in the English Weekly
‘Blitz’ dated 2nd January 1982 under
the caption “2.75 crores LIC loan for
Bogus Housing Board™; if so, full de-
tals thereof; and

(b) what action has been taken/or
proposed to be taken against the in-
stitution and the individuals involv-
cd and also to get the loan repaid?

THE DEPUTY MINISTER IN THE
MINITRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a)
Yes, Sir. A copy of the news item is
laid on the Table of the House,
(Placed in Library. See No, LT—
3423/82)

August/September,

(b) The report is incerrect. The
L.I.C.’s housing loan assistance to the
States is in the form of loans to State
Governmentg only, LIC has not given
any loan to the Housing Board in
question,

Reserved Quota in Services of GIC

1109. SHR] MOHAMMAD ASRAR
AHMED: Will the Minister of FI-
NANCE be pleaseq to state:

(a) the reason why the GIC of India
and its subsidiaries have not filled up
the statutory reserved quota in
services, particularly, in Class-] and
III posts during recruitment year 1980;

(b) whether there is a large back-
log in the matter of recruitment and
promotion of Scheduled Castes/Sche-
duled Tribes 'n all cadres of employees
in G.I.C. and jts subsidiaries;

(c) if so, what special measures to
remove this back-log have been taken;

(d) ti#e reasons why the GIC of India
and its subsidiaries do not provide any
relaxations to the SC/ST caadidates
in respec{ of educalional qualifications
for Class-I (Assistant Administrative
Officers) and Class 1II posis; and

(e) whether the G.I.C’s. existing
rules provide for reserved quola for
SC/ST employees in promotional
vacancies; if not, why?

THE DEPUTY MINISTER IN THE
MINISTRY OF FNANCE (SHRI JAN-
ARDHANA POOJARY): (a) to (e)
Recru:tment in 1980 for Scheduled
Castes/Scheduled Tribes as against the
total recruitment was as uncer:

Total No. Total No. Percen-

ofemp- of SC/ tage of
loyees re- ST, SCIST
curited to total
recruit-
ment
Class I (Generalist) . . 125 . 25%
: (appx.)
Class IT1 . 1766 2390 135%
ClassIV . . 278 136 48:9%
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The above table indicates that the
recruitment of SC/ST candidates to
Class-I ang IV posts was mure than the
prescribed quota, There was, however,
some shortfall in the case of Class IiI
Posts as full recruitment throughout
the country could not take place due to
various administrative reasons.

The GIC and ils subs.diaries are
making best efforts to fill up the back-
log by taking more candidates belong-
ing to reserved categoties by giving
them various concessions in the matter
of recruitment. It has not been found
necessary 0 relax minimum educa-
tiona] qualifications for Class I and
Class III post ag no difficulties have
been experienced on this account,

Existing promotion rules from Class
1T & IV provide reservations ior SC
and ST candidates at 15 per cent and
74 per cents respectively.

Premium Collected in Respect of
General Insurance

1110. SHRT1 MOHAMMAD ASRAR
AHMED: Will the Minister of NNAN-
CE be pleased to state:

(a) the amount vf premium collectea
in respect of General Insurance in the
country (company-wise, year-wise and
State-wise) during the calendar years
1977, 1978, 1979, 1980 and I98I;
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(b) the number of casesas againsct
the above premium;

(¢) the number gf employecs and
agents (separately) working in each
Insurance Company (State-wise, Com-
pany-wise) during tne above period; and

(d) the total amount of expeaditure
.ncurred on salaries and D.A. ete. of
these employees during the said poriod
and the percentage of expenditure to
tota] expenditure each year?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARI]): (a) Statements
containing the gross premium writien
direct in Iadia by the G I.C. and its four
subsidiaries, during ihe years 1977 to
1980, Statewise, are appended as An-
nex I to V. [Placed in Library. See
No. LT-3424/82] Statewise break up .
of such premium income for 1981 is
not yet ready.

(b) Information regarding the num-
ber of policiey issueq State-wise ig not
readily available,

(¢) State-wise break-up of the num.
ber of employees and agents is not
readily available, However, the gogm
number of employees in the G.IC.
and its four subsidiaries during 1977
to 1980 stood as under:

Name of Company

GIC.

National Insurance Co. Ltd.

New India Assurance Co. Ltd. .
Oriental Fir¢ & General Ins. Co. Ltd.

1977 1978 1979 1980
275% 292 302 204
6,883 7157 9,145 9,858
7T72 8,337 9,899 10,046

8,264 8,699 8,960 9,229

United India Insurance Co. Ltd. 8,003 9,222 9,902 10,521
ToTAL 31,235 33,707 38,208 40,748
(d) The information for 1977 to 1980 was as under:-
1977 1978 1979 1980
i) Total expenditure on Salaries and D.A. ctc. (in . )
@ crores of rupees) . . . . . 43-16 53°53 5831 66-44
ii) Item (i) expressed as perccntage of the total
a expenditure. . . . . . 63:71% 17080% 69-51% 67:67%

e s e o ¢ St @ F01 8
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Amount Borrowed by Central/State
Governments from World Bank

1111, SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of
FINANCE be pleased to state:

(a) the amount borrowed by the
Central Government and State Go-
vernments from the World Bank
during the calendar years 1977, 1978,
1979, 1980 and 1981 and the projects
involved (State-wise and Centre-
wise) ;

(b) the conditions on which these
loans were borrowed; and

(c) whether the projects have since
been put up under implementation;

it so, full .detaﬂs thereof?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE)
(a) and (c) A Statement is laid on
the Table of the House,

(b) The IBRD loang carry a rate
of insterest currently 11.6 % linked
with the cost of its borrowings on the
World capital markets. A front-end
fee of 1.5% and a commitment fee
of 0.75 % on the undisbursed portion
of the loan are also levied, IDA credits
carry no interest charge but a com-
mitment fee of 05 % on the un-
disbursed portion of the credit and a
service charge of 0.75 % on the dis-
bursed portion are levied.

Statement

State/Ccntre Name of the Project Date of Amount
signing of  of Fore-
agreement  ign Assjs-

tance/
IDAJ/IB-
million)

1 2 3 4

STATE SECTOR

1. Tamil Nadu Madras Urban Development-I 1-4-77 2400

2. Kerala Kerala Agri. Development. 1-4-77 30-00 ™

3. Orissa Orissa Agri. Development. 1-4-77 20:00

4. Gujarat Gujarat Fisheries 22-4-77 4-00

5. Gujarat Gujarat Fisheries 22-4-77 14-00

- 6, West Bengal . . West Bengal Agri. Extension 1-6-7% 12°00

7. M.P. . M.P. Agri. Extension 1-6-77 10-80

8. Tamil Nadu Pariyar Vaigai Irrigation 30-6-77 23-00

9. Assam. Assam Agri. Development .80-6-77 8-00

10. Maharashtra Maharashtra Irrigation 11-10-7% 70 00
11, Orissa Orissa Irrigation 11-10-77 58-00

12, Rajasthan . P
13. Bihar;.
14. West Bengal .

Rajasthan Agri. Extension and Research !
- Bihar Agri. Extension. o 6-1-78 8-00
Culcatta Urban Development-II 6-1-48 87-00

14-11+77 13-00
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15. Karnataka .
16. AP. .

17. J&K

18. Gujarat

19. Haryana

20. Punjab

21. Maharashtra
22. Punjab

23. Maharashtra
24. U.P.

25, Maharashtra
26. Gujarat .
27. Tamil Nadu
28. U.P. . .
29. Gujarat

g0. Kerala

31. Rajasthan
32. Punjab

33. West Bengal
34. Karnataka .
38. Bihar

36. Orissa

37. Tamil Né:zdu
38. Karnataka .
39. M.P. . .
40. Pamil Nadu
41. M.P.

42. Maharashtra
43. Tamil Nadu

CENTRE SECTOR

1. Singrauli Super Thermal Power Project

FEBRUARY 26, 1982 Written Answers 240
2 3 4

Karnataka Irrigation 12-5-78 117-64
A.P. Fisheries 19-6-78 1750
J & K Horticulture 17-7-78 14:00
Gujarat Irrigation 17-7-78 £5:00
Haryana Irrigation 16-8-78 11100
Punjab Water Supply and Sewcrage 27-10-78 3800
Bombay Water Supply and Scwerage 13-11-78 196- 00
Punjab Irrigation 3G-3-79 129° GO
Maharashtra Water Supply and Sewerage 21-6-79 48-00
U.P. Social Foresty 21-6-79 2300
Second Maharashtra Irrigation 14-4-80 21000
Gujarat Community Forestry 14-4-£0 37-6Q
Tamil Nadu Nutrition. 12-5-80 32°00
U.P. Public TubeWells. 12-5-80 18- 60
Sccond Gujarat Irrigation. 12-5-80 17500
Kerala Agri. Extension. 25-6-80 10400
Rajasthan Water Supply and Sewerage. 25-6-8o 8o 00
Kandi Watcrshed & Area Dev. 12-g-{o 3000
Calcutta Urban Transport Project 27-10-80 56-00
Karnataka Sericulture. 27-10-80 54-00
Bihar Rural Roads. 5-12-60 35°00
Mahanadi Barrages. 5-12-B0 83-00
Second Madras Urban Dev. 14-1-81 42-wo
Karnataka Tank Irrigation 26-3-81 54-00
M.P. Medium Irrigation. 26-3-81 140+ 00
Tamil Nadu Agri. Extensior 7-5-81 28-00
M.P. Agri. Extension, 7-5-81 37°00
Maharashtra Agri. Extension. 7-5-81 2300
Tamil Nadu Newsprint. 23-0-01 100:00
1-4-77 15000

30-6-77  150°00

2. Bombay High Offshore Development. . . . .

(Closed)
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241
1 2 3 4
3. AR.D.C.-1I 1-6-77  200-00
¢ 4. Second Foodgrain Storage. 6-1-78 107°00
5. IDBI/Joint/Public. 1-3-78 2500
6. Korba Super Thermal Power Project. . 1%5-78  200-00
4. National Dairy. 19-6-78 150°00
8. III-Trombay Thermal Power Project 19-6-78  105:00
9. Seventh Telecommunications. 19-6-78 12000
10. Railway Modernisation and Maintenance. . . . 13-11-78 190° 00
11. National Agri. Research. 7-12-78 27-00
12. Ramagundam Super Thermal Power Project 2-2-79 200-00
13. Ramagundam Super Thermal Power Project 2-2-79 50+ 00
14. REC-II Project. 21-6-79 17500
15. Second Singrauli Super Themal Power Project 5-6-Bo  300-00
16. Farakka Super Thermal Power Project 11-7-80 22500
17. Farakka Super Thermal Power Project 11-7-80 25-00
18. ARDC-IIT. 20-8-79 25000
19. Second Bombay High Offshores Dev. Project. 11-12-80  400-00
20, 8th Telecommunication Project. 26-3-81 314-00
21. Hazira Fertilizer Project 28-10-81 400- 00
MULTI-S'PATE
1. Bihar, Orissa, Karnataka
Rajasthan and U.P. . Second National Seed Project. 17-7-78 16-00
2. Haryana, Orissa and U.P Nationa‘l Gooprqt ive Development Cor-
poration. 2-2-79 3000
3. Karnataka, Gujarat and Composite Agricultural Project. 16-2-79 2500
Haryana. )
4. Bihar, Orissa, M.P., U.P. Inland Fisheries 18-1-80 20°00
West Bengal.
5. ?Jm}!‘hra Pradesh and Second India Population. 14-4-60 46- 00
6. Orissa, Karnataka, Cashewnut 10-6-80 2200
Kerala and A:P:
7. U.P., Bengal, Bihar, M.P., Second National Cooperative Develop- 21-7-81 12500

A.P., Maharashtra, Har-  ment Corporation.
yana, Punjab and Hima- .
cha Pradesh.
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NON-GOVERNMENT
1. ICIGI (Guarantced by Government).

2. ICICL (Guaranteed by Govt.) XIII Industrial Credits and Invest-

ment.

8. ICICI (Guaranteed by Govt.) XIV Industrial Credits and Invest-

ment.

XII Industrial Credits and
Investment.

22-7-77 80-00
16-5-80 100-00

8-10-81 150-00

World Bank Assistance to Orissa

1112. SHRI RASA BEHARI BEHRA:
Will the Minister of FINANCE be
pleased to state:

(a) the financial assistance sought
by Orissa Government from World
Bank for power projects, elecliicity
and irrigation facilities; ang

(b) if so, the details thereof?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE): (a) and (b).
The World Bank assisted Orissa Me-
dium Irrigation Project (Cred.t 740-IN)
and the Mahanadi Barrages Project
(Credit 1078-IN) are currently under
implementation by Government of
Orissa.

The Upper Indravati Hydroelectric
Power Project and the Suberaarekha
Irrigation Project (Bihar and Orissa)
are being posed to the World Bank for
ass'stance, The projects are at various
stages of processing,

Introduction of “Firsi Class” on Do-
mestic Airbus Services

1113. SHRI NAVIN RAVANI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased io state:

(a) whether there is any proposal
to introduce “First Class” on domestic
airbus services;

(b) it so, what will ve the percentage
of increased fare;

(c) what are the details of facilitieg
likely to pe provided in “First Class’;
and

(d) when it will be enforced?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Yes, Sir,

(b) to (d). The matter is being exa-
mined.

Appointment of Directors on the
Boards of Nationalised Banks

1115. SHRI ZAINUL BASHER.: Will
the Minister of FINANCE be pleased
to state the names of the Directors
appointed this year in the boards of
the Nationalised Banks, with the
interest they represent?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN.
ARDHANA POOJARY): The non-offi-
cial directors on the Boards of Direc-
tors of the following banks have teen
appointed by Government this year,

1. Central Bank of ladia
2. Bank of India
3. Punjab Natiohal Bank

4. Bank of Baroda

5. United Commercial Bank
8. Canara Bank

/7. Dens Bank

8. Syndicate Bank

9. Union Bank of India

10. Allahabad Bank
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11, Bank of Maharashtra
12. Indian Overseas Bank
13. New Bank of India

14, Punjab and Sind Bank.

The names of these Direclors and
the interests they represent are given
in the statement, [Placed in Library.
See No. LT-3425/82]

The Direcors whose prescribed term
of office has expired, shall coniinue to
hold office in terms of clausa 9(3) of
the Nationalised PBanks (Management
and Miscellaneous Provisions) Scheme,
1970 until their successors are appoin-
ted.

Cheap Accommodation for Visitors
during Asian Gameg

1116, SHRI ZAINUL BASHER: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to stale:

(a) whether his Ministry are going
to make any arrangement for the cheap
accommodation to the visitors during
the Asian Games; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN 1HE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSEED ALAM
KHAN): (a) and (b). India Tourism
Development Corporation is construc-
ting a 527 room/1200 beded economy
class Hotel Ashoka Yatri Niwas at New
Delhi which will also meet the accom-
modation requirements of the Asian
Games, This hotel will cater to the
budget visitors/Tourists and will pro-
vide accommodation at cheaper rates.
The proposed tariff of the Ashok Yatrj
Niwas is as under: —

Single Occupancy Rs. 50/—

Double Occupancy Rs. 60/— (Rs.
30/ per bed)
Family Occupancy Rs. 72/-(Rs, 18/-
per bed)

The Delhi Tourism Development
Corporation has taken up ‘the registra-

tion of Paying Guest Accommodation
for the visitorg during Asia 1982, for
which offers were invited from House
owners, through presg advertisements
and the response hag been very en-
couraging, So far offers of 3375
roomsg with a bed strength of 6400
have been received. These premises
are being inspected. These rooms
woulg be made available to the visi-
tors at rates ranging from Rs, 50/-
onwards.

In addition some camping parks with
Tented Accommodation will be put to
provide accommodafion to the budget
Tourists. '

China to Import Iron Ore from India

1117, SHRI LAKSHMANA MAIL-~
LICK: Will the Minister of COM-
MERCE be pleaseq to state:

(a) whether it is a fact that Govern-
ment of China hag expressed a desire
to import iron ore from India;

(b) if so, the total quantities of iron
ore proposed to be exported to China
annually;

(c) the value of iron ore exports; and

(d) the arrangements so far made .
in exporting iron ore to China?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) to (0), A four-mem-
ber Chinese Delegation vizited India
in November, 1981 to ascertain the
availability and suitability of Indian
iron ore for the requirement of their
steel plants ang the port facilities
available in India, The Delegation ex~
pressed their intecest in importing iron
ore from India »ut mentioned that
they would indicate their precise re-
quirements in due course,

(d) Trial shipments of iron oré to
the extent of 54,000 tonnes during
1978-79 and 65,000 tonnes during 1975-
80 were made to China,

Ratification of New Multi fibre agree-
ment
1118. SHRI SANTOSH MOHAN DEV:
Will the Minister of COMMERCE te
pleased to state:
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(a) whether jt is a fact that India
has ratified the new Multi Fibre Agree-
ment (MFA) and renewed it for a pe-
riod of four years;

(b) if so, how does it compare with
the old pact; and

(c) the interest of India promoted
by the new agreemenl?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P, A. SANGMA); (a) to (¢). The
Second term of the Multi-Fbre Ar-
rangement (MFA) which expired on
31 December 198] was renewed for a
turther period of four years and seven
monthg (from 1 January '82 to 31 July
1986) with the adoption of a protocol
of extension by the GATT Texliles
Committee at Geneva on 23 December
2 1981, India who has becn a signatory
to the MFA since its introduction in
1974 has signed the extended MFA
on 31-12-1981.

2. During the second teim of opera-
tion of MFA (from 1978 to 1981), there
was a general breakdown of the dis-
ciplines of the MFA in scveral hasic
areas with the result thar developing
countries were denied their fair share
of the markets of developed countries,

3, The main sirategic gain in the
new MFA is the obliteration of the
“reasonable departure clause” which
formed part of the eoriier Arrange-
ment and which was used to the detri-
ment of the developing countries. Ad-
dtionally, the new MFA contains the
following elements which represent
improvements over the predecescsor
Arrangement:—

(i) The pre-aminence of the objec-
tive criteria prescribed in the ori-
ginal Arrangement for imposing
quota restraints has been re.terated.

(ii) For ensuring compliance with
the above provision, it has been made
incumbent (i) on the importing: coun-
tries that requests for action for
plac'ng restraints shall be accom-
panied by relevant specific factual
informantion and (ii) the situation
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of prevalence of market disruption
justifying restraints should be pe-
riodically reviewed by the TSB.

(iii) Lower rates of grcwlh as pre-
scribed in the original MFA have been
made possible only through bvilateral
agreements in exceptional cases of
recurrence or exacerbation of mar-
ket disruption,

(iv) Depariures in flexibilities are
envisaged for heavily utilized very
large restraint levels fcr dominant
suppliers. Even here, the rights of
the exporter have beeen conceded.

(v) Even wh'le an enabling provi-
sion has been made [or pacing ol
exporls within the exisling quota
levels in case of “import surges” a
provision has been made to provide
eyuitable and quantifiable compen-
sion to exporting countrics.

(vi) An institutional arrangement
1o monitor and review structural
and autonomous adjusiment policies
and meausres in the importing coun-
tries on a continuous basis, has been
prescribed,

(vii) Concomittan'ly, phasing cut
of restricting for new entrants and
small suppliers and also in sectors
like wool iops has been enjoined.

(viii) Favoured treatment to small
suppliers and new entrants.

(ix) Spec’al yuota-free dispensa-
tion contained the orignial MFA to
small supplies and cottage industry
folklre products hag been retained.

(x) The new MFA stipulates that
exports of cotion textiles from
cotton producing exporting couniries
should be given special consideration,

4. As far as Ind'a s concerned, its
basic concerns are fixation of base
quota levels, new rates and flexibili-
{jes in terms of the provision of ihe
MFA and exempt status {o handlooms
and cotton items. In {erms of the new
prolocol effective from ; January, 1982,
the above concerns to be largely met.
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Loan given by Centra] Bank of India
to Companies

1119 DR, VASANT KUMAR PAN-
DIT: Will the Minister of FINANCE
be pleased to state:

(a) whether the Central Bank of
India, Bombay Head Office had given
as credit crores of rupees by way of
overdrafts, loans, Hundi and other
facilities to (i) Agarwal Textile Indus-
try and (iiy M/s. Ramesh Agarwal
Dying and Printing Mills at Vasai,
Distt. Thane (Maharashtra):

(b) if g0 the total dues outstanding
as against the above two parties as
on 31st December, 1981;

(c¢) whether it is fact that both the
above companies have become default-
ers and are now under court receiver;

(d) how much amount is due to the
above companies from other parties
ang how much of the above is (a) re-
coverable, (b) irrecoverable, and (c)
doubtful,

(e 'whether a complaint has been
fileg with the police of bogus fire in
the godowns of the above two com-
panies which are under court receiver;

and

(f) if so, what attempts are being
made to recover the dues?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to
(f). In terms of Section 13 of the Bank-
ing Companies (Acquisition and
Transfer of Undertakingsy Act, 1970
~and in consonance with the practices
anqd usages prevalent amongst the

bankers, information relating to indi-
vidual constituents of the banks cannot
be divulged.

Board of Directorg of Nationalised

1120. DR. VASANT KUMAR PAN-
DIT: Will the Minister of FINANCE
be pleased to state:

(a) the total number of appoint-
menils due and vacant on Boards of
Directors of various Banks;

(by how many of the Boards of Di-
rectors are still on extension in Na-
tional Banks; and

(c) what are the reasons for inordi-
nate delay in appointing the Boards of
Directors on the above Nationalised
Banks?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY); (a) The
information ig contained in the state-
ment attached.

(b) Out of the 20 nationalised Banks,
the Boards of Directors of 14 nationa-
liseq banks have been reconstituted by
Government this year. In the case of
the remaining six nationalised banks
the existing Boards
still functioning.

of Directors are
Notwithstanding the
expiry of the prescribed term of office
of directors on the Boards of the Indian
Bank and United Bank of India, they
continue to  holg office in terms of
clause 9(3) of the Nationalised Banks
(Management and Miscellaneous Pro-
visions) Scheme, 1970.

(c) The Boards of Directors of these
banks are proposed to be reconstitut-
ed shortly,
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Statement
Name of the Bank Maximum  No. of
No. of Non-offi-
non-official ' cial
Directors  Dircctors
to be app-  actually
ointed in poss-
tion.
1. Central Bank of India . . .o . . . . 9 8
2. Bank of India . . . . . . . . . . 9 8
3. Punjab National Bank . . . . . . . . . 9 8
4. Bank of Baroda . . . . . . . . . . 9 8
5. United Commercial Bank . . . . . . . . [ 8
6. Canara Bank . . . . . . . . . . 9 8
*7. United Bank of India . . . . . . . . q 6
8. Dcna Bank . . . . . . . . . . 9 a
9. Syndicate Bank . . . . . . . . . . 9 8
10. Union Bank of India . . . . . . . . . 9 8
r1. Allahabad Bank . . . . . . . . . . 9 7
*12. Indian Bank . . . . . . . . . . 9 7
13. Bank of Maharashtra . . . . . . . . . 9 7
14. Indian Overscas Bank . . . . . . . . Q 8
#15. Andhra Bank . . " . . . . . . . . 9
#16. Corporation Bank . . . . . . . . . 9
17. New Bank of India . . . . . . . . . g 7
*18. Oriental Bank of Commerce . . . . . . . 9
1g. Punjab and Sind Bank . . . . . . . . . 9 7
¢20. Vijaya Bank . . . . . . . . . . 9 .
Total 180 121

w —— —

¢ In respect of these six banks, the boards are proposed to be reconstituted shortly. There are at
present no non-official directors on the Boards of {i) Andhra Bank (ii) Corvoration Bank (iii) Oriental
Bank of Commerce and (iv) Vijaya Bank, '
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Studies in Directorate of Organisation

and Management Services (Income-
tax)

1121. DR. VASANT KUMAR PAN-
. DIT. Will the Minister of FINANCE
be pleased to state:

. (a) which are the studies in pro-
gress in the Directorate of Organisa-
tion and Management Services (In-
come-tax) ang when each one of them
was started (month ang year); ang

(b) when each study will be com-
pleted ?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA). A list of
selecteq studies in progress in the Di-
rectorate of Organisation and Manage~
ment Services (Income-tax) indicgting
the month and year of their com-
mencement, is annexed,

(b) It is not possible, at this stage,
to project accurately the likely dates
of completion of the studies.

Statement
LIST OF SELECTED STUDIES IN PROGRESS

IN

DIRECTORATE OF ORGANISATION AND MANAGEMENT SERVICES
(INCOME-TAX)
NEW DELHI

S. No. Study

Month and year of
Commencement

1 Collection and Analysis of Information chardmg Conceal-

ment Detected in simmple Scrutiny .

2 Computerised Carcer Mangement Systcm for

cers—A Proposal for Revival

Correct Reporting of Pendency

4  Cost of Collection of ‘Hotcl Receipt Tax® .

5 Creation of 7 Posts of Deputy Controller of Accounts in the
Accounting Unit for Receipt Accounting .

6 stposal of Section 146 and Rectification Application etc.
Maintenance of Special Watch Receipt Register. . .

Duty List of I. A. C. .

8 Duty List of U. D. C. and Tax Assistants
g Evaluation of the System of Acknawlcdgmg I. T. Return In

troduced in the year 1976

10 Evaluation of Work in Terms of Standard Units .

February, 1982

IRS (IT) offi-
. . . November, 1981

September, 1981
January, 1982

October, 1980

May, 1g8o
Tanuary, 1978

-

November, 1980

February, 1982

. . .

May, 1981

11 Examination of Question of Raising Limits upto w}uch pcnalty

Proceedings Need Not be Initiated

12 Functions of Inspection Division

13 Functioning/Staffing of the Central Information Branch .
14 IAG (Acquisition) and supporting Staff-Augmentation . .
15 Impact of the Setting Apart of the Fxrst Quarter of the Year for

House Keeping Jobs

.

June, 1981

February, 1980
October, 1981
January, 1982

Fcbruary, 1982
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S.No. Study Month and Year of
Commencement
16 Implementation of Mathew Committce Report on Direct Taxes
Statistics—Staffing pattern of Statistical Wing of DI (RS&P)  October, 1981
17 Introduction of Micro-Processor-Based E.D.P. Systems in the
I. T. Department . . . . . . . November, 1981
18  Turisdiction Code and other Aspects of thc Permancnt Account
Number (Modification) . . . March, 1981
19 Turisdiction Pattern for Assessment and Collection January, 1980
20 Laying Down Yardsticks for Posts of Record chpcrs in the In-
come-Tax Department . . May, 1981
21  Manner of Compiling Quarterly Statement of I. T. Demand in
Arrcars and Menthly Tdcgraphxc Statement of Collecucn/
Reductmn of Tax Arrears April, 1981
22 Manpowcr Requirements of DI (RS&P) and DI (P&PR) July, 1981
23  Method Study of Valuation Cell. October, 1979
24 Mini Libraries-Setting Up of June, 1681
25 Organisation and Staffing Pettern of Central Circles and Special
Investigation Circles . . . . . . February, 1982
26 Parametcrs for Making An Objecuve Appraﬁal of the Qua-
lity of Assessments . . August, 1981
27 Pliased Replacement of System of Service of Notices 'Ihrough
Notice Scrvers by System of Service Through post July, 1981
28 Private Salary Circles-Study to Determine Output Norms July, 1981
29 Promotional Prospects of Group C officers November, 1981
30 Requirement for Additional Sta.ff for pay and Accounls Oﬂ' icers
Under the C.B.D.T. . September, 1981
31 Requirement of Group D Posts (Sweepers, l'mashes & Chowkl-
dar) in the Income-Tax Department January, 1982
32 Requirement of SAPs in Commissioners® Charges . . * June, 1981
33 Retrieval System of Records . . . June, 1981
34 Review of the Working of Modxfxcd Proccdure of Rcccxpt
Accounting . . October, 1981
35 Review of the Working of Section 80 MM of L.T. Act-1461 November, 1981
36 Review ofthe Working of Section & r=of I.T. Ac-16] November, 1681
37 Revision of Blue Book—I.T.N.S. 132 . April, 1980
38 Revision of Daily Collection Register . Jaruvary, 1981
39 Revision of Non-Statutory Forms—A Continuing Work . Octcker, 1979
40 Revision of Statutory Forms =A Continuir.g Work April, 1980
41 ‘Slogans’ to be Printed on ITNS Forms August, 1981




257  Written Answers PHALGUNA 7, 1008 (SAKA) Written Answers 258

v

S.No.  Study Month ard year of Com-
‘ mencement
42 Simplification of Receipt Accounting . April, 1981
43 Standardisation of Size of Bank Scroll November, 1980
44 Strengthening of the Examination Cell of DI (IT) . April, 1981
45 Study of Fall in the Disposal of Summary Aummcnt——Sugga-
tion of the PAC (34th Report) . . December, 1981

46 Study of the Cases of Missing Files of Assessee During the year  February, 1982
1970 to 76

47 Study of the Internal Audit Set Up with Reference to the Paral-  January, 1982
lel Organisation of Receipt Audit P

48 Study on Different Aspects of the Programmable Calculator January, 1981

Unit

49 Study Regarding/Non-Payment of Interest Ufs 243/244

50 Study Regarding Storage of Records

51 Study to Assess the Imbalances in the Number of I'TOs in the
Commissioners’ Charges with Refcrence to Workload and

Disposal for 1980-81

Febuary, 1981
January, 1981

October, 1981

52 Three Year Plan (1982-85) For Disposal of Income-Tax/Other February, 1982

Tax Assessments

53 Three Year Plan (1982-85) For Reducing Pcndrncy Before

Departmental Appellate Authorities

February, 1982

54 ‘Transfer of Assessment Records from one ITO to Another-

Acknowledgement of Communication

February, 1987

55 Updating of Retention Periods of Registers and Records of the

I.T. Department—

(a) Specific in Relation to IT. Department

(b) Common to All Departments
56 Valuation of Unquoted Equity Shares
S7 Weeding Out of Old Records
58 Work Study of the Cadre of Inspectors

Loans and development assistance
' from Abroad

1122. SHRI §, B. SIDNAL: Will the
Minister of FINANCE be pleased to
State:

- (a) whether it is a fact that Govern-
ment propose to obtain more loans and
developmental assistance from abrad;

(b) if so0, the details thereof; and
3642 LS—9

March, 1981
October, 1981
September, 1979
April, 1981
May, 1981

(¢) whether viable schemes and
areas have been jdentified . for use of
external borrowings and if so, the de
tails thereof? '

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
and (b). Government of India proposeg
to obtain loans ang developmental as-
sistance from abroad baseq on~ the
guidelines contained in Sixth Five Year
Pan. Detml; of such assistdnce are
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known as ang when bilateral/multila-
teral aid negotiations are finalised,
which is a continuous process,

(c) Selection of schemes and areas/
programmes for the wuse of external
assistance ang allocation for them is
made by the Government from time to
time keeping in view our national pri~
orities ang objectives,

Assistance t0 Kerala from Consorfium

of Gulf Countries

1123. DR. SUBRAMANIAM SWAMY ;
Will the Minister of FINANCE be
pleased to state:

(a) whether it is true that a Consor-
tium of Gulf countries has offered Ke-
rala ten billion dollars assistance for
industrialisation programme; and

(b if so, the details thereof?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
and (b) Government of India have
received no formal proposal from the
Government of Keralg regarding con-
sortium of Gulf countries offering a
loan of US$ ten billion to Kerala
Government,

Decline in Export of Agarbattis

1124. DR. SUBRAMANIAM SWA-
MY, Will the Minister of COMMERCE

be pleaseq to state:

(a) whether Government are aware
that the exports of Indian incense
sticks (Agarbattis) have "been dwindl-
ing steadily over the past four years;

(b) if so, what are the causes for this
downfall; ang

(c) what stepg are being taken to
prevent further fall in the export mar-
ket and the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA). (a) Export figures in
respect of agarbattig during the last
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four years as reported by the Basic
Chemicals, Pharmaceuticalsy ang Cos-
metics Export Promotion Council are
ag follows:

(Rs. crores)
1977-78 . . . . . 6:11
197879 e e 6-20 ~
1979-80 (estd). . . . 5:86
1980-81 (estd). . . . 6-83

(b} The marginal decline in exports
during 1979-80 is reported to be due
mainly to reduced off-take by some of
the traditional buyers namely Pthio-
pia, Nigeria, Saudi Arabia and U.S.A.

(cy Measures taken/proposeg to be
taken to augment exports include the
following : —

(i) essential inputs requireq for
export production of agarbattis and
dhoop bave been made permissible
for imports against REP licence; and

(ii)  Delegations/Study-cum-Sales
Teams/Market Survey Teams are
being sponsored by the Basic Chemi-
cals, Pharmaceuticals anq Cosmetics
Export Promotion Council to’ major
importing countries and potential
marketg abroag,

Revision of Pay and Allowances of
Armed Serviceg

1125. DR. SUBRAMANIAM SWA-
MY: Will the Minister of DEFENCE ba
pleased to state..

(a) whether it ig a fact that the pay
and allowances of armed service ofli-
c;rs and jawans were last reviseq in
1973;

(b) whether these pay scales have
not become outdated due to sharp rise
in prices; and

(c) if so, the steps Government pro-
pose to take to rectify the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K,
P, SINGH DEO); (a) Yes, Sir.
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(by and (c). The Government has
been sanctioning Dearness Allowance
for every 8 point increase in the cost of
living index,

Swinding in Muradpur branch of
Nationalised Bank

1126, SHRI RAMAVATAR SHASTRI;
Will the Minister of FINANCE be
pleaseq to state:

(a) whether 3 swidling of Rs. 7,00,000

wag detecteq in the local Muradpur
(Bihar) branch of a nationalised bank;

(b) whether C. B. I, enquiry was

i conducted;

(¢) whether similarly another branch
at Ban Morh at Dhanbad was swind-

led;
(@) if so, the details thereof; and
(e) action taken against those in-
volved?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY). (a) to
(e). In the absence of the name of the
bank and the period of reported swin-
dling, information has been calleg for
from all the public sector banks hav-
ing branches at Muradpur, Patna, In-
formation to the extent available will

- be laid on the Table of the House,

* TRI: Will the

1
1 4

“Janata Deposit Scheme” in S.BI,

1127, SHRI RAMAVATAR SHAS-
Minister of FINANCE

be pleased to state:

(a) whether ‘Janata Deposit Scheme’
for mobilising small deposit is in ope-
ration in the State Bank of India; if
50, from what date;

_ (b) the number of branches of State
Bank of India in the State of Bihar
during 1979-80 and 1980-81;

(¢) the number of Janata Deposit
Agents recruiteq during 1979-80 and
1980-81; -
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(d) the total amount of geposit col-
lecteq during 1979-80 and 1980-81; and

(e) in case the answers reflect poor
mobilisation, reasong therefor and re-
medial action propose to be taken for
mobilising substantial amount under
this scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
Janata Deposit Scheme is being im-
plemented by the State Bank of India
through selected branches since June,
1971.

(b) The total number of branches of
State Bank of India in Bihar was 500
at the end of December, 1979 ang 571
at the eng of December, 1980. The
number of branches of the Bank in
Bihar where Janata Deposit Scheme
was in operation was 28 during 1979-80
and 40 during 1980-81.

(c) 40 Janata Deposit Collectors were
deployeq by the Bank in the State of
Bihar du. ng 1979-80 and 1980-81,

(d) ‘Jhe total amount of Janata De-
posit collecteq by the State Bank of
India in Bihar amounteg to Rs. 29
lakhg in 1979-80 and Rs, 50 lakhs in
1980-81,

(e) State Bank of India has reported
that in its assessment the mobilisation
of small savingg under the Janata De-
posit Scheme is encouraging, but it in-
volves high cost in operation.

Creation of Posts of Class IV/Guards
in State Bank of India

1128, SHRI RAMAVATAR SHAS-
TRI: Will the Minister of FINANCE
be pleased to state:

(a) whether there is any yardstick
for creation of posts of Class IV in-
cluding Guardg in the State Bank of
India; and

(b)y it so, why this yardstick is not
being implemented and Class IV posts
have not been createq during the last
four years in spite of phenomenal all-
round increase in all categories name-~



263  Written Answers
by Séhior Managément, Juniop Mana-

gement, Clerk-cum-typist ang Clerk
cum-Cashier etc.?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOQOJARY): (a) and
(b), The State Bank of India has re-
porteq that the basic criterion for
creation of the posts of Messengers/
Guards as also other categories of staff
is the level of business handled and
the potential of business available at
the offices of the bank. The require-
ment of staff is carefully assessed by
the controlling authority every year.
The bank recruited 8175 persons 1 its
subordinate cadre during 1977—80.

Assistance to Weaker Section under
DRI, Scheme

1129. SHRr R. R. BHOLE: Wil
the Minister of DEFENCE be pleased
to state:

(a) whether the D.R.I. Scheme has
been evolved by Government to
assist the weakest of the weaker sec-
tions of society, engaged in modest
productive endeavours; and

(b) what are the guidelineg issued
by Government such as eligibility
criteria, termg and conditions, the
maximum amount of loan that can be

granteq etc. to achieve the objectives
of the scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR1
JAMARDHANA POOJARY): (a)

Yes, Sir.

(b) Salient Features of the Scheme
are given in the attached statement.
. Statément
DIFFERENTIAL RATE OF IN-
TEREST SCHEME

— Salient Features —

In order t, improve the econcwmic
conditiong of low income persons by
assisting them through loans from
‘bankg at 4 per cent interest.
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Who can borrow? Any person whose
yearly family income from al] sources
ig not more than Rs. 2,000 in rural
more than Rs. 2000 in rural
areas and Rs. 3,000 in semiurban and
urban areas. The lang holding
(if any) of the beneficiary should
not exceed one acre if irrigated
or two and a half acres if unirri-
gated. This restricfion about land
holding does not apply to members of
scheduled castes and scheduled tribes.
Broadly, three types of persons can
borrow: (i) a person who works
largely on his own or with help of his
family members or some joint part~
ners and who does not employ other
persons on regular payment basis®
(iiy g gtudent of merit going Iu.
higher education who does mnot get
scholarship/maintenance  grant; and
(iii) a Physically handicapped person

pursuing a gainful occupation,
Orphanages and women’'s homes where
saleable goods are made which do not
have adequate and dependable
source of income such ag endowments
or regular charities, as well as insti-~
tutiong for physically handicapped
persons, can also borrow from banks
but for productive purposes only.

Purposes eligible jor loans:

Agriculture and allieq activities;
collectipn or clementary processing of
forest products; collection of foc ler
for sale to farmers and traders;
artisans, craftsmen, cottage and rural
industries like cutting cloth ang sew-
ing garments; making reasonably
cheap eatables; home delivery service
of daily use articles; running of way-
side tea stalls: plying of self-owned
mannual rickshaws ‘ang cycle rick-
shaws; repairing of shoes/sandals
mainly by hand; basket making by
hand and the like.
how much loan can one get?

Upto Rs. 1,560 for working capi{al
and upto Rs. 5000 ag term loans ror
purchase of tools and implements.
For a-tisans and cottage industries
composite loans can be sanctioned
upto a maximum of Rs. 6,500.00.

e
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‘No insistence on margin’"money, as
borrowers may not always be -in &
position to furnish it.

Security;

Hypothecation of assets purchased
with bank loans, In addition, for
iloans to a homogenous group of bor-
rowers, group guarantees may be
obtained. Tangible security or third
party guarantee ig not insisted upon.

Any other charges?

Besides the interest of 4 per cent,
no other charges to be borne by bor-
rowers, The guarantee fee payable
to the Deposit Insurance ang Credit
Guarantee Corporation is borne by
the banks themselves.

Repayment of loans:

Term loang repayable Wwithin five
years including a grace period of upto
two years; the repayment schedule is
worked out in each case having regard
to the nature of g borrower’s activity
and the surplus income (@bove the
susténance needs) he gets from the
proquctive endeavour.

For scheduleq castes/tribes:

‘Banks may give loans to members
of scheduleg castes/tribes directly or
through state corporations set up for
theip welfare. The corporations are
expecteq o formulate specific and
commercially viable schemeg for the
individual members. The establish-
ment and other costs are borne by
corporations/state  governments. It
wil] be the responsibility of corpora-
tiong to repay Iloans on due dates,
irrespectlive of the state of recovery
from beneficiaries, and also to ensure
that the funds are utiliseq for the
purposes for which they have been
given. Repayment of loang is to be
guaranteed by state governments,

For tribals:

Banks may provide loans to tribals
directly or through cooperative soci-
ties/large-sized multipurpose societies
organised specifically for the benefit
of tribalg in areag identified by €0~

vernment gn the same terms and

conditiong applicable to corporations
for welfare. of scheduled castes/tri-
bes.

Credit to SCs/STs by Natlonalised
Banks :

1130. SHRI R. R. BHOLE: Will
the Minister of FINANCE be pleased
to state:

(a) the names of the nationalised
banks which?¥ arranged Credit Camps
for advancing credits ty Scheduled
Castes and Scheduled Tribes during
the last two years;

(b) the number of such carnps or-
ganised by each Bank separately, the
places where they were grganised and
the total amount ganctioneq during
those camps to SC and ST people; and

(¢) the number of such credit
campg proposed to be organised dur-
ing the year 1982-83 in the country
by different nationalised banks?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE . (SHRI
JANARDHANA POOJARY): (a) to
(c) Credit camps constitute only a
modality suggesteq to the banks for
adoption of facilitate simultaneous
completion of formalities connected
with loan proposals, involving several
fielg level agencies. This approach is
adopteq by the banks and other. con-
cerned agencies whenever they have
to complete loan proposals on a large
scale in a limited area within a short
span of time. Geunerally, such credit
camps aim at completion of large
number of loan applications in given
areas ang under specific schemes and
members belonging to Scheduled
Castes/Scheduleg Tribes are covered
under special or normal credit camps

_organised by the banks in specific

areas.

In view of this, the organisation of
credit camps is decided by fleld level
staff of the banks depending on the
requirements of the local situation.
Details of camps organised etc. are
therefore not readily available. Ng
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prospective planning is also, there-
fore, undertaken by the banks in this

regard. However, all public sector
banks have been asked to endeavour
to increase credit support to viable
ventures of members of scheduled
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Castes/Scheduled Tribes, Ag at the
end of December, 1980, their outstand-
ing advances to borrowers belonging
to SC/ST amounted to Rs. 339
crores involving 207 lakh borrowal
accounts. Bankwise details are at
Annexure.

Statement

Advances to Sheduled Castes |Scheduleed Tribes borrowersas on the last Friday of December 1980

(Amt. Rs. thousand

Name of the Bank

No. of Borr- Amount out
rowal Accounts standing

. . . 711962 149177

A. 1. State Bank of India
2. State Bank of Hyderabad . 67103 14180¥%
3. Statc Bank of Indore .o 10172 14443
4. State Bank of Bikaner & Jaipur . 32893 70430
5. State Bank of Mysore . . . . . 17332 15595
6. State Bank of Patiala . . . . . 27394 57952
7. States Bank of Saurashtra , . . 9006 9586
8. State Bank of Travancore 30257 20;178
Sub-Total (A) 906119 1821765
B. 1. Central Bank of India 152044 233937
2. Bank of India . . . . 133152 139240
3. Punjab National Bank 96605 202985
4. Bank of Baroda 142046 199000
5. United Commercial Bank 53367 75867
6. Canara Bank . . . 71397 59783
7. United Bank of India . . e e e 157505 152377
8. DenaBank . . 36858 47850
9. Syndicate Bank . . . 64368 90568
10. Union Bank of India . . 62242 77998
11. Allahabad Bank . . . . 21110 37665
12. Indiam Bank . . . . 41139 42367
13. Bank of Maharashtra . N 27029 68929
14. Indian Overseas Bank . . . 52401 55377
Bub-Towl (B) T 1112063 1483943
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Name of the Bavk

No of Bor- Amountout
rowal Accounts standing

C. 1. Andhra Bank
2. Punjab & Sind Bank .
3. New Bank of India
4. Vijaya Bank
5. Corporation Bank

6. Oricntal Bank of Commerce

Sub-Total (C)
GranD Total

. . 37175 52762

3751 8915

. 2215 7144

. 3814.. 7628

5100 7801

. . . 1406 3242
53461 87492

2071643 3393200

Schemes Drawn by Nationalised
Bankg for Implementation of
20-Point Programme

1131. SHRI R. R. BHOLE: Will
the Minister of FINANCE be pleased
to state:

(a) the names of the nationalised
banks with details of the scheme
drawn by them for implementation
under 20 Point Programme directed
to benefit the Scheduleq Castes and
Scheduled Tribegs and landless
labourers;

(b) the amount spent for the pur-
pose during the last two years;

(e¢) whether any guidelineg have
been issueq tg the naticnaliseq panks
in regarq to the schemes to be
implementeg under the 20 Point
Programme and if so, the details
thereof; and j

(d) the number of Scheduled Castes
and Scheduled Tribeg and landless
lebourers families benefiteq by these
schemes?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to
(d), All the banks have been advised
to play an effective role in the im-
plementation of the 20-Point Program-
The banks formulate their own sche-

meg ang also participate in various
State sponsored development pro-
grammes to help the beneficaries
belonging to weaker gections of
society particularly the Scheduled
Castes and Scheduleg Tribes on con-
cessional terms and conditions.

A new data reporting system has
been introduceq by the Reserve Bank
for monitoring the progress made by
banks in the implementation of the
20-Point Programme. The data re-
lating to assistance to beneficiarieg of
the programme as at the end of
December 1980 is given below:

No. of Amount
Accounts  oustand-
(“000S) ing (Rs.
crores
SBI group . . 2528 952
Nationalised Banks . 2815 %66
Total ‘Public Sector

Banks . . . 5343 1718

-

The present dats reporting system
does not yield information regarding
banks advances for the category of
landless labourers separately. How-
ever, the wvailable statisticg indicate
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that as at the end of December 1980 ..

the total number of borrowal re-
counts of Scheduled Castes ang Sche-
duled Tribes was 20.71 lakhs and the
‘amount outstanding in these accounts
wag Rs. 330.32 crores.

Larger share of EE.C. Market to
India’y Textile Exports

~. 1132. SHRI MAGANBHAI BAROT:
Will the Minister of COMMERCE be
pleased to state:

(a) looking to the crisis conditions
through which the country’s textile
industry is passing presently, has any
understaning been reached to obtain
a much larger share of the EEC mar-
ket for India’s textile exports than at
present and to reduce the trade
deficit; and .

(b) hag scope for exporting in large
quantities of non-traditiomal items
been explored in the talks and if so,
the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) The current
Indo-EEC textile.. Agreement, which
regulates India’s textile exports to the
EEC countiries is wvalig upto 3ist
Deceesnber 1982. It hag been decided
"that the first round of talks would
take place in March 1982 between the
two sides to negotiate a new agree-
ment under the ageis of the new-
Multi-Fibre Arrangement. India’s basic
-concerng in the field of textile trade
‘were also emphasiseq during the Indo-
EEC Joint Commission meeting held
in New Delhi in January, 1982.

(b) A Working Group on trade has
been set up with 3 view ty making
detailed study of the problems, if any,
inhibiting the flow of trade from India
to the EEC countries,

Anoﬁnu not  Recovered on Acbonnt
of Lel.'al Challenges in Courts

1133 SHRI MAGANBHAI BARO‘T
Will the Minister ¢f FINANCE be
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pleased {y state:

(a) what is the total ameunt which
it has not heen possible to recover for
the last two years on account of the .
pending legal challenge to Section
80(J) of the Income Tax Act and the
varioug interim orders granted by the
courts in thig regard;

(b) what is the amount involved on
account of import duty on news-print
and edible 0ils allowed to be imported
under court orders to private tradeds
in the last two years and legality of
which has been challengeq in Courts;

(c) what were the estimated reco-
veries for the last two years on these
accounts and what are the amounts
actually recovered; and

(d) what are the measures taken
to have the court hearings expedited
and the stays/injunctiong vacateq in
time to avoiq losg of revenue 10
Government?

THE MINISTER OF STATE IN THE
MINISTRY . OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) to
(d). The information is being col-
lected and will be Jaid on the Table
of the House.

Stay of Recovery of Income-Tax,
Excise Duty Etec.

1134. SHRI MAGANBHA] BAROT:
Will the Minister of FINANCE be
pleased to state;

(a) how many awards, decrees and
orders for recovery of emounts of (i)
income-tax (ii) excise duty and (iii)
custom duty have been stayed under
stay orders/injunctions granted in
judicial proceedings for the last three
years, viz, 1979-80, 1980-81 anq bet-
ween April—December, 1981; ang ‘

. (b) what ig the amount involved
agamst each of these items for the
above periods?
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MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAIL SINGH SISODIA): (a) and
(b). The information ig being collec-
ted and will be laid on the Table of
the House.

NT.C. (Gujarat Arrangements with
State Cooperative Consumers’ Federa-
tion for Sale of Accumulated Siocks

1135. SHRI MAGANBHAI BAROT:
Will the Minister o2 COMMERCE be
pleased to state:

(a) whether Government are aware
that the National Textile Corporation
(Gujarat) has made arrangemenis with
the State Cooperative Consumers Fed-
eration for sale of its accumulated
stocks;

(b) whether Government agree that
this sort of arrangement is not only
in the interest of the Textile industry
but also will be of immense help to
the Consumer Cooperative movement;
and

(c) whether Government are con-
sidering measures for making similar
arrangements in other States?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA): (a) and (b). Conse-
quent on Government having taken a
view in consultation with the State
Governments, to sell the controlled
cloth produced by National Textile Cor-
poration through State Civil Supplies
Corporations, etc. National Textile Cor-
poration (Gujarat) made arrangements
with the Gujarat State Cooperative
Consumers Federation for sale of such
cloth.

(¢) Ways and means are heing ex-
plored to involve the State Coopera-
tive Federation in the sale of NTC
fabrics.

Overtime Allowance in Banks

1136. SHRI SURAJ BHAN: Will the

. Minister of FINANCE be pleased to
state:

(a). whether it is a fact that O.T.A.
has been completely stopped in Banks
w.elf, 1st January 1982, if so, the

ters of 1981-82 and of

reasons for ‘taking such a drastic

action;

(b) what will be the impact of this
step on thé working af the Banks with
special reference to their dealings with
the public; and

(c) how do Governmeat propose fo
dispose of the extra/additional work
on particular day(s)?

' THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (c).
No Sir. It is not a fact that overtime
allowance has been compietely stopped
in the public sector banks from 1-1-1982
Banks have, however, been advised to
reduce in 1982 overtime payment by
atleast 50 per cent of the overtime
amount paid in 1981.

Black Moncy

1137. SHRI MADHAVRAO SCINDIA:
Will the Minister of FINANCE be pleas-
ed to state:

(a) what steps have been faken. by
Govermmnent  during the last three
months to unearth black money;

(b) what is the number of raids ¢en-
ducted, State-wise, to unearth Dblack
money; and

(¢c) what Ts the amount of black
money unearthed during the first three
quarters of 1981-82 and during the
fourth quarter so far?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) Be-
sides effective implementation of tax-
laws, the Government had revived the
sale of Special Bearer Bondg from 1st
December, 1981 to 9th January, 1082,

(b) The State-wise number ot
searches conducted by the Income-tax
authorities during the last three months
i.e. November, December, 1981 and
January, 1982, is given in the a*tached
statement.

(¢) Prima-facie unacounted assets of
the approximate value of Rs. 2427 lakhs
were seized during the first three quar-
approximate
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value of Rs. 215 lakhs were seized dur-
ing the last quarter till 31st January,
4982 in the searches conducted b the
Income-tax authorities.

Statement

(b) The State-wise number of
searches conducted by the Income-iax
Department during the last three
months ie. November, December, 1981
and. January, 1982 is given as under:—

Name of the State

Number of searches conducted

1. Andhra Pradesh 56
2. Assam 3
3. Bihar - 13
4. Gujarat 156
5. Goa, Daman & Diu —_
6. Himachal Pradesh —
7. Haryana 7
8. Jammu & Kashmir —
9. Kerala 24
10. Karnataka 31
11. Maharashtra 524
12, Madhya Pradesh 10
13. Meghalaya —
14. Manipur —
15. Nagaland —
18. Orissa —_—
17. Punjab 80
18. Rajasthan 26
19. Tamilnadu 56
20. Tripura —_
21, Uttar Pradesh 241
22. West Bengal 161
23. Delhi . 112
TOTAL:— 1500

Assessment of Currency in Circulation

1138. SHRI MADHAVRAO SCINDIA:
will the Minister of FINANCE be pleas-

ed to state:

FEBRUARY 26, 1082

Written. Answers 276

(a) whether any reliable assessment
has lately been made of the total
amount of currency in circulation in
the country, including the unaccounted
one:

(b) 1t so, what are the details thereof -
indicating the amount of unaccounted
and accounted currency in the country;
and

(c) what is the basis and mode of
assessment thereof ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
to (c). The latest available data show
that total currency in circulation
amounted to Rs. 14267 crores as on
January 29, 1982. Government of India
One rupee notes and rupee coins were
worth Rs. 363 crores on Decembey 25,
1981 and snall coins worth Hs. 291
crores on May 31, 1481. Data on tofal
currency in circulation are based on
Reserve Bank of India records. By
unaccounted currency the Hon'ble
Member is presumably referring to
amount of unaccounted money for
which no firm estimates are available.

Dificulties of Passengers for Cochin
and Trivandrum at Bombay Airport

1139. SHR]I A. NEELALOHITHADA-
SAN NADAR: Will the WMinister of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) whether Government are aware
of the difficulties faced by the pas-
sengers coming from outside India and
travelling to Cochin and Trivandrum
at the Bombay Airport; and

(b) if so, the steps taken to solve
their problems?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Yes, Sir.

(b) The following remedial measures
have been taken:—: -

(i) Special handling facilities have
been provided on the Bombay/Tri-
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vandrum, Bombay/Cochin counters
- at Bombay.

(ii) Passengers were advised to
contact only uniformed Indian Air-
lines staff for asistance in reservation
ete.

(iii) A Notice Board in Malyalam
is displayed.

(iv) Extensive publicity has been
given in Malyalam papers in Kerala
about the existence of anti-social
element at Santacruz Airport.

(v) Increased seat capacity of over
500 seats on the Bombay/Cochin and
Bombay/Trivandrum has been pro-
vided.

International Flights Connection to
Trivandrum Airport

1140. SHRI A. NEELALOHITIHADA-
SAN NADAR: Will the Minister of

TOURISM AND CIVIL, AVIATION be
pleased to state:

(a) how many international flights
are at present connected to Trivandrum
Airport give their details with dates of
running;

(b) whether there is any proposal
to run more international flights con-
necting Trivandrum Airport; and

(c} if ‘so, the detail of the proposal
and the steps taken by Government in
this respect? .

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Fifteen International
flights are at present connected to Tri-
vandrum airport as per details given iz
the statement attached.

(b) There is no such proposal at
present.

(c) Does not arise.
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INDIAN AIRLINES

Flight No. IC 563564
Monday|— Thursday|—Satuday|

Departru¢e  —Trivandrum . ..
Arrival —Mail . . . .
Departure —Mail . . . .
Arrival —Trivandrum .

. 1525

1555

. . . 1635
1805

Flight No. IC 507/508
Wednesday-- Friday

. e e 1525
. . 1615

. 1655

1745

AIR LANKA'S WINTER SCHEDULE- AIR CRAFT B-—737

Departure —Trivandrum .
Arrival — Colombo .
Departure  — Colombo . .
Arrival — Trivandrum

UL 161 UL 161 UL 161

bt —— . — —— e s

SAT THU MON
08-30 16 30

09-20 17-20

Marine Products Export Development
Authority

1141. SARI A. NEELALOHITHADA-
SAN NADAR: Will the Minister of
COMMERCE be pleased to state:

(a)” when the Marine Product Ex-
port Development Authority was -estab-~
lished and what are its main functions
and objectives;

(b) -what is the pragress made by the
Autherity in achieving its sims and ob-
jectives with details thereof;

(c) what is the total amount of
foreign exchange .earned by India at
present through the expart of Marine
Products; and ’

18:30 D Colombo

UL 162 UL 162

UL 162

MON THU SAT

A 20-50 19-05 11-05

1920 A Trivandrum D 20-00 18-15 10-15

(d) what was the respective amount
at the time of the formation of the
Authority? 5

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) The Marine Pro-
ducts Export Development Authority
was established on the 26th July, 1872.
The functions and objectives of the

-Authority are defilned under section 9

of the MPEDA Act, 1872,

(b) A brief account on the progress
made by the Authority in ahieving
its aims and oBjectives with details

. theveof ig given in the statement.

(c) The total amount of foreign ex-
change earned by marine products ex-
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port from India during calander year
1981 was of the order of Rs. 218.88 crores
(figure of MPEDA).

(dy The export earning out of
marine products were Rs. 58.13 crores
in 1972 when the Acthority was
formed. .

Statement

Brief Accout of the Progress made by
the Authority in achieving its aims and
objevtives

The development and regulation of
off-shore and deep-sea
presently being looked after by the
Minisfry of Agriculture. MPEDA
simply registers the fishing vessels etc.
allowed by the Ministry of Agriculiure
for off-shore and deep-sea fishing. The
latest posifion regarding registration in
the different sectors is as under.——

(i) Fishing vessels — 9944
(ii) Processing plants — 434
(iii) Storage premises — 392
(iv) Conveyances -— 596

2. The export standards for marine
products have been fixed and schemes
for quality control are being adminis-
tered by the Export Inspection Council
of India.

3. Schemes have been implemented
by the Authority fori—

(i) Subsidised distribution of insu-
lated fish boxes (to the extent of
50 per cent of actual cost);

(ii) Providing subsidy for im-
provement of peeling sheds (to the
extent of 28 per cent of cost of up-
gradation or Rs. 18,000 which ever is
less);

(ili) Providing subsidy for mini-
laboratories in processing plants (to
the extent of Rs, 30,000 per unit);

(iv) Providing assistance to mem-
bers of trade to go on expOl‘t promo-
tional tours;
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(v) Recommending grant of C.C.S.
and R.E.P. benefits to the exporters;

(vi) Promoting prawn culture and
meeting & part of the cost of demon-
stration ponds; and

(vii) Providing prawn seeds and
other inputs at reasonable prices to
the prawn farmers.

Apart from inspection of products for
export by flie Export Inspection
Agency, inspection of planis, peeling
sheds ete. ig also done by MPEDA
officers.

4. Export of marine products is
regulated by way of allowing it urder
O.G.L. with the following exceptions—

(i) Fish meal with less than 50 per
cent protein content being not allow-
ed for export;

(ii) Fresh and frozen silver pom-
frets of sizes less than 300 grams
being banned for export;

(iii) Froglegs of counts more than
80 per kg. being banned for export;
and

(iv) Export of froglegs during
June 15 to August 15 every year
being banned as a conservations
measure,

5. The Authority is promoting the
marketing of marine products outside
India by way of participating in inter~
national fairs and exhibitions, press
publicity abroad, production and dis-
tribution of publicity literature, spons
soring sales teams and delegations, in-
viting overseas technical exverts/im-
porters, maintaining overseas trade
promotnion offices and organising Sea
Food Trade Fair in India.

6. Presently there are 720 exporters
of marine products registered with the
MPEDA. Statistics of prices and exe
ports of marine products is maintained
by the Authority. MPEDA is also
organising various training pro-
grammes from time to time on process-
ing technique, quality control train-
ing, fish handling etc,
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v

7. Some of the other activities under-

taken by the Authority include assis-
tance to State Governments for the

construction of fish landing platforms,
community peeling centres, distri-
bution of lobster traps at subsidised
rates, establishment of frozen storages
(at Cochin and Calcutta), establisn-
ment of dried fish storages at Tuticorin:
and operating refrigerated trucks for
the transport of frozen seafoais meant
for export.

New Building of R B.. in Trivandrum

1142. SHRI A. NEELALOHITHADA-

SAN NADAR: Will the Minister of
FINANCE be pleased to state:

(a) whether the new building cons-

tructed for the Reserve Bank of India

has been opened for functioning;
(b) if so, when i{ was opened for

functioning and whether a!l the con-

nected offices of R.B.I, in Trivandrum
have been shifted to that building;

(¢) if not, the reasons for the delay
in shifting ; and
(d) the total amoun:t spent for the

construction of the new building inclu-

ding the cost of the land?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): (a) Yes, Sir.

(b) and (c). I{ was opened on 18-2-82
and all offices of Reserve Bank of
India have been shifted t{o the new
building except the sub-office of the
issue Department which will be shift-
after the security and other necessary
arrangements are compleied,

(d) The total amount spent on the
New Office Building Trivandrum so
far aggregate to Rs, 178.65 lakhs,

QTR gaTE WF 9T FAEWT 7 97 §q
wraree & feg wwafae wfe &
IFAIATE AY A ARRT [OAT

-

1143 @ ®WTo THo THW
T TR WY AT Fqwiaw g q@
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W FTE ¥ oY e Y 99
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W T I AW F ;T FO G ; AR
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(¢ wwFe wag wat) o (F) WA
gAY fawmuas  gifiwar ¥,
fawelt gatd 7= X FYEH W TH
9% 41 Y fF wgfaa senfa ¥ sie-
TR F fy arfem ar 7 fr waglea
sifa & IRiea R & fd | o wEeT

9 I FLAT AT & IR
¥ gmife fedr @ 9, gl ot &
IRRATd & TE |

(@) 1981 & v wax gfear
H it T1I qar pofy IV; 1 @ &, w-
gfaapa & gefeatd & Wy o
# wear 9% for Faife a7 &
afes ft |\ fafe wal § e ¥
MY & FrEeE W, SgEd Sl
% e T I & FTIOT, TN &Y SorEy
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1981 ¥ ¥R ifeqT waewTEE
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Nitrle acid snd sulphuric acld plant at
onhnce Mory at Bhandara, Maha-
rashtra

-

1144, SHRI A. X, ROY: Will the
Minister of DEFENCE be pleased to
state:

(a) date of completion of Nitric
Acid and Sulphuric Acid Plant at the
ordnance factory at Bhandara in Maha-
rashtra;

(b) whether the plant is running
satisfactorily;

(¢) whether it is a fact that the
Planning and Develcpment Division
at Sindri now FPDIL was entrusted
to construct that plan;

(d) wheher it is a fact that even
long after the comnpletion of ths plant
the FPDIL has not received its dues;
and

(e) if so, reasons thereof and the
steps taken thereon?

THE MINISTER OF DEFENCE
(SHRT R. VENKATARAMAN): (a) The
Sulphuric Acid Plant was taken over
in May 1975 and the Nitric Acid Plant
in April 1976,

(b) The former plant has worked
satisfactorily. The Nitric Acid Plant,
however, has been shut down since
August 1979 due to problems in the
turbo compressor plant,

(¢) Yes, Sir,

(d) and (e). Due {5 delays by FPDIL
of about 12-18 months, there were
claims for levy of liquidated damages
besides certain other cla'ms and
counter claims, All these issues have
since been resolved and formalised
except for an extra contractual claim

from FPDIL for Rs, 59,976/~ .
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Crisls in Commerci_al quks

1145. SHRI SUBHASH CHANDRA
‘ BOSE ALLURI

SHRI ARJUN SETHI:

Will the Minister of FINANCE be
pleased to state;

a) whether it 13 a fact that big
crisis is being faced by some of the
cammercial panks; if so, the names of
such banks; and

(b) what efforts are being made by
Government to overcome the crisis?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) No,
Sir. .

(b) Does not arise, :
ACSOS’s Examinatlon in AFHQ.
3642 LS—10.

1146 SHRT HARISH KUMAR GANG-
WAR: Will the Minister of DEFENCE
be pleased {o refer to the reply given
to Unstarred Question No. 1838 on
2nd December, 1981 regarding ACSOs
examination in AFH.O and state:

(a) when a provision for the Exami-
nation was made in CSSS in 1973
which was extended to AFEQSS in
1976 because of modelling them on
CSSS, what were the circumstances
which compelled the deletion of the
clause of holding ACSO's examination
on the lines of SO in CSSS;

(b) number of Grade C Stenogra- -
phers promoted through examination
and departmentally from 1976 onward
and number of posts of SPAs/Gride °
C/Grade D Stenographers created
from 1980 with bhasis of doing so;

(¢) have.all officers in the rank of '
Lt Cols/Cols; Brigz and equivalents
heen provided with appropriate grade
of Stenographers; and

(d) if not, reasons thereof?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (u),

The post of ACSO helongs to the
AFHQ Civli Service and an  Exa-

mination on the lineg of the Csss
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for promotion to this post was not
introduced, as the same would have
been to the disadvantage of the mem-
bers of the Service, viz., Assistants
vis-a-vis Stenographers who have their
separate Service viz., the AFHQ Steno-
.igraphers’ Service,

(b) As shown in the Annexures I and

(c)'There is no scale laid down for
authoris'ng Stenographer; for officers
in thel AFHQ and Inter-Service Orga-
nisations. The authorisations are givew
on the basis of work-load of each offi-
cer,

1I. (d) Does not arise,
Statement - I
Arnexare I Referredtoin R ply to part 'b) af unstarred Question No. 1146 for 26-2-82.
Peried Total Nun- Number of Number of:
ber of vaca- Grade ‘C’ Grade ‘C°

ncies Stenos promo- Stenos pro-
d through  moted Depars-
examination mentally

8-2-1975 to 30-9-1977
1-10-1977 to 30-9-1978

1-10-1973 to 30-9-1979

1-10-1979 to 30-9-1980
1-10-1980 to 4-12-1981

. 24 12 12

52 5 26
(only 5§ qua-
fificd in 1997
Examination)

24 12.4-21% 1z
*Carried for-
ward from
the previous
year..
33 16 Ir
28 14 14

(ComYined Limited D :pirtm:ntal Competitive Examination was intrcduced w.c.f. 8-2-1975..
"Che tabl> gives the vacancies filled through Limited Departmental Competitive Examination a1d by

promotion {from that date).
Statement  IT

Annexure-1]

Number of posts of SPAS/grade ‘(I'jarade
‘D' stenographizrs  created from  1g8o0.

Name of post Number  Basis

of
posis
S.g.A. her Grad
tenographer Grade
(¢ B) g _p B A 20 Officers

work-]oad

Stenographer Grade

‘e . . . 29 Da.
Stenographer Grade .
) . .1g Do.

3642 LS—10,

News-item Captioned “Raw Deal fox
Army Stenos”

1147. SHRIHARISH KUMAR GANG:
WAR: Will the M.nister of DEFENCE.
be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the newsitemy
captioned “Raw dez]l for Army Stenos "
appearing in the Indian Express of 30th
November, 1981 highlighting:-

(i) giving of raw decal in the matler
of prorzotion to AFHQ Stenos Grade
C in comparison 4o Stenos of CSS
where an Examination ior Sectiom
Officer is held in which they take part
and SPAs have been provided will

officers in between the pay scales
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contained in the Home Ministtys oM
of 12-1- 975; :

(ii) Demanding an Enqui};y for net
notifying the vacancies t6 UPSC on’
the basig of fifly-fifty as per the AFHQ
Stenographers Service Rules and giv-
ing of 1979 Examination vacancies to
198p Exam,;

(b) it so, steps taken to set the
matter right and also to improve the
promotional prospects of Stenos as
per the recommendations of the Third
Pay Comnm'ssion; ard

{c) if not, the reasons thereof ?
w

THE MINISTER OF DEFENCE
(SHR] . VENKATARAMAN):‘a) to
{c). Yes, Sir. In +he news item, it was
alleged that vacancies were not cor-
rectly communicated to UPSC for 1979
and 198) Examinations, This positicn
is not correct. The vacancies for t{he
above Examination were notified to
the UPSC as per the provisions of the
rules,

As for an examination fo: promo-
tion to the post of ACSO, this post
belongs .to the AFHQ Civil Service
whereag Stenographers have 1iheir
own separate Service, viz. the A.F.H.Q.
Stenographers Service and the
Government have decided not to in-
troduce the examinatlion, gs it will ve
disadvantageous to the memberg of
the AFHQ Civil Service viz Assis-
tants vis-a-vis Stenographers

The Ministry of Home Aflairs OM
of 12-11-1975, applies only to the Cen-
tral Secretariat Stenagrapherg Service.
For the AFHQ Stenographers, 103
Selection Grade ‘C’ posts have been
sanctioned and 63 posts of Stenogra-
phers Grade ‘C’ have been upgraded
to Grade ‘B’ to mitigate stam;ﬁon
and give them benefits of promotion.
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Sanctioning of SPA’s posts in AFHQ

1149. SHRI TRILOK CHAND: Wwill
the Ministry of DEFENCE bg pleased
to refer to the reply given to Unstarr-
ed Question No. 5220 on 23rd December,
1981 re: Sanctioning of SPA s posts in
AFHQ and state:

(a) whether the financial constraints
were the reasons for not implemeniing
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the Minstry of Home Affaffirs OM of
12th November, 1975 so also the admi-
nistrative unfeasibility; and

« (b) number of vacancies in SPA’S
grade accruing from 976 till date year-
wise giving break-up of their filling
up?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN): (a) No, Sir.
The provisions of the Ministry of Home
Affairs OM of 12-11-1975 do not apply
to the AFHQ.

(b) As shown in Annexure ‘A’

Statement
Period * otal No.of Vacancies Vacancies
B w?acancies filled by filled by
promotion  examination
8-2-1975 to 30-9-77 . 24 12 129
1-10-77 to 30-9-78 e e e . 52 26 5
(only 5 qua-
. lified in 1977
exam.)
1-10-73 to 30-9-79 . . 24 12 121-21*
#carried for-
ward {rom
the previous
year.
1-10-79 to 30-9-80 33 17 16
1-10-80 to 4-12-81 28 14 14

@ Crnvinad Limited Dipirtmaatal  Chmoatitive Eximination was introduced w.e.f.
8-2-1975. Th: tabl: giv2s the vacaacia: fillzd through Combined Limited Departmental Com-
petitive Exam’nation and by promotion from that date,

Return of combatant goldiers working
in Delhi

. 1150. SHRI MANGAL RAM PREMI:

Will the Minister of DEFENCE be
pleased to refer Lo the replies given to
Unstarred Question Nos. 7652, 485 and
4404 on 15th April 19th August and

16th September, 1981 respectively re--

garding Return of Combatant soldiers
working in Dethi and state;

(a) whether the combatants held over
:and above the authorised strength have
since been sent back out of Delhi;
and

(b) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K, P.
SINGH DEO): (a) Four JCos and 15
ORs belonging to the Army, 11 Sailors

belonging to the Navy have been since
sent back to their parent unils. In the
Air Force, gince there is an acute shor-
tage of clerkg belonging to the Armed
Forces HQrs Cadre as also in the Cuvi-
lian Storekeepers Cadre, it has not been
possible to send back Airmen employ-
ed in exXcess of the authorised
strength,

(b) Since Combatant personnel be-
longing to the three Services are
brought for specific time-bound
programmes requiring their tech-
nical know-how, it has not
been possible fo send back all of
them as some of the technical jobs
are of an On-going nature. If is, how-
ever, emphasised ‘hat the utilisation of
these temporarily employed combatants
do not in any way affect the efficient
funct'oning of the parent unity from
which they are &rawn. '
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System of promotion from Assistants
- to ACS,0, in AFMQ

1151, SHRI JAGPAL SINGH: will

the Minister of DEFENCE
S be plgased to

(a) whgt is the system of promotion
£ror3'1 Assistant to ACSO in AFHQ, is it
seniority-cum-fitness or otherwise and
in consonance with the new promotion

policy announceq by the Home Ministry
last year;

(b) how many Assistanls were pro-
mote(§ on the basis of supey merit/gfxt-
standing reports during the last 3 years
what were the length of service to 1heix"
credit; how many were superseded;

(c_) does this super merit culstanding
business prevails in ail other categories
a'nd_ cadres of AFHQ or is it only
limiteq to ACSO's grade, with reatong
thereof; and

(d) how has AFHQ been evading the
institution of ACSOs Examination on
the lines of CSSS when the same is
bound fo lessen the stagnation pericd
preva’ling in Stenographers Grade II
cadre?

FEBRUARY 26, 1982 Written Answers 296

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): {(a)
Vacancies in the grade of ACSO are
filled by promotion of eligible Assis-
tants on the basis of selection (merit-
cum-seniority) in accordance with the
provisions of the AFHQ Civil Service
Rules, 1968.

(b) A statement indicaling the num-
ber of Assistants who were graced
“Outstanding” by the DPC and promo-
seded for promotion, is it Annexure
number of Assistant who were super-
ted as ACSO during the last 3 years
with their length of service and the
'A’.

(¢) In addtion to the post of ACSO,
promotions to 3 number of other posts
in the AFHQ are made on the basis of
selection (merit-cum-seniority).

(d) The question of introduction of
an Examination for promotion to the
post of ACSO was considered at the
t'me of constitution of AFHQ Civil
Service, but it was found that the
method of filling the post of ACSO by
promotion of Assistants on the merit-
cum-seniority basis ensured selection
of su'table persons ang examination
was not necessary. The Govérnment
have considered {rom time {o {ime
the question of introduction of an exa-
mination but decided against it, after
taking a balanced view of the Interests:
of Ass'stants and Stenographers:

Grade *C’.
Statement
DPC Number of Assistants Length of service No. o" Assistants
Year graded out-standing of Assistants superseded by the last
and promoted as graded out- individual who was
ACSO standing and assessed outstanding
promoted as ACSO by the DPC and inclu-
ded in tbe panel.
1979-80 74 5 to 13 years 438
1980-81 5. 5to 11 years 148
7 years 41

198187 1
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Foreign Invéstment in India
1152. SHRI GHULAM RASOOL )
KOCHAK:

SHRI M. V. CHANDRASHE-
KHARA MURTHY:

Wil] the Minister of FINANCE be
pleased to gtate:

(a) whether it is a fact tnat Union
Government are considering to provide
many facilit'es for foreign invest-
meny in India; ‘

- (b) if so, the main details and conces-
sion to be provided for foreign invest-

ment in India during the current year;
and

(c) to what extent th's decision will
improve the foreign investment in
India?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE): (a)
to (c). No, Sir, There is no policy under
consideration seeking to provide sepa-
rate or special concessiong for foreign
investors., The Government's zpproach
is that all fiscal and financial conces-
sions should apply to all new invest-
mentg uniformly, Indian or foreign.

Dilution of Foreign Enquiry by Drug
Compan’es

1153. SHRI SANAT KUMAR IIAN-
DAL: Will the Minister of FINANCE
be pleased to state:

(a) which of the Multi-national drug
companies have refused to dilute {heir
foreign equity over and above 40 per
. cent limit laid down by Government
and the reasons therefor and the steps
Government have taken to enforce
these provisions in their case; and

(b) how Goverament propose fo
tackle these Multi-nationals which are
defying the implementation of Govern-
ment’s declared policy of dilulion of
foreign equity over 40 per cent?

THE MINISTER OF FINANCE
(SHR; PRANAB MUKHERJEE):
(a) ang (b). Directives have been
{ssued to multi-national drug companies

with more than 40 per cent non-resident
shareholding to bring down non-resi-
dent sharenulding to 40 per ceat or
51 per cent as the case may be depen-
ding on the nature of tha aclivities of
the company, These direclives are
statutory in character and any com-
pany wish'ng to continue itg aciivities
in the country should comply with
them. So far, there has been no case
of any foreign drug company reiusiig
to comply with the FERA direc-
tives, However, some coirpanjes Lave
submiited represemations seeking to
retain higher level of non-resident
equity on various grounds. The cues-
lion of taking action can be consider-
ed only afler these re.esentations
have been disposed of and any com-
pany has still not implemented the
dilution of non-re:zident sharz-tolding
required by the final directive.

12 hrs,

SHRI HARIKESH BHADIR (Ge-
rakhpur): 40 Indian prisoners-of-
war have been missing since 1971
Indo-Pak War and they have not yet
been traced by the authorilies of the
Government.

PROF. MADHU DANDAVATE
(Rajapur): I wish to draw your
attention to the fact that T had given
a notice of a privilege motion against
Shri P. Shiv Shankar, former Law
Minister.

(Interruptions)

PROF. MADHU DANDAVATE: I
have receiveq the clarification. Ac-
tually, his entire interpretation con-
flicts with that of the Election Com-
mission and the Home Minister’s
minutes have also been produced.
You should carefully go into that.

werw TR I ) N A
g Ofad o
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MR, SPEAKER; Nothing. It i not
going on record,

it wquw feg www (sEem)
weae AREd, ¥ o F AW
far & dm el A oaa H
IgE I A W@ AR IR |
frerf #t & | ol Ff e T
=g SR waedt o ¥ AW RSl
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MR. SPEAKER:
-on record.

Nothing is going

(Interruptions)

. -Papers Laid | . 500

MR, SPEAKER: Nothing is going
on record. I have not allowed him.
(Interruptions) _
qELH APIAY . ST A ST |
(za=wrr)
MR, SPEAKER: Nothing is to be

recorded,
. (Interruptions) **

12.03 hrs.

PAPERS LAID ON THE TABLE

ANNUAL REPORTS AND REVIEWS OF
RuBBer BoArp, KorrAyam (KERALA),
LeatErR Exporr Promorion CounciL,
MADRAS WITH A STATEMENT FOR DEray,
PROJECTS AND EQUIPMENT CORPORATION |
OF INpIA L1D., NEW DELHI ETC. EIC. FOR
1980-81anp NOTIFICATIONS UNDER Ex-
PORT (QUALITY) CONTROL AND INSPEC-
TION) AcT, 1963,

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P, A. SANGMA): I beg to lay on
the Table:—

(1) (i) A copy of the Annual
Report (Hindj and English versions)
on the working of the Rubber Board,
Kottayam (Kerala), for the year
1980-81.

(ii) A copy of the Review

(Hindi and English versions) by

the Government on the working

of the Rubber Board, Kottayam

(Kerala) for the year 1980-81
[Placed in Library. See No, LT-
3386/82]

(2) (i) A copy of the Annual Re
port (Hind; and English versions)
of the Leather Export Promotion
Council, Madras for the year 1980-
81 along with Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the
Leather Export Promotion Council,
Madras, for the year 1980-81.

**Not recorded.
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(3) A statement (Hjndi and Eng-
lish versions) showifg reasons for
delay in laying the 8locuments men-
tioned at (2) above, [Placed in
Library. See No, LT-3387/82]

(4) A copy each of the following
papers (Hind;j and English versions)
under sub-section (1) of section
619A of the Companies Act, 1956:—

(a) (i) Review by the Govern-
ment on the working of the
Project ang Equipment Cor-
poration of India Limited,
New Delhi, for the year
1980-81.

(ii) Annual Report of the Projects
and Equipment Corporation of
India Limited, New Delhi,
for the year 1980-81 along

. with the Audit Accounts and
the comments of the Comp'ro-
ller and Auditor General
thereon [Pleased in Library.
See No, LT-33/82]

(b) (i) Review by the Govern-
ment on the workiag of the
State Chemicals and Pharma-
ceuticals Corporation of Indla
Limited. New Delhi, for the
year 1980-81.

(ii) Annual Report of the State
Chemicals ang Pharmaceuticals
Corporation of India Limited, New
Delhi, for the yeer 1980-81 along
with the Auditeq Accountg and the
commenis of }he comptroller
and Auditor General thereon.
[Placed in Library. See No. LT-
3389/82]

(¢) (i) Review by the Govern-~
ment on the workmg of the State
Tradmg Corporation of India Limi-
:d New Delhi, for the year 1980-

(ii) Annual Report of the State
Trading Corporation of Indig Limi-
ted, New Delhi, for the year 1980-
81 along with the Audited Accounts
and the comments of the Comptrol-
ler ang Auditor General thereon.
{Placed in Library See No. LT-
. 3390/821
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. (5) (i) A copy of the Annual Re-

-part (Hindi and English versicns) of

the All India Handloom Fabrics mar--

keting Co-operative Society Limited,.

Bombay, for the year 1980-81 along
with Audited Accounts.

(i) A copy of the Review (Hindi
and English versions) by the Govern-
ment en the working of the All India
Handloom Fabrics Marketing of Co-

operative Society Limited,  Bombay,
for the year 1980-81. [Placed in

Library. See No, LT-3387/82]

(6) A copy each of the following
Notifications (Hindi and English ver-
sions) under sub-section (3) of sec-
tion 17 of the Export (Quality Cont-
rol and Inspection) Act, 1963:—

(i) The Export Inspection Coun-
cil/Employeeg (Classification, Cont-
rol and Appeal) Amendment Rules,
1982, published in Notification No.
S.0. 556 in Gazette of India dated
the 13th February, 1982,

(ii) The Export Inspection
Agency Employees (Classification,
Control ang Appeal) Amendment

Rules, 1982, published in Notifica<
tion No. S.0. 557 in Gazette of
India dated the 13th  February,
1982. [Placed in Library See No.
LT-3392/82]

st TEEAR W (TAT)
weaer oY, ¥ garww T s far
2 aER T W & S o wEEat
¥ g F1 9E | (seawe)

MR. SPEAKER. ‘Not allowed.

12,05 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
"TANCE

REPORTED CLOSURE OF HYDERABAD MINT
AND FALL IN PRODUCTION AT CALCUTTA
MINT AND SECURITY PRINTING PRESSES
AT NASIK, DEwAS AND HOSHANGABAD
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THE DEPUTY MINISTER [N THE

MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY). Mr.

Speaker, Sir, this is a lony statement.
Can it be laid on the Table of the
House? \ '
MR. SPEAKER: It can b2...
SHRI JANARDHANA POOJARY:
Or, shall 1 read it?

SOMBE HON. MEMBERS: Read it.

MR. SPEAKER: Read it. They
want you to make some study, to be
studious. S RN |

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): Mr.
Speaker, Sir, I rise to make a state-
ment on the notice calling my atten-
tion to the, reported likely short-
age of currency notes and coins arising
from the alleged fall in production in
the mints and presseg and the proposed
closure of the Hyderabad Mint.

2. At the outset, I wish to allay the
;apprehensions of  the Honourable
iMembers and the Public that the
situation in regard to the availability
of -coins and currency notes of various
denominations is :n any way alarming
¢hough some complaintg about localis-
ed shortage of currency notes and
coins of various denominations have
sometimes been received.

Lo d
Y B

3. In vew of constraints on the in-
digenoug capacity for making curren-
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printing capagity in the currency
presses, it has hot always been possi-
ble to print the full quantity of
fresh notes indented by the Reserve
Bank of India. The¢ Security Paper
Mill, Hoshangabad, where alone the-
currency and bank note paper is ma-
nufactured in our country, is pre-
sently being modernised so as to
increas: jts annual rated capacity
from about . 3380 metric tonnes to
6000 metric tonnes. The project is
likely 1o be completed by the end
of October, 1982, The availability of
currency and bank note paper will,
therefore. increase substantially after
the expansion of the Mill materiali-
ses. In view, however, of the short-
fall in ipdigenous production of paper
vis-a-vis the present requirements of
the currency printing presses, some
quantities of bank note paper have
been imported during the current
year, S

¢y and blan% note¢ paper and the

4.

4. Of the two currency printing
presses, the one at Nasik has been
working round the clock whereas the
other gt Dewas is presently work'ng in
a single sghift. The question of introduc-
ing a second shift at the Dewas Press
is being considered. Efforls are being
made to increase the capacities for
making currency and bank note paper
and for printing the notes. In addi-
tion, efforts are also being made
to increase the production of Re. 1
coins to substitute some of the growing
demand for Re. 1 notes. :

5. There ig no statutory  requre-
ment for the RBI to keep a particu-
lar quantum of reserve stock though
it may be operatlonally expedient to
do so. Admittedly, it may so happen
in certain cases that the reserve
stocks in a particular chest or issue
office of the RBI have come down
but in such cases, the RBI rushes
supplies from other places. It would
not be right to suggest that there
has been a substantial shortfall in
supply of curreney notes by the cur-
rency presseg of the RBI in recent
years. In any case it was only to
meet the growing requirement of
these notes that the Dewas Press was
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put up and the ouput has been gra-
dually stepped up. It has thus been
possible, in recent’ years to make
available increased quantities of notes
to improve upon the quality of cur-
rency in circulation and to cover
the replacement and incremental re-
qQuirements, In 1980-81, for instanse
100 per cent of the RBI's require-
ment in to‘al numbers and around
94.5 per cent of the requirement in
total value, was met by the supply of
new notes. For the current finan-
cial year whi’s the requirement for
notes of all denominalion except Rs.
100 has already been met to the ex-
tent of about 86 per cent in total
numbers and about 94 per cent in
total value during the last 10 months,
there is a shortfall in the supply of
Rs, 100 denomination notes ag the de-
mand therefore is much beyond the
capacity of the Dewas Press where
the same are printed,

6. On the coinage side, there has
not baen any deterioration in the
level of supply in the recent years
though in the case of Re. 1 coins it
hag not been as much as the Reserve
Bank would require to meet the
present demand. Since the introduction
of one-rupee coins in 1975, over 100
crore pieces have been put into cir-
culation. Efforts are being made to
further increase the output of one-
rupee coins in particular and other
coins in general by the introduction
of incentive schemes in the Mints.
Production in the Calcutta Mint has
been stable during the last three
years ‘ncluding the current one. As
regards the Hyderabad Mint, Gov-
ernment have since decided to con-
tinue the Mint in view of the increas-
ed coinage requirements in  the
country, . s

7. To sum up, I would like to assure
‘Hon’ble Members that there is no
cause for anxiety on the availability
of currency notes and coins,

12.11 hrs,

[Mgr. DeruTy-SPEARER in the Chair.]
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o Wo Mo Fay: uery W,
TO UF sy wAfw & qw F @R
FE T2 5 foerl & s 7 v
fFr s @ & ol 3B e @
ATl H qg NN gwiae
g a1 fé aum a8 § w5 A
TT ANTT IOF G WT & 1 WX Sy
R faa qd@ N ¥ wer @
far g, 5o e §3 F fx
g @R 9w ) frey @
g st zo wwa s Afew T
famaroras feafy aF & o

JUTEAT  WEIRT, 48 ST ®R
A ar fawt &1 g &, TR W
I AOT ARHT § AT FH HTT ST A
hi g, 97 1 I wload F A

FAT IRAT | AW F & g -

NAT AFAEF AT & AT F 74w
§ ok SE oW w0 ¥ fayr ey
i s @ TEE AT e T
feafs o Ty & 5 w0 aw Wy
g Al a1 A Al gy ], g
T = 2 § A IR X oy AT A
& AfF we 97 IO AR F e s
& fodr ot ST 7 TR F e A¥W
sy F S e i i
NIRRT TR fm w0
RW F TeEEr F AT Y qw
et wEATT §, SEE 24, 9,
w1 TF §NIIR NFTed g @1, 99
1 & we FT0 AEgAT § wifF 9
qaT JoaT § fiF o9 A1) ar fawt Y
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[+t e w0 ﬁ\‘{]

& A et simae feafy @i 3
Frr &ar @ o §

“The ;cute shortage of small
coins and notes in all the North-
Eastern States has been causing
concern to all particularly in busi-
ness and Government circles. Gro-
cers and House-wives have been
forced to adopt a barter system
with postage stamps, envelopes and
cigarettes being used as coins.”

T axg W feafy Oqr @ o & A%
o7 fraY oft awg w1 wWTE SEw g
3 N IO wE @ Al far d
afF IO aEer awrE da1 w1 far
ST & WX SEH Feraery gE
& TR § W FTB I AINE aeF 59
% AT gur FW & far a1 aw
E0mi ot gER Ty €, s 0
oW A R W @ g F e
wfaer 3 o), F@r ARt wk fawwt

FT HWT §F a7 § W T/ WWFT

TR Y AT W aEar
witfr frm dawy W 19 qo ¥ wow
2 i frow 10 vt & 10 @y w= ¥
T AT AT 9w ¥ T F
A BN 7T AT ¥ agw w7 w2
AR fod v s e A @
FET AR F w4 N, s §F ¥ frey
10 Tt § 28 goT< Fafera et v
# wfeEt i wrgfy fod & wre $fear
®Ag A wf | ag fufy @ & e
ford &% omw 3fear o1 w5 N a7
St giEr WeTe @A TR, 9w WER
F1gefe @ § fod 3% e gfer
oA @ § W W oy vy ¥ W
W TG & PR TR A gt

o wiolras A ¥ amm
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T o R G @R 41

. feafs s ol g & fod

FEam iR Y 1064 T T
FEI far a1 AR wER § wvg
i qr—amifs S9T oF WY @ e

O T W @ g wow
¥ AR SE%1 9% agd w9 g &
fr ow @ ¥ e N wF WY F e
¥ 7w far og 1 1964 ¥ @ gAE
# for a1 SR oW ¥ T
W Hew ¥ fredr ag @ OO @Ed
fear | oa® T 1975 7 foR &
AT N GRT AR oY ag T4 AT
§ T & afs food 85 o e
FGAT a1 fFrak o ¥R F 77
OF T F famm ¥ gaw Ry a0F
& & 7, 9% gaE o far o a,
TS A 4 ATew qga T e g,
f& & w0 o1 o Ty F St A §
ITH! Y 3 T & faawi § aww foqr
W | & T 9T GCH Y 7 st

TER 7 @FR T &
ST W W o g &
w7 folr e ?
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[Shri Pranab Mukherjee]

improve 1the situation. As my
colleague in the written statement
has already pointed out what appear-
ed in the Press report is not totally
correct, nobody is saying that there
is no shortage but the way it has been
projected is not correct and we have
already taken some steps in this
direction. The first step which we
have already taken is in regard to
_the modernisation of the Security
Printing Press at Hoshangabad, It is
true that the project has been dejay-
ed. It should have been completed
by 19080. But it is now going to be
completed by 1982. But in spite of
that, now the total auticipated pro-
duction for 1981-82 is about 2900
tonnes as against the rated capacity
of 3380 tonnes. The figures are
available with me. In 1979-80 the
productiin was not much because of
some trouble. Then it picked up. In
1976 also it was a littie more. The
exact figures are as follows:

In 1975-76, the percentage utilisa-
tion of the rated capacity was 92, in
1976-77, it was 96, in 1977-78, it was
91, in 1978-79, it was 82, in 1979-80,
it wag 77, in 1980-81, it was 89 and in
1981-82, the anticipated percentage
utilisation is 85.8.

But in order to meet the minimum
Tequirement we are trying to im-
- port the currency paper and actually
about 300 tonnes of this type of paper
have been imported so that this could
be supplied to the Bank Note Press
and Currency Note Press at Nasik.
Now, the present programme is to
increase the capacity from 3,380
tonnes to 6,000 tonnes and we are
expecting that by the end of October
1982, this project will be completed.

In regard to coin, as my colleague has
already informed the hon. Mcmber.
the decision was to close down the
Hyderabad mint. But now a decislon
has been taken, keeping in view the
requirement, that this mint will not
de closed. It will be in operation and
wre would like to utilise it. This has
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a very long history. In my earlier
capacity as a junior Minister in the
Ministry of Finance, at that time we
were confronted with some problems
in so far as Alipore mint was concern-
ed, There was a labour trouble, At
that time, our distinguished col-
league, Mr, Chavan, was the Minister
of Finance and a decision was taken
that in order to meet the coinage re-
quirements, we put on a work schedule
of 60 hours per week, the workers,
used to get wages for 72 hours ins-
tead of 48 hours. They were given
overtime ang other allowance. What
happened thereafter wag that in
1975-16—1 do not recollect exactly
at what point of time—the situation
was stated that there was no o‘ftake
of the coins. So, we had to reduce
its supply and if we are to reduce its
supply, naturally the overtime allow-
ance and other allowances will get
reduce and they were used to a system
which had already existed. Now, thera
are some problems and we are trying
io sort them out. Therefore, two posi-
{ive measures have been taken one is
to keen the Hyderabad mint open and
try to short out the problems in Ali-
pore Mint ag well as other m'nts by
introducing Incentive Scheme and the
second is to improve the productivity
in the Security Paper Mill at Hosh-
angabad, Necessary steps are ako
taken tc bridge the gap by importing
necessary currency paper so that the
Bank Note and Currency Note Presses
at Dewas and Nasik can utilise their
capacity to the fullest extent possi-
ble. Within the situation, we arée
taking these steps, but sometime
taken steps. Now, the metal value
out about the problems in the north-
eastern region particularly in  the
far-flung areas. Of course, we have
taken steps, Now, the metal value
of the coins is much less. Earlier,
we were confronted with a situation
when people used to collect these
coins, melt them and sell them as
metal. That is why, steps were taken
to reduce the metal value of these

coins. These exerciseg; are being
under taken from time {o time.
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1 would like to assure the hon. R s T ¥
Members that jt is our =ndeavour to q@ P a

see that there is no undue shortage JoH QgTAT TG :@» e

of these thinggy and people are not q qeAT AT % At S A g &
placed in a situation where they m ¥ firz
would not get them. I do not think, at & e a R 'Fq‘ 3#:;
I can add any other point. ) ford &% ome g
IO A& aaET W@ e aw -
, fag o= & T® war T@
tiafr afear Te3§ (F€ IW 1964 ¥ food 8% & samr 2w 7

W) : SIEAN WA, FA WA WET @ A 2 1 1967 § e
¥ AR a4 IR @ § qAW faw wA § w frar afFT 1975 a8 s

T I A @ & 1 wAwer A TG FUAG TG A | 9§ AT av
ox *3Aq § e wawa & & Fag (o) T T WA @
T w0 a & fam wfEw dar g1, ST 9l & A ®i g @
g1t q@ www g fF d@r 3 g 91, 1975 ¥ WUHT A TEAT
TN AT | BT IIT AT G § & 100 FAF %o ¥ FTW FAX §
|R Ft oo A @ o o@w o SW st e # § 1 Al fod &w
qT 934 A™r § AR ;T TR o ifear &1 9 IER U @igee
s TA Al A7 ge | s fad A § sEF T ¥ fuwmd §
w7 frex g dfww afe Ay W e F @i ¥ agw
@ faen fa® 1,000 FA3 g N9 AW @ § 1 dAwHe
To Wl ST WAY &7 WG WW@AT § | #T qg ¥g7 & 5 s @ @r
wg & A faw 3w oW wr & e 9% gU § S99 T g WA
w a fad aw g oAk Aew gk ¢ fr 78 3° T T FT v
F 9 9 gC § ST A F® IS S TR e aw
fora Al 7 A= ¥ |F o6 ifem g 3 ¥ Ry dar
e ¥ A% I I § @ S 9w T & | 500 WRH F @ 80
dar § 95 W W owr W@ | dwd T & | aW ¥ WEw
e wm swar fRmwr e qT gaT T, ST FeAT g fF gEn
AT X FEET § W qTeEng qe WFIg Gl & | &7 T A g
= gt ¢ v @ ¥ s Tw R ¥ A,
ferpa G AT & | WA mTIEATET TrmEs & Ay S @ A v o e
fear & F T A W W g & ? g@R ¥ foar ¥ aw £
@ T w&r | afew gy s A W A ITH @ ¥y
g fFoww oW F g 7 deew W OFEART A & T § g
e B fe ww g e W aEd § 1 Yax feegr F X ¥
RN A & fF P oaw B g T W ag aE g 635§
qear T & | A & W A * ™ & IO ak ¥ o, afe
TR ¥ Fo W *F, AT W I T TR w@F  feamr S
N A BR BR AR N aEw t 7ol FT | SR AT qHeTHoTo
ot ¢ I fA¥ o' A Qe § W FE AT B § 1 W AwRe
L AR ol o wifo W wgw § fr wmT
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17 & fog w0 # Fo@ o W
T 98 fraw @ aw § AR
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Far afa, v Qe T dfedr
w6 W T §ar &, e
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far wr & 9% & A @t
93, ¥fT var o IR AR
foa &1 ggra T [AT 9T |

SHRI PRANAB MUKHERJEE: A
number of points have been raised.

MR. DEPUTY-SPEAKER: Very diffi-
cult to reply to the question, because
no question was put.

SHRI PRANAB MUKHERJEE: First-
ly, with regard to the one-rupee coin,
it is true that the decision was taken
in 1975, and after that, 100 million
pieces of one-rupee coin have slready
been issued. Secondly, she has asked
why we are not permitting the import
of certain machines to augment the
capacity. As the hon. Member
knows, even in the Dewas Bank Note
Press, we are now having work for one
shift, and we are now thinking of
making the shift double, so that we can
increase the capacity, without adding
much to the cost side. Thearefore,
there is no point to remain under-utilis-
ed in Dewas Bank Note Press. The same
logic 1s applicable to the proposed
Ppaper unit at Baroda. Let us utilise
the capacity in Dewas Bank Note Press
fully. The third question is: what is
the quantity of imports? ’

.I am sorry, I will correct my figure.
It is not 100 million piece. It is 100

crore pleces, So, it is more, ten times
more. -

PROF. MADHU DANDAVATE
(Rajapur): In such a short time, pro-

duction has gome up-.

SHRI PRANAB MUKHER.EE: No, it
is just information gap. In regard to
the import, already I have toid you
that 300 tonnes. have already been
imported, and we are going to import
additional 100 tonnes, and if it is neces-
sary, we can import more. There is
no problem in it. That figure I have
already given.

In regard to the Hyderabad Mint,
already I have mentioned even in the
statement itself, that we have taken
the decision. It is not because of the
newspapers. I can verify it. The’
newspaper might have given this news,
it was under consideration, and after
considering the various aspects of the
problem, the decision has been to con-
tinue the Mint—not to close it.

In regard to the problems of RBI,
she is a veteran trade unionist. She
knows that RBI is itself trying to sort
out their problems as per Dhige
Award. So, I would not like to make
any comment just on that aspect.

fr wdiafe r affy ¥ ARw
& W §AET ) =W fear
T WX W a qF §eE @ @
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MR. DEPUTY-SPEAKER: Now you
can reply, Mr. Mukherjee. i

SHRI PRANAB MUKHERJEE: The

‘hon. Member has put three questionsi

one in regard to the modernisation o
the mints, Already, expansion of the
mints {8 going on. Modernisation of
the mint will also be undertaken and
now it is already in the process, though
the Bombay Mint is 150 years old. As
the hon. Member knows, over period
of years there hag been lot of moderni-
sation and some of the machines are

-most sophisticated and some up-to-date

machines are installed. This {s a cons-
tant exercise and we are continuing it.

Secondly with regard to the supply
of small denomination coins, there has
been some time back some shortage,
but it has not been of a very high
order as indicated In the figures given

'by my colleague. Thirdly, it is quite

possible that taking advantage of a
particular situation. -some times some
racketeers and black-marketeers al-
ways try to exploit the situation and
it is for the law enforcing machinery

-fo tackle it and take action. I will

see that action iz taken and speclal

- easures are undertaken. And in re-
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gard to the fake and forgery notes, it
is an offence and The law enforcing
machinery are after it. As and when
some information is available or when-
ever possible, action is being taken
against them.

SHRI M. M. LAWRENCE (Idukki):
The Economic Times of February 22nd
has reported, and I quote:

“The Presses have not supplied
about 28,000 million pieces of curren-
cy notes identified by the Reserve
Bank of India, during the last 10
years.

It is a quotation 6f an official’s state-
ment. The same paper also mentioned
about the Public Accounts Committee
Reporf of 1973-74. In that report, on
page 21, the Committee have pointed
out in their recommendation that the
demand ig expected to go up to 7,07
million pieces of notes for 1978-79. 1n
the same Para, in the last sentence, it
is said:

“The Committee desire that the
capasity of Dewas Press should be
increased and the machinery in the
old Press at Nasik should be gradual-
ly replaced so as to ensure adequate
capacity for meeting the total require-
ment of the Reserve Bank of India’

So also in the next para, No. 1.41, the
Committee has recommended that—

‘The Committee would like the
Government to fake steps to increase
 the capacity of the controlling sec-
tion to handle as much as would
enable the Printing Section to work
to maximum capacity.’

Now, in the statement of iha Minis-
ter it ig said that there is no statutory
requirement for the Reserve Bank of
India to keep a particular guantum of
reserve stock though it may be opera-
tionally expedient to do so. But the
Economic Times $g which I referred to
says that it is legally bound to keep
a certain stock in the hands of the
Reserve Bank of India. But the M:nis-
ter says vicewwersa. 8o, also, the
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Minister in his statement has said that
presently modernisation so as to in-
crease the capacity from 3380 metric
tonnes to 6,000 metric. tonnes, is being
undertaken, There will be variation
in the weight of the paper. From this
tonnage one cannot calculate the actual .
number of pieces of notes printed by it.
In all the essential comwmaodities in our
country like cement, steel, sugar, edi-
ble oil, vanaspati, dalda, ghee etc; for
everything there is black market. The
policy of the Government in this res-
pect is encouraging black-marketing
in currency noteg also, Government’s
policy. is actually nationalising this
black-market. In my cpinion, it is the
reflection of the economie policy which
is pursued by the Government, No
wonder if it has reflected in the print-
ing of notes and in the scarcity of
notes. My question is, as per the re-
commendations of the PAC (1973-74),
what action had the Government
taken to ameliorate the printing of
notes and keep sufficient stocks with
the RBI?

SHRI ' PRANAB MUKHERJEE:
Most of the points I have already men-
tioned. It is nobody’s case that there
‘s no shortage, I have mentioned that
there is some marginal shortage. My
point is, it is not of that order as has
been projected Even in regard to the
utilisation of the two presses—the
bank note press at Dewas and the cur-
rency Note press, in 1980-81 in respect
of the Nasik press, the productivity
was 98.8 per cent and in respect of
Dewas it was 98 per cent. But once it is
dislocated, it takes some time to reco-
ver. We are trying to improve the
situation. 1 have already mentioned the
steps we are taking in respect of Hos-
hangabad security paper mill by increa-
sing the capacity and if it is necessary
we can have a second shift in the De-
was bank not press, so that sufficlent
quantities could be printed. All these
steps are being taken.

In regard to the policies and other .
matters whether there js distortion
ete., the hon. member has his own
views, He is fully entitled to have his
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own views, ag I am entitled to have
my own views, So, there is no point in
going into H.
wT ger LT A ()

e o, der mwrearcuat #
BT & W iy TR ST ¥
grary & W wgew & gux fan
&,

MR. DEPUTY-SPEAKER: I would
like to know your personal experien-
ce. Everybody has mentioned about
it,

-

® P FAR MO ;. Ag
o gframd T A, @ W
. B W ¥, UF a1 N Ty F A A
FH TRT & W AT ek A
frrar & fr w2 gu A M agwr &
faq Faw gak v & T, gt aw O
i Ty Wz o AW
Mgy TRE @Y
% qar  wwar § e qw o AR
F O} WA o A
gwar & 1 wfeEw wer wEew X oy
et fear § & 97 ¥ 9 AT g
F—T ¥ g & 5 oxw oaw &
yRT W ded feqme 4, denr &
feave #t 86 axdvE aw e fiFar §
R d § 94 TR % A fear
1 & wuwar g g foard s
WME— g Tood 5 ooF W
F AR A, X d AN, g
T & A W aar 0w ey & Ry
ey aw @ W) I F A
oy ¥ feaw o@ve Hie frr d ?
W gAY W X dawTe § WA
a aF Mz off wr R §, 50 wY .
AR 100 T F Ae Y AT oMy § o
LA M B w R oA g
Tafg ag ot Y € 5 ok
¥ aw Sfemr A N oatr o
W wd ¥ A ¥ fag @ el

FAe d g, o9 & F A
F fg ar o Y AT AR W

fag ag g feat o s SR
v frt femie oo & e Ay
§ oy 98 v 99 fFeEr aWR
¥ frT wdwe &

[ aw #  ag wEw AEm
fe &R AR F "R @Y §94%
g X w1 @1 § fifer ¥ fag,
S FEee g7 R g fod
I FEwd A gER oA q
7 omaT AT g 5 v wd

foriy

3s

qar wx Fafady &9
g ar T W@y wan d ag
W e owgm o A o
fafer & fag & feay s &Y
AEWFAT § W IG F  qwEa §
fFo ST FT WEWE AW AR
WA sk a9y N
TR FaRF aaar g fF g
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[= g 772 Wraw]
1 oW faqmr Agmw wEifE ool
6 HAr WEIE ¥ T AR ¥ #if
W SqqE A fear ¥ 1973-
74 W ofsaw oESEE  wAHE A
#;  do 428 O w@ o
oI T & 57 20 %R 21 W F IR
¥ frar g & Aer ww o
qim Afer & g W A ¥
e == ww aEm wis W@
i & ™ TR & wnw @
& fod i & &9 & siiidem
F fag it o TRl ¥ 9w
T TIRT E | WR T FEW I
fr €9, @t e oW fre WY
S #Y qg T AT T¥AT f6 FLUT AN
# WS § 1| W T ey fe dw
¥ we G feafe o ar fwy frewr
o wRgEe da @ g Ryt
A § AR AT I T} A
®ART  9ord dfeq feafr ag @
ey 1 W ROl ¥ I 20
¥ 1.40 % T A AT :
“The Currency Note Press, Nasik
Road is primarily intended to meet
the printing requirements of one
rupee currency notes issued by the
Government of India and bank
notes of other denomination requir-
“ed by the Reserve Bank of India, the
production of which is undertaken
on the basis of indents received from
the Reserve Bank of India. As at
present two units of the Press known
as olg currency Note Press and
New Currency Note Pruss are print-
ing notes. The optimum capacity of
- these two units has been estimated
at 3636 million pieces per year.”

MR. DEPUTY-SPEAKER: Please
read the last sentence,

o g TR AW ;. RATE *
TR ¥ g wg § fr MR ¥ W
smfrmtdRk s g RE
WA ey dE wmD
197374 W e qwEE WA
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ot foid § 99§ 9% ouw g
® | wpee fear aar @t WR W
g § wm  wiwi § s 3T 8
™ ok AT it fr
W o M aw A gaa @ fore
% Az 7 FT gw | wEihe A
g v & fr ou & ffed fewie
NI FPE g | T R
¥ oggfrsgmng
“As the annual requirement of
the Reserve Bank of India is much
more a new press at Dewas is being
set up, which will have ah™“annual
capacity of 1000 million pieces of
notes, The annual requirements of
the Reserve Bank of India during
1969-70 and 1970-71 were 4263 and -
4460 million pieces of nétes respec- -
tively. The projections of the gross
requirements of notes by the Re-
serve Bank of India given by the
Ministry of Finance indicate that in
1974-75 the Bank will require about
5824 million pieces of notes. 'This
demand is expected to go upto 7707
million pieces of noteg by 1978-79.
It i1s thus evident that even after
the commissioning of the new press
at Dewas, the Currency Note Press
will not be in a position to meet the
total requirements of the Reserve
Bank of India, unless of course the
Government of India goes for metal
coing in a big way.”

o ¥ qowr § e Y fo wOw
100 s Ao fer & few
¥ o wmger g R 1073749
Wil Fag s ¥ g & ow
¥ foet w fre wowr o B o
fraw fasr fae fRY ?

fod & st oy gy W @

“Further in the old Currency
Note Press which wag set up long
ago, the machinery should be well
maintained to keep it in proper
order....”

This is necessary because of the
limited resources of the Govern-
ment, The Committee feel that be-
fore sanctioning the establishment
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of a new press at Dewas there ought AL TH-AMEET FLRE | S
to have bee.n a realistic assessment m & Q’EW*WW“ o fEr

of the requirements. That such an
assessment was not made is clearly  WWIq% 80 ¥w &I W1 W

borne out by the fact that even iﬂﬁ' ‘ﬂ'l‘ TR AT t.ﬁ g ?

after the commissioning of the new .. .
press, which is estimated to cost TR E W Fag | e ot
about Rs. 16 crores, the total instal- AW g faar |

led capacity of the currency Notes

Press will be nowhere near the mi- Hq AR KT U : TH qaA &
nimum ‘requirements of the Reserve N

Bank of India, The Committee desi- 1 W 9% § WX AAW A gEw
re that the capacity of Dewas Press Ll g | FAHT S AT 9 fer WK

should be increased and the ma- ;Iﬁ TF TR B'J |
chinery in the old Press at Nasik
should be gradually replaced so as MR. DEPUTY-SPEAKER: She for-
to ensure adequate capacity for get to ask for some claritication when
meeting the total requirement of she spoke. She wanted to do it now,
the Reserve Bank of India.” ] and I have allowed her. She belongs
to the weaker section, Why can’t you
x3.00 hrs, allow it?
S SHRI PRANAB MUKHERJEE:
ST g % f 1973~ With regard to Shrimati Dandavate’s

74 # ofess AFETm WS A question or clarification, we have not

Tq AT FT Futg X v ar permitted yet the Reserve Bank to
i destroy the notes, The reason is that

%-.:'lt Wit fafer Sw %: g e we cannot just ask them to destroy all
AT R fr feafe #1 3wd gusw the notes without a careful examina-

e AT a1 5 ogm ; ion of their modified procedure re-
W G T garding destruction of notes, That is

oA A AW R AR Y e & the point.
Tt | swfag & AT 9w g In regard to labour and other mat-

fF AUy SEd AR TAETET F4T ters, you will appreciate that I cannot
answer them just now, because there

m ?
ER1 q:i'cq o FFAT TN ] are so many observations. In fact, half
A of her observations were about bud-
wwng wfwar w0 F o get. Since I am going to present the

Fgm wgat g 5 food @& § amw budget tomorrow, I cannot answer all
A B faAr Q,ﬁTﬁﬁ'Eﬁ * @W those questions about budget and so

on.
T F M F @ u@z i ot Comiug to the points raised by

TqF AR T AT AREE T Q@ Shri Goyal, since he wanted to have
g, TAHT AR s[qﬁ & famr the figures, I will supply them. I am
talking of the noteg for the year 1981-

) TR €q€T TR @ IYSaey 82. The requirement of the Reserve

qrErT Bank, so far as one rupee notes were
m’ orT 7 N o ‘(% gl concerned, was 800 million pieces and
MR, DEPUTY-SPEAKER: Please  the supply till the end of January was

‘it : 647 million pieces, which comes to
sit down. You must take my permis- s s
sion to raise any question. You can- 80.8 per cent, In the case of ¢two-rupee

f notes, the demand was 1,400 million

n ’
R:;d"l as y ‘I"“ m‘enbeca“se you Br®  pieces and supply 1.309 million pleces.
s uxman. satisfaction 93.5 per cent. For Five-
St wfeer  sean W] rupees note the requirement was

. 1,050 million picees, supply 702 million
Rk Awaemee dow fort @ & satisfaction 75.34 per cenyt For ten-
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rupee note the requrement was 700
muilion pieces, supply 676 million
pleces and rate of satisfaction 96.57
per cent. There is some shortage, so
far as hundred-rupee notes are con-
cerned. These tigures relate to gupplies
made in the first ten months of the
year, :

100-rupee note: ‘The demand was
for 650 mullion pieces, supply was 174
mulhion piceces, rate of satisfaction was
26.76 per cent.

You want to have the information
about small cons, I am giving that
also, I did not want to bother you with
80 many figures and that is why I did
not give you. But if you want, I can
give them to you. I can give the figures
for three years. but I am talking of
only about 1981-82. The figures for she
first ten months of 1981-82 are as
follows:—

One-rupee coin: The demand was
for 400 million pieces, production for
10 months has been 112.983 million
Dieces,

10-paise coin: The demand was —I
am talkng of 1981-82 only—for 300
pieces, production has been 120.38
million pieces.

5-paise coin: The demand was for
300 pieces, production was 161.724
million pieces

Therefore, as I mentioned, there is
a shortage. It ig not that there is no
shortage in every category, but it is
not to that magnitude that it is caus-
ing really much serious problem.
There may be locationa] problems, as
one hon. Member mentioned, about
north-eastern States,

In regard to the paper requirement
for Dewas and Nasik Currency Note
presses, as I mentioned, even the
productivity in Nasik is 98 and odd
per cent and in regard to Dewas se-
curity printing press it js about 96 per
cent. I have already given that figure.
Therefore, we are meeting the re-
quirementg fully, The total productjon,
as I mentioned is expected to be 2,900
tonneg in the security paper mill at
Hoshangabad and we imported last
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year about 300 tonnes, and 100 tonnes
are in the pipeline, And if j{ is neces-
sary, we are importing more.

SHRI KRISHNA KUMAR GOYAL:
What about the PAC Report?

SHRI PRANAB MUKHERJEE: 1
have not taken it up yet,

SHRI KRISHNA KUMAR GOYAL:
I mean, the Public Accounts Commit-
tee Report.

SHRI PRANAB MUKHERJEE: 1
cannot just react because you are
talking of 1973-74. 1 do not know, it
may be that you as Minister might
have taken the follow-up action., We
must check it up.

SHRI SATYASADHAN CHAKRA-
BORTY: (Calcutta South): What
about the quality of paper?

MR. DEPUTY SPEAKER: Now,
we shall take up Matters under Rule
371.

13.08 hrs.
MATTERS UNDER RULE 377

(i) EXPANSION OF INDIAN/ TELEPHONE
INDUSTRY, PALGHAT FOR MANUFAC-
TURING MODERN ELECTRONIC EX-
CHANGES

SHRI V. S. VIJAYARAGHAVAN
(Palghat): Palghat district of Kerala
is an industrially backward district.
There is no worthwhile Industry in
this region except the ITI and this has
created a serious imbalance in the
industrial development of the State.
Some time ago, the hon’ble Minijster of
cOmmunicatioﬁ""had stated that there
was a proposalto manufacture modern
electronic exchanges and that these
would be manufacured in the ITI,
Palghat. This statement of the hon’ble
Minister kindled a new hope in the
minds of the people of Palghat. Sub-
sequently, the Sarin Committee was

-appointed to recommend inter alig the

suitable place for the maunfacture of
electronic exchanges. This Committee
has now recommended that the unit
to manufacture these exchanges be
set up in Bangalore. The recommenda-
tion of this Committes hag poured cold
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water on the hopes of the people of
Palghat,

Now it js said that g small electro-
nic exchange unit, the preliminary
work of which has already been com-
pleted, will be set up at Palghat. The
original estimate was Rs, 16 crores.
But now the minimum tender receiv-
ed for this project is to the {unc of
Rs, 50 crores. This means that even if
this tender is gccepted, there is going
to be great®delay in sanctioning this
amount as it is three times as much
as the origina] estimate. Thus, there is
great uncertainty about thig project
as well,

Therefore, 1 woulg earnestly request
the Government to stick to its original

" proposal to expand the ITI Palghat,

for manufacturing the modern elec-
tronic exchanges,

(ii) NEED FOR LEGISLATION TO REGULATE
THE SERVICE CONDITIONS OF DOMES-
TIC SEVANTS.

SHRI KAMAL NATE (Chhind-
wara): Under Rule 377, I make this
statement, The domestic servants are
a disgruntled lot who have to work
almost round-the-clock without any
future in life. In fact, they have no
social life in comparison to others in
the society. Due to their poverty, they
are being exploited by those who em-
ploy them. By compelling circums-
lances, they have 1o leave their home
in search of jobs, leaving behind their
nearest and dearest ones. Even in case
of death in the family they very rarely
get leave.

The pr'évailing circumstances in the
family is the reason for their indebted-
ness, Although Government have al-
ready freed a lot of bonded labour,

" there are still some under the clutches

of big money lenders, These money
lenders are taking full advantage of
these down-trodden people.

A recent survey done by the Labour
Bureau hag revealed the long hours
of duty these unfortunate people have
to perform, The survey has shown that
daily working hours of servants were
9 or more in 72 percent cases. ot
these, working hours were 13 to 15 in
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40 percent cases. Majority of the ser-
vants were_critical of their excessive
hours of work, This aspect needs to
be looked into and early attempts
should be made to regulate the work-
ing hours of domestic servants. Stran-
gely, the Government has not reacted
to this report.

These domestic servants are nog en-
joying any welfare amenities like old
age pension, retirement benefits etc.
The wages of domestic servants are
poor compared to other sectors of
economic activities. In fact, in 11 per
cent of the cases no salary whatso-
ever is being paid to servants— ins-
tead given free accommoda ion.

To improve the living conditions of
such pecple the:e ig immeciate need
for statutory protection on the follow-
ing lines:

(i) regulation of working hours:

(ii) Protection against summary/
arbitrary dismissal from gervice-
notice of dismissal, proiection of
leave and pay for full period of
notice;

(iii) written contract of employ-
ment with terms and conditions;

(iv) registration of domestie ser-

vantg with the specified agencies;

and

(v) settlement of disputes,

Under the circumstances. I appeal
to the Government to look into these
affairs and bring forward necessary
legislation t{o prolect the interesy cof
these exploited domestic workers.

(iii) NEED FOR ACCORDING EARLY CLEAR-

ANCE TO STATE INDUSTRIAL CORr-

,‘PORATION OF MAHARASHTRA FOR
ALUMINA PROJECT.

SHRI BAPUSAHEB FARULEKAR
(Ratnagir)): Under Rule 377, I make a
statement,

Alluminium, the important industry
is experiencing contnuous shortage.
For froduction of alluminfum, allumina
is the main raw material which is man-
ufactured from the bauxite found in
ores, Maharashtra State has sufficlent
supply of bauxite wurth exploitation
in Kohlapur, Ratnagiri an® Ralgad dis-
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tricts. From the deposits available in
Kolhapur and Ratanagiri, they have
been leased out to M/s Indian Allumi-
nium Company at Belgaum and depo-~
sits to the extent of 225 lakhs tonnes
have been leased out to BALCO,

Considering this position, State In-
dustrial Corporation of Maharashtra
carried investigation to know the poss:-
bilities of setting a project of allunina
plant with a capacity of minimum 3
lakhs T.P.A.

State Industrial Corporation of Ma-
harashtra has submitted an application
to Central Government on 21-5-1981 for
grant of letter of intent. It is indicated
in the application that 90 per cent of
export obligation will be undertaken
for that purpose,

State Industrial Corporation of Ma-
harashtra has got in contact a number
of allumina dealers and alluminium
manufacturers all over the world for
supply of allumina on long term basis.
In response to this most of the buyers
have asked for production specifications
and are interested in negotiating price
termg for supply of alumina on a long
term basis, However without having
letter of Intent it will not be possible
for the State Government to negotiate
specifically on these lines.

1, therefore, request the Government
to clear the project at an early date.

(iv) ALLEGED EXCESSES BY ANTI-SOCIAL
ELEMENTS AND MIS-BEHAVIOUR BY
POLICE IN PATNA ON THE OCCASION
oF ‘Bmar Banpr’ onN 19
January, 1982,

st TRTaMiT wedr (o)
Veqy FET, I 19 FHAQ,
fage 97 & famfedr o & wox fafew
7 e @r e safe
TR E T A & Ry o @ AW
g F qRaT AT AN ¥ qw F oW
M O omiw s few
wh R o o gl ¥ s
o wET oI 1 S 3w gfw
Y ufwam  wfifr oo wfe e
ol At ¥ wwdw ¥ qwr o AR
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I 9T | G JEET WER AR
<GT, A FRAGK 39T G| FFA @
fiegs s @ &, a9 o) fmr
FfEl qar . sww FEtaE § O

A A wAET ga & fag
GETT qAT FOE FOFAE ¥ Of
FO T AG @ | AR g A
wiafes & & fAoamer faedt
e U sowmEHt | wfedt § gl
AT X WL FH O @ W
AR § gEAT S 4R whew ¥
|EY A [ TAT {H T i
e w9 A wifw # 9y
TR A AT 3 TR F qT A
FRT QX[ AZ FT AF | IO A€
I AW ¥ heT AR ferw
FEAWT & AF@ H I FT gEATN
FAN(E FT STAT GUHFET  q9T
qreedl, wEA vd AT O A wR
FCEF faar | we F fwe geETd
% § I S T 9 qudE I T
AT FX Wi wgfaw qrel
F 41 oqur e ¥ oF A dW
FFATHT BT T aE Tad 7 v o

o gATF gfaw g & e

# dzor &5 % fame A gra datfua
;AT @ wiw qwr 9T e G
IFAR & wrdran fear, fre
@ ad & 91 gAq F%  AfEE) Ay
@€ Flf IR gfew awrd
¥ W g wfse sage W fen
T N ¥ H S oI ogE qiw
WA gwwr 1 ¥ g WA
ma!"!t*ﬂot{#o*m'ﬁl
gfse S A @ TN g &

.aﬂ%mvr&ﬁiw‘tmﬁwmgl

wa: W g ¥ AT 4y

wiw e fF, 9y 99 e o o
wendt & flwmn W OAR wwr
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A ¥ T gfeg & gelage @
HAWS F(q HWT F AIEal H
N AW WY sETdr &9 |

(v) NEED FOR MORE FUNDS FOR DEVE.
LOPMENT OF UTTARAKHAND REGION
ofF UrTar PrADESH.

SHRI T. S. NEGI; (Tehri-Garhwal):
Since the coming to power of the pre-
sent Government in 1980, a number of
pronouncement were made to the
effect that the Government of India
will give to U.P. Government per cap-
ita financial aid and assistance for its
Hill, area Budget at par with Himachal
Pradesh.

These pronouncements became shar-
per and more and more pronounced
during the election campaign for the
bye-election of the Garhwal Parliamen-
tary Constituency. So far as Banks
are concerned, the credit deposit radio
remains as exploitive of the Hill peorle
as before. It is however, regretted
that the Government of India have not
kept thelf word since 1980-81 Budget
year, Besides, whatever aid and assis-
tance has been given by Centre {o U.P.
Government under {his head though
far shorier than the Himachal rate, it
has been misutilised or misdirected
by the authoritieg to nurse a particular
tract leaving Pihoragarh, Almore,
Nainital (Hill side) Garhwal, Chamoli,
Tehrj Utterkashi and Dehra Dun high
and dry. Not only this, the total
sirategy of hill deve.opment conceived
in 1974-75 has been retarded by
taking course to all soris of palitical
and partisan considerations.

The middle sector of H.malayas fac-

ing China, which UP’s Hill area consti- -

tutes is thus undergoing a suffering and
neglect which may cause an explosive
situation as ex:sting on almost every
state and area of cur Naticnal frontier
due to the uttar disregard to reality
and failure of the Government of India
to come up to the aspiration of these
people, Sheer neglect of even the
primary needs of the people who con-
tributey one of the rravest contingent
of ourdrmed Forces is to say the least
a matter of grave nat’onal concern.

"« call the attention of the Govern-
ment of India and particularly of
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Prime Minister herself {0 do the follow-
ing:—

1. Provide funds for develoment of
Uttarkhand region of U.P, at par with
per capita aid and assistance available
to H.machal.

2, Take vigorous measures for re-
habilitation of ex-soldiers of the area.

3. Adopt a correct plan model which,
while developing the area s prosperity,
safeguards its technology and its very
existence from man-made disasters.

4. Make sure tha! funds allotted to
Eight H:ll Districts are not squandered
away by UP Government for develop-
ment of a non-hilly part of a district.

5. Immediately call g meeting of
Economists, agricultural foresiry scien-
tists, Botanists, Ecologists and people
with practical knowledge to provide a
new model of development of hill areas
which will strengthen the economic
base of the area and the nation with-
out destroying the gifts of nature.

(vi) NEED FOR ASSISTANCE To ORISSA
GOVERNMENT FOR  ERADICATION
OF TUBERCULOSIS.

SHRI CHINTAMANI JE4 (Bala-
sore): Sir, I wish to raise the following
matter of urgent publlc importance un-
der Rule 377. Serluus situation has
been prevailing in Orissa on account
of the spreading of tuberclosis at
a very fast rate. A team of experts
has recently underiaken g susvey all
over the State. They have detected as
many as 5 lakh T.B potients particular-
Iv in the industrial greas of Puri,
Chilika, Kaluparaghat, G-Udaygir1,
Newarangpur, Simivigura, Bisham
Cattack, Rajgangpur, Rourkeln, Sun-
dergarh, and Sambalpur of the State.
)l is a matter of great concern that at
least 10,000 persons, most of whom are
tritals, fall victims t. this dangerous
diseage every, year,

This disease is spreading to the other
parts of the State mainly in the
absence of proper treatment. Govern-
ment of Orissa has been taking steps
to check the spreading of this disease
B.C.G. vaccinations have been given to
the children and school students: T.B.

" cure centres have he2a opened in the

headquarters of six districts, But, all
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these measures lakeu by the State
Government are not enough to eradi-
cate the disease from the State.

Orissa, being a pour State, cannot
meet the entire expenditure required
.0 be spent for eradicaling the disease
completely. It is. therefore, requested
that a Central Scheme should be intro-
duced immediately for Orissa under
which at least one T B. Centre can be
opened in every block headquarter of
the State. Additional funds should be
allocated to Orissa to appoint more
number of doctors in those T.B.
Centres and to buy medicine and
vaccination. Special team of doctors
should be deputed bY the Centre to
undertake extensive tour throughout
the State to detect the diseasc.

This issue concerns the life and
death of 5 lakh people of Orissa.
Therefore, 1 urge lhe Government to
extend all possible preventive oid 1o
Orissa in order to save those precious
lives.

13.23 hrs.

The Lok Sabha adjourned for Lunch
till twenty five minutes pas; Four-
teen of the clock,

U

The Lok Sabha re-ussembled asler
Lunch at thirty-one minutes past four-
teen of the Clock.

Mr. DEPUTY-SPEAKER in the Chair]

MR. DEPUTY-SPEAKER' Now, the
House will take up Matters under Rule
3.

MATTERS UNDER RULE 377—Contd.

(vii) DEMAND FOR ASSISTANCE TO
OPIUM-GROWERs IN  GHAZIPUR
UTTAR PRADESH

o TR ST wreat :(d-
gT) @ I e, & S
FRE A ¥ 9EY 0F faET Fw
f&  wEEw  faw o 377 ¥ W
TR o A FOEE g €
i W@#ﬁﬂﬁﬁ?ﬁal.ﬁ
Fawr ¢ @ WA o &
Y wmEmd wmE g
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# ooy AW § AR S
qt ud  faw we UMW SRR S_W
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MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS—Contd.

MR. DEPUTY-SPEAKER: Now, the

House will take up further considera-
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tion of the Motion of Thanks on Presi-
Shri P. Namgyal to
continue his speech He has slready
taken five minutes. He may take
another five minutes. 1f he will take
more time then other cclleagues of his
party may not get opportunity to speak.
So, I request him o conclude in
another five minutes.

SHR] P. NAMGYAL
will take half an hour,
A fet oflfx @gE, F@ W
§dw @ o A § qg R e
¥ fecfioqma & aX § a@em @
a1 | e ¥ 9 fefgwa ag W)
Ffra ¥ 4 wEw #T gEwEy F
dfe ~ fgege s ge W
g, W ¥ W@ & gE gl

SHRI GHULAM RASOOL KOCHAK:;
(Annantnag): On a point of order.

MR, DEPUTY-SPEAKER: What is
the Point of Qrder?

SHRI GHULAM RASOOL KOCHAK:;
He ig talking about law and order,

MR, DEPUTY-SPEAKER: Under
what rule are you ralsing the peint of
order?

SHRI GHULAM RASOOL KOCHAK;
376.

MR, DEPUTY-SPEAKER:
ng point of order.

SHRI GHULAM RASOOL KOCHAK:
I have a right to raise my point of
order

MR. DEPUTY-SPEAXER:
no point of order.

SHRI GHULAM RASOOL KOCHAK:
I should be given opportunity to

(Ladakh):

There is

There is

answer every issue; 1 will take one
hour,
MR. DEPUTY-SPEAKER: Order

please. There is no Point of Order.
Mr. Nomgyal to continue his speech,
sft qio mame . et ofiwe
agE, 9 F g & ¥ s awefirr
w ¥ 60 TTHT qgANN 9 A
& wk g Hfew ag wgaeiic ¥
oo #H & wife ow A
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MR, DEPUTY-SPEAKER: Which
Cabinet Sub-Committep are you refer-
ring to?
SHRI P, NAMGYAL: This is the
agreement reached between the Jammu

& Kashmir Cabinet Sub-Committee
and the Ladak Action Committee.
MR. DEPUTY-SPEAKER: You can
take something out of it and talk on
those lines, But don't read out those

agreements,
SHRI P, NAMGYAL: 1 want to read

out only the relevant portion.

MR, DEPUTY-SPEAKER: You need
not read it out. You should not men-
tion here the decision of the Jammu &
Kashmir Cabinet Sub-Commliitee,

SHRI P. NAMGYAL: Thereis no
secrecy about this agreement, Sir.

MR. DEPUTY-SPEAKER: Have you
glven a copy of it to the Speaker and
taken his permission fo read it out?
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SHRI P, NAMGYAL: No, Sir. But if
you permit I will place it on the Table
of tha House.

MR, DEPUTY-SPEAKER® You can
take the idea from it and speak on that
basis. You can  speak in a general
way.

SHRI P. NAMGYAL: I will place it
on the Table of the House.

MR. DEPUTY-SPEAKER: No. You
can speak something py toking some
ideas from them. Now, we are having
a general discussion on the President’s

address.
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MR. DEPUTY-SPEAKER: Please
complete it. You are not coming to
national issues. You are still in Jammu
and Kashmir only. And you are not
speaking about the entire Jammu and
Kashmir, but only ahout Ladhak.
Please complete. Your own Party
Members will be deprived of their
chances.

SHRI P. NAMGYAL: | am going to
complete, Sir.
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SHRI GHULAM RASOOL KOCHAK :
(Ananinag): On a point of order.

MR, DEPUTY-SPEAKER: What is
the Point of Order?

SHRI GHULAM RASOOL KOUCHAK :
He ig talking a about law and order.
MR, DEPUTY-SPEAKER: Under

what rule are you raising the peint of
order?

SHRI GHULAM RASOOL KOCHAK:
376.

MR, DEPUTY-SPEAKER: There is

no point of order.
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SHRI GHULAM RASOOL KOCHAK :
I have a right to raise my point of

order ‘ ) &nd ’y‘&l- Ut 19V
MR, DEPUTY-SPEAKER: There is -
of 3 -
no point of order K $or C”‘a ui”“f PP

SHRI GHULAM RASOOL KOCHAK:
I should be given opportunity to
answer every issue; I will take one
hour,

O @ Rl ] & LS S e
juat & Loyl &KLy pagd 3t jud S

MR. DEPUTY-SPEAKER:  Order
please. There is no Point of Order.

MR, Namgyal to continue his speech.
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MR. DEPUTY-SPEAKER: Which
Cabinet Sub-Committee are vou refer-
ring to?

SHR] P. NAMGYAL: This is the
agreement reached b2tw=2en the Jammu
& Kashmir Cabinet Sub-Commiitee
and the Ladak Action Committee.

MR, DEPUTY-SPEAKER: You can
take something out of it and talk on
those lines. But don't read out those
agreements.

SHRI P. NAMGYAL: I want to read
out only the relevant portion.

MR. DEPUTY-SPEAKER: You reed
not read it out. You should no{ men-
tion here the decision of the Jammu &
Kashmir Cabinet Sub-Committee,

SHRI P. NAMGYAL: There is no
seccrey about this agreement, Sir, and

MR, DEUPTY-SPEAKER: Have you
given a copy of it to the Speaker and
taken his permission to read it out?

SHRI P. NAMGYAL: No, Sir. But
if you permit I will place it on the
Table of the House,

MR. DEPUTVY-SPEAKER: You can
take the idea from it and speak on that
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basis. You can speak
way.

in a general

SHRI P, NAMGYAL: [ will place it
on the Table of the House

MR. DEPUTY-SPEAKER: No, You
can speak something by taking some
ideas from them. Now, we are having
a general discussion on the President’s
address.
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We do not want to break away from
Jammu and Kashmir.
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MR, DEPUTY-SPEAKER: Plecase
complete it. You are not coming to
national issues. Yoa are slill in
Jammu and Kashmir only. And you are
not speaking about the entire Jammu
and Kashmir, but only about Ladhak.
Please complete. Your own Party

Members will
chances.

SHRI P, NAMGYAL: I am going to
complete, Sir.

e 1YY e oy Sl
9 LS ala g3 Sle Wl 3 gae
| S R G IS QRPYIE
GRSy s - 8 Y )
! W e e gl990 2
& oy £ Uy e ey
1Y) W s N 5 S
& -2y ¥y g g S S
g - 2 d Sl e gl
LW e e A dyR e
-2yl M g

FEBRUARY 26, 1982

be dcprived of their

Address (M) 36o

Sat S A LSy ey
K (055 gt yle &y I g
) ¥l @y 0 egle sl @y
WUy 6 e Yy A S
w o oedhyr & Ul Sy oo
o o = oS I8 5 NeSse
oS S Ul o
- WS LS, ol S ool - d“
- 18 LS NN

A & edla gy ey ey W]
I NN R T U
& 3 Sy e sy
iy e 12 wilad ol yae
Jetdyr i -2 by L
e Pl ol entRenpe
U pd =lad &S 2 ey e
BRI T It I A
=y = Aedla S U S
-2 ol Lo p ey e
9t R 3 R0 iy
- o

o e i Y e

G Ur SReleasd pahe oS
b i 5 G - 2 ay ts
Sy K K¥a - by o
¥ Ky 92 b IV feddSyn
HRlputd o ghpn oS o & Lula

-‘_d

W g S Sy

«altly g ypyeed 1o



36! ?'reaidenf‘s

WP Edpyl e )

S B e 3 S S

a4 S YN LS -
s - e 2y <8 ey
Sulnl 2 W Yy pe

L & A Uy of upleardy

- 2 Lale yoy Bygpuily

dyd X oS glla o
.S 8 E S adgy] a e yae
v UM g S Rade WS &
P e 2 wyd S i Ty

Ha v Ohi el gy @l

€ rale yRude pa ie = (48

H e dpr S e plae

S dd DhE e 0 - S

Gl - Ll e ey o <2y

A E S M e e

= urmait daedyl g3 ey oS g

bty @ sl € g e

-8 S &g

‘QM‘ P e e S ae
o Uy Unl e g api &4
Uyl Jndl 2 o 2oy
LB W e oy &S
- ema

Ias g 33 Dyt ke of

R STV SRS R TR TN 7
e a5 g g gkl g
no ki )l e e g
@ X s0etS e 9 00 ad

PHALGUNA %, 1908 (SAKA)

Address (M) 362

e edgufdl gr &S - Ha S
vl ot Sl ST ) 2
Sl a4 wly o

T use

Shidiyt 52 & &ple Sl
v K el 2 wyddl € ale
[ b» B yeyem

SHRIMATI GEETA MUKHERJEE
(Panskura): Sir, I rise {o oppose the
Motion of Thanks moved by hon, Ranga
Ji, with personal apologieg to hin.

The principal reason for my opposi-
tion is that the overall picture present-
ed in the President's Address does not
tally with the experience of the com-
mon man. In paragraph 2 of the
Address, the year 1981-82 has been
called a year of further consolidation,
If it is to be admitied that the year
1981-82 was a  vear of consclidation,
then from the common man’s experi-
ence, it is a year of cunsolidation of a
different type, very different from
that envisaged in the Address,

Sir, to the common man, {he year
1981-82 is a year of consolidation ot
monopoly profits, a  year of consoll-
dation of the so-called free market
operation, 1ie., operation by black
money, g year of consolidation of the
multi-nat.onal tentacles on our national
economy, a year of consolidation of
debt trap laid down by the huge IMF
loan, a year of consolidation of sub-
version of selfreliance, a year of con-
solidation of the draconian powers in
the hands of the ruling party to sup-
press the toiling peovle, a year of
consolidation of the anti-people inter-
nal policies of the Government, and a
year of consolidation of the drive to-
wards dynastic rule and subversion of
the Constitution

For the toileting people, what has con-
solidated in the year 1981-82? Grave
anxiety and anguish have consolidated
in the minds of the millions; anxiety
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of the house-wife for the frightful
prospect of reeling price rise, despite
Government’s claims of containing in-
flation, anguish of the agricultural la-
bourers for less food and less working
days in the year, and ihe anguish of
the peasantry for unremunetative price
for their produce and anguish of the
poorer peasantry for having been con-
solidated below the poverty line!

But, Sir, apart from the anxiety and
anguish, another thing is also Leing
consolidated; and it would be ketter for
the ruling party to cume oui of the
ostrich-like complacency to recognize
that simmering and smouldering anger
which is being consolidated in the
hearts of India’s teeming. toiling mili-
ons.

But the President’s Address fails to
take cognizance of all these and most
of the hon. Members speaking from the
other side are either totally oblivious
to these developments or feign to do so.
Otherwise, Sir, how can it be explained
that in paragraph 21 of the Address, a
disda:nful reference, is made of fritter-
ing away of national energies “on agi-
tation engineered by sectional interes-
ts”? Otherwise, how can speaker after
Speaker from the Treasury benc}.xes
refer to the heroic action of the Indian
working class in the nation-wide gen-
eral strike for their own urgent de-
mands, as well as those of the peasan-
try and agricultural labourers and other
consumers, either ag a failure or as a
subversion of production? How is it
possible? If 19th January was a fail-
ure, why did the cities of Bambay and
Calcutta, the industrial nerve centres
of the country come to a standstill. and
appear as a holiday cricket ground ac-
cording to some of the leading nat-
jonal deilies. Why did Patna Town and
inumerable other big or small towns
or townlets observe bundh in sympathy
with the industrial general strike?
And as has already been asked in the
House, why were 50,000 to 60,000 arr-
ested in connection with the January
19 action? And if the action failed to-
tally, as claimed in the official media
and from the Treasury benches here,
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then why are the spate of victimiza-
tions coming in, as the after-math?
You cannot say at the same breath
that the strike failed and the produc-
tion was subverted. The reality is
that the 19th January strike was a
powerful demonstration of the smul-
dering anger which the ruling party
does not want to recognize.

And why should there not be anger?

Look at the complacent claim in
paragraph 2 of the Address—ratle of
.nflation was  substantialiy curtailed

What is its impact on an ordinary
house-wife’s life? Even according 10
Government’s own Economic Survey
Review dated December 2—these are
mostly  under-statement—cn Novem
ber 14, 1981 she had to buy onion 95.9
per cent dearer compared to Novem-
ber 15, 1980, chillies 97.9 per cent
dearer, fish 46.9 per cent dearer, maize
16.9 per cent dearer, bajra 146 per cent
dearer, jawar 12.5 per cent dearer, tea
10.8 per cent dearer, and tea 10.4 per
cent dearer

Claims have been made of improved
performance of infrastructure, Power
generation is s'ate ip have jncreased
by 11.3 per cent betwesn April 1981
and January, 1982. What is the gua-
rantee of its steady growth in the
background of the admission by the
Power Ministry  itself recently that
there would be a 60 to 70 per cent
shortfall in the targeied 3,120 megawatt
new generation cawacity installation
this year, widely reported in ali the
papers?

15 hrs.

Moreover, what is the overall situa-
tion of industrlal growth? The Na-
tional Council of Appl.ied Economic Re-
search in the guarterly review (Jaly to
October, 1881) stated that in July the
industrial production had increased ty
10.2 per cent over the previous month, °
but in August the increase was only
9 per cent in September, 8.6 per cent
and in October 7.5 per cent. In plain-
words, it is going down Aud the
NCEAR is not a leftist organisation!

1
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Thanks to better monsoon and of
course the tenacity of tne farmers the
foodgrain producuon is expectad {o in-
crease, It is claimed 10 be 1329 mil-
lion tonnes in lu81-32. But why does
nol the Addresg reter {o tne fact that
the target was 138 million tonnes? it
hus been claiined that tertilizer prouuc-
uca will increase this year. But why
dues the Address not state that the an-
nual growth rate of the use of chemical
lesllzers has comparalively declined?
Duoes it not reveal auything that while
the annual growth rate of the same in
1978-7y increased by 19.3 per cent over
the previous year, in 1979-80 it increas-
eq only by 2.7 per cent, and if that is
cousidered to be due to draught, in the
year 1980-81 when there was no draught
the increase was ¢hly 6.1 ver cent, i.e;
nowhere near the 1978-7Y rate? Il
does reveal the grow:ng impoverish-
ment of the peasantry due {v unfavour-
able terms of trade, due 10 unremunera-
tive price of their rroduce And is it
not a fact that by the end of 1980 the
dowest rung of the peasantry along
with agricultural labourers and the ur-
_ban poor hag been pushed below the
'poverty line swelling the rarks of
those below the poerty line to 50.82 per
cent of the populaiion? 1981-82 will
make it even worse,

Para 13 of the Address claims that
“the Government is vi‘ally concerned
with the welfare of the workers”. The
Address has reminded us that the year
1982 will pe observed as Productivity
Year by the Government. In this so-
called Productivity Year wlat are the
‘welfare’ measures adovted and pro-
posed for the workers? Apart from
what has been already observed by
some of my colleagues in the Opposi~
tion extension of N.S.A: to 16 sectors
—ip fact to all sectors virtually—there
is a reported directive of the Finance
Minister that the 2 ¢
‘the public sector enterprises 1n coal,
steel and of BHEL are not to start
any fresh wage revision negotiations.
The net upshot is that when some of
the wage agreements expire in 1982
there would be a wage-freeze. Private
sector
league onwards, It is being said that
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the wages will be linked with produc-
tivity, But does productivity depend
only on workers? Are not there so
many factors like power shortage,
raw material availability etc.,” which
are beyond their control? Moreover,
in the monopoly market €ondition do
not many industrialists ‘prefer shor-
lage when shortage pays better? Is it
under the workers control? Without
settling these questions, linking pro-
ductivity with wage will be a welfare
measure” for the-~worker indeed!

The Address claimg “greater social
justice”. What social justice is there
in reducing the worker's real wage with
a vengeance knowing fully we!l that
between 1970-71 and 1978-79 the share
of wage incomes in the total factor of
payments in the manufacturing sector
declined from 58 to 54 per cent while
profits and dividends increased Let-
ween 1972-73 and 1978-79 to 28.8 per
cent from 255 per cent. And by
1081-82 the wage perceniage has fur-
ther deteriorated while the profit per-
centage has substantially iacreased, It
is evident from the latest Economic
Times Survey dated 25th May, 1981
which stated that the gross profit of the
101 largest private sector companies jn-
creased py 15.3 p.c: in 1978-79 and
19.4 p.c. in 1979-80: That thig trend
is further consolidated can be seen in
some of the company profits in 1981
over 1980, in this period Premier Auto
Profits increased by 129.7 p.c: TISCO's
profit by 108.8 p.c.: and Mukand Iron’s
profit by 67.6 p.c.: Wages freeze for
workers and all-out encourgement for
profit for the big capitalists—social
justice ideed!

According to the President’s Address,
the revised 20 point programme is
supposed 0 provide the basis for fur-
ther growth along  with stability and
greater social justice—pnra 2— and is
supposed to impart greater dynamism
to some key social and economic pro-
grammes included in the sixth plan—
para 145. For lack of time, I give only
one illustration which will debunk the
proposition. While the sixth plan fixed
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1981-82 as the target year for complet-
ing taking possession of the surplus
land, and completing the distribution
of the same, the revised 20 point pro-
gramme pushed back the target
Year to 1985} And, I beiieve, land re-
form was considered a key socio-econo~
mic programme. The revised 20 point
programme is dynamic indeed, but in
reverse gear!

If dynamism wes, lacking in laid
reform, it was off:et by dynamism in
making the door wide open for foreign
private capitalist  collaboration for
luring IMF. The number of foreign
collaborations rose irom 262 in 1979
to 576 in 1980. And surely in 1981 it
has flowered even more profusely.This
is the situation with the slogan of self-
reliance, which has again been repeated
in the Address

And, political stability? The Presi-
dent in his Republic Day message said,

“ In the faithful workinz by all of

ug of the constitution.... les the
guarantee of the nation’s political
stability”

For obvious reasons, he cannot repeat
all this in this Address. But some-
times unsaid words are more potent
than the werds said, According to the
yardsfick of his Republic Day mes-
sage, can the claim of political stabi-
lity made in this Address be sustained
after what is happing in Kerala where
the Speaker is propping up the mino-
rity Government or after what is hap-
pending in West Bengal where by
hook or by crook the electiong are
sought to the postponed? Are these
acts consistent with the  spirit
of our Constitution? Does
not the brazentaced defence of the
jdea of Presidentiaj form of Govern-
ment by a stalwart of the ruling party
in this very debate—Shri Janaganath
Rag is not here—go contrary to the
guarantee to the nationg political stabi-
lity”? Mr. Rao has come, I think he
bas followed the Republic Day mes-
. sage of the President!
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A few words about law and order.
I want to bring one case to your notice
very seriously. In UJFP: in {he con-
stituency of Shri Jharkhande Rai our
member who is today ill, Lhere was a
comrade of ours? I am sorry to say
“was”. He was a very good comrade—
Shri Ram Senahi Roy. He belonged to
village Khaira Mohammadpuy jn Ghosi
constituency, District Azamgarh, [
‘am sorry to tell you that in the name
of encounters with dacoits, he was
dragged from his houge at night and
wag shot dead point blank **

It is a serioug affair,

If the murder of 960 Harijang be in
1980-81 is a nationa) shame, surely the
bigger share of the shame has to be
borne by the ruling party. Sir, they
have asked for cooperation. It the rul-
ing party cooperate with the teeming
millions, with the toiling millions of
the country, they will automatically
get our cooperation. Some friends said
that we are not saying what¢ the Gov-
ernment should do for getting our co-
operation, Here are some of our pro-
posal for that: Strengthen the anti-
imperialist content of India’s non-alig-
ned policy. Withdraw NSA and ESMA.
Give up the drive towards Presidential
form of Government Cancel IMF deal.
Stop penetration of multi-national cor~
porations., Restructure Centre-Stafe
relations to expand the powers and re-
sources of the states. Take stringent
action against black money. Nationa-
lise monopoly houses, foreign com-
panieg and foreign trade.

Take over wholesale trade jn food-
grains and essential commodities and
distribute the same at fair price. Give
a fair deal to workers by dropping the
idea of wage freeze, guaranteeing need-
based minimum wage and stopping
layoff, lock-out and closures. Imple-
ment land reform on war-footing, gua-
rantee employment and minimum wage

**Expunged ag ordered by the Chair,
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to agricultural labourers and remune-
rative price to peasants. Include the
right to work in the Constitution as a
fundamental right. Stop atrocities on
Harijans, scheduled tribes and weaker
sections. Take effective steps to root
" out corruption.

MR. DEPUTY-SPEAKER:
20 point programme!

Another

SHRIMATI GEETA MUKHERJEE:
This is the platform for cooperation.
This is the platform given by the teem-
ing millions. Since it does not agree
with the Presidant's Address, I am
sorry to oppose the Motion of Thanks.

SHRI RAJESH PILOT (Bharatpur):
Sir, I rise to support the motion moved
by our very senior colleagua, Prof.
Ranga. I"have been listening to the
speeches from both sides. Honestly
speaking, the idea which arose in my
mind was, anywhere if different teams
are there, they do appreciate each
other’'s point. After g goal is scored
in football or hockey or after a sixer
is scored by a cricketer, they go to the
opposite side and express their appre-
ciatlon. But in this profession of poli-
tics, I have seen in these last two years,
none of the points has been apprecist-
ed by this opposition. I fajl to under-
stand this. In two years, have we rot
done even a single thing which is good?
Have we not taken any action which is
in the interests of the nation? ! fail to
understand how nobody from that side
has said that even (0.1 per cent of what
has been done by this Government 1s
good. This js my own assessment and
that is what I have been thinking about.
This profession seems to be very differ-
ent from the common thinking of the
citizens"here. VYesterday, I was listen-
ing to Mr. George Fernandes. He spoke
about Bombay. He said that 2.5 lakh
people were ready to be arrested but
there was no place in jails. 1 failed
to understand as to what was the ne-
cessity of mentioning that point. Jails
are meant for anti-social elements, If
required, the house of every anti-social
elemenf will become jail. But I am
very sorry to say that if such type of
feeling prevails in the country ang if
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this is the attitude of the opposition, 1
do not know how far we can take our
nation on the road of development.

It is very difficult for any noble per-
son-to praise himself or his institution
or his party. Our Government have
produced dodéuments giving their ach-
jevements with fact and figures. Those
documents are available with the oppo-
sition also. Instead of criticising the
Government and saying that this Gov-
ernment has not achieved anything on
any front, they must go on record and
tell the Government that such and sucn
figures are wrong. This type o2 nega-
tive attitude by the opposition shou.u
be avoided and they should thiuk for
the betterment of the nation.

The other day, I read an appeal by
a very senior politician of this coun-
try. He writes in his appeal that my
heart is for the Harijans’. I have read
in the newspapers that people in his
constituency could not vote for 30
years. It was only in 1980 elections
that they saw a ballot paper tor the
first lime. How can such peopla who
cannot look atter the Harijans in their
own constituencies, boast for the Hari-
jans and give apeal to the nation that
‘my heart .s for the Harijans if I am
not mistaken, one Harijan was to be
elected as the Prime Minister of this
country. I am very sorry to say that—
I read in the newspapers—he was the
only politician who said that a Hari-~
jan couud never become the Prime Min-
ister of this country, This is the atti-
tude we politicians have get.

A senior Member, Shrimati Geeta
Mukherjee has said that prices of chil-
lies, rise and wheat have gone up. On
the one hand, you say, give better
price to the farmers and on the other
hand, you say, give cheaper price to
the consumers. How can it be pos-
sible? Look at our Government. They
have given better prices to our far-
mers in respect of wheat, rice, sugar-
cane, etc. If you give better price to
the farmer, can you give cheaper price
to the consumer? It has to be in equal
proportion. If you raise the price for
the farmer, the consumer has to suffer
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to that extent, This doubletalk is
damaging the nation. This double talk
in the opposition should be stopped for
the future of the nation.

MR. DEPUTY-SPEAKER: Why do
You not permit double talk at least by
the politiclans?

SHRI RAJESH PILOT: Now, I would
like the Government to take noie of a
few suggestions which [ have in mind.

My first sugegstion about communal
riots ig that by this time, the Guvern-
ment has been abie fo identify certain
sectors or gpots where communal riots
are taking place. Although you have
given instructions to the State Govern-
ments to form regional working gicups
to find out the causes, scientific and
historical background of these riots, 1
request the Government to take strict
action in this direction.

Our publi¢” sector undertakings have
to play a very crucial role in the eco-
nomy of the nation. We must pu.y a
very high attention to these undertak-

ings.

Every Government which comes into
power, must talk about the farmer and
the labour but does mnothing about
them. I would like to request our Gov-
ernment that whatever steps you take
for their welfare in your own circums-
tances, please see that they must reach
them. Whatever decision we have
taken must reach those people for
whom it is meant. They must get the
benefit which the Government intend
to give them. Let us not stop half way-
They must be implemented very strict-
ly so that the farmers get the help.

Coming to irrigation facitities -and
drinking water facilitie , I am sorry to
say that even now, 34 years after in-
dependence, there are places where a
person has to walk 8 km to fetch drink-
ing water in States like Rajasthan and
Madhya Pradesh. It is a very sorry
gtate of affairs. Water is one of the
prime necesities of human beings. So,
Governmernt must give top priority to
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drinking water facility and also irriga-

tion facilities in those few  States,

which are lacking them. For iastance,

the construction of the Rajasthan canal

was being given top priority. But now

it is lagging behind for want of finance, .
We have to give priority to these pro- -

jects so that the irrigation facilities
can be improved.

We have a lot of schemeg to help the
poor people, those whose income is
be.ow a particular level, like interest
free doans and subsidics of different
types. But I am sorry to point out
that even though Government have so
many schemes, they do not reach the
common man in a proper shape. There
is some flaw somewhere between the
decision making and benefit receiving
end. So, it should be ensured that
whatever is given to the poor pecople
reach them in a proper form.

I am happy to note that the Govern-
ment have established the National
Bank for Agriculture and Rural Deve-
lopment. This is a very good idea.
It is a very good thing that they have
decided to set apart a big amount for
the betterment of the rural people. I
would request the Government to take
it up on z war footing so that develop-
ment takes place at a faster pace.

The NREP angd IRDP are very good
schemes. We have to make them a
success so that the nation can march on
the road to development. But there
are many obstacles in the way. For
example, Government approve many
schemes. Before the implementation
has just started, there comes a stay
order from the court and the entire
work come to a halt. Government
have fo give serious thought to this as-
pect and find out a way by which this
business of stay order can be tackled.
Take the question of road building.
Government approve the construction
of a parlicular road; the very next day
the matter is taken to court by some
private party and a stay order is 1ssu-
ed. There are cases where roads, the
construction of which has been approv-
ed 15 years ago, could not be executed
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because of such stay orders by the
court. -

After all, we have Leen elected by
the people. THe people have put the
Government, rather the party in power,
to rile the country. So, we must pro-
duce results removing all obstacles in
the way. Because, we cannot tell the
electorate after five years that we could
not construct roads, or take up other
development work, because of stay
orders from the court. So, we have to
find a solution where the stay orders
will not be a hurdle to the execution of
development schemes.

In the field of social justice, GGovern-
ment have to take meagures {o remove
social evils like dowry. The removal
of economic disparily should also be
given fop priority. Otherwise, these
differences will not oniy continue but
will get aggravated.

It is not easy to make progress in
the field of development in a big coun-
try like ours, It takes a litle longer
to correct the imbalances deliberately
creafed and to march forward meaning-
fully. In spite of al] the difficullies,
the progress which has been achieved
in the last two years is commendable,
especially affer the severe set back of
the earlier three years.

As an obedient member, I want to
conclude my speech within the time al-
lotted to me. I conclude by supporting
the Motion of Thanks to the President’s
‘Addres so ably moved by Prof. Ranga.
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MR. DEPUTY-SPEAKER: Yoy can
continue tomorrow. We have to take up
Private Members Resolutions,
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SHRI RAJESH PILOT: Some of
the wordg in his speach should not go
on record.

MR. DHPUTY-SPEAKER; I will go
througp the speech.

e

MR. DEPUTY-SPEAKER: The House
will now take up [Private Members’
business,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTY-FIFTH REPORT

SHRI T. R. SHAMANNA (Bangalore
South): I beg to move:

“That this House do agree with
the Thirty-fifth Report of the Com-
mitte, on Private Members' Bills
and Resolutions presented to the
House on the 24th February, 1982,

MR. DEPUTY-SPEAKER: The ques-
tion js:
“That this House do agree with
the Thirty-fifth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 24th February, 1982.”

The motiin was adopted.

15.31 hrs, -

RESOLUTION RE. WELFARE OF
CONSRUCTION WORKS— Conted.

MR, DEPUUTY-SPEAKER: We shall
no take up further consideration of the
resolution re; welfare of construction
workers moved by Shri M. M. Law-
rence on 18th December, 1981,

SHRI M, M. LAWRENCE (Idukki):
The construction workers in India are
the most exploited lot of our working
people. Thougp about 4 million workers
are engaged in various activities of
construction in several projects the
rondition of these workers is miser-
able and shocking. There is no secu-
rity of employment, Ag soon gs the
contract ends or the work is comple-
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ted the workers are mercilessly thrown
out of jobs, Most of the workers
have to go from site to site agnd do
not have any permanent residence,
With them they carry their families
and live in unhygenic shanties which
has hardly been called ‘a house’,

They never get a chance to send
ther children to school. Thev bring
up a new generation of illiterate work
force for the exploitation of contractors
and other exploiters, These children
from their childhood begin their hard
work for livelihood.

The construction industry is mostly
in the hands of private contractors.
These contractors never care for the
law of the land. They subject the wor-
kers to work from dusk to dawn.

The contractors get the contract by
giving heavy bribes to the officers
who protect them in all their illegal
acts. Perhaps in no other industry the
money can be minted so easily as in
construction industry. Many contrac-
fors have become millionaire in a
short span of time. These unscrupulous
contractors stood to any level to amass
ill-gotten wealth by paying very low
wages to the workers, In several
states the workers are even now
paid Rs. g or Rs. 7 per day. They are
not given over time wages. They are
not provided with retiring facilities.
Those who meet the accident in the
course of employment are not provided
with compensation, In ASTAD complex
and Fly Over construction many acci-
dents have taken place. But very mea-
gre amounts are paid as compensation.
In case of deaths only Rs. 1000 each
and in the case of injured Rs. 500 each
is gievn,

Very often the contractors procure
services of the workers through the
labour confractors. These labour
contractors are taking considerable
portion of the wages &ue to the wor-
kers for themselves. The cons‘ruc-
tion workers are freateq very often
just like chattels reminding us of the

system of slavery,
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The Government of India has gtarted
public sector units on the plea of
departmentalising the construction
work, The Hindustan Steel Works
Company (HSCL) was gtarted with
great fanfare and publicity. Now,
however, this company has become a
hunting ground for the contractors.
The Company hag about 20,000 regular
employees under them but the con-
tractors under the Company employ
more then 50,000 workers, The com-
pany is giving more and more work
to contractors and declaring its owm
workers surplus. The workers aré
being retrenched, The petty contrac-
tors go on minting money, but the
HSCL is incurring heavy losses.
They are following a stepmotherly
attitude to their own workers but the
~ontractors for them are just like sons-
in-law.

The National Building Construc-
tion Corporation and the National
Project Construction Corporation are
two other public sector undertakings
who are doing construction work.
But they also rely more on giving
jobs to contractors and allow exploi-
tation of construction workers to
continue.

. What js strange is that these three
public undertakings are competing
with each other in giving less tender
with the result that they have to
rely more on private contractors to
further resort to the use of cheap
labour, See, again the poor workers
are subjected to naked exploitation
to get profit or to avoid loss. The
policy adopted by these two under-
takings is smashing the very idea of
starting public sector in construcion
indusry, When NDCC and NPCC
are paying less wages than HSCL
they get a tactical advantage of
questing less tenders. However, the
pitiable side is that the Government
have failed to sort out these unheolthy
practices, so that the wages of these
undertakings are increased reason-
ably.

-5
The NPCC and NDCC managements
are openly encouraging contractors
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to pay less wages to the workers
with a view to reduce the cost. The
workers in these two undertakings
are paid & paltry wage and fringe
benefits are just nominal. The
workers do not have any job secu-
rity whatsoever and deep resent-
ment is prevailing among these emp-
loyees about their working and living
conditions.

Anocther public department engaged
in constructon work is Border Road
Organisation, This Border Road
Organisation is actually under the
Ministrry of Shipping and Transport.
But it is being managed by army
personne|, They are denied collective
bargaining, trade union rights.
Army Act is imposed on them, Strict
discipline as in the army is being
imposed on them but without any
benefit of armymen, They are being
court martialled. They are being
beaten. They were driven away from
their houses and their women folk
were molested for the mistake of
arguing with some -officials pleading
for amelioration of their working
rondition and for better fringe bene-
fits, etc.

The Contract Labour (Regulation
and Abolition) Act, 1970 was passed
with a view to ameliorating the wor-
king conditions of the workers
engaged by the contractors. Although
the above Act was passed the lot of
the construction workers and the
workers engaged through the contrac-
tors have not been improved much.
It may be stated that the above Act
is observed more in violation than by
implementing. If my knowledge is
correct, only in the state of Kerala,
a labour welfare scheme was brought
forward by the Government of
Kerala—not by the illegitimate mine-
rity ministry of Karunakaran but
by the Nayanar Government.

SHRI XAVIER ARAKAL (Erna-
kulam) : He is not Member of this
House. If you want. I will reply.
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SHRI M. M. LAWRENCE: If you
donot like I am withdrawing the
name of Karunakaran, Chief Minister
of Kerala State. Though the above
Act was passed, the contract system
enabled the principal employer the
escape most of the provisions of the
labour Acts, especially the payment
of Bonus Act, Maternity Benefit Act,
Employees’ State Insurance Act ete.
The retrenchment benefits to the
construction workers are insufficient
and discriminatory, For a construc-
tion worker to obtain the retrench-
ment benefits, he should have worked
under a contractor continuously for a
period of not less than two years.
Thig provision in the Industrial Dis-
putes Act should be amended so as
to extend the retrenchment benefit to
the construction workers. The con-
struction workers are also exempted
from the operation of the payment of
Bonus Act. We all well know that
this construction industry is a lucra-
tive industry making a huge profit.
Even then the workers who are
working undcr the contractors are
denied the benefit of getting bonus
as per the Payment of Bonus Act.
This is also detrimental to the interest
of the workerg engaged in the cons-
truction industry. It is, therefore,
indispensable that necessary amend-
ments are brought into the provisions
of the Payment of Bonus Act thereby
making the bonus available to the
construction workers. The other
facilities are also not extended to the
construction workers,

Thousands and thousands of migrant
workers are engaged in construction
works in different partg of the country
in public gs well as private sectors.
They are from Orissa, Rajasthan,
Uttar Pradesh, Bihar etc. About 7000
migrant workers are engaged in
Jammu and Kashmir—in Salal, lower
Thilam, Rati-Tawi and at Ladakh.
Likewise many thousands are working
in the capital of our country, New
Delhi, and at various other construc-
tion sites. They are being brought
by Khatadar Mates, the recruiting
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agents. The Khatadar Mates explore
the job possibilities at various cons-
truction sites and strike a deal with
contractors for providing labourers.
Egr each labourer, they change a
commission , Most of these agents
are moneyed men and they often
travel by air from one side to another
side. For them, these labourers are
commodities like sugar, cement,
grains, cotton etc.. to make profit.
They give many false assurances to
the illiterate labourers. Rebellion is
out of question as any tendency in
this direction is put down by the
musclemen of Khatadars,

These labourers are being paid very
meagre wages, Even the minimum
wage fixed by the State Governments
which too is very meagre is not being
paid. The wages fixed by the con-
tractor and the agent will be one and
the actual payment will be another,
that is, it will be 25 or 30 per cent
lesser than the actual wages.

Yesterday, I myself and an inter-
preter visited two work sites in the
capital, in New Delhi, one at Ashok
Yatri, a public sector hotel building
construction and another one just
opposite, a private owner hotel buil-
ding construction. I was told that the
construction of the second one is going
on at a place where our hon. Minister
Mr. Stephen was residing, he was
evicted subsequently from there and
the building was demolished and the
land was leased out for 99 years to the
Pure Drinkg businessman, gz ruling
perty member of this House. I met
one Shri Raja Ram in front of the
Ashok Yatri building construction
site, He came there in search of work
from U.P. with h's two daughters aged
10 and 12 years. He told me his
plight. He was a farmer having 13
bighas of land in U. P. Due to flood
in one year and drought in another
year, he was forced to pledge his
land to somebody else and he began
to work on daily wages. But not find-
ing sufficient work in his locality, he
came to the capital and found out

thig place of construction and he was
engaged there, His daughters were
studying in school who were 10 and
12 years old. Now, this family is
living on the footpath in front of this
huge construction work between the
private owner’s building construe-
tion and the public sector building
consiruction. He is running a small
tea shop with a kerosene stove and
half a dozen tumblers and PVC buckets
for his livelihood.

Shri Raja Ram is an embodiment
of our countrymen in the countryside
after 35 years of Independence. The
people like Shri Raja Ram, the far-
mers of our countryside were peri-
perished are the migrant labourers
actually. They are the real buil-
ders of our country. They
are building hotels, Asiad complexes,
roads, dams, ports and all that.
That is how the proud progress made
by our country within 35 years of
Independence.

The migrant workers from Orissa
and Rajasthan are working at the
construction site of the private owner,
the Pure Drinks. There also, the
workers, are being paid very low
wages. When I was talking with some
workers. men and women Wworkers,
with the help of an interpreter, one
Chaudhuri came there, screwed his
eyes in a threatening wmanner and
asked the workers to go back.
Immediately, they went back. I told
him that T was a Member of Parlia-
ment and I wanted to discuss some
thing with the workers. But he did
not allow me.

The Government is always telling
us about freeing the bonded labour.
But they cannot see the forest because
of trees. This bonded labour is
going on in these construction sites
around us., If the Government is
really interested in ending the bon-
ded labour,

Start it from this construction site
first, if you are not half-hearted and if
you are truthful in what vyou are
preaching, take stringth and effective
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steps in order to implement the Con-
tract Labour (Regulations Abolition)
Act, 1870, anq the Inter-State Migrant
Workers (Regulation of Employment
and Conditions of Service) Act, 1979.
Bring forward a comprehensive
social welfare scheme for all the con-
struction workers of our country, take
away all bars that deny the con-
struction workers gratuity, bonus,
weekly holidays with wages, casual
leave, sick leave, medical facilitieg and
retrenchment compensation etc.

I urge upon the Government to bring
forward a comprehensive enactment
to ameliorate the conditions of con-
struction workerg and to protect the
interests of the construction workers
of our nation who are the vital section,
the real builders of our country.

In the Inter-State Migrant Workers
(Regulation of Employment and Con-
ditions of Service) Act, 1979, it was
said: I quote Chapter 4 Section 12 (b)
(1):—

“To issue to every industrial
migrant workman a passbook, affix-
ed with a paseport size photograph
of the workman and indicating in
Hindi and English languages and if
any of the workman is not knowing
Hindi oy English, in the language of
the workman:

1. The name and »lace of the
establishment wherein the
workman is employed.

S, The period of employment,

3. The proposed rates of payment
of wages.

4. The displacement allowances
payable,

5. Return payable to the work-
man on the axpity of the
period of his employment
and in such contingencies as
may be prescribed in such
other contingencies in the
contract of employment,
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6. Deduétions made,

7. Such other particulars as may
be prescribed.

May I ask the Government what
steps the Government have taken to
implement those provisions of this
Act?

So far nothing has been done.

It it is a matter of impounding of
the dearness allowance of the Gov-
ernment employees, if it i3 a matter
of implementing the National Secu-
rity Act, if it is a matter of imple-
menting the Essential Services Main-
tenance Act, if it iy a matter of bring.
ing forward emergency and detaining
even the Members of Parliament from
the ruling side itself without any
warrant or giving an occasion for a
say about their part in the court of
Law, the Government will act very
swiftly and also if it is to reduce the
rate of income-tax to help the capit-
alist, in that regard also, the Govern-
ment will act very gwiftly.

But, if it is for the millions of our
countrymen who are toiling, who are
sweating, the poor have notg who are
living below the poverty line, who

are seeking employment by going
thousands and thousands of miles
away from their house, here and

there, this Government is not willing
to do anything in the matter, This.
is a sorry state of affairg and it is an
unfortunate situation,

Once again I request the Govern.
ment to please bring forward a com-
prehensive Act and whatever Acts
have been ©passed, wholeheartedly
take steps to implement the provi-
siong of those Acts,

With these words, I concluce,

MR. DEPUTY-SPEAKER: Resolu-
tion moved:.

“This House takes geriousg note of
the pitiable condition of the Cons-
truction workers who are subjected
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to exploitation by Construction
Contractors and recommends to the
Government to take immediate
stepg for safeguarding  their
interests.” Are you moving your
amendment?

SHRI MOOL CHAND DAGA
(Pali); I beg to move:

That in the resolution.—
after “steps” insert—

“to enact and enforce suitable
and effective legislation.” - (1)
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MR, DEPUTY-SPEAKER: Mr,
Xavier Arakal, There are a number
of gpeakers in the list before me. 1
would make a request: Every hon.
Member ghall take not more than 10
minutes.

SHRI XAVIER ARAKAL (Erna-
kulam);: I will not take more than
five minutes.

Mr. Deputy Speaker, Sir, while
discussing this very important Resolu-
tion, many of the earlier speakers
who have participated in thig discus-
sion have correctly highlighted many
of the social and economic problems
concerning thig issue, The very same
subject was also debated in the last
session of this House as well,
Naturally, Sir, a question will be put:
‘What is the action which has been
taken by the Governmeni with regard
to these problems?’ Ag my [riend Mr,
Lawrence and other hon. Members
have highlighted, the problems are
very acute, We have certain provi-
sions . enshrined in our Constitution
and there are the Directive Principles.
Articleg 42 and 43 of our Constitution
have. clearly spelt out what should be
done in this matter. For the en-
lightenment of the House I would
refer. to Article 42 now.

Article 42 of the Constitution states—
“42, The State shall mske pro-
vision for-securing just and humane
conditiong of work and for maternily
relief.” '
Sir, Article 43 of the Constitution
also states in clear terms about the

mandatory obligations of the State

Governments as far as the welfare of

the workers are concerned., I will

also read out the relevant portion men-

ﬁ;)x;ed in Entry 24 cf the Concurrent
st,

“Welfare of labour including the
conditens of work, provident fund,
employers liability, women’s compen-
sation, invalidity and old age pen-
sion and maternity benefit....”

Sir, the previous speakers have also

mentioned all these points, But what
have we done for this? How much
have we progressad in providing

amenities to the workers? What are the
measures which the Government have
taken? Have they implemented those
measures or are they stil. contemplat-
ing to implement them? ‘There can-
not be two opinions in this -matter.
Therefore, my submission is let us
have a comprehensive law for this
purpose. Though the Act of 1579 was
referred to by Mr. Lawrence. ...

MR, DEPUTY-SPEAKER: Do you
want to have it at All India level or
at the State level?

SHRI XAVIER ARAKAL: The
primary duty rests with State Govern~
ments as far as the implementation
part s concerned. That is my point
which we cannot by-pass. The Act of
1979 could not be implemented. That is
to be cleared up iirst. Previous spea-
kers have already spelt out ther views
and suggestions, Now, what are the
problems and what are the solutions
for them? I do not doubt very much
the motive and the sincerity of the
mover of this Resolution. I do not
know what will be the attitude of their
party in these matters. Becusse if
you. refer back to the L.I.C. matter
and the Bank Employees matter, you
know well what their sititude was In
those matters, - Even this morning
they were vehemently supporting for
the minorities in the organised sector.
(Interruptions), There is some kind
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of paradoxical and ironical ap-
proach from the Marxists Party
in so far as this issue is conceraed, It
is not correct to say that the States or
the Centre  have not done agnything
in regard to these people,

MR. DEPUTY-SPEAKER: No politi-
cal party goes to the unorganised
workers.

SHRI XAVIER ARAKAL: 1 have
no comments, But what I would like
to suggest from the hon, Minister is
that let us have a siucere appreoach to
th.s problem and hring fvrward a
comprehensive pragmatic and imple-
mentable legislation, Time and again
this subject will come up for discus-
sion. We are talking about the casual
workers and piecemeal workers who
are not organised work=rs. As Shri-
mati Vidya has suggested, most of
these people are illiterate and they be-
long to the poorer section of our so-
ciety. Therefore, my ouly submission
is that the government should come
forward with concrete suggesiicns and
see that the State Governments also
implement them.

Regarding the essential services. I
may submit that 1 am fcr it, But my
only complaint is that it ig not imple-
mented in the organised sector. This
is the only suggestion that I have to
make. With these words 1 support
the spirit of the Resoluiion,

DR. V. KULANDAIVELU (Chidam-
baram): Mr. Deputy-Speakar, Sir, on
behalf of my party, Dravida Munnetra
Kazhagaia, I rise to participate in the
discussion on the Resolution moved
by my hon. friend, Shri M, M, Law-
rence on the subject of welfare of
construction workers, Shri Lawrence
deserves all appreciation for his timely
approach to make it known tc  the
public as well as to draw the attention
of the Government to the prevailing
poor condition of the construction
workers. As representative of the
progressive party, that is Dravida
Munnetra Kazhagam, which is interest-
ed in the welfare of the labourers, I
join with Shri Lawrence to recommend
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to the Govermment io take immediate
steps to safeguard the interests of the
construction workers,

As our Government is designed to
be progressive, I am confident that all
the suggestions and observations made
by the hon. Members here would be
taken into serious cousideraiion. With
this preamble, I would now like to
enlighten the hon, Meaemberg about a
few salient aspects of the pcor condi-
tion of the construciion workers and
their exploitation by the construction
contractors.

Accord'ng to one statistical data of
the Central Goevrnment, there are
about 20 lakh construction workers in
India. The living conditions of the
construction workers are so poor these
days ag witnessed in the bondzd labour
era. When we have been trying to put
an end to the bonded labour system,
it is all the more important that the
irregularities in the contract labour
system should be viewed with a serious
concern by the nation, This problem
should not be taken sc lightly.

The condition of the construction
workers throughout the country is
very poor, To my knowledge, the
Workers Wage Act does not carry any
meaning for them. It is 3 well known
fact that the construction workers are
exploited by the construction contrac-
tors. The system of contractorship is
invariably attended with full of irregu-
larities, briberies and all kinds of mal-
practices, The construction workers
are treated as slaves; they do not get
adequate salary, remuneration or com-
pensation as enjoyed by the regular
employees in an organisation, There
is no shelter for ihe poor construction
labourers, no medical facilities and no
educational opportunities for their
children. There is no guarantee for
continuation of their jobs. The salaries
offered to the construction workers
are insignificant, meagre ag compared
to their workload and the hours of
work, but the claimg on the part of
the construction contractors are enor-
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mous, Thus, it is g deflnite exploita-
tion of the national financial resources
in addition to the exploitation of the
poor construction workers,

I regret to observe that the public
~sector is also prayed to the disease of
the contractor system even for main-
tenance work. In this connection, I
would like to refer to the Central Gov-
ernment organisations like HUDCO,
National Building Construction Corpe-
ration, National Project Construction
Corporation with g specia] reference
to the Neyveli Lignite Corporation
Ltd.,, Neyveli, as also the Delhi Deve-
lopment Authority. There are other
State Government organisations also
' like the Slum Clearance Boarq etc.

The reasons for the adoption of the
contractor sysiem in the public sector
undertakings are eye-catching; the
officials are also involved in the irregu~
larities, and malpractices. We know
that Neyveli Lignite Corporation is
one of the major public sector under-
takings, but it is attended by high ex-
ploitation of the construction sorkers.
Construction work on the first thermal
station, fertilizer plant, briquetting
plant and carbonisation plant were
got constructed in time by adopting
the departmental system of employ-
ment, when there was no question of
exploitation, But nowadays, even for
maintenance works, contractors are
given the opportunity to exploit.

I refer to these points in order to
DPlead for safeguarding the interests of
the poor workers, Our Government

. here has progressive policies. We are
having relations with USSR. We are
trying to implement various progres-

_ sive plants. There is nothing wrong
in following the method of implement-
ing progressive policies of the Soviet
Union and other ' parts of the world.
But though we are putting things in
black and white, in practice we are
encouraging the continuance of mal-
practiceg and irregularities,. So, the
.poor state of employees is continuing,
as it was witnessed earlier. So; we
must be prepareq to ensure that the
Sallent aspects of all progressive legis-
lations are implementeg properly.

Mr. Deputy Speaker, Sir, you were
mentioning about the political parties
not at all taking interest in unorganis-
ed labourers. I am proud to say that
our party, DMK, which is a progres-
sive party, is the only party in India
which is taking care of such Ppoor
labourers. I can suggest that the
principleg followed by DMK should be
followed by the hon, Member. We have
a progressive labour organisation called
“Thozhilalar Munnetra Sangam'. The
principal guidelines of this organiza-
tion must be followed throughout
India. ‘

With these words, I support the Re-
solution moved by Mr., Lawrence. We
must take care of the poorer sections.
Unless they are brought to an elevated
level we cannot claim to have achiev-
eq social equality or socia] justice, We
should do not only lip service, but
prove our sincerity by action,

My colleague wants ‘me to mention
about a procession taken by the poor
construction workers in Tamil Nadu.
They were pleading for a genuine
cause, i.e. for a better living. But
what happened? The go-called Gov-
ernment for the poorer sections which
is run by ADMK ordereq lathi-charge;
poor employees were lathi-charged.
You can imagine the gravity of the
situation in Tami] Nadu, and how poor
construction workers are freated
there,

One more point. thig progressive
Government under the eminent leader-
ship of Shrimati Indira Gandhi is al-
ways concerned about the poorer sec-
tions among our people, Mrs. Gandhi
has progressive policies. That was the
reason our party is having alliance and
supporting her. I am telling the fact.
I think other Members also must sup-
port and join handg with Mr8. Indira
Gandhi, for promoting national pros-
perity, We must give adequate im-
portance to the poorer sections. Unless
we do so, we cannot achieve social
equality or social justice, One more
thing. This Government must bring in
a comprehensive enactmment to gafe-
guard the interests of the comstruction
workers ag wel] as to stop the exploita~
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tion of construction workers. At least
the public undertakings must take the
initiative and the contractor system
shoulg be abolished, and they must
bring out the deparimental system of
employment to look after the interests
of the construction workers, With
these words 1 support the resolution
moved by my hon. friend Shri M. M.
Lawrence, and I also support the sug-
gestions made by the other hon, Mem-
bers. Wilth these words I conclude my
speech.

16.31 hrs.
{Mr, Speaker in the Chair)

MR. SPEAKER: Shri Harish Chan-
dra Singh Rawat,
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“The Ministers saiq that the abo-
lition of the contract labour system
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wag to eliminate the system of
middlemen so that Jabourers get
their wages for their work, It was,
therefore, necessary that contract
labourers to the extent possible be
-absorbed s permanent regular work-
ers allowed all the {facilities given
o other ‘workers in doing the same
type of job and covered by the ex-
isting social security schemes.”

“Regarding enforcement of the
Act, the Minister said that it was
rather slow. The State Advisory
Boardg were yet to be set wup in
seven Stateg ang three Union Terri-
tories, no meeting of the State Boards
had been held in gnother three States
and three Union Territorfes where

~-the Beards hag been set up.”

1970 ¥ 3y wFA 1
[ Y 10 W Fgom 91 fR
BT FAE AT Bl UHTAW FTC 9 |
dFU9 10 TgaT & —

“Not with  standing anything
containd in this Act, the appro-
priate Government may, after
consultation with the Central
Roard or as the case may be a
State Board, prohibit, by notifi-
cation in the Official Gazette,
employment of contracy labour
in any process, operation or other
work in any establishment.”

U g 9 & I 1982 § W
g § fRr SO fawg ax ==t @)
g amER w19 g,
A G g de T g

WA H W AR i ow W\
q8T TAT 47 | qg  FAEwd WK IqHT
WaE ¥ TR g —

“Will the Minister of Labour / be
pleased to state: ’

(a) Whether Central Government
are aware of the fact that there is
a large number of contract labour
who are being exploited by the con-
tractors and are deprived of the
various benefits;

(b) If so, the reaction of Govern-
men: thereto;”

Answer by Shrimati Ram Du'ari

Sinha:

“(a) and (b): The Contract Labour
(Regulation and Abolition) Act,
1970, contains adequate provi-
sions for dealing with cases of
default, Action rests with the
“Appropriate  “Government” in
each case.” .
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This is the speech of Shri S. M.
Banerjee:
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“1 started the All India Defence
Employee’s Federation, the first
step taken was to abolish the
contract system in the M. E. S.
and my hon. friend, Shri Bhagwat
Jha Azad whpo wag connected
with that movement at that time,
used to call it Money Earning
Service because people used to
earn a lot from the contract
system. Even to-day in the
defence establishments which are
so vital to the nation....”

TR gy Sy € 5 ¥ A
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17 hrs. ) :
Section 17 says:

“In every place wherein a contract
labour is required to halt at night
in connection with the work of
an establishment:

(a) io which this Act applies,
and

(b) in which work requiring
“employment of contract
labour is likely to continue
for such period as may be
prescribed:

There shall be provided and
maintained by the contractor for
the use of the contract labour such
number of rest-rooms and such
other suitable alternative accommo-
dation within such time as may be
prescribed.

o 39 F1 fye) @ o) e 5y
A AT E | WA dEww
T WA T T W F AT |

fe =@ & @ o A-
 wfefadw & 7

Section 18: “Ii; shall be the duty of
every contractor employing contract
labokur to provide:

**Expunged ag ordered by the Chair.
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(a) sufficient supply of wholesome
drinking water at convenient
places.”

M T ¥ A T ARG
. TAY ST QAT SH AT AN, O 9w
&fag aga g

“(b) a sufficient number of latrines
and urinulg of the prescribed types so
situated and convenient and acces-
sible to the contract labour in the
establishraent; and

(c) washing facilities,”

UG FA ST 1970 § a7 39 F
T F AR F A qer f
W OFG N BERT G W ang @
T ? W A FEveA g e
& f5ag wrp fow avg § @ g
gar srm g 5 WA w99 Agw
Teamedt widww  RaT AN ¥ womg
& & my widw foww N wfow
¥ qfg @ SR A fEoAE
U9 WY AE § emUWE ) AT
fafreer wma = w1 o &

This is the Question.”

“Whether it is a fact that
the Railways have decided not to
abolish the contract labour ? If
so, whether any suggestion was
made by the Central Advisory Con-
tract Labour Board ? If so, what
are the main reasons for rejecting
the recommendation?”

AW F AT wRT A A g,
Wy wwaEf oww A g, ww »
TR & oFT qg @ W g

The answer is :

“The recommendations made by
the Central Advisory Contract
Labour Board are under Govern-
Ment’s consideration.”

§ 7 Wt g W) a@®
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or... (503N ) ... SWOT TEANE
g g fmmmrar s
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agl &

¥ mgaz g fag
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“The Central Advisory Contract
Labour Board considered the ques-
t'on regarding the abolition of con-
tract labour system in coal and
other loco-sheds.”
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THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRI BHAGWAT JHA AZAD):
Hon.. Speaker, Sir, I must at the
outset appreciate Shri Lawrence for
moving his Resolution in the House.
This question has already been raised
in the House through Questions and
Calling Attention but by being raised
in this particular form in the House
now has given added importance to this
subject, il

Sir, almost every Member, namely,
Shrimati Vidya, Shrij Harikesh Baha-
dur, Shri Arakal, Shri Harish
Chandra Rawat, Shri Ramavatar
Shastri and Shri Girdhari Lal Vyas
have all emphasised about the plight
of the construction labour who make
multi-storeyed buildings but have n-
chance ever 10 live under its shade.
They make bridges on which we pass.
They make irrigation canals which
irrigate our flelds and we get the
“crops and yet they have not become
the real partners in that production
or construction or projects which
,Bive wealth to others.

representative of the Government
deny this fact but what I want to
emphasise is that what the hon. Mem-
bers have said that nothing has
moved :n the last twenty years or ten
Years after the passing of the Act that
is not correct. Possibly it might be
“due to full information not having
reached the hon, Members, Almost
all Members have ‘said about their

Bir, we do not on this side or as -

‘that they have not done

accommodation problem. ' They have
said about the minimum wage, that
is, they must get the minimum wage.
They have emphasised about the ESI.
They have emphasised avout the Provi-
dent Fund. Vyasji said about it just
now. But let me tell Vyasji that I am
a Labour Minister and not a Provident-
Fund-defaulter-Minister, As far those
who are defaulting in payment of
Provident Fund, I am trying to find
out what measures can be taken against
them and how the law can be meade
stringent on that. They have also said
about health. Shrimati Vidya said
about the educational facilities. All
these are the points that have been
raised by various Members of the
House and in the end they have urged
upon the Government to bring forth a
comprehensive Bill. This is the com-
mon recommendation of all the Mems-
bers from both sides of the iiouse,

Sir, 1 can say that Government has
all along been seized of all these vari-
ous problems of the construction
workers in the country and steps have
been taken by both Central and State
Governments. Dagaji said ,about the
crocodile tears but the fact remains that
under that Act Advisory Boards have
been made. Advisory Boards are there
whose recommendations are advisory
and supposed to be impiemented by the
State Government..,.. And where we
are the implementing authority, we are
doing it.

You can very well say—and always
it has been said—that the State Gov-
ernments are not doing it. We, in the
Centre, always urge upon them, we re-
quest them, we write to tnem, we dis-
cuss the matter in the Labour Minis-
ters’ Conference; we draw their atten-
tion to these things. Working under
the Constitution, we have to implore,
we have to request. I would not say -
enything.
Many things have been dune by the
State Governments in order to imprave
their lot by enforcing the provisions of
the various Labour Laws.
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I would now like to give you a fow
examples. which will clear my
point. From what ] have said just now,
1t will be clear that it is not correct to
say that nothing has been done for
them. During the iast many years
-many things have been done for them.
But, immeuiately, 1 would also hasten
to add this that many more things still
remain to be done ror them. That 1s
also there; that is true. Dagaji read
the provisions of the Contract Labour
Act which says that such and such types
of houses will be built for them and so
on. At some places this thing might
not have been done. I agree with him
that it is not done in all piaces. But
the fact remains that the building and
construction workers are covered to-
day by the Central Laws, There is not
one Central Law; but there are as
many as eight Central Laws. These
Central Laws are oniy meant for them.
For example, we have got the Work-
men’s Compensation Act of 1923. We
have applied it to them., It has been
stated that implementation is not pro-
perly done. We should see how we can
make it perfect. The arguments and
criticisms made by ail sides of the
House have been noted by the Govern-
ment and it is our effort to see how
the implementation could be improved.
But the fact remains that we have ap-
plied the provisions of the Workmen's
Compensation Act, 1923, the Industrial
Disputes Act of 1947 and the Minimum
Wages Act, which is a must. Provisions
of these Acts already apply to them.
We have got the Employees’ State In-
surance Act to take care of their
health as has been pointed out by Mrs.
Vidya. We have made the provisions
applicable to them. Wherever they
may be employed, the Employees’ In-
surance Act does not discriminate bet-
ween a permanent or a temporary or a
casual worker, a construction worker
or other kind of worker. Therefore
we have applied this Act umiformly.
They are entitled to medical benefits.
They are entitled to medical facilities
and the Employees Provident Fund
provisions apply to them. Of course,
one diffirulty is this: When the con-

- FEBRUARY 26, 1682

struction worker is working at the site
for more than two years he gets the
benefit. But when he moves from
there, and he is not there, I am sorry
to say; it is not possible to give him
the benefit. They may be tnere for
only 3 months or 6 months or one year.

But the Maternity Benefit Act applies

to them. The Payment of Bonus Act
appiies to them. The Contract Labour
Regulation Act applies to them. As
many as Eight Acts are there which
apply to them. It is not possible in a
country like ours, and also in a country
where labour of different kinds are
working on each kind of projects, to
apply one kind of Act. What I am
emphasising here is this. The Mini-
mum Wages Act is there. 7The Pay-
ment of Bonus Act is there. The
Maternity Benefit Act is there, The ESI
Act is there. The Provident Fund Act
ts there. The Industrial Disputes Act
is there. The provisions of these vari-
ous Aets are enforced.

MR. SPEAKER: Do you tbink that
these workers move of their own free
will or, are tney made to move, in
order to deprive them »f these benefits?

SHRI BHAGWAT JHA AZAD: Sir.
Who would like to move from the site
of construction if he gets the benefits
there? These construction workers are
working on diflerent kinds of projecis.
We have got the Asiad project in Delhi;
they are working there; the moment
that work is over, they will move to
some other kind of work elsewhere be-

tion Worker; (Res) 424

-

cause we cannot provide certain other

work, to keep them empioyed. They
are construction workers and they move
from one place to another. If they

could get permanent job at a perma- .

nent place with all the facilities they
would like to remain there but these
are construction workesrs who have to
move from place to place according to
the nature of the work. Many work-
ers work on the Asiad projects. Thou-
sands are working in the Capifal of
Delhi. But the moment the Asiad work
is over, tney will move away to other
places.
they have their difficulties, There are
problems of children’s educatios, their

In this process of movement
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health, and so on. Under these Acts
which we have, we are trying to pro-
vide the maximum benefits which we
can, for them. And-the most important
thing in this case is *he existence of
the Min'mum Wages Act, 1948 under
which we have provided for fixation of
minimum wages, fixation of hours of
work for a normal working day, pay-
ment ot overtime and_grant of weekly
day of rest. Al those things we have
provided for them whether they are
working for two months or for two
years.

Now, about the implementation
machinery, we are doing our best. They
should go to the spot and find out the
actual fact when compiainls are re-
ceived. Mr. Daga asked me avout the
convictions. If you put me a guestion
46 to how many prosecutions have been
made so far in the whole of the countiry
my reply would be that I will have to
ask the State Governments to supply
this information to me. But if you
ask about the ASIAD in Delhi, I can
give you the figures, This guestion was
raised in this House some time back.
There were 22 prosecutions filed against
the contractors for violation o{ Con-
tract Regulation and Abolition Act and
Minimum Wages Act. Ten cases were
decided and the accused were con-
victed, In all ten cases were decided
and fines were realised. It is a fact
that we were able to convict people
in 10 cases. Similarly 4 claim cases
were also filed under the Minimum
Wages Act before the Claims Authori-
ties which are pending. We will see
that these cases are decided very soon.
Again 8 more prosecution proposals
are being processed for filing in the
Court and we will see that they are

. decided very early.

Now, special provisions have also
been made in the Act for shorter work-
ing hours for children and for work in
night-shifts. Minimum wages have
been fixed both by the Central Govern-
ment and by the State Governments in
their ‘respective spheres of jurisdiction

. and these are being revised from time
to time. The Act applies to all wor-
kers, including casua}] workers, of

which there is a preponderance in the
building and construction industry.

.The above-mentioned Acts regulate
various aspects of working conditions
of the construction workers and also
provide for social security benefits to
these workers to the exteni provided
for in these enactmenis. Now, the hon.
Members’ complaints are that they are
not enough and that the implementa-
tion part should be tightened. These
two points 1 do not disagree. But 1 wiil
do my best in this regard, But what
they have suggested is that there should
be a separate legislation for this pur-
pose. As I have already said, for one
class of workers, we cannot think in
{erms of one comprehensive Bill. They
apply to all the workers. Bonus, E.S.I.
benefit, provident fund, compensation,
etc. are all applicable. They are all
already appicable. But we find that
there is a difficulty about the safely
aspect of these workers. The nced for
enactment of a separate legislation has
been felt and it ig inter alia proposed
to provide therein for safety and regu-
lation of employment and conditions of
service for workers engaged in build-
ing and construction industry. They
work in the construction, they construct
new buildings, they demolish old build-
ings and in that process they sometimes
lose their limbs or sometimes they
perish. Therefore, 1 think we need a

- separate legislation better than what

we have at present. But this separate
legislation involves consultations with
various interests concerned including
the State Governments. I will make
hurried consultations with the different
State Governments and interests con-
cerned and as the hon. Members have
expressed, try to expedite a separate
legislation on that aspect.

In view of what I have stated, I hope,
Shri Lawrence will consider sympa-
thetically to withdraw his resolution
and permit us to bring a legislation
which would fill in the gap ahout these
aspects of the matter. With these
words, I thank all the members who
have participated in this discussion, and
have brought to the attention of the
Government all those aspects, about
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which we have already bzen thinking
seriously. However, it has given us an
added strength to implement them in
future. .

MR. SPEAKER: Cann’t iher# be some
sort of a compulsory accident insurance
policy for all of them?

SHRI BHAGWAT JHA AZAD: 1
cannot say at this moment whether
it is possible or not....

MR. SPF._‘.AKER: Please consider it.

SHR] BHAGWAT JHA AZAD: We
would certainly give due consideration
to the suggestion coming from you.

MR, SPEAKER: You must take care
of these people, -

SHRI M. M. LAWRENCE (ldukki):
.Mr. Speaker, Sir, I am very giad that
all the hon. Members who have spoken
from both the sides of the House have
welcomed and supported my motion.
The hon. Minister also, in his reply, has
taken ‘a positive attitude towards this
problem; that also I appreciate very
much. However, I would like to ask
one question from the hon. Minister. It
is under his nose in the capital that
thousands and thousands of workers
are engaged in the construction work
pertaining to Asiad complex, construc-
tion of posh hotels, fly-overs etc. He
has quoted a number of enactments.
What has been preventing the Govern-~
ment from implementing the previsions
of these Acts in connection with these
construction workers at least? It is in
the capital of India. ] can understand
if Government is unable to implement
that in the Kandla Port or in Andaman
or some other remote place, but here
under the very nose of the Govern-
ment, these are not being implemen-
ted. Whom have we to blame for that?

Similarly, I have already mentioned
about the three public sector companies
engaged in construction activities.
These very companies have been violat-
ing the rules and provisions of the
Acts which bave been passed by the
Parliament and the Government. Why
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is it happening? Who is {0 be blamed
for that? 1 very much appreciate the
Positive attitude shown in his reply by
the hon. Minister, but in the matter of
practice, I have own apprehensions.
The hon., Minister or my hon. friends
should not blame me ior my apprehen-
sion that this situation will continue.
These contractors are millionaries who
are minting money; they are hand in
glove with the bureaucrats of this coun-
try and through them, they escape, and
through them they have got connections
with the ruling party and higher ups.

SHRI BHAGWAT JHA AZAD: You
should not carry a wrong impression.
I have already quoted figures about
Delhi. You are all the time saying
about Asiad. In so far “as
Asiad iy concerned, we  have
applied all the laws on them'
We have carried out inspections, we
have prosecuted and convicted them.
We are propesing to prosecute and
convict others also. We are doing this.
In the case of Asiad, lo¢¢ it not be
understood, or an impression should
not go that in the capital, under the
very nose of the Government, nothing
is being done. If you are interested in
figures, I can give them znd I have
already given. We Thave detected as
many as 24,000 irregularities, and 21,000
have been rectified. We have said
about the prosecution, inspections made
etc. Where CPWD is concerned, we
send our persons and in case of Delhi
Administration, they send their per-
sons. I have before me the facts and
figures where we have applied these
Acts. As I told you, we detected 24,000
irregularities and have twed 21,000.
Therefore, it would not be Tair to say
that in Delhi, nothing is being done,
and that nobody is looking after them.
It is not a fact at all, these things are
being done regularly by the Central
Government and by the Delhi Adminis-
tration—wherever they are concerned.

Mr. Lawrence and other hon, Mem-
bers mentioned two years, If the vio-
lation of the regulations is there, whe-
ther it is done by public sector or pri-
vate institutions, it is a violation. So,
the Act would apply in the same
manner—whether it is NBCZ or a Birla
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concern. There will be no other consi-
deration. - -

SHRI M. M. LAWRENCE: 1 thank
the Minister for these remarks. An-
other point I want to make: He said:
‘those who have completed two years of
service are entifled to get retirement
benefits, but workers who have got 3
or 4 months service cannot be given
anything. They cannot be considered.
I cannot agree with that srgument,
because we cannot stipulate any time
for construction work. In one cons-
truction site, some workers may ke
engaged for 2 or 3 months; from there,
they go to some other place. They
continue working there. The employer
might have changed. So, it is the
prime duty and respoas:bility of the
Government to bring forward a Bill to
give adequale compensation and
benefits for the workers who are work-
ing temporarily in one sile, and then
migeate to another. That is my sugges~
tion.

Another point relates to iiliteracy
among these workers. Those who are
migrating to these work sites are main-
ly from the country-side—not from
cities and towns. They would have
worked in farms and lands earlier.
Most of them would have been owners
of land, say of 5 highas or one acre of
half-an-acre. When they find that it is
not profitable to continue to work in
the farms, they go to iowns and cons-
truction sites, and do this coolie work.
Most of them are illiterates also. This
illiteracy is exploited by contractors
as well as the agents who supply the
workers. So, eradicating illiteracy is a
must. ~

I don’t think it is the duty of the
Minister of Labour or his Department
to take steps in this regard; but it is
the duty of the Government to see that
‘this iliteracy among the poor people
of our country-side is eradicated. So,
far, nothing has been done in this res-
pect. ' -

In this connection, I want to quote
what late Pandit Jawaharlal Nehru
said on 1-1-1958 at the opening cere-

mony of thousand staff quarters for the
Haryana Pradesh Government em-
ployees at the Tantia Tope Nagar
Colony. He said:

“The contract system should be
abolished, and the Government
should undertake construction de-
partmentally.”

This was stated by our great national
leader and the first Prime Minister of
our country so long ago. What has
Government done so far to implement
this bold declaration? Nothing has
been done. So, the hon. Minister
should look into this also.

I also want to quote one decision
from I.L.O.'s records. It says:

o

I am quoting:

The Building, Civil Engineering and
Public Works Committee of the Inter-
national Labour Organisation met in
Geneva in its Ninth Session from 12 to
20 January 1977 and adopts on
twentieth day of January 1977 the fol-
lowing discussions:—

In both developed and developing
- countries, the construction industry
continues to be characterised by
marked cyclical, seasonal and.inter-
mittent fluctuations in employment
and earnings. While some countries
since the end of the Second World
War, in all market economies instab-
ility remains one of the dominant
problems with which instability in a
number of countries, diminished pros-
pects for long term employment
growth in construction in a numkter
of countries, the severity of recent
cyciical movements and their pro-
nounced impact on the construction
industry, all make the consideration
of the construction stabilisation ques-
tion a matder of some urgency at the
present time. . -

The techniques that can be used
for achieving greater stabilily in con-
struction are already known and in
many cases have proved their practi-
cal worth in a number of individual

" countries, In a number of countries



431 Welfare of Construc-

tion Workers (Res.)
[Shri M. M, Lawrence]

the main obstacles to further pro-
gress in construction stabilisation are
not technical but rather related to
the low priority given to this ohjec-
tive in national policy decisions. Thus
many of the conclusions on stabilisa-
tion adopted at prior sessions of the
committee retain their validity. What
must be done now is t5 convince all
those concerned of the necessity to
implement them.

Why I am quoting this here is, we
claim that our country is coming for-
ward, or going forward, and it is num-
ber seven or number te-n in industrial
development, but in implementing this
kind of enactment and ameliorating
the conditions of the lowntrodden peo-
ple we are failing, and we are lagging
behind. We are working half-hearted-
ly.

1 once again welcome all the mem-
bers who have supported my Resolu-
tion and I also thank the Minister who
has taken a positive aud promp* atti-
tude towards the contents of my Reso-
lution. I thank you ail.

SHR1 BHAGWAT JHA AZAD: Just
one moment. I want to say that the
figure of 24,500 which I have given is
the all India figure which includes
Delhi also.

MR. DEPUTY-SPEAKER: Mr., Daga,
are you withdrawing your amendment?

SHRI MOOL CHAND DAGA: Yes.

'MR. DEPUTY-SPEAKER: Is it the
pleasure of fhe House that the amend-
ment moved by Shri Mool Chand Daza
be withdrawn?

SEVERAL HON. MEMBERS: Yes,

Amendment No. 1 wdi, by
withdrawn.

MR. DEPUTY-SPEAKER: Mr. Law-

rence, are you withdrawing your Reso-
lution?

leave,

SHRI M. M. LAWRENCE: Yes,

MR. DEPUTY-SPEAKER: Is it the
pleasg;e of the House that the Resolu-
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tion moved by Shri M. M. Lawrence he
withdrawn?

SEVERAL HON. MEMBERS: Yes,

The Resolution was, by leave, with
drawn,

17.48 hrs.

RESOLUTION RE: REVISION OF
IMPORT POLICY

MR. DEPUTY-SPEAKER: Now we
take up the next item, Mr. Ramanna
Rai.

SHRI M. RAMANNA RAI (Kasara-
god): I beg to move— :

“Keeping in view the need to con-
serve foreign exchange, in the inte-
rest of the nation, {his House is of
the opinion that the import policy of
the Government be suitably revised
and further restrictions placed on the
issue of licences.”

Now, in this regard I may be permit-
ted to quoty 5 few lines from the
latest Economic Survey for 1981-82 of
the ‘Government, from Chapter 8:

“The external {rade and payments
situation has been under severe
strain sinee 1979-80. The full im-
pact of the doubling of oil prices
when  total imports  reached
Rs. 12.465 crores. Exports remain-
ed sluggish rifiecting domestic pro-
duction constraintg and unfavourable
world market conditions, The trade

deficit more than doubled to reach .

Rs. 5756 crores in 1980-81. The
situation remains difficult in the cur-
rent year glthough the trade deficit
in 1981-82 may be somewhat lower
than in  1980-81. Nevertheless, the
trade gap will be very large amount-

ing to about Rs. 5500-5600 crores and

although net invisible earnings (in-
cluding remittances)
flows will help to cover a large part
of the deficit, the balance.of pay-

ments situation wil] remain extre-
mely difficult.”

and other in-
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Thig is the observation made in the
Economic Survey for 1980-81. This is
a serious situation, because in 1980-81
the deficit claimed by the Government
'is more than Rs, 5000 crores. In the
Economic Survey itself, there is a sche-
dule given—Table 8. where you will
see that the tota] import is to the tune
of Rs. 12,434.6 crores. That ig the im-
port bill. If you see Table 8.4 the
export earning for 1980-81 is Rs. 6708.8
crores. For 1981, for the period April-
September it is Rs. 3326.4 crores, So,
thig trade gap is becoming wider and
\yider witp the result that the country
nus to face serious consequences. Al-
ready the Government ig constrained
to borrow from IMF a loan to the tune
of more than Rs. 5000 crores. Foreign
exchange drain s taking place and the
trade gap is widening year after year
because of the wrong and improper
policy of the Government, because the
declared policy is one put the actual
practice is another. That is why the
trade gap becomes wider. That ig why
there js foreign exchange drain year
after year gnd the Govenment is cons-
tained to borroy from IMF to the
detriment of the nation's interests.
Unless the Government seriously re-
consider this matter, the situation will
move from bad to worse.
¢

I ijnvite the altention of the House
to Table 8.3. There are about 17
items mentioned. For 1979-80 the
import figures are cereals 105.8 crores.
synthetic and regenerated fibres
Rs. 108.2 crores, petroleum preducts and
.hela;ed materials Rs. 3267.1 crores,
edible oils Rs. 429.8 crores, organic and
inorganic chemicals Rs. 314.8 crores,
chemical materials Rs. 61.8 crores,

Policy (Res.) 434
medicinal and pharmaceutical products
Rs. 74 crores,

“Fertilizers, crude Rs, 59.7 crores
Fertilisers, finished Rs. 371.2 crores
Paper, paper board and Manufacture
thereof—Rs. 155.3 crores, Pearls,
precious and semi-precioug stones—
Rs. 3474 crores. Non-metallic
mineral manufacture excl. pearls—
Rs. 94,3 crores. Non-ferrous metals
Rs. 336.3 crores. Iron and steel—
Rs. 834.2 crores. Capital goods—
Rs, 1430.1 Professional,
scientific, controlling instruments,
etc. Rs, 155.3 crores. i
Others—Rs. 876.4 crores.”

crores,

I want to ask the Minister whether
all these items which were imported,
were absolutely necessary, According
to me, import of Item No. 1—Cereals
and cereal preparations to the tune of
Rs. 1058 crores or at least a major
portion of it was not necessary. Simi-
lar is the cage with Item No. ¢—edible
oils worth Rs. 420.8 crores. 1 want to
ask the Minister: Was import of edible
oil gbsolutely pecessary? Considering
the drain on foreign exchange, import
of at least a major portion of edible
ofl should have been restricted. This
is for the consideration of the
Minister. Likewise, jmport of Item
No. 11—Pearls, precioug and semi-pre-
cious stones or at least a major portion
of this item could have been gvoided.
This js gn unwanted and unnecessary
item, According to me, import of all
these items was effected because of
the wrong policy of the Government.
For example, there are other items
also import of which couid have been
avoided. Evep though import of co-
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conut, rubber and cocoa wag vehement-
ly opposed by the opposition Members
in this House, by all the hon. Members
of Parliament from Kerala irrespec-
tive of party . affiliations and by the
Kerala Government not once but seve-
ral times, still this Government issued
licences for the import of these items,
It has affected the cultivators of Kerala.
We know that Kerala is a State in
which the main crops on which the
people depend, are coconut and rubber
and nowadays cocoa also. As if to
punish the people of Kerala, the culti-
vators of Kerala and to ruin the econo-
my of the Kerala State this Govern-
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ment issued licenceé to private parties
also for the import of coconuf, copra,
coconut oil, cocoa and rubber. Now, if
we seriously consider this aspect, it
will be seen that in Kerala the econas
may of the State, the economy of the
people of Kerala, mainly wepends @i
coconut cultivation.

MR, DEPUTY-SPEAKER: He ma¥
continue his speech next time, FHE
House stands adjourned till 11 aJf.
tomorrow,

18.01 hrs.

The Lok Sabha then adjourned tiil™

Eleven of the Clock on Saturday, Feb-

ruary 27, 1982/Phalguna 8, 1903
(Saka).





